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LOK SABHA DEBAIES

LOK SABHA

Tuesday, December 9, 1959/ Agrahayana
18, 1891 (Suka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Choir]
ORAL ANSWERS TO QUESTIONS

Recommendations of Survey Team for
Development of a New Terminal at Delki
+

*481. SHRI RAM KISHAN GUPTA :

SHRI SITARAM KESRI :
SHRI BAL RAJ MADHOK :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether a survey team has been
appointed by his Ministry to consider the
development of a new met:e-gauge terminal
at Delhi ;

(b) whether the team has submitted its
report ; and

(c) if so, the main
made therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : (a) No, Sir.

(b) and (c). Do not arise.

st dw FE 23 AT B
oy fafaeet & ox @ifen garg, faad ag
dgar femr war 5 qfE frelt X9y
g M 4% faedr W @97 9T IfFF
FT Fa%ea gt qar &, zafqu @zt A
wragaFTINl 1 qQU #IF & faw 730 4T
uF g, ey A aaR Foqeeew
¥ uF g7F FAL A0 ATTA ¢ g9 AAY
1 garad 9@ & o A @i F oaen

recommendations

2

agaT § ag wawr wrgar § @ ag
TR a1 & qr A, afg A, @
I RS FT 739 @R F g

2!

o qgat @ wgadt : sgaf e
&o A guT fag 7 uF Mfen gang 4,
faad g7 w&7 9T fa=re fear aar @1 fF
qfF feest N WA s 1 guar
afes QY 91 Y 8, zafad @ @l A
$5 7 33 faare fear smar sifzg) 9
foafew § g fear s afd &
wradtg geeg #1 AT agar g 6 oew
gravw N frrafafea seqral #) ata
& &I faga faar qar §

Expansion of the passenger station at
Delhi Junction by providing an extra
metre gauge platform and thus making
it possible to deul with three more metre
gauge trains.

On the assumption that the goods
shed can be shifted from its present
location, three broad gauge passenger
platforms at Delhi junction to be
extended so as to take 18-coach trains.

@h garar AA9fae zigad g
oy ¥ f Ak F e w7 @ A
7 3a fed g qidy, fF W|IT
Nqrges Fr wratfaq fFar s, ar
w faafay ¥ sle s g o« 5A 7
saggFAl gy, 33 fHar s

ot @WAIIm ¥Ad: feesht 2y oA
uaerd § 1 Fa1 fF Ao ag@en § gz
Fgr &, faeelY 37X 2T At ad e
Wy @wT 93 ifeF @ agr e
T3 & gt AT ¥ ag A
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agar g fFam g & faamadw
nEv g 2 5 faeelt & wra-are
&Y A ¥ Ugow § o dgew @@t
oy §, 9% fY ux wew @uw &
fear md, afs #7 foeelt @ @39
9T FANEIT F9 2 |

oY g7 e wgady : Fy @y
o fwar 2 5 w@fan i & aww &
raqfaza gladie @w =@ amd ax
faarz s W@ 21 3@ weg A WO ¥
iR ¥ fa=vr Femr & oYr gx 7 fesh
Fax & Nfgaesr g XA
Iga e gId, gw sq grq@ awed
qr fagiy &I AT FIIEFATTER
FIFIET HIA |

st awTw aghw ;. geaw AN,
# 9qar w37 Q@ ¥ ugw w9y fadcw
FEAr Fr271 § fF weoft wiag A g9 A
& gaz ¥ fafaa g9z ¥ &Y Fav ag 73
fzar f5 @Y, @7 #iv ‘g Az naEE’
R QTF WA ¥ AT F ) guar &
?, aur ag Iaw fafers g@= Fad 2
asd ¥ ? 23 gmagaz T Aifew H oAy
Fa7T g1 731, TF WAL 97 T 937
fear war ar « fafeg sax & g@a A,
gy’ wix vg Az vz’ &g faar sk
qiz ¥ @7 aig ari 1 & A9 fAdeq
wzar grgar § 5 ma afaa /) g
gy F Y ST E IAedwEn q
fear 7 @iT ITH TAS B Hfgq A
T 1

freslt @ga aM ¥ adt sz oy
fecsly F1 F7g A% fzed) &7 T @A
ad mar g, quAY K AT AT AH
w@r 31 zafan iy Y ag7 @ 9
af fredfy 177 exga & A gw & ag
& fredy zawa T ogrear sfeAn, g,
Fra$ gYr gaA 7 ¥ gra wAfzze g @
g1 341 HEW F e & A% fawwd)
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T YA a7 uFmes ¢ fzar s,
arfs agt & dMed®a Y pgIF I
g% ! WIAT A1ZT AIENE F A
§ Qe A g, difs aiwg arw AN
o A T GT § | AT GEER O
AT T RS H NS MeAqAT F1 297
TN FY sggemr N aifs agt o
WA & mifear &F 2T I F AT
ITY FIIT IIT G 7

=R Qg o wgad) ¢ Far 5 F
F2r §, zn A1 AANfAeA ZiadE Aw
AN frfid #1 sawre T @R E A fF
caifan sHYTA ¥ wiagd g4 af ¥ 0 399
Aw ¥ g FAFAr, Fead A% freet
mfz & gmeat F a ¥ famz @ g
g ol zad w wafa g R A
g% e s, gw aw Hraard
3, dtar fF qradtg gegea AT gw @
qigd # gmw Ak § I aw &1 frad
F oAt §3 9 $g ST W
fs & s aFarar B, gW UF OFET
fzAw g ¥ Afafafad
nigefud o7 73 § arfs az yFerd 77
@ir M gg @ e &) frdim
a%

st &ETIG WUYE  FqT QAN AT
Afgarr § FE Me@F @7 aqq
ST ?

st Qg AW FGIN ;. qZ AN
frartieit agf & o

Corruption and Mismanagement in Poor
Houses/Children’s Homes/Seva Kitchens
Under Delhi Administration

*482. SHRI INDRAJIT GUPTA
Will the Minister of LAW AND SOCIAL
WELFARE be plaased to state :

(2) whether several instances of corrup-
tion and mismanagement in Poor Houses,



H Oral Answers

Children’s Homes and Seva Kitchens run by
the Delhi Administration have recsntly come
to light ; and

(b) if so, what action has been taken by
Government in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) Certain instances of irr:gularities have
come to notice of Dethi Administration.

(b) The matter is being inquired into by
Delhi Administration,

SHRI INDRAJIT GUPTA : I would
like to know whether more specifically it has
been brought to the notice of Government
that in the case of some of these Children’s
Homes and Poor Houses, particularly the
Marele Seva Kuti and the Poor House in
Kingsway Cam~ and the Children’s Remand
Home in Dclhi Gate, there have been specific
charges of misappropriation of rations,
clothcs, etc. which were donated for the
inmates of these Poor Homes and changes of
diversion of ghee, which was meant for
children in the Children’s Home ? If so, may
I know what stepz they have taken to see
that an early enquiry is made and proper
action is taken ?

DR. (SHRIMATI) PHULRENU GUHA:
All these institutions are residential intitu-
tions under the Social Welfare Directorate of

Delhi Administration.  About the Poor
House, there is an allegation that a Roman
Catholic  Missionary Society contributed

certain imported wollen blankets, jerseys, efc.
for beggars, but of out of some mistake, or
I do not know due to what, that has been
given to some staff. The Delhi Admiaistra-
tion has inscituted and enquiry into the
matter. About the other allegations, as far
as we know, they are seized of thesec com-
plaints and investigations are being carried

out by the Delhi Administration. We have
not got the report yet
SHRI INDRAJIT GUPTA : I would

like to know whether at lsast the Government
has satisfied itse!f that these investigatons
are being properly and impartially conducted,
because I am to!d that the Dethi Administra-
tion proposes to open 15 or 20 more such
institutions in Delhi soon. Will Government
take steps to see that the opening of such
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institutions is held in abeyance until these
investigations into the specific charges of
corruption and misappropriation are first
completed and the results known ?

DR. (SHRIMATI) PHULRENU GUHA:
This is a suggestion ; we will certainly
consider it.

SHRI INDRAJIT GUPTA : Is the
Government satisfied that the investigations
are being conducted in a proper manner ?
Who is conducting them ?

DR. (SHRIMATI) PHULRENU GUHA:
The Delhi Administra‘ion is conducting them
Unless we get the report, it is very difficult
for us to say anything.

SHRI S. KUNDU : When such grave
allegations of corruption are made the
Government should be more vigilant. It is
not enough for the hon. Minister to say that
he will call for information. The informa-
tion should have been ready in her hands
when she came to the House to reply to the
question. We are told that a lot of rackett-
ing is going op and bungalows are taken on
exorbitant rents for running these poor
houses. Does the hon. Minister know
anything about it ? We are also told that
when the poor houses ask for certain goods
they are not readily available but after some
time these gonds are supplied at higher
prices. Is the hon Minister aware of these
two allegations ? If so, would the hon.
Minister entrust this to the CBI for a fuller
inquiry ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : As was stated
earlier. these institutions are run by a duly
constituted authority, namely, the Delhi
Administration and the Delhi Administration
is conducting an inquiry into the allegations,
Since the hon. Members think that the
investigation is not going apace., we will
certainly address that authority in this
matter.

oY T eaeq fawdt © F 7oy g2z
¥ w9 T g fFoaar ag ghewa a8
¢ fF fa1 ag g0s7 F g9% w ¥ qrq
¥ agr @ wgd i A A FiT A
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3 0 wfadl ® qgi wdf foar ¥ T
5 wittg ardf ¥ graew w@rd A m A
wiq faeelt yaEw grrATTd WA ommar @
Y wee aEvag W =2 fafaeee o w
fafredt & 2 g seadq FA § 7 wAF
faors Frdarl FW F fau ag
a5 & | @ & g wERE ¥ widAT FAT
arat § & s ag afas @iw e
FIACK N 17 fafrer 3 wEh 5 =g
Tg¥ gasa A w1 7

uF wIAAT qIeq : fawe) saa A
T91 & fag ag @ frar 20

o wew fesrt gradd
FIFA, 93 AT TWET § 1

zf, BT

i} T raeq fawmdl : geTe AERA
sarg gAT Afge) 43 RO oTEAe
o ¥ & fr e fafseer @ige gad
geadT 51§,

wenw AFET ¢ MH HIIAEAT I5E
a7 o1 w7, w7 "y Far Wiz ?

ot qraw fazrdy arsvay ; AEY Asyg
AT, TF §0F T T B, I 9@
sar Tifz 0, ga1 ag A9 2 {5 za geadl
¥ o & iaifzgl w1 fagfa Y a8 Y ag
1967 ¥ 93¥ FY TE &, ¥g 99 § a1 AL,
ag 378 qarar =arfze )

seam WYY FA AT FAX B
At & Fec A A A weft Ay
TgeT FATLE |

SHRI GOVINDA MENON : There are
several employees in each of these institu-
tions and I do not know when each ene of
them were appointed It may be that some
were recruited in 1957, some in 1967 and
some later. What am I to say ?

SHRI INDRAIT GUPTA:
them were found guilty and

a_gxun.

Seme of
reinstated
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afes wEls @wm wwEee §w @@
qrfea dwen
. +
«483, &t wrraTwY -
=t a9 I« i ¢
ol q% Jow W
ot gTw AT
&) THRENGTE ST
WA AN g q@F N oFW
O fF :

(%) 7 g & eA mfew
ARG VAT ST 9 ) SEAwIQAN
g 7, 1969 # faeet ¥ g€ o
d5%t ¥ qar wmed, 1969 ¥ sy wiw-
¥ ¥ aorfea fsd o @sedY &)Y e
fetrar mar @ 5 Wl

(&) % zf, @t I9F aX §F FWER
&) ag7 qfafear 2 7

W weArag § Iq-wet (o Qe
w1 qEAR) ¢ (F) A gho wIgw g
2 f5 g uaifacgd 3 feest v gage
¥ was: wf, 1969 T e, 1069 1
g |7 aifeq fa 4

(=) "9 ¢ gin¥ T gIHT #1 9f3-
£ ar &1 e1sAFT gIA F azy 3 fvar
T g1 3 R FTFI grar g gAY miw
FY wtfg FY Ay 2, Ifra faam Ak fr
ured Rl afm &1 w5 3 -
gAYt ¥ qrrag ¥ frarudT &, g fral
qin F EEYEIT A fwar w7 AT Q)
g7 Farfenl & waw 33 & w5 o
fa=rorta 2, oY 99X F7A9TT & ufuw-
T 97 9gT IF &)

gt % Jgaurl & gured 1 qint
W OWEATT B FAA ATART FEA F I H
FIFHT AR 9T IS ;DT 7 fAwI-
feart 7Y ag¥ & fagA &9 & eHIT FT
I & YT 97 T Y D Fedg qTHT
F Fyaifal & faq daa srahy I8
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wrm, S mwed ¥ wmy TR
ggter ¢ & =z fear s

st IeET A weae AdET, § ag
sraar 9zai g f5 wrw 3w ¥ 27 g
A grey w19 #T W § v ea
qarE F1 F1q VBT F1 gUqgTT FET
WA @ & 7z sAAr g g f oA
FIFR F1 77 o1 § fF aga ¥ emal ax
w®yF greed &1 N IgT 2 Iy FH
AfuF g7 g8 9% AT g@R AH F
g a1 o fawwar #Y gL 77 F foo ge-
FITFYT @1 97 ISA AT W & 7

Fq gra—siar 5 A Adea
qfY  gFrEar fF GIER 0F "IN G
AT @ A I9F qdW I 99 qral
@M, ar & ag gwar agar g fe
F7 GIFIT T ¥ fAq oF F@T qrawr
oo § A1 & wEA g famre s ?
afg 78 av agr wfsarg & 7

THE MINISTFR OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : Since a Pay
Commission is being appointed, I do not
think it is necessary to have a separate Pay
Commission because the Railways also is a
part of the Central Government. But if
there is any difficulty for the Pay Commissioa.
for the gcneral employees of the Central
Government looking into this matter, this
sugsestion will be kept in view.

SHRI ATAL BIHARI VAJPAYEE :
What about the first question ?

ot qrean AR W HY qaAr I
2 s Far grer @ a7 qar § fw ofy-
FIW €T AT Y@ gEAIw 93 § ? afk
i, a1 U8 Y@ gIA N IT & aORAq
T R, 597 A0 7% T ST qrEE 89
¥ sfafrfadi #) gemee I faarefomd
F¥ ¥ fag g 37

SHRI GOVINDA  MENON :
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Government will give the most sympathetic
consideration to the case of station masters.

= I JUW FIW : TETH FLRY, €~
T 7l #Y o 3PP Wi weaifafafady
2 ag aga savar &, T g Aiawt arar
¥ 1 zaw) w@awT @ g 73 @ fdd
oY o€ & faad garar 3 R oo dea-
Sea A IAaT U7 FTm g N E T
w_eT Afiady 1A s MaEE @
§ gz Ysd¥ed gm s @, ag N A
s f& F97 e YAEw dar d
faad gF  aeed # sA-F9 QD
AT @ra-fia arzfagy w1 F17 F5@T 9990
2, o feeifan aiy § ag At ogad &
fera®) avg ¥ ag @aseq &1 gx Qo
T Jrar 2, A F st Fvzar w5 wndar
Wy Yedidzg W s A fag A
feAfifan e § a3 afvwee waRfFAA
AT A 9T W A FU FI ufE
g gfaar agv ?

arg & TR A fewiz § fF A%
gdt FwE w1 AE geaww A, w4
8T HEET JE AT E, 9 5gF aR A
Far 1§ faqq Faary #Y & ? o af
ar Iaar Fa AL FL@E 7

SHRI GOVINDA MENON : These
suggestions for the better conditions of work-
ing on the part of station masters will be
sympathetically considered.

o §XA AW : FA7 A AT mEA
A feaigs a3 gt s 7z MR
fFI@T & md I¥ fT ¥ ewAwE
g7 aFy § AafeT e2q7 weET I F= ¥
mE AN T e ? gfg g, A I qar-
g ® gL FA F £AC G £7 4%
o IZAAY ?

gaur oF gt @ garw § v oF-
faraer afq@da e2av qezd 3t afedw =t
1A § & 3% Y gER wdfwa 4ig-
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as 7Y FINY F garIF  TE W aqRR
g3 A a3 @ ?

SHRI GOVINDA MENON : One of the
compolaints of station masters is that guards
are promoted as station masters and one of
the compiaints ot guards is that they get an
opportunity for promotion only that way. All
these things wi'l, certainly, be considered by
the Pay Cominission and we will put forward
these difliculties of our staff before the Pay
Commission.

SHRI SURAJ BHAN :
rent-frec quarters ?

What about

SHRI GOVINDA MENON :
that. 7That is also part of pay.

Including

Y TUATIAIT TIFHY : yEAE WY,
Y F WA ArEII F7 gaE gy dgs
g gz guar agy fed ¥ @
3aF saqx wfuama #. Q) 23 w24
FY gma &1 gAr A7 A [rANY wE S
fagi?Y arqdEy s Sifeng 1 AT §F oy
3gqfemq wr, IF A 3 g7 fFwar 2 fx
Ia% 39T AT A7 99 F Agra)
9T afg gIFIT J AFTF IqL AGY
faar & ¥ maz gzt SwId ¥
HIRYAT 39 &1 AT @Y § 1 39 T
F e § 7@I T AT GIFIT AR

vAlfgaga & M & Ay @ 2

ear fasam qife @ greed 1 @Y
gonfag Q9T T Fiw §, W
QF AT 4% AT IqF  wErAlg  F gL
frar st &% ?

SHRI GOVINDA MENON : 1 under-
stand that my respected colleague in Parlia-
ment, Mr. Atal Bihari Vajpayee, is the
Picsident of this Association. I will be very
happy to talk with him on all these
questions.

SHRI KRISHNA KUMAR CHATTERIJI:

In view of the fact that the Station Masters
have been having grievances for a long time
and have been clamouring for redressing
their grievances and that no steps have been
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taken to do that and, as the hon. Minister
stated, that the Pay Commission will go int.,
the details of their pay-scales and other
things, may I request the hon. Railway
Minister to assure the House that some
interim measures will be taken in the mean-
while to remove some of their grievances
that are leeistimate and which can be
removed immediat:ly, affecting their services,
without which they are not able to put in
their service to the satisfaction of the authori-

ties ? Will the hon. Minister give that
assurance ?
SHRI GOVINDA MENON : Certain

limited matters are being considered and a
decision will be taken on those matters even
before the Pay Commission begins to
function.

s ITWM ST : w*FF mwEed o
afegiz ga mezdd v omyy fwEAr
AEHH-TF 2 wmrE A 9 FA A
aeqr g A9 F, Iq Zfvz 7 gaF fam-
I FgT azA AT Fiww y 0
qra 9gd IAF 1T fFFTT F10 91, A
A A1 wfex 19 @I TR FYA7 93
W aar gfig §  wdtma oo
FA A yzA AIFIT ITRT RIS gefoyg
feefls e ?

MR. SPEAKER : It is
question.

the same

SHRI ATAL BIHARI VAJPAYEE : He
will sympathetically consider.

SHRI J. M. BISWAS : Due to the
adamant attitude on the part of the ex-
Railway Minister, Dr. Ram Subhag Siogh,
the railwaymen, particularly, the Station
Masters, who took part in the last strike of
September 19, 1968, were subjected to a
great harassment.  Still the penal measures
are being taken against them. I want to
know from the present Railway Minister
whether he is going to look into those cases
sympathetically and whether be is going to
condone the break in service and other penal
measures inflicted under the instructions of
the ex-Railway Minister, Dr. Ram Subbag
Singh.
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SHRI GOVINDA MENON : That is a
separate question ?

SHRI J. M. BISWAS : He can answer
it. It is a very relevant question. Why do
you allow him to evade the reply ?

MR. SPEAKER : Do you want him to
comment on his predecessor ? I don’t think
you do want. You ask a straight question.

SHRI J. M BISWAS : The fact remains
that many of the railwaymen have been
victimised.

SHRI ATAL BIHARI VAJPAYEE :
Without making any comment on his
predec ssor, the present Railway Minister
can say that all those who have been removed
from service for participating in the
September 1968 strike will be taken back.

MR. SPEAKER : I think you have
adopted a good role of correcting the
question,

SHRI GOVINDA MENON : To the
best of my knowledge—I speak subject to
correction—all of them have been taken
back.

SHRI J. M. BISWAS : Not all.

SHRI GOVINDA MENON : That is
why I said ‘subject to correction’. If there
are any cases remaining, they wili certainly

be looked into.

«t gFR 977 ®GIW : HsT 7L,
WF FATEY K FA-THT F GHEITE
g gu zAsr fafues fa@q &1 @
qEFER 3% g o997 ¥ FA-NS a7 &
fagw GmT 2 397 37§ o Aag Ay —
Far ¥ F1E Tgeq FTA G @ E 7

st QgA T TgFaY ¢ S A

Agro-Based Indostries in Andaman and
Nicobar Islands
+
SHRIT K. HALDER :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH
SHRI BADRUDDUJA :

*484.

AGRAHAYANA 18, 1891 (SAKA)

Oral Answers 14

SHRI JYOTIRMOY BASU :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Andaman
and Nicobar Islands abound in natural
resources ;

(b) if so, the resources available and
tapped so far ; and

(c) the sieps taken to develop the agro-
based industrial in these islands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) Yes, Sir,

(b) and (c). A statement is placed on
the Table of the Sabha. {Placed in Library
See. No. LT—2301/69]

SHRI K. HALDER : The refugee
problem in our country is a great problem.
In fact the inflax of refugees from East
Pakistan is gradually increasing. There is a
great scope in Andaman and Nicobar islands
to rehabilitate these refugees. Why is the
Government lagging far behind the demand
of the refugees ?

SHRI BHANU PRAKASH SINGH :
Since 1966 a detailed report has been
prepared and regarding the problem of
rehabilitation, the Government have already
rehabilitated refugee families in various
islands and they are about 646 families of
which the repatriates from Burma were 37,
D. Ps—540 and ex-Servicemen—69. They
have already been rehabilitated.

SHRI K. HALDER : From the statement
it is revealed that there is great scope for
rehabilitating these refugees in the Andaman
and Nicobar islands. But cattle is a problem
in the islands. If the refugees are not
getting cattle due to shortage of cattle, will
the Government take steps to provide them
with cattle and other agricultural implements
so that the refugees can be rehabilitated
soon.

SHRI BHANU PRAKASH SINGH :
There are no cattle in Andaman/Nicobar
islands. We are trying to take cattle therc.
We have already acquired a jetty for taking



15 Oral. Answers

the cattele. There are over 2861 families
who have already been settled under the
scheme and now 646 families have to be
settled according to the new target.

SHRI GANESH GHOSH : There was a
parliamentary  Rehabilitation =~ Committee
presided over by Shri N. C, Chatterjee. This
committee has already submitted its report
sometime back But the Government has
not come out with a statement as to which
of the recommendations of the committee
they are going to accept. As a result
rchabilitation work both in West Bengal and
Andamans is at a stagnation and so this is
one thing that I want to know from the
Government. Will the Government come
out with a statement saving which of the
recommendations. of the committee they are
going to accept ? Secondly, from the state-
ment it appears that transport of cattle is
very difficult.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : May I just point out that so
far as may Ministry is concerned we are only
concerned with the question of Agro-based
industries in Andaman-Nicobar islacds and
if there is any information which the hon
Member wants from the Rehabilitation
Ministry, that can be directed to that
Ministry.

SHRI GANESH GHOSH : From the
statement it appears that it is difficult to
transport cattle and even smaller agricultural
instruments and machinery. There is also
no provision for a jetty. Under these
circumstances | want to know as to what
the Government is thinking of for improving
the present position so that the agro-based
industries could be started in Andamans,

SHRI BHANU PRAKASH SINGH :
Government is thinking of improving the
transport facilities there. Government is
already having some jetty ready and some
trawlers.

SHRI GANESH GHOSH : It has taken

a long time and we don’t know when the
thinking will conclude, Sir.

SHRI SAMAR GUHA : ;pge=e
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MR. SPEAKER : Provided you will not
bring in Netaji in this question, I will allow
you,

SHRI S. KANDAPPAN : In a long
statement  covering about 7 pages the
Government has given a poor list of their
performance and they have excused them-
selves by saying that due to lack of
infrastructure and the monsoon they were
not able (0 make much headway. I wish to
bring the following point to the notice of
the hon Minister. With regard to the
rubber plantation so far they have covered
only about 600 acres and with regard to the
deep-sea fishing, we know the tuna fish is
in very great demand in the international
market, but nothing is done to exploit it and
to set up a marine centre there. With regard
to the cocoanuts, cocoanuts are grown in
abundance there ; they are sent to the
mainland and oil is extracted in the main
land and sent back 10 the Andamans again
for the consumers. For these three points,
I would like to know what are the
programmes made so far and why the
progress is so slow ?

SHRI BHANU PRAKASH SINGH :
The Ministry of Rehabilitation has already
sanctioned in the fourth Five-year Plan Rs.
4.5 crores for this area development
programme and so as far fishing is concerned,
it will increase to 2,000 tons from 200 tons.
For that 120 country boats, 160 power boats
and 2 factory ships have been introduced.

SHRI S. KANDAPPAN : They have
given a statement running to seven pages,
but they have not shown anything concrete
being done there. My question is actually
based on the statement and relates to a
subject with which this Ministry is concerned,
namely agro-based industries. What have
they done about oil extraction from
coconuts there ? Is it a very difficult thing
todo ?

SHRI SHEO NARAIN : They never
come prepared to the House. Each Minister
is burdened with a lot of portfolies so much
so that he is not able to prepare well for
the questions. 1 hope they will come
prepared hereafter. Some of them were in
Ahmedabad yesterday.

SHRI BHANU PRAKASH SINGH :
Regarding fisheries; the Ministry of Food
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and Agriculture is taking necessary steps for
th= exploration of the potentialities of deep
sea fishing. A programme for off-shore and
inland fishing is alsc under considerationg

Regarding  rubber, a research- %,,-
development station to be set up, which is

going to cover 500 acres at a cost of Rs

39.31 lakhs has already been sanctioned.
Planting on the entire area of 500
acres has been complated, and the plants
are coming up very well. 37 familics
of Burma repatriates are working as
wage-carners at the site. A Project for
commercial plantation of rubber on about

6000 acres in the Katchal Island at a cust
of Rs. 450 lakhs has been approved. An
area of 150 acres has already been planted
and 250 acres will be planted during the
current working season. When completed,
the project is likely to provide employment
to 1200 families of repatriates from Ceylon.

SHRI RANGA :
oil extraction ?

What about coconut

=} ggAT T dEr ;. qAsgE AZNIA,
7z IEY gaAT T arg 2 fF 1966 F
et femddz Aw awE a9 9 Ak
sas) famreal ¥ gafas &% aw@ @
FH TR A FE 28 Arw wAT
%% arzd & feg amg 91 7 § w7 Jar
tw ®aliz ¥ Goord s 7 foaar gar 2
Fgi 7T A W AT g ) awg #
AT Wigd g 5 S gz ; wwfs
feafa 2 sy 2=y g F@raEziax
ag@ gAY, NE ¥ sv ¥ W fasfaq
FIA FT GIHETHT Frare 3 7

ft Wy weiw few g oA W
grgey  fafan ooz ztede fafaest @
T

SHRI SAMAR GUHA : [ am very
bappy to find that the hon. Minister has
stated in his reply :

“The Andaman and Nicobar Islands
have been declared as a special area by
the Prime Minister as eminently suitable
for integrated resourcc development,
particularly for the purpose of rehabili-
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tation of displaced persons from FEast
Pakistan,".

Recently, 12 Members of Parliament had
visited the Andamans, and we find that in
the report submitted by the inter-depart-
mental team in 1966 it bad | 2en categorically
stated that by 1971, 75000 more East
Pakistan refugees should he rehabilitated
and by 1976 one lakh more East Pakistan
refugees should be rehabilitated there,
but to our dismay we find that the
target for the next five years is only 3000
East Pakistan refugees. It had also been
recommended that 1.25 lakhs of acres of
land should be reclaimed but that target has
also not been achizved.

We also find that recommendations were
made for agro-based industries, fisheries,
rubbe- plantation, coco a plaatation, coconut
plantation etc  But we find to our dismay
that the present administiation has failed
to achieve even a fraction of the target. I
want to know from Government the basic
reasons for the failure to fulfil the recom-
mendations made by the study team, and
if there are any serious lacunae, whether
Government will send any other study team
to go into the question of the failure to
implement the recowmendcations made by
the inter-departmental team ?

SHRI F. A, AHMED : There is no
question of failure to implement the
recommendations made by the team which
made the recommendations. But the honm.
Member must appreciate the difficulties
under which we have to function there. It is
not enough only to teke a large number of
people to those islands, but we should also
make land available to them where they can
settle and they can earn their livelihood.
There are very heavy forests and because of
the lack of infrastructure, it is not possible
to fell down those heavy forests and for
that purpose, arrangement is being made
to see that as early as possible the areas may
be cleared for agricultural purposes as well
as for rubber plantations, and then it will
be possibie for us to speed up the rehabili-
tation of the people to a greater extent.

SHRI SAMAR GUHA : He has avoided
my question. I had asked a direct question...

MR. SPEAKER : The hon. Minister has
already answered the question. Wrctcver
be the reply, the reply is there.
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SHRI SAMAR GUHA : I seek your
protection, My question has been evaded.
He has not answered it. My straight
question was this. Certain recommendations
bad been made by the high-level secretaries
of the Central Government, but even a
fraction of them has not been implemented.
Why have they not been implemented ? The
hon. Minister must explain this. He must
answer this question. 1 cannot yield every
time...

MR. SPEAKER : The only safe thing is
not to call the hon. Member. But once I
call him, I find that it is very difficult to get
rid of him...

SHRI SAMAR GUHA : 1 had buta
straight question and it requires a straight
explanation. The hon. Minister has not
answered my question. A Government
team had submitted its report and made
some recommendations, but even a iraction
of the recommendations has not been ful-
filled. May I know why the recommenda-
tions have not been fulfilled? I want a
categorical reply from the hon. Minister to
this question.

SHRI F. A. AHMED : I have already
said that this team had made some recom-
mendations, and after their recommendations,
some project reports were prepared, and on
the basis of those project reports, action is
being taken and as far as possible we aie
trying to implement the recommendations of
the team,

st wgrTrw fag WAl : AEEId ¥
dm 5y A @ afen *edir ¥ A
FgH 9T 3 q9W F fqu 9 A1 AE N
0 2 AfrT geF fan oo wgel @
wwig AEY a1 iy g oA gas fRar
21w ¥ £ gt ox AN § FfET 3N
qITAw I F1 AN AE) & g AT
gasy fear & | agr 9T geefwac aE §
yfya qafaw §9eT § 919 FREE g
am @ § 38 Wod ggedw fHar 2 ag
qrA QF aENT FIH F 7 F qIFX A
oz TgAl Argar § froam ag wRwA
fa are w gaar i qed gnwdt @ fF
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SHRI S. KUNDU : On a point of
order. At page 5 of the paper that the hon.
Minister has circulated, in the chapter
entitled °‘Little Andamans’, it has been
stated :

“It has been decided to colonise the

Iittle Andaman Islands.”

We would like to know who is going to
colonise it. Whose colony is it going to be,
the Maharaja's colony or Shri F. Ahmed’s
colony ?

MR. SPEAKER : The hon. Member can
make a submission but he need not get up
on a point of order for this purpose. How
is this a point of order ?

SHRI S. KUNDU : I shall tell you how.
There is no question of colonisation. How
can the hon. Minister talk of colonising it.

AN HON. MEMBER : It is the ordinary
meaning of the word which is to be taken.
.

SHRI JYOTIRMOY BASU : The
Andaman and Nicobar Islands have been
neglected thoroughout the last 20 years. May
I know whether a thorough economic survey
has been conducted to assess the potential
produce which could be taken out of agri-
culture and - allied processes ? If so, what
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steps do Government propose to take in the
near fu‘ure specially to utilise the coconut
wealth which is now taken by people from
the mainland at fan‘astically low baiter
prices ?

SHRI BHANU PRAKASH SINGH : So
far as Jaca reclamation is concerned, the
area indicated by the Team was 1,26,000
acres, The area reclaimed so far in Betapur
is 2050 acres. The programme for land
reclamation during the Fourth Plan period
(island-wise) is as follows : Little Andamans
4,000 acres, Katchal 3,000 acres, Great
Nicobar 1,500 acres and Neil 2,300 acres.

As regards agricultuie, the progress is
as under : Cultivation plantation on cleared
land at Betapur, Ne:l acd Katchal is-ands
is being arranged through individual farming.
Secondly, five soil survey parties have been
sanctioned to conduct land capability studies
in the various islands where reclamation
programmes will be undertaken.

As for fisheries, I have already mentioned
in reply to a previous question that the
Ministry of Food and Agriculture is takiog
necessary steps for the exploration of the
potentialities of deep sea fishing. Investiga-
tion for a fishing harbour at Port Blaic have
been complcted and corresponding plan and
cost estimation are under consideraticn. An
off-shore fishing station at Port Blair is ex-
pected to be opened m 1970-71. A revised
scheme in the Andaman and Nicobar islands
covering all aspects uf fishing has been drawn
up by the Department of Agriculture.

SHRI JYOTIRMOY BASU: I had
asked about the vast production of coconuts
in these islands and people on the mainland
taking them away for a song, 30.000 coconuts
for a cycle, 100 coconuts for a yard of cloth
and so on. I wanted to know whether there
is any immediate schcme to make use of this
wealth and market it in various parts of the
world.

SHRI F. A, AHMED : The Committee
which made recommendations had also
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well as the other forest wealth available
there.

SHRI JYOTIRMOY BASU : What an
unconvincing reply.

SHRI HEM BARUA : In the statement
circulated by the Ministry. towards the
concluding part, it is said that there is lack
of entreprcneural talent in the islands and
when the transport system is cstablished, en-
trepreneurs from the mainland will go and
establish industries there. Have Govern=
ment decided that the indus:ies coming up,
if they come up at all ip the future, will be
cnly in the private sector and nothing in the
public sector ? If something is going to be
established in the public sector, may I know
whether Government have started the process
immediately or not ?

SHRI F. A, AHMED : As the hon.
member has correctly pointed out, because
of dearth of entiepreneural skill, there has
been difficulty in developing industries there.
Our intention is to provide training to the
people in the islands so that they may take
up the small-scale industries so as to provide
employment to them and als> the industries
may be developed. But so far as the
question of big industries is concerned, these
huve to be considered and if it is within the
means, then we shall see what industries can
be set up in the public sector.

SHRI SEZHIYAN : In the statement,
it has been mentioned, and I think there is
a good prospect for land reclamation and
also for plantation crops like rubber, coconut
and arecanut. I would like to know
whether the Government have thought of
very specific programmes to rehabilitate and
settle those repatriates who come from
Burma and Ceylon who are well-versed in
arecanut and coconut and also those repatri-
ates who may come from Malaysia and
other south-east Asian countries who are
well versed in the art of rubber plantation.
I want to know whether Government would
have some specific programmes for settling
all these repatriates in the Andaman and

Nicohar Island
I

included the utilisation of coconuts availabl
in these islands. I have already pointed
out that because of certain difficulties, action
had not been taken to utilise the natural
resources of this area. After we implement
our programme, it will be possible for us
to utilise the coconuts which are there as

SHRI BHANU PRAKASH SINGH :
Yes, Sir.

SHRI RANJEET SINGH : The Ministe:
says in his statement that 69 ex-servicemen
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families have been settled over there, and
they have brought 172 acres of land under
cultivation. It works out to 2§ acres per
family. I would like to know what is the
amount of land granted to each family of
ex-servicemen or others who want to go and
settle there, and why, considering the whole
problem of development of these islands in
agriculture and industry, any ancillary or
branch of an agro-industrial corporation has
not been opened there up to now.

SHRI BHANU PRAKASH SINGH :
This question can be referred to the Ministry
of Rehabilitation. Regarding the amount of
land, the distribution of land is per family.
(Imterruption

MR. SPEAKER : Orde:, order. Next

question.

e W & fd gt @ gmane
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) The
value of components imported for Indian
Railways from the foreign countries during
the years 1967-68 and 1968-69 was. Rs. 2532
crores and Rs. 16.87 crores respectively.

(b) These components were imported
from U. S. A., Canada, Federal Republic of
(iermany, U.K., Japan, France, Switzer-
{1ad, Hungary, Belgium, Poland etc.
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(c) The value of components likely to
be imported during 1969-70 is about Rs 25
crores.

(d) Becoming self-sufficient is a conti-
nuous process and the drive which was
launched some years back to reduce the
imported content of the Railway purchases
is being vigorously pursued. With a view
to achieve better results within the shortest
possible period, the purchase procedure has
been turther streamlined and new incentives
have been introduced in appropriate cases to
encourage Indian manufacturers to produce
within the country the items previously
imported. These incentives are guaranteed
off-take ; liberalised delivery schedule ;
waiving of liquidated damages clause for
late deliveries ; grant of price escalation
concession on account of Governmental

action yjz, Customs Duty, Sales Tax and
variations in the prices of basic raw
material.

ot gFawsT wgA@ : I ¥ed o
a9 1965 % ag w71 T91 97 fR " AT
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SHRI GOVINDA MENON : It has
been just read out that the percemtage of
imports in the fourth plan period is 11.8.
About the question whether imports can be
totally eliminated, the answer is, it may be
difficult because there are ceriain raw materials
which are not available in India like special
steel, electrolytic copper, tin, lead, etc. and
these hive to be imported. Even in the
most advanced countries, raw materials to a
limited extent would often have to be im-
ported.

SHRI G. VISWANATHAN : The Minis-
ter said in 1969-70 we are going to import
about Rs. 25 crores worth of components.
When we are short of foreign exchange, I
want to know what will be our position at
the end of the fourth plan, whether we
would be able to maoufacture all the com-
ponents or we would still be importing
them ?

SHRI GOVINDA MENON: In this
particular year, we have to import slightly
" more than what we would otherwis¢ do, on
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account of shortfall in production in Durga-
pur of axles and wheels, electric traction
equipment in Bhopal and steel sheets in
steel plants. The matter has been taken up
with the concerned ministries, but the posi-
tion unfortunately has not improved much.
Now it is Rs. 25 crores. We will continuously

make an attempt to reduce it. That is all I
can say.
SHRI N. K. SOMANI : One thing

stands out that the Government of India and
the Railway Board are not serious in the
matter of obtaining all the components as
far as this country’s resources are concerned.
We just heard that 11 per cent of our total
requirements of compoaents would still be
imported, which is a very serious thing, in
spite of the fact that huge capacities exist
at the Heavy Engineering complex at Ranchi
and other places. We would like to have an
assurance from the government that they
would only import alloys that are needed,
those which go into these components and
will not import the entire fabricated material
from abroad.

SHRI GOVINDA MENON : We import
only such items as are absolutely necessary
and are not available in the country.

SHRI INDRAJIT GUPTA : I would
like to know from the hon. Minister how
much of this expenditure is being incurred
for the purchase from abroad of automatic
equipments like computer machines and
Plassermatic machives for automatic track
mainteaance which will only result in the
displacement and uanemployment of several
thousands of railway employees. How much
of this money is being used for that ?

SHRI GOVINDA MENON :
require notice for this question.

I would

SHRI INDRAIJIT GUPTA : Sir, what
is wrong with my question ?

MR. SPEAKER : The Minister says
that he wants notice.

SHRI NAMBIAR : In view of the fact
that a large sum of money is being spent
in foreign exchange for import of railway
materials may I know whether government
have succeeded in arranging the export of
wagons and carriages which will at least
be equal to the amount of import ?
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SHRI GOVINDA MENON : We arc
exporting wagons.

Pay Scales of Chief Booking Clerk and
Chief Reservation at Bombay Central
and Abhmedabad Stations

+

*486. SHRI ONKAR LAL BERWA :
SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased to state :

(a) the duties and responsibilities of the
Chief Booking Clerk and the Chief Reser-
vation Inspector working at the Bombay
Central and Ahmedabad Stations of the
Western Railway :

(b) the total cash handled by the Chief
Booking Clerks of Bombay Central and
Ahmedabad Stations daily ;

(c) the average valuation of Ticket stock
in custody of the employees referred to in
part (b) above at present ;

(d) the pay scales of the staff referred
to in rart (a) above ; and

(e) the reasons for differences. if any,
in the pay scales ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : (a) A statement is laid
on the Table of the Sabha. [Placed in
Library. See No. LT-23)2/69.]

(b) and (c). Information is being col-
lected and will be laid on the Table of the
Sabha.

(d) The pay scales are as under :

Rs.
Chief Booking Clerks 250-380
Chief Reservation Inspectors 370-475

(e) These are two different categories
of staff, performing different duties.

WRITTEN ANSWERS TO QUESTIONS

Paper Pulp Factory in Kerala

*487. SHRI MANGALATHUMA
DAM :
SHRI N. SREEKANTAN
NAIR :
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased
to state :

(a) the additional paper pulp requiied
for the development of the Paper industry
in the Fourth Plan;

(b) whether the Kerala Government
have asked for some additional help to start
a paper pulp factory in Kerala ; and

(c) whether there is going to be any
delay in taking a decision in the matter
and, if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.

AHMED) : (a): It is estimated that
additional pulp to the extent of 2,90,000
tonnes per annum will be required in

order to meet the domestic demand as well
as export target of 60,000 tonnes per annum
in the Fourth Plan,

(b) No, Sir.
(c) Does not arise.

Lokanathan Committee Report on Small
Scale Industries

*488. SHRIMATI ILA PALCHOU-
DHURI will the Minister  of
INDUSTRIAL DEVELOPMENT,

INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Committee, headed by
Dr. P.S. Lokanathan, which was appo-
inted in the wake of a resolution adopted
by the Small Scale Industries Board at its
Ernakulam meeting last jear, has submitted
its report to Government ;

(b) if so, its main recommendations
and Government’s reaction thereto ; and

(c) whether a copy of the report will
be placed on the Table of the House ?

THE MINISTER OF
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F.A. AHMED): (a) to(c). A Commi-
ttee headed by Dr. P. S. Lokanathan was
appointed in June, 1969 for preparing guide-
lines on the proper implementation of the
Industrial Policy Resolution in so far as it
relates to the Small Scale Sector. The
Committee has since submitted its report
which is to be considered by the Small
Scale Industries Board at its next meeting,

INDUSTRIAL
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Govt. will duly consider the recommen-
dations of the Committee after they are
received from the Small Scale Industries
Board. A copy of the report will be placed
on the Table of the House along with views
of the Government thereon.

Quota of B. P. Sheets to Small Scale

Industries
*439. SHRI S. C. SAMANTA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

small-scale industrial units
pipes are given

(a) whether
manufacturing  conduit
permits for B. P. Sheets ;

(b) if so, whether this basic material
is supplied regularly to those units ;

(c) if not, the reasons therefor :

(d) whether itis a fact that some of
these units are not receiving any quota
since 1965 ; and

(¢) whether no quota has been allotted
to any of the Industrial conceras in Punjab
in the private sector and the whole quota has
been allotted for the half year ending the
31st March, 1970 to various corporations
only ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (d). There is a general
shortage of B. P. Sheets. Available supplies
are allocated to large scale and small scale
sectors by the Joint Plaat Committee.
Allocations from indigenous production are
placed at the disposal of the State Directors
of Industries in bulk for distribution among
individual small scale units in their jurisdic-
tion including thosc manufcaturing conduit
pipes. Imoort of B. P. Sheets are also
allowed to actual users in accordance with
the import | censing policy for the current
year (1969-70).

(e) The allocation under small
industries quota for the current year (April
1969 to Mirch [970) has already been
intimated to all State Directors of
Endustrics (including Punjab) who have been
requested to place their consolidated indents
with the Joint Plant Committee.
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Price of Coca Cola
*490, SHRI RAM SINGH AYAR-
WAL :
SHRI KANWAR LAL GUPTA :

SHRI RAM SWARUP VIDYA-
RTHI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that the price
of Coca Cola was raised many times in
the last three years ;

(b) if so, what was its price three years
ago and what is the retail price at present ;

(c) whether it is a fact that price of
this drink was raised because the price of
sugar wen: up : and

(d) if so, the reasons why the price of
this drink has not been reduced now when
the price of sugar has fallen ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The price of
Coca Cola was increased fiom 25p to 30p
per bottle in 1965/1966 and to 40p per bottle
in 1967.

(c) Increase in the price of sugar
was one of the reasons for the increase in
the price of the Coca Cola ; and

(d) The Coca Cola Bottlers have stated
that while there is a price reduction in
sugar, on account of increased over-head
costs and other material costs, they have
not been able to bring down the cost of
Coca Cola. There is no price control on
Coca Cola.

Manaufactare of Small Cars by Sanjay
Gandhi

*491. SHRI PILOO MODY :

SHRI MAHENDRA MAJHI :
SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN :

SHRI K. M. KOUSHIK :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Shri Sanjay
Gandhi is proposing to manufacture smal}
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cars in a big way and a prototype was
recently completed for demonstration and, if
80, the particulars thereof ; and

(b) how many cars have already been
assembled so far by Shri Sanjay Gandhi and
whether Government are aware of his future
programme for the manufacture of small
cars ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS, (SHRI F. A.
AHMED): (a) and (b). Shri Sanjay
Gandhi has submitted a scheme for the
manufacture of small cars and has recently
demonstrated a prototype of the car. The
prototype is powered by a 24 HP two
cylinder air cooled engine mounted in the
rear, is capable of seating five persons and
has two doors.

Shri Sanjay Gandi has assembled only
one prototype so far. He proposes to make
suitable changes in his engine design, drive
and other body designs, etc. in the light of
the results of the tests on this prototype
before finalising *he production model. The
scheme envisages an ultimate production of
50,000 cars per annum and commencement
of production from the third year after its
approval. Full capacity is to be reached in
the subsequent four years. The scheme
does not involve import of either capital
.goods or components or raw-materials.

An application for an industrial licence
for the manufacture of cars on the above
basis has been received from Shri Gandhi and
is under examination.

Surplas Production of Cement

*492. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the surplus production of cement
during the first six months of the year :

(b) how much the surplus increase will

be from the new factories in Mysore, Tamil |

Nadu and Andhra Pradesh ;

(c) what is the estimate for export and
at what subsidy in the total ;

(d) if the surplus will
have Government any
constructions ; and

still continue,
plans for new
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(e) if so,
demand ?

on what expectations of

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) There was no surplus
production of cement during the first six
months of 1969.

(b) Does not arise.

(c) 1.5 lakh tonnes involving a subsidy
of about Rs. 58 lakhs for 1969.

(d) and (e). Cement Corporation of
India Ltd. is setting up 3 cement factories
each with an annual capacity of 2 lakh
tonnes at Mandhar (M. P), Kurkunta
(Mysore) and Bokajan (Assam) to meet the
increasing demand for cement. Demand
for cement is expected to increase by about
109%, anaually.

Restriction regarding Resale of Tractors

*493. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
whether Government have taken any decision
to ban resale of tractors within three years
of their purchase as was proposed by him
during the last Session ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : A control order to regulate the
distribution and sale of tractors, which
would provide, amongst other things,
prohibition on the re-sale of tractors before
the expiry of two years from the date of
purchase, is being finalised in consuitation
with the other Ministries concerned.

Decline in Industrial Investments in
West Bengal

*494. DR. P. MANDAL : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the Industrial investments
have been on the decline in the State of
West Bengal and, if so, the reasons there-
for ; and

(b) whether it js a fact that the new
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strategy of labour leadership is to bring
about industry-wise work stoppage in order
to raisc the wage level ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The information
is being collected and will be laid on the
Table of the House.

8wy g qT wedia @ ATE qW
#) qRz &I q¥ Sfazsg
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Modipon Ltd.

SHRI MADHU LIMAYE:
will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plcased to
state

(a) whether Government’s  attention
has been drawn to the annual report on
Modipon’s functiqling in which the Directors
complain of a “steep decline” in prices and
yet show a turnover of Rs. 7.61 crores, a

*496.
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gross profit of Rs. 2.05 crores, a return of
27 per cent on sales and 102 per cent on
share capital ;

(b) whether the capacity of this Company
was allowed to be raised by Government
from 1,800 to 2,200 tonnes per annum ;

(c) whether this Compay gave Rs. 25,000
donation to the Congress Party and an
equal sum to the A. 1. C. C as unsecured
loan ;

(d) whether this Company and others
have raiised prices of nylon yarn after
February, 1969 ; and

(e) if so, the reasons for not taking stern
action against this company and others for
putting up prices of nylon yarn after
February, 1969 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes Sir, but the normal
practice of price fixation bodies like the
Tariff Commission and the Government is
to relate profits to capital employed and on
this basis in the annual report referred to,
the profit works out to 14% on capital
employed.

(b) A letter of intent was issued on
7.6.1969 for’ this expansion.

() It has been so reported in the
annual accounts of the company for
1968-69.

(d) and (e). Prices of nylon which
were on an average Rs 100 for 15 denier
and Rs. 94 for 20 denier monofilaments
in April, 1968, came down to Rs.76 and
Rs. 70 respectively in February, 1969 and
have since increased to Rs. 81 and Rs. 75
respectively in September, 1969. Govern-
ment have been concerned about this increase
and have discussed this with spinners, the
users as represented by the Association of
Man-Made Fibre Industry as also with other
concerned-Ministries. The following action
has been taken so far :—

(' The Tariff Commission who were
requested in July, 1968, to report
on the Fair Price for man-made
fibres and yarn, have been requested
to expedite their report.

(ii) STC have been permitted to im-
port 750-1000 tonnes of nylon yarn
this year to alleviate the shortage
of nylon yarn. The creation of
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a revolving fund to permit the
import of further quantities of
nylon yarn to meet the demand
for exports of art silk fabrics is
also under consideration.

(iii) In the light of meetings convened
by the Ministry of Petroleum and
Chemicals and Mines and Metals
in the matter and advice given,
the Textile Commissioner has had
further discussions with spinners
and weavers to arrive at satis-
factory arrangements for keeping
prices at a reasonable level and to
ensure an equitable and uniform
distribution to consumers to avoid
malpractices.

(vi) Further action is contemplated in
the context of (iii) and (i). It
would not be in the public interest
to disclose what this will be at
this stage.

1t has also been proposed to create
additional capacity for the produc-
tion of nylon and to give preference
to cooperatives of nylon weavers,
and State Industrial Corporations.
The pattern of future demand is
being analysed taking into account
the instailation of further power
looms in backward areas so as to
select areas where such capacity
should be erected.

(v

=
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Cost of Production of Steel

*500. SHRI S. R. DAMANI : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the cost of
production of steel items in India is much
higher than in other countries ;

(b) if so, how our costs compare with
those obtaining in U.S. A., U.S.S.R. and
Japan for 100 tonnes of steel ;

(c) the steps being taken to reduce the
cost of production by the Hindustan Steel
Limited ?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND HEAVY.

ENGINEERING (SHRI K. C. PANT) : (a)
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to (c). A statement is laid on the Table of
the House. [Placed in Library. See No..
LT-2303/69.]

Revision of Electoral Rolls

*501., SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Election Commission '
has undertaken the task of the revision of
electoral rolls in the country ;

(b) whether the persons who will come
of age on the qualifying date for the 1972
General Elections, will also be enrolled ;
and

(c) if so, the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes,
Sir.

(b) and (c). Under the revision now in
progress all persons who will not be less
than 21 years of age on the Ist January,
1970, will be included in the revised electoral
rolls for the year 1970.  As the countrywide
general clections for 1972 will have to be
held in February-March of 1972, persons who
will come eligible for registration as electors
on the 1st January, 1971 will be included in
the electoral rolls for the 1972 General
lections. To facilitate such inclusion the
names of eligible persons who will not be
less than 21 years of age on or before the
1st January, 1971, are also being collected in
a separate list by the enumesrators appointed
for the current revision. Under the existing
law it will not be possible to include the
names of persons who will be eligible as
electors on the Ist January, 1972, in the
electoral rolls which will be used for 1972-
General Elections.

Manufacture of Cables in Private Sector

*502. SHRIR. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Indian
Electrical Manufacturers Association, Bom-
bay has daclared that there would be no
shortage of telephone cables in the country,
if the private sector was allowed to utilise
its idle capacity ;
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(b) whether it is also a fact that the
proposal to allow the expansion of the pri-
vate sector units to meet the shortage of
cables in the Fourth Plan is likely to be
shelved ;

(c) if so, the reasons therefor ;

(d) whether the views of the cable
manufacturers in the private sector were
ascertained before taking a decision :

(e) to what extent the cable manufac-
turers in the private sector have to suffer
losses on account of a shift in the Govern-
ment’s policy ; and

(f) in what way the shortage of cables
is likely to be met ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Indian Electrical Manufac-
turers” Association, has written about the
desirability of permitting Private Sector
Industries to facture tele-cor ication
cables in the context of the likelihood of
imports and under utilisation of manufac-
turing capacity in the Private Sector.

(b) and (c). The proposal to permit
Private Sector cable units to manufacture
tele-communication cables is still under
examination.

(d) and (e). Do not arise.

(f) Shortage, if any, after taking into
account the optimum indigenous production,
will have to be met through imports to the
extent foreign exchange resources available
for tke purpose.

fgsz ‘wdiq?’ @3F aww

503, s fagaw wiw : w4 fafa
QYT GATH HAWW A=) Ig FIE T HIT
1 5 ¢

(%) ferg ‘#@1a? @as suT F 9fq
gy feaar oqiF fzar AT §

1m) aar Az @4 ¢ fr 5@ wqaT &
g FAFAT e@gTd A ASMT A
gt Faaars Far afty Ay &Y mgizar
13 ¥ fay fFar arar &5 AR

(1) Sedw wary w4 el fdr

DECEMBER 9, 1969

Written Answers 40

T AT ; FARY EAGAT F gAY G35T AT
A% geqraFl F 19 wa1 § 7

fafu dmwa gt gamw wsam fama
% tow Wt [wo (siwet) gty OE] -
(%) 1966-67, 1967-68, 196°-69 &
a9t & YA waw: 27,392 597 52,412
T2 aqr 82,521 &Y F1 Afes WA
A oaF . 1969-70 ¥ AT HT IF
60,453 &aa Y ufw f a1 g# &

(&) ag gg27 10 §A *eam@
v faegr ¥+ F@d, AFA et 3=
oA, aurg wefad, 10 faqt § dgad
oYx gAY #§ seqiw w1 w@ ¥ fA¥
simfa® srgsatsl #1 fags & qar
gura % weg swafas @9 ¥ fAo @
st g1

() garw #r e3ilg qfeq mfa=
FeaAW g:3 A vaifgg fwar ar 7T ag
qear qstw wfafaga, 1860 & weT
afq7 31 @F nEr IFw@ RA awl
gatasl &1 grigw, gafos H qEAr-
faw fazra awar, o =i @i
AT AT qaT I sg fAAtw
FI F H9AT W7 Y F1AF FATAT &1

Differences between Hindustan Steel Ltd.,
and Managements of Steel Plants

*504. SHRI PREM CHAND VERMA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that very fre-
quently there were differences on the working
of the steel plants, between the Hindustan
Steel Limited and the managements of the
steel plants ;

(b) whether it is also a fact that the
General Manager of the Plants have been
pressing for more autonomy ;

(c) whether it is further a fact that due
to this }ack of co-operation, there has been
a great deal of loss in production ;

(d) if so. the measures adopted to
avoid this friction and consequent loss ;
and
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(e) if no action is proposed, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Such differences as may arise from time to
time are settled at meetings of the Board of
Ditectors of which the General Managers of
Steel Plants’ are also members.

(b) and (¢). No, Sir.
(d) and (e). Do not arise.

Agreement between Public Sector
Undertakings to Purchase Products
of each other

*505. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether R is a fact that public sector
undertakings under his Ministry have
mutually agreed to purchase their require-
ments from each other, irrespective of the
quality and price of the items so pur-
chased ;

(b) if so, whether such a decision will
not encourage inefficiency on the one hand
and prove grossly discriminatory against the
efficient private sector units on the other ;
and

(c) whether Government would seek the
views of the Attorney General of India on
the legality of the above decision and
lay the same on the Table of the House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) and (c). Do not arise.

Doubling of Railway Line between Lucknow
and Gorakhpur (North-Eastern Railway)

*506. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be pleased
to stae :

(a) whether there is any proposal of
deubling the Railway line between Lucknow
and Gorakhpur on the North-Eastern Rail-
way to handle the increased traffic ; and

(b) if so, the details of the proposal
and, if not, the reasons therefor ?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and ib).
No, Sir. However, the pioposal for a
separate B. G. line between Barabanki and
Gonda and conversion of Gonda-Gorakhpur
M. G. line into B. G. has been included
in the perspective plan for gauge conversions.
Engineering and Traffic surveys for this
proposal have already been completed and
the survey reports are under examination of
the Railway Board.

Foreigo exchange for Railways during
Fourth Five Year Plan

*507. SHRI J. M. BISWAS : Wil the
Minister of RAILWAYS be pleased to
state :

(a) whether expansion programmes of
the Railways during the Fourth Plan have
been finalised ;

(b) if so, the salient features thereof ;

(c) the estimated cost of the programmes
and the foreign exchange content thereof ;
and

(d) the steps being taken to meet
foreign exchange requirements for the pro-
grammes ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes,
Sir.

(b) and (c). Salient features of the Rail-
ways' Fourth Plan and foreign exchange con-
tent thereof . —

The Fourth Five Year Plan of the Rail-
ways envisages a total foreign traffic of 265
million originating tonoes in 1973-74 and an
increase of 23.06% in vehicle kilometres for
non-suburban passeager traffic over the
5-year period. The total Plan cutlay for this
was estimated at Rs. 1,700 crores. In discus-
sions with the Planning Commission, the
Plan outlay was reduced to Rs. 15.25 crores
in view of the difficult resources position.
This amount would enable the Railways to
cater to only 255 million tonmes of freight
traffic and an increase of 19.8% in vehicle
kilometres in non-suburban  passenger
traffic.

The gap between this and the traffie
actually anticipated is proposed to be met by
continuing in service overage rolling stock
to the extent necessary. It is also proposed
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to keep the position under constant revicw so
that further adjustments could be made if
necessary.

The foreign exchange content is ex-
pected to be Rs. 180 crores (about 11.8%).

The addition to allotment of Rs. 1,525
crores as above, th¢ Planning Commission
‘have placed at the disposal of the Railways
another Rs. 50 crores for Metropolitan
‘Transport Schemes.

(d) Steps taken to meet foreign exchange
requirements :—

For meeting the major part of the
foreign exchange expenditure during the first
two years (viz. 1969-70 ard 1970-71) a credit
of US £55 million (Rs. 41.25 crores) has
been secured from the International Deve-
lopment Association, an affiliate of the
World Bank : about Rs. 22 crores is expected
.to be met from the bilateral credits already
arranged and being arranged. For meeting
the foreign exchange expenditure during
the remaining three years, steps will be
_taken at the appropriate stage.
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Prohibition in Union Territories

*510. SHRI SRADHAKAR SUPAKAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any measures have been
taken by Government (0 extend the scope
and area of prohibition in the Union Terri-
tories on the occasion of the Gandhi
Centenary celebration ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) and (b). The information is being
collected and will be Jaid on the table House
in due course.

Requirement of Rails

3201. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(2) whether any study has been made by
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his Ministry regarding the likely requirements
of rails in the country during the next five
years and, if so, the details thereof ;

(b) the export orders for rails on hand
and the likely position during the next five
years ; and

(c) the actual capacity of Rails Mill at
the Bhilai and the likely extent of its utilisa-
tion in the pext five years in view of the
replies to parts (a) and (b) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) The Steering Group estimated the
domestic demand of rails in 1973-74 at
270,000 tonnes. Current indications are that
it may be of the order of 150,000 to 200,000
tonnes.

(b As on October 1, 1969, HSL had
orders on hand for export of rails of the
order of 91,500 tonnes. The other producer
of rails, TISCO has an export commitment
of 25,000 tonnes of rails for the current year.
The Steering Group has estimated that it
may be possible to export 200,000 tonnes of
rails per annum in 1973-74 against the current
export of about 162,000 tonnes.

(c¢) Rail mill of Bhilai has a rated capa-
city of 500,000. In actual practice since the
mill has to produce rails of different sizes
and profile for export orders the effective
capacity is considerably less. To the extent
the capacity of the rail mill is not required
for manufacture of rails, its utilisation for
other purposes, €.8., production of billets
will be considered.

Export of Steel Ingots by Hindustan Steel
Limited

3202. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Hindu-
stan Steel Limited is exporting steel ingots
and, if so, the total of such exports made so
far in 1969-70 and commitments on hand ;

(b) whether due to the tremendous short-
age of steel in the country, Government con-
sider that steel ingots should be preferably
processed in the country itself ; and

(c) if so, the steps taken by Government
to stop export of steel ingots in future ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C PANT): (a)
Hindustan Steel Limited had  entered
into a contract in September, 1969 for export
of 50,000 tonnes of steel ingots. No exports
of ingots have so far taken place.

(b) Yes, Sir.

(c) Permission was given to Hindustan
Steel Limited to export the quantity of 50,000
tonnes of steel ingots as this was surplus
to their own requirements, and in that form,
surplus also to the requirements of other
producers.

Setting up of Steel Plants during Fifth
Plan Period

3203. SHRI N. R. DEOGHARE : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether there is any proposal under
consideration of Government to set up steel
plants during the Fifth Five Year Plan ;

(b) if so, whether these plants will be in
public or private sector ; and

(c) in which States these are I'kely to be
set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) As per the Industrial Policy Resolu-
tions of 1948 and 1956 of the Government of
India, the expansion of steel industry in the
country is to be largely in the public sector.

(c) As regards location, no decision has
been taken so far.
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Sleeping Coaches Between Bikaner and
Jaipur

3205. DR. KARNI SINGH : Wili the
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware that
there is an urgent demand from all sections
of the public of Bikaner that sleeping coaches
be run between Bikaner and Jaipur and
many representations have also been made in
this regard ;

(b) if so, the steps being taken and the
progress in regard thereto ; and

(c) whether there are any early prospects
of running sleeping coaches on the aforesaid
routes ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes, some
demands have been received.

(b) and (c). A composite first, second
and third class through coach is running
between Bikaner and Jaipur by 95 Up
Marwar Mail/208 Dn. Agra Express and 207
Up Agra Express/96 Dn. Marwar Mail trains
This type of coach is not designed for provi-
sion of sleeping accommodation in the third
class compartment.

It is not feasible to replace this tri-
composite coach by a full third class sleeper
coach as the change will cause inconvenience
to first and second class passengers utilising
the existing through coach facility. It is
also not feasible to provide a third class
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sleeper coach between Bikaner and Jaipur
in addition to the existing composite first,
second and third class coach as 208 Dn./207
Up Agra Expresses are running with
maximum load between Phulera and Jaipur.

However. it is proposed to introduce a
sleeper coach between Bikaner and Agra
Fort vig Jaipur by 208 Dn./207 Up Agra
Expresses as soon as the coaches are
available,

‘U’ Shape Bridge on Crossings in
Bikaner City

3206. DR. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware that
considering the great inconveniences caused
to the public of Bikaner, his Ministry
recommended the construciion of ‘U’ shape
bridge on the K. E. M. Road crossings of
Bikaner City, which scheme did not find
favour with the public and more especially
with business community of the area ; and

(b) whether it will be possible for
Government to downgrade the Railway lines
near these crossings, which scheme is very
much welcomed by the public and the busi-
ness community of the area ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOYINDA MENON) : (a) Yes.

(b) It is presumed that this question
refers to lowering of the railway line at the
level crossing to provide a road over-bridge
with the road remaining at its present level.
This is not possible except at an exhorbitant
<ost.

Late Running of Special Trains

3207. SHRI SUBRAVELU : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that special
Railway coaches carrying plantain fruits
invariably reach Delhi late ;

(b) whether it is also a fact that the
traders lose several hundreds of rupees due
to the late arrival ;

(c) whether the Railways have received
representations from the traders ; and

(d) if so, the details thereof and the
action taken by Government in the n.atier ?



4 Written Answers

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b)
Out of 4930 plantain wagons received at
New Delhi during the period Ist September
to 10th November, 1969, about 97% arrived
as per the target time. Loading of plantain
wagons showed an increase of 29% in
September, 56% in October and 81% in
November, 69 wupto 11-11-69) as compared
to the previous year loading. The running
of coaching specials/parcel express
carrying plantain  wagons on certain
occasions was, however, affected due to
failure of communication, displaced crossings
and precedence to Mail/Express trains on
the saturated single line section enroute.

(c) Few complaints have been received
but as a whole the trade is satisfied with the
improved arrangements made by the Railways
in this regard.

(d) A close watch at all levels is being
maintained to ensure punctual running of
these coaching spccials/parcel express carry-
ing plantain wagons.

Tamilnadu Express from Delbi to Madras

3208. SHRI SUBRAVELU : Will the
Minister of RAILWAYS be pleased 10
state :

(a) whether Government are planning
to intioduce a Tamiloadu Express from
Delhi to Madras ; and

(b) if so, the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) Does not arise.
Overcrowding in Trains

3209. SHRIN. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state : .

(a) whether there are some schemes
before Government to avoid overcrowding
in the trains ; and

(®) if so, the details thereof and the
action proposed to be taken in the matter ?

THE MINISTER OF LAW AND
SCCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
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In order to enable the Railways to keep a
watch on the extent of overcrowding on
different trains on different sections, periodi-
cal census of occupation of all trains carrying
passengers is taken on the Railways during
the period October-December.

An inter-railway meeting is held before
enforcement of each half-yearly time-table
at which a programme is drawn up for
additional scrvices based on the results of
the census, public demands, increase in
traffic and subject to the availability of
requisite resources by way of line/terminal
capacity, tolling stock etc. Accordingly
during the period from 14-69 to 15-11-69,
130 trains have been introduced/extended.

Railway Accidents on un
Crossings

d Level

3210. SHRI N. R, DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state the steps taken by Government to
check Railway accidents with special em-
phasis on the un-manned level crossings ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : As the larg-
est single factor responsible for accidents is
failure of railway staff, Safety Organisations
set up on the railways have been engaged
in inculcating safety consciousness amongst
staff connected with the runnizg of trains
and in ensuring that they have a proper
understanding of the prescribed safety rules.
Further, spot checks are made to see that
staff do not violate the safety rules and
iadulge in short-cut methods. Inquiries
are held into all accidents and thosc held
responsible are given deterrent punishments.
In addition, if an inquiry reveals anmy other
shortcomings or lapses, action is taken to
see that they do mnot recar. Technological
improvements in the shape of improved
signalling and interlocking, track circuiting,
etc. have also been made to the extent
feasible.

The accidents at unmanned level cross-
ings which are almost entirely due to the
fault of road-users can be controlled only
with the cooperation of the public. The
Railways on their part have pressed into
service the available media of propaganda,
such as radio broadcasts, display of cinema
slides, issue of posters, folders, pamphlets,
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loudspeaker addresses on Bazar days in
villages adjacent to level crossings where
accidents have occurred, contacting the
automobile associations and the heads of
village panchayats etc., with a view to
educating the road users about
the hazards iovolved in negotiating
the level crossings carelessly. State Govern-
ments have also inade provision in the
Motor Vehicles Act making it obligatory
for the drivers of passenger buses to stop
short of the unmannded level crossings and
negotiate them only after ensuring that the
passage is clear.

Whistle Boards are also provided on
either side of the level crossings from where
the Drivers start whistling continuously to
warn the road users of the approaching train.

Tax Content in the Prices of Scooters
and Motar Cars

3211. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 3411 oo the 18th
March, 1969 and state :

(a) whether the required information
asked in part (a) of the question has since
been collected ; and

(b) if so, whether the same would be
laid on the Table of the House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The information
is being collected and it will be laid on the
Table of the Sabha as soon as it is avaie
lable.

Licensing of Firms under Industries
(Development and Regulation)
Act, 1951

3212. SHRI S. N. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government have licensed
the following firms under the Industries
(Development and Regulation) Act, 1951 ;

(i) Utkal Machinery Ltd., Kansba-
hal, Orissa
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(i) Larson and Tubro, Bombay

(iits Anup Engineering Works, Ahme-
dabad

(iv) Texmaco, Calcutta

(v) A. P. V. Engineering Co., Cal-
cutta ; and

(b) if so, the details
issued ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (z) Yus Sir, except that in the
case of Mjs Anup Engineering Works,
Ahmedabad, no licence has beecn issued so
far.

(b) Details of all licences issued under
the Industries (Dev. and Reg) Act, 1951,
are published in a number of journals. y;z.
Weekly ‘Bulletin of Industrial Licence,
Import Licences and Export Licences” and
“Indian Trade Journal” and the Monthly
“Journal of Industry and Trade”. Copies
of thesc publications are available in the
Library of the Parliament,

of the licences

Enquiry Against Director-General of
Technical Development
3213. SHRI BANSH NARIAN
SINGH :
SHRI KANWAR LAL GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Govern-
ment recieved complaints of corrupt prac-
tices against Shri B. D. Kalelkar, Director
General of Technical Development stating
that the assets of Shri Kalelkar were grossly
disproportionate to his income :

(b) if so, the details of his property in
his own name and in the name of his
dependents ;

(c) the action taken by Government
over this complaint and the result of the
inquiry made ; and

(d) why C. B. 1. has not finalised its
inquiry against him about the complaint
regarding corruption and favouritism made
earlier ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) A member of the Lok
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Sabha had mentioned in connection with
certain alleged irregularities in dealing with
the cases of Jyoti Switchgear and Asian
Cables that Dr. Kalelkar, the Director
General of Techniczl Development has
assets which might be disproportionate to
his known sources of income, in a com-
munication addressed to the Minister of
Industrial Development, Internal Trade and
Company Affairs, The Minister has made
a statement in the Parliament that no
irregularities have been committed by the
officers concerned.

(b) The statements of immovable pro-
perty that are furnished by the Government
servants are treated as ‘Secret’ and their
contents are not to be disclosed. Dr. Kalel-
kar has been submitting the statements to
the Government regularly in accordance
with the rules on the subject.

(c) and (d). The matter has been dis-
cussed with the Central Bureau of Investiga-
tion who are looking into the matter.

Delhi Administration’s Reg
Supply of Steel

¢ for

3214. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

(a) whether the Delhi Administration
has asked his Ministry to let them arrange
direct supply of steel from the Steel Plants
in the country ;

(b) whether thousands of labourers are
being rendered jobless because of the cons-
truction work coming to a standstill ; and

(c) what is Government’s reaction to the
demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (¢) No, Sir. Delhi Administration has,
however, recently approached this Ministry
for supply of some structural steel for early
completion of certain projects undertaken by
that Administration. We have requested
the producers to step up despatches from
their stockyards as far as possible so that
construction work in these projects can
proceed unimpeded. The JPC are also
expediting dispatches from the main pro-
ducers.
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(b) Government of India have no Infor-
mation on the point.
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Central Assistance to U. P. for Setting
up Agro-Industrial Complex

3217. SHRIMATI SUSHILA ROHA-
TGI : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state how far the Centre would assist Uttar
Pradesh in setting up an agro-industrial
Complex and units in the State ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The Government of U. P. have
stated that the State offers good scope for
setting up of Agro-Industrial Complex and
units in cereal and pulses processing, fruit
and vegetable preservation and canning,
milk and dairy products etc. Necessary assis-
tance for setting up of units in the above
fields in regard to registration, procurement
of raw materials and import of machinery
will bz given by the Centre.

In the small Scale Sector, the small
Industrics service Institute and other estab-
lishments of the Central small scale Indus-
tries Develc Organisation, which are
located in the State, will render the technical
assistance required in setting up units ; and
also help the units in marketing their pro-
ducts, getting credit assistance, machinery on
hire-purchase etc.

Loans to Railways by International
Development Association

3212, SHRI K. HALDER :

SHRI JYOTIRMOY BASU :

SHRI MOHAMMAD ISMAIL :

SHRI GANESH GHOSH :

SHRI BHAGABAN DAS :

SHRI P. C. ADICHAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total amount of loans advanced
to the Indian Railways by the International
Development Association till date :

(b) the respective shares of cash and
kind in the total amount of loans advanced
to the Indian Railways ;

(c) the details of the items supplied ;
and

(d) the terms and conditions of advanc-
ing such loans by the International Develop-
ment Association ?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) The
International Development Association, an
affiliate of the World Bank, has so far given
four Development Credits for Indian Rail-
ways totalling U. S. Dollars 2525 million
equivalent.

(b) These Credits are entirely in cash
and are available for making cash payments
in appropriate foreign currencies for pur-
chases made from member countries of the
Association and Switzerland.

(c) The proceeds of these Credits have
been used fur meeting the major part of the
foreign exchange expenditure for import of
components and materials required for
manufacture of diesel and electric locomo-
tives and electric multiple unit coaches and
for import of equipment, components and
raw materials for overhead electrification,
sigonalling and telecc ication sch

(d) These credits bear no interest but
only a service charge of {9 per annum and
are repayable in semi-annual instalments
over a period of 50 years (including a grace
period of 10 years).

Price of Borax Chemical

3219. SHRT MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the terrible margin between
the listed price of Borax Chemical indi-
genously produced by Borax Morarji Ltd.
of Bombay and the market price :

(b) whether it is a fact that this concern
has absolute monopoly as far as indigenous
production is concerned ;

(¢) whether any steps have bzen taken
by Government to 'make this chemical
available to the consumers at the listed
price ; and

(d) if not, the reasons for not moving
in the matter when Government have
thought it fit to intervene in the matter of
car prices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (d). M/s. Borax Morarijj
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Ltd., Bombay, which is the only unit whicl:
produces borax, had advertised in May, 1969,
in the press wherein they had jnter alia
indicated the ex-distributors prices at which
various qualities of borax are available from
their authorised distributors.  After the
publication of the advertisement, Government
have not received any complaints regarding
higher prices.
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Development of Cigarette and Cigar
Manaufacturing Industry

3221. SHRI ABDUL GHANI DAR :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there is any scheme to save
foreign exchange by promoting indigenous
manufacture of Cigarette and Cigar which
are at present imported ;

(b) if so, how much foreign exchange is
likely to be saved every year ; and

(c) the details of the scheme ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Import of cigars and
cigarettes is banned according to current
import policy. As such no foreign exchange
is being expended on their imports.

(b) ard (c). In view of reply at (a)
above, do not arise.

wggien mfan sfa egdew
deqm Y Iqwfeagt
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fafy a=n@q s\t gaw  searm
faamr & wsa Ast (1o (sitAdY) Ay
18) : (F) M7 (7). &g geqrA) F wg-
|G FTT H G EET F F 9
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| F1 0F F7ET i geq1T eaifaqg 3@ &7
TEAIT 3 | 37 SEAIT F A gL F7 Q-
aum £ ¥ fag ar9ar qravr & gagaw,
1969 % us meaga o fAgsa frar=m
T 7 ) FIX L& FQ@ 20

Development of Calcatta

3223. SHRI DEVEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Planning
Commission has proposed to discourage
further industrialisation within a radius of
100 miles around Calcutta ;

(b) if so, the reasons therefor ;

(c) whether it is a fact that the State
Government have protested against it ; and

(d) whether it is a fact that Haldia is
within 37 miles of Calcutta where the State
Government have a project of setting up an
industrial complex ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). The Working Group
on Fiscal and Financia' Incentives for
starting industries in  backward areas
(Wanchoo Committee) has, among other
things, recommended certain disincertives
for over-crowding of industries in already
developed zones. Another recommendation
in this regard was that no licences should
be issued for establishment of new units in
cortain demarcatsd  areas of Bombay,
Calcutta, Delhi and Madras and also for
expansion of cxisting units in these
congested areas particularly of Bombay and
Calcutta However, the views taken by the
Planning Commission when this matter was
placed for consideration at the meeting of
the State Chief Ministes of the N.D.C.
Commiltee, in September, 1969 was that
while a total ban on new units in certain
domarcated areas of Bombay etc. might not
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be desirable, establishment of new units or

expansion of existing units should be
generally discouraged. The Planning and
Development Minister of West Bengal,

however, had opposed the original recom-
mendation of the Wanchoo Committee. No
final view was taken on the suggestion made
by the Planning Commission in tbis regard.

(d) Yes, Sir.

Demand and Production of Bromide
Photographic Paper

3274, SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the total annual requirement of
Bromide Photographic Paper in the country ;

(b) how much of this is imported and
how much is locally produced ;

(c) whether the Hindustran Photo Films
Manufacturing Co. Ltd.,, Ootacamund has
been producing the photographic paper ;

(d) if so, the total quantity produced by
them during the last three years ;

(e) whether Government have received

any representation from the Delhi Professio-
nal Photographers’ Association on the
matter ; and

(f) if so, the action taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The current requirements
are estimated at 3.5 million sq. meters per
annum.

(b) Import figures are not available as
the Bromide Photographic Paper is not
separately classified in the revised Indian
Trade Classifiation on the basis of which
the trade statistics are compiled The
indigenous production of photographic paper
in the organised sector has been as indicated
below :

1968 2.03 million sq. meters,
(c) Yes, Sir, since February, 1968.

1967 Nil
(d) 1968 49720 sq. meters,
1969 (Jan-Sept.) 84980 sq. meters,
(e) and (f). Yes, Sir. It is under
consideration.
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End of Beggary in Delbi

3226. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whethei there is any proposal under
consideration of Government to end beggary
in the Capital ;

(b) if so, whether any kind of assistance
has also been provided to the Delhi
Administration to end this nuisance in the
Capital ; and

(c) if not, the reasons thersfor and the
steps taken by the Central Government to
end the beggary in the Capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b) and (c). Delhi Administration’s
proposal will be examined when received.
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Master Plan for the Blind

3227. SHRI R. BARUA :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that Delhi
Administration has drawn up a Master Plan
for the Blind ;

(b) if so, what are the main features of
the Plan ; and

(c) what will be the total expenditure
involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) No, Sir.

(b) and (c). Do not arise.

MT@gT & I9-ge aifmfonw wetaw
& fasg wlq

3228. it uy 7 fag watfear:
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fF .

(%) Farag g9 3 f& gqafae @d
& 39-geq arfgfoas adtar &, M ags
mTEqR ¥ fagad ¥, faeg =g ammg &
famag 4f 5 ag arvg qi gz &5t
qIET q9 q4T §

(@) 71 =7 Fwraat Y sig Fwuf
wE & o< afz g, o aar fasey fasar § ;
L:ind

(m) #ar ag ¥ 9% § v sa3 Faa7
T g7 FAFAT § NI@GT 7 eqrarafea
foar r zgr & 7

fafe aqr ama Feargr s WA 90
(sf wifasz F) : (F) oR (@), =9
sfasrd & qiAg W gaeT T OIE



63 Written Answers

2% o)z oud afeg =9 & w7 AR F AR
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After-Care Home at Anand Parbat,
New Delhi

3229. SHRI ESWARA REDDY :
SHRI ISHAQ SAMBHALI :
SHRI RAMAVATAR SHASTRI:
SHRI J. M. BISWAS :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that the Delhi
Administration’s  ‘After-Care Home’ for
boys at Anand Parbat, New Delhi is still
housed in tents ;

(b) whether it is also a fact that these
tents have become worn outand there are
no facilities like light and water in these
tents ; and

(c) if so, the steps taken to provide
proper buildiogs for this Home ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) No, Sir.

(b) Does not arise.

(c) A rented building has been providcd
for the Home.
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E.C.A.F.E. Discussion on Railways

SHRI S. K. TAPURIAH :

SHRI RAMAVATAR SHASTRI :
SHRI SHIVA CHANDRA JHA :
SHRI SITA RAM KESRI :

SHRI VASUDEVEN NAIR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether a meeting of the United
Nations Economic Commission for Asia and
the Far East was held in New Delhi during
November, 1969 ;

(b) whether any scheme was also
discussed to modernise the Indian Railways
through increased use of advanced technology
and progress towards a Trans-Asian Railway
Net Work ; and

(c) if so, the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (c).
Yes. The United Nations Economic Com-
mission for Asia and the Far East held the
Tenth Session of their Railway Sub-
Committee in New Delhi from 13th to 21st
November, 1969. Problems relating to
Railway operations and Railway Research in
the ECAFE REGION and the proposal for
a Trans Asian Railway Net-work Project
were discussed. A report containing the
detailed deliberations at these meetings would
be sent to us by the ECAFE Secretariat at

3230.

- Bangkok in due course.

Commodities Lost from Godown of
Dharmanagar Railway Station
3231. SHRI VISWANATHA MENON :

SHRI GANESH GHOSH :
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total amount of commodities lost
from the godown of Dharmanagar Railway
station in Tripura during the years 1966-67,
1967-68 and 1968-69 ;

(b) the total amount of commodities
lost while in transit at this Railway station
during the same period :

(c) if the amount is unusually big, the
reasons therefor ; and

(d) whether responsibilities
‘losses have beenfixed 7

for such
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Nil.

(b) Nil.
(c) and (d). Do not arise.

Late Arrival of Kalka Mall at Howrah

3232. SHRI BEDABRATA BARUA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Kalka
Mail leaving Delhi on the 6th November,
1969, was detained at Mirzapur Station and
after that at some other stations, causing a
three-hour later arrival of the train at
Howrah ;

(b) the reasons for the detention of the
train ;

(c) how many days did this Kalka Mail
reach Howrah in time or within half-an-hour
of the scheduled arrival time in the month
of October ; and

(d) whether any employee would have to
be paid overtime allowance due to the late
runniog of this train on the 6th November
and if so, what would be the total amount
of the overtime allowance payable ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
2 Dn. Kalka-Delhi Howrah Mail suffered
detentions not at Mirzapur but at Dagmag-
pur, Chunar and Kailahat on the Northern
Railway on account of theft in mid-section
on a goods train running ahead. 2 Dn. Mail
also suffered detentions on account of alarm
chain pulling and it had to be regulated in
Howrah area due to running of peak hour
suburban locals and it finally arrived Howrah
170 minutes late.

(c) 2 Dn. Kalka-Delhi-Howrah Mail
arrived Howrah right time on 19 days during
October, 69. On the remaining days, the
train arrived Howrah more than haif-an-hour
late.

(d) No overtime was paid to any staff
for late running of this train on 6.11.1969.

Damage done by Shiv Sena to Railways

3233. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be pleased
to state the details of demage done by the
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Shiv Sena in October, 1969 between Ambar-
nath and Bombay ?

THE MINISTER OF LAW AND
SOCIAL* WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : As a result
of stone throwing from a running local train
at statioos in Kalyan-Bombay VT Section,
damages were caused to glasses to cabins
and tea stalls. The value of the Railway
and private property damaged is estimated
at Rs. 300/- and Rs. 700/- respectively.

Wrong Despatch of Rice Wagon from
Achalda to Mathura

3234, SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 379 on the 22nd July, 1969
regarding despatch of rice wagon from
Achalda to Mathura and state :

(a) whether certain aspects of the case
regarding wrong despatch of rice wagon
have been investigated ; and

(b) if so, the action taken against the
staff held responsible ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) On the Eastern Railway a Trains
Clerk held responsible has been punished
with stoppage of increment for one year. On
the Northern Railway appropriate discipli-
nary action against those held responsible
is in progress.

Observance of Silence Hours in Foreign
Traffic Accounts Office (Western Railway)
at Delhi and in Traffic Accounts
Office at Ajmer

3235. SHRI SATYA NARAIN SINGH :

SHRI NAMBIAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that some orders
kave been issued for observing silence hours
in the Foreign Traffic Accounts Office of the
Western Railway at Delhi and in the Traffic
Accounts Office at Ajmer ;

(b) whether such orders for observing

silence hours have also been issued by his
Ministry ;
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(c) if not, the reasons for issuing such
orders for the above-mentioned officers ; and
(d) the steps taken by Government for
withdrawing the said orders ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (d).
To ensure efficiency and for the convenience
of the staff, orders have been issued restrict-
ing the movement for about two hours daily
during their normal working time in certain
railway offices including the Foreign Traffic
Offices at Dethi and Ajmer but not in the
Ministry of Railways. Steps have been taken
to see that no inconvenience is caused to the
employees because of these orders

fierax fedtwa (I ) & qdlw
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(3)

Promotion of Commercial Clerks as
Commercial Inspectors on Railways

SHRI ONKAR LAL BERWA :
SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased to state :

(a) the channel of promotion for the
Commercial Clerks in their own cadre and
as Commercial Inspectors on the Indian
Railways ;

(b) whethe. the channel of promotion of
Commercial Clerks differs on different
Railways ;

3242,
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(c) if so, the promotion channcl on each
Railway ; and

(d) whether Government will consider
to adopt uniform policy on all the
Railways ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRT GOVINDA MENON) : (a) to (d).
Information is being collected and will be
laid on the Table of the Sabha.

Upgradation of Posts of Commercial Clerks
in Ajmer Division (Western Railway)

3243. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 1235 on the 29th July, 1969
regarding the upgrading of posts of Com-
mercial Clerks in Ajmer Division (Western
Railway) and state :

(a) whether a copy of the letter No.
ET/261/42, dated the 9th January, 1963
issued by the Divisional authorities of Ajmer
Division of tke Western Railway along with
its enc'osed statement, and a copy of the
representation from the General Secretary of
the All India Railway Commercial Clerks’
Association received in this respect, would
be laid on the Table of the House ;

(b) when the review of cadre was done
as on the Ist April, 1961, the reason why it
was not brought into force immediately and
was delayed for two years ;

(c) whether responsibility for the delay
has been fixed and action taken against the
defaulters ;

(d) when the upgradation was delayed
by the Administration itself by issuing the
orders after two years, the reason why the
staff has been deprived of the promotion ;
and

(e) whether Government propose to
consider regularisation of promotion of the
affected staff ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) A copy
of letter No. ET/261/42 dated the 9th
January, 1963 issued by the Divisional
authorities of Ajmer Division is laid on the
Table of the House. [Placed in Library. See
No. LT—2306/69].

A copy of the representation from the
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General Secretary of All India Railway
Commsercial  Clerks” Association is’ being
obtained and will be laid on the Table of
the Sabha.

(b) The delay has been due to unavoid-
able circumstances such as obtaining certified
cadre position as on 14.61 from various
subordinate units duly verified by the
Divisional Accounts Offices. Back reference
had to be made to the subordinate offices
for reconciling the figures in respect of the
posts already upgraded from time to time
but not accounted for in the cadre position
as on 1.4.61. Some clarification was sought
by the Ajmer Division from the General
Manager’s office. On receipt of final clari-
fication the upgradation orders could be
implemented in January, 1963.

(c) Since the delay has occurred due to
a variety of reasons, the question of fixing
responsibility in this regard does not arise.

(d) The eligible staff can be promoted
only after the actual number of posts in the
the staff so
promoted can derive the benefits in the
higher grade posts only with effect from the
date they assume charge of such upgraded
posts.

(e) In view of the answer to part (d)
above, the question of any further regularisa-
tion of their promotion does not arise.

T wawd & qfvan & fad adva
AT & WA qw

3244, = AMGIT AW ATET
@A FA zg AT A FU F fF

(%) #arag a=w § f& awwT g
dqg gzeqt 71 A af=st F fav
gata QU F @ a9 fed v

(@) afz g, av #ar o+ g STy
Faa F agqr 937 ¥ fead) ¥ g & @
wY gg=fa & 9w g ;

a1

() afe agy, @ a1 aFT B Qg
g9 5 & ¥ feed § foa & qaed) &
arg qfearesw | aTA7 FT % a9 €@
923 9T IAH) AT FT g% ; AN

(9) afe agl, & Fa1 @I 99
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sopt ¥ el ¥ @9 uF afwars fesr
e & wearg 9 faare w0 ?

fafg a1 aww  weT W W
Heft (st wifawe @w) @ (F) gt

(=) s ar, ¥feT @3 21 srchea
3 A g ¥ fan Fatfa afafew
AT FT YAIT FH 9T Gl

() foemama fag wras fearsT & wg-
1T 9gd &F & @ard fesy fafag el o
@ & 3 ofm & fod ram ) syaed
T &1 afeT gmazd T F IR wAQ
feex § foadi afead & ford swar
Afp TR ga% Fd wEs feared
* 7% gard fesy sy av @ E

() Tar M€ gewrg fa=redm gy
gl

M gFMT FEA W1 (WY
# wegWl w1 ITaA

3245, st wieR e ¥7@QT AT
I H:1 g g Y FU4T F v

(%) #ar ag g9 & f& A aFqw
A, #er (USEaE) ¥ oast g §
AT AT WA IZT T HFW T W
W} iy WA FEERE f) s ¥
FTT ¥ FI@ I WA wGfaar garAr
9T § ; AR

(=) afzal, @t awee & =iy
# auf %=g & @ areh wgfqemsi =
T SW A T AwgR ¥ IearT @
g feemd % f9Y sa1 ST9TORAw
Ay Fr g ?

fafg qar awe ssm gk WY
Rt (s fifase &R) ¢ (F) AT (@)
g g Ard 3t F wew, WY qed §
oYX 99% F19-979 fa=as @591 ¥ 91 o9
qdy & | AT 3§ GHT AT FT IAE
savar At & fee o wiwar M ad
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g3l #t ase F@ ¥ gy faafaga &
¥ 5 o7 73 & | [ qEy ¥ faad al
# 7% faar aav § 9 SogEr Afar ot
FAA AT G R

Looting of Military Stores and Salt
from Goods Train

3246. SHRI CHENGALRAYA NAIDU :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a gang of
armed dacoits stopped a goods train on the
Moradabad-Delhi Section of the Northern
Railway on the 3rd November, 1969 and
looted military stores and salt ;

(b) if so, the amount of total loss ;
and

(c) whether any arrests have been made
in this connection ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes.
But only militery shoes were involved.

(b) Rs. 100/—

(c) One miscreant has been arrested so
far.

Derailment of Train on Waaparti Road
and Gurumarthi Stations on Secundrabad
Dronachellam Section (South
Central Railway)

3247. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that 20 wagons
of a goods train derailed between Wanparti
Road and Gurumurthi Stations on the
Secundrabad-Dronechellam  Section of the
South Central Railway on the 10th
November, 1969 ;

(b) if so, what was the cause of the
accident ; and

(c) if total loss suffered ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON : (a) 17 wagons
of goods train No. MD-1I Down derailed
and capsized at km 159/6-10 between
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Gurumurthi and Wanparti Road stations
on the Secunderabad Division of the South
Central Railway on 9.11.1969 and not on
10.11.1969.

(b) The cause of the accident is under
investigation.

(c) The cost of damage to railway
property has been estimated at approximate-
ly Rs. 1,65,000/—,

- Tourist Maps depicting Natural Beauty and
National Festivals at Railway Stations

3248,
Wili the Minisier of RAILWAYS be pleased
to state :

(a) whether it is a fuct that tourist maps
are not displayed depicting natural beauty
and tire national festivals at Railway stations
in Kerala ; and

(b) whether any direction has been
issued by the Ministry of Tourism in this
connection to the Railway Board ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) It is
presumed the reference is to tourist posters.
Free display of tourist posters at Railway
stations is permitted. But hcardings have
to be paid for. This is the case not only
at Railway stations in Kerala State but also
in other States. ’

(b) No, Sir.

Visit by Chairman and Managing Director
of H. M. T. to Eastern Countries

3249. SHRIMATI ILA PAL-
CHOUDHURI : Will the Minister of
INDUSTRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Chairman and Managing
Director of the Hindustan Machine Tools
Ltd. (ecently visited some E.stern countries
to explore the possibilities of finding markets
for H. M. T, products in Japan and adjacent
areas including the Phillippines ; and

(b) if so, the details of his achieve-
ments ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : (a) and (b). The Chairman
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and Managing Director, Hindustan Machine
Tools visited Hong Kong, Japan, New
Zealand and Australia during the period
from 21st October, 1969 to 15th November.
1969. The visit to Hong Kong and Japan
was to participate in the ‘Top Management
Symposium® conducted by the Asian
Productivity Council, Tokyo, as Chief
delegate from India. During the Chairman’s
stay in Hong Kong, he was able to locate
agents to represent HMT in Hong Kong
and Singapore. During his stay in Japan
he discussed with Messrs Citizen Watch Co.
Ltd. matters relating 1o expansion of watch
production by H.M.T. The Chairman
also visited New Zealand and Australia for
assessing the performance of the Company’s
Agents and to fix tentative targets for
export of H. M. T.’s products to this region
for the year 1970-71.

Ticketless Travellers in Samastipur
Division (N. E. Railway)

3250. SHRI BENI SHANKER
SHARMA :  Will the Minister of
RAILWAYS be pleased to state :

(a) whether- it is a fact that in the
Samastipur Division of the North Eastern
Railway about 14,000 ticketless travellers
were apprehended within four days from
the 13th to 16th October, 1969 ;

(b) if so, the total amount of fare and
penalty realised from them ;

¢) what is the estimate of such ticket-
Jess travellers and the loss in other divisions
of the Indian Railways ; and

(d) what according to Government is
the permanent cure for this national
malady ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes.
13,796 persons were apprehended for travel-
ling without tickets or with improper tickets
in a special drive conducted in this Division
from 13.10.1969 to 16.10.1969.

(b) Rs. 60,260-90.

{c) Bstimate of ticketless travel on the
Indian Railways has not been made
separately for each Division of each Railway.
On the basis of special checks conducted
on all Railways during 1967-68, the incidence
of ticktless travel on the Indian Railways
was estimated to be 5.2 per cent and the



81 Written Answers

loss on this account roughly between Rs. 20
crores and Rs. 25 crores per annum.

(d) Creation of proper social conscious-
ness among the public and enforcement of
punitive measures against the offenders only
will eliminate this evil.

Departure of Train from Mandar Hill
Station (Eastern Railway)

3251. SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that according
to the new Time-Table, a train starts from
Mandar Hill Station on the Bhagalpur-
Mandar Hill branch line of the Eastern
Railway at about 12 mid-pight reaching
Bhagalpur at about 3 A. M. in the
morning ;

\b) if so, the approximate number of
passengers travelling by it and the approxi-
mate amount of fare realised from them ;

(c' whether this timing is not so much
beneficial to thc passengers as it is to the
thieves, decoits and bad characters ;

(d) whether the fare realised from the
passengers travelling by the train is meagre ;
and

(e) if so, the steps proposed to be taken
in the matter ?

THE MINISTBR OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON, : (a) Yes, But
the timings of 1 BM Mandar H:li Bhagalpur
mixed train were revised from 1-10-1968,
50 as to provide connections with main line
trains.

(b) The average number of passengers
utilizing this train daily is 11¢ and the
average fares realised from them amounts to
Rs. 85/- per day.

(c) The revision of timings was done to
suit the convenience of passengers.

(d) In view of the fact that this is a
mixed train which carries not only passengers
but also goods wagons and performs shumt-
ing on the section, thc passenger earnings
from the train are not considered to be
meagre.

(e) Does not arise.
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qREAT & weT W wHlAs & srafen
# gAta wiT agy Sl & a7

3252, 1 & o AW : FAT WA
AT az §919 &1 FI FI fF ¢

(®) #ar 7z 99 § fs7 gafac ied
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T £ TIUE TIF AT 9% A 0
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FEAI g A A1 @ § A garaey
T T 2 FOT

ARG & AoEw srafea ©
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3253, st ®o fdo wawT : 77 WA
HY ag qa@ra #1 F9 F7 fF

F, Wwrag 99 § fr qolox Wy
FI qvew F13790 gaedlgR § wfeq g
S & 413 W GEENGY F @R
f&q a2 SR A9 W PTEE F w1
FT ¢ § o1 quedlR § g9ar ¥qq ¥
@ & N Fg FANA A GA 9 gagd-
R # F14 §T R § 997 @ Arway
R Afegraaw@e;



83 Written Answers

fw) afz gi, @ Ww 9T wfa-
fagn frg wru & weqdq dar fear ar
W

() #ar ag &= ¢ fv aufr sEdw
sgafadt §1 g FW F fAg dofae
qr Ay 1 wd, 1869 ¥ @y fEay grar
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@) afg g, A WY wwEA g9
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wt (st mifagsg FaA) : (0 & (9).
AT T/ A 7 @ § AR W
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fafa am @ww swo v WA
=) (st srfasg ¥=w) ¢ (%) SY A€
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HAY ag a3 ) U K v ¢
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() SUT WY ¥ qur mey i F
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geafadl &Y Argda avr I8 FIU
uRAfa® A &) w3 fzar war
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gafa=rT Agf T @ g

Inventories of Hindustan Steel Limited

3257. SHRI LOBO PRABHU : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the total inventories of the
Hindustan Steel Limited in terms of months
of cost of production was 8.24 ;

(b) what were the corresponding figures
in the private sector factories ;
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(c) the comparative figures of the total
holdings of raw materials in the public and
private sector steel factories ;

(d) the comparative figures for stores
and spare parts ; and

(e) the reasons for the differences in the
comparative figures ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The total inventories of Hindustan Steel Ltd.
expressed in terms of months ofcost of pro-
duction were 8.24 at the end of the year
1967-6R. The corresponding figure for the
year 1968-69 is 8.07.

(b) The required information is not
available, as it is not published by the
private secior companies.

(c) and (d). The following table gives
information in respect of total holdings of
raw materials and stores and spares for the
five main steel producers as on 31st March,
1969 as available from the published/audited
accounts of the steel companies :

Raw materials Stores and spares
PLANT at at
cost and under  cost and under

(Rs. in million)

TISCO 82.8 158.3
IISCO 31.1 124.8
Durgapur 20.1 196.1
Bhilai 72.3 354.1
Rourkela 98.5 337.8

(¢) A comparison of total holdings of
raw materials and stores and spares among
the various steel plants would not be valid
as their requirements would differ according
to the capacity of a steel plant, production
programme, state of maintenance etc, More-
over, since the published P
the position on a particular date the inven-
tory figures shown therein are not necessarily
the average of the year.

Land Reforms Legislation

3258. SHRI LOBO PRABHU: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) with refe to the directions of
the Food Minister to Chief Ministers of
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States as reported in the Economic Times
dated 16th September, 1969, whether the
Land Reforms legislation validaied by
“Prospective Overruling” in the Judgement
of Golak Nath versus the State of Punjab,
could be enlarged, without further amend-
ment of the Constitution :

(b) whether the right of landlords to
resume contained in the Acts placed in the
Ninth Schedule could be concelled ;

(c) whether permanent and heritable
rights on tenants, not already conferred by
the legisiation placed in the Ninth Schedule,
could be given except by consent of the
owners ; and

(d) whether Government are prepared
to allow the owners to retain other rights
of ownership provided their tenmants are
allowed to become under-proprietors with
right to alienate land ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM) : (a)
to (d). The question asks for an expression
of opinion on an abstract legal issue and
on a matter of policy too large to be dealt
with within the limits of the answer to a
question and thus attracts the provisions of
rudes 41(2) (iv) and (xi) of the Rules of
Procedure and Conduct of Business in Lok
Sabha.

Export Promotion Cells in States

3259. SHRI D. N. PATODIA :
SHRI CHENGALRAYA
NAIDU :
SHRI MAYAVAN :
SHRI R. BARUA :
SHRI N. R. LASKAR :

‘Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Standing
Committee of the Small Scale Industries
Development Board has suggested to the
Central Government that the Centre should
help the States by setting up export promo-
tion cells by footing 75 per cent of the
expenditure incurred by such cells ;

(b) whether the proposal has been con-
sidered by Government ; and
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(c) if so, the decision taken in the

matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). The suggestions
made by the Standing Committee on Export
Promotion will be considered by the Small
Scale Industries Board at its next meeting.
The Government will duly consider them
thereafter.

Non-Payment of rentals for Railway Land
by Defence Ministry

3260. SHRI D. N. PATODIA : Will
the Miunister of RAILWAYS be pleased to
state :

(a) whether it 1s a fact that the Railway
land has been lessed out or rented to the
Ministry of Defence ;

(b) whether it is also a fact that the
Ministry of Defence has not paid rentals for
the use of such land for many years 2ad
the amount of arrears runs in lakhs ; and

(c) if so, the total rental, interest there-
on that is due from the Ministry of Defencs
and the reasons therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) Yes.

(¢) Rs. 125.52 lakhs approximately as
pei Railways’ estimate. The acceptable rate
for each plot of Jand is now under negotia-
tion with Minisiry of Defence. No interests
are charged on outstanding Inter-Ministerial
transactions,

Production of Tractors

3261, SHRI D. N. PATODIA :
SHRI HIMATSINGKA :
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that according
to an estimate prepared by his Miwmistry,
agai an i d d d of 90,000
tractors, the ' indigenous production by
1973-74 will only be 68,000 tractors ;

(b) if so, what particular measures have
been taken to meet the shortage ; and
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(c) whether Government have done any
upward revision of targets for imports of
tractors in view of the shortage ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Planning Group for
Machinery Industries had earlier assessed
the demand for Agricultural tractors by
1973-74 as 68,000 Nos. per annum. How-
eve-, acc.rding to a later assessment of the
Department of Agriculture, the demand for
agricultural tractors may go up to 90,000
Nos per annum by 1973-74,

It is anticipated that indigenous produc-
tion of tractors during 1973-74 may go up
to 68,000 Nos.

(b) and (c). In order to step up pro-
tion of agricultural tractors in the country,
following measures have been taken :

(i) The Tractor Industry has been
declared as a Key Industry and the
industiy’s requirements of foreign
exchange for the import of compo-
nents and raw materials in accord-
ance with the phased manufacturing
programme of each unit are being
met to the maximum extent
possible within the overall availa-
bility of foreing exchange.

All the tractor manufacturers are
being assisted in the matter of
grant of import licences for addi-
tional capital goods required for
achieving their licensed capacities.

In order to foster rapid develop-
ment of the industry, it has been
exempted from the Licensing
previsions of Industries (Develop-
ment and Reeulation) Act, 1951
with cffect from 7.2.1968.

(iv) The existing tractor manufacturing
units are being assisted to import
ckd pack with lesser deletions in
order to augment production of
tractors.

A review of the requirements and indige-
nous availability of tractors in the country
is made on year to-year basis and imports
of tractors are permitted to the extent
possible to meet the shortage. During the
current financial 1969-70 import of 35,000
tractorss has been approved,

(ii)

(iii)
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Meeting of Heads of Public Sector
Undertakings

SHRI D. N. PATODIA :
SHRI SITARAM KESRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

3262.

(a) whether it is a fact that the Heads
of the Public Sector Undertakings met at
Delhi on the 17th October, 1969 :

(b) whether the question of utilisation
of the idle capacity and increasing profita-
bility in the Public Sector Undertakings was
also considered ;

(¢) if so. the various measures that have
been proposed in thi< connection ; and

(d) what has been the fall in profitability
in the Public Sector Undertakings during the
last one year ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). Yes, Sir.

(c) Some of the more important pro-
posals discussed for  achieving  fuller
utilisation of rapacity include :

(i) Diversification in the existing lines
of production with reference to the
changing pattern of demand ;

(ii) Public Sector units should try to
develop markets abroad for their
products by undertaking market
surveys, developing market con-
tacts and searching out the best
channels for market penetration ;
and

(iii) Developing of greater degree of
inter-dependence with a view to
achieving fuller  utilisation of
capacities ;

(d) The working results for the last two
years in respect of the units that have gone
into production are as follows :
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S. No. Name Profit or Loss in Rs. in Lakhs
1967-68 1968-69
1. National Industrial Dcvelopment Corporation. (+) 845 (+) 874
2. National Small Industries Corporation. (—) 44.21 (—)100.45
3. Bharat Heavy Electricais Ltd. (—)577.00 (—)341.00
4. National Instruments Ltd. (—) 27.02 (—) 54.87
5. Hindustan Photo Films Mfg. Co. Ltd. (—)150.34 (—)204.42
6. National Newsprint and Paper Mills. (+) 18.96 (+) 21.268
7. (a) Hindustan Salts Ltd.}@ (—) 036 (—) 1275
(b) Sambhar Salts Ltd. ’ (+) 24.06 (+) 14.10
8. Hindustan Calbes Ltd. (+) 59.03 (+) 59.62
9. Hindustan Machine Tools Ltd. (—) 66,00 (—) 34.00
10. Instrumentation Ltd. - (—)132.04
11. Heavy Electricals (India) Ltd. (—)569.01 (-—)497.89

NOTE—(+) Profit.

(—) Loss.

@ In respect of years 1966-67 and 1967-68 : period from Ist October to 30

September.

fafe< qgifgal & gt wEm
) EqNEAm
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7w :

(%) #ar 7g @9 § fF swma A
T dM FW F FW WA I aig
gt T qar fafsr amifedl & aga
TR WA A 9T Y § qur o+ @ Ty
& fqu gzt @ Azwg  (FEFET) F FIN-
1Al q91 Feg g & AAT q@TE

(@) afe g & a1 37 &= F fAan-
fedt &Y wifas feafs & goed ¥ fag
g &1 fa=1 fafsr gpfed & uw
qudt wT@r warfoq 53 w1 8

() afz g, A 7= ; W

(&) afe 7. F gk Far w1 &7

wtefas fawie, aiafes sqimic aa
FRAW-HE WA (st wEe wst
wgwa) : (F) st gt

(@) ¥ (7). F@EQ &7 § & qu¢
FIORAA eq1faq #37 &1 faga fear &
&Y w9 § 99T faw ® ewgar & fag
IR T

Public Sector Projects in Pondicherry

3264. SHRI SEZHIYAN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have received
any representation from the Union Territory
of Pondicherry for the blishment of some
public sector projects in Pondicherry ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b) In 1967 the Pondi-
cherry Administration on requested the
Government of India for the establishment
of (a) a Machine Tools facturing plant,
(b) a small-sized Cement Plant ; and (c) a
project for manufacture of passengers cars in
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their territory in the public sector. The
position in regard to these requests is as
under.

Machine Tools manufacturing plant :
The Pondicherry Administration were in-
formed that due to the lowering of the
Machine Tool Target during the Fourth
Plan period it will not be feasible to establish
a machine tool plant in Pondicherry during
the Fourth Pian period.

Small-sized Cement Plant. The Pondi-
cherry Administration were informed that
Pondicherry being in the Southern Region
which is surplus in cement, a small sized
cement plant, if set up there, may have to
face keen competition from (he bigger plants
of standard capacity already in production in
the region, and its operation may become
uneconomic.

Small car Project. The Pondicherry Ad-
ministration were informed that their request
for location of the project in Pondicherry
would be considered along with similar
requests .eceived from other states, after a
decision had been taken on the small car
project. This decision is yet to be reached.

Besides, the Pondicherry Administration
have requested that out of the public sector
projects which are proposed to be set up
during the Fourth Five Year Plan and for
which locations have not yet been decided,
some may be located in their Union territory.

In deciding the locations of public sector
projects, various techno-economic considera-
tions, mcluding the relative industrial back-
wardness of different regions, States and
Union Territories, are taken into account.
The request of the Government of Pondi-
cherry will be duly considered along with
other similar requests received.

New Industries in Public Sector

3265. DR P. MANDAL : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the decision taken at the special
meeting of the Central Advisory Council
of industries held some time in the month
of September, 1969 in connection with the
taking over of the industries in the ‘Core’
area by the public sector ;

(b) whether in future all the new projects
where a large portion of the cost is to be
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met by financial Institutions, shall be in the
public sector ; and

(c) the nature of the so called joint
sector industries if they are in existence or
likely to come into being ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) The Central Advisory
Council of Industries at its meeting held on
the 20th September, 1969 considered the
various recc dations including those
relating to the ‘Core’ Sector made by the
Industrial Licensing Policy Inquiry Com-
mittee in its Report on the working of the
Industrial Licensing system but it took no
decisions, as it is only a deliberative body.

(b) The various recommendations of the
Committee are still under the consideration
of the Government.

(c) The concept of ‘Joint Sector’ as
visualised by the Industrial Licensing Policy
Inquiry Committee has been explained in
the Report of the Committee, copies of
which have already been placed on the Table
of the House.

faagz e2qa (Asa ¥93) qT afdl &
fog stel & faafa

3266. =t SFAC AITA ¢ F4T oA
HAY g3 AT Y FI0 LA F

(%) #a1 3g w9 % f& g arfaay )
gfsz & gex 77 F wiar-Arfawge dqA
& faage e, geafas agaqul @At
#¥uF?;

(&) 7ar 73 Wt a9 2 fF 9% w®wW
9t wfq “gargear ¥ fza” (Fsw oam &
ufaw fea) mrafag fedr 9 1 ¥ &
& gt anfaal w1 grA-IAT WA
51X 39 fzv qgr o sg@ WM E

(7) #r 77 W qT § WA ¥
FRAA N eggem i N o g W 5
Fga FAAE & ; AT

(F) AT TTHIT I5T FA T {8}
FY sgaeqr FL0Y 7
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fafw aar qarsr wearw ot twy @
(st wifara A7) : (¥) fasgz uF mgea-
9@ dYd T 3.

(@) gamEer & 7% 5 fedi § fax-
FZ 7R w4t REAN 9T FwwT 6,000
N [T §

(M =Nz (7). DA eF & o gfqe-
|9 1 sugear Hwge 9T 9w A & AAT
q@iard ¥ fau uF gak wdran g€ #1
T F FEI1T FY 0T Y AT

fawgz ¥ & fod fadm mfeat
3267. sy wAFAT AT12F ;. WF HAY
g FATH &) Fr F34 {5 2

(%) P ag ax g fs gfa swamEer
# fragz ¥ 9T W3 @iy @ifa) &
FRU wA-AfRsgR @k F@Age-ater
faage wreal # mfedt § mafes e
A 2 o mifaal &) fesal A @Al W
AT 7 qedy 2 W%

(@) afr gt & w1 awwrc F1 &9
auqFy Azt ¥ ufy wargear #Y 9=
AN F wag o1 faie wifgar I8 Tar
uF gfen Fafas @ 71§ S onfra
N faw @ weafaw wgfmmigt w0
G 3 oo ofy warazar & Q fra @@
agqr & fzq qa917 14 FI 7

fafy aqr g Sear@ M WG =
(ot Mfarz A7) : (F) W2 (@), Faage
¥ mwTaEar F 9FAT L AN qTH AT F
faq aifxdi A e w1 fAaE ¥ fag
g-mfas o afer-s@ge gard
mifeat § feea &Y dear § guieq 3fg #7
A qet &1 =AW, W wAaear mifg
FY faly wagd 97, 99 7z 9fgs ar
uy &, falw wifeat ==y @t &
qwT, 1969 7 g7 @wEl 97 6 favry
mfgat swrd TR @ ¢ W HIFA W]
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faage o #4F exaai ax afafoaq gfen
fasfral @t & il & stx gfEn
qug FIHT Faral g2 w7 faar o@r &
ST gAIFEA 97 TAN WA WE A8,
2 fr ox fewz 9T Q) fav 9z it @
fea arT aF = w1 9ifaer a7 9%

Tir AeqA (Aen I|H) & T
AT & HH F qF

3268, =it wimgT EE: WX §AY
ag FAIT W FI F v e

(%) v azas & f& afar awa
(vem Wa) saFl & gfg faq 12 qu
F1q FIT1 AT R ;

(w) ufz gi, aY ga® Far sran &
Fa fF geq 397 ¥ o°E 339 8 g &
FEIFATE ?

() #ar zaq Fw=fedl 7 g9 @eaed
¥ #% qix grafrag ¥ gfusifal a1
swaraEA fay § s qgawea $E AT F9
F qugl #1 8 gor w77 F wFw ArN fFy
RO S i £

(%) w1 WA wWET § SF9 LI *F
fau 1964 & 27 9% 3 uF wfaftas o2
F A D o arfs Fw F Gt F 8 TR
T@r 97 % q91 g 9% a¥ 1066 aF WA
e ar SR afg gf, Y F 9w} Y
8 g9 7 @A F I FIQ F 7

fafq qo aaw sem@m slT WA
| (st Mifasg ¥A7) : (F)_ s gt

(@) #m & guer fafqgel & weadta
giar  WEY -F B, FF FH-W F
s 93, ‘sfarda: afaad’ & s &
wifga fEar nar § T o7 12 9 N
s Qe gy & war aar ¢ famd
Y Y FA 6 92 qF Ire IS FIF AG
®<AT 9¥ar | X ¥ wd 1F) 2, w9
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WIT & gryrT 93 ‘Fawa’ gaar ‘glrqrda:
afguAt’ et o fafa @, + w7 F af-
Fa frar srar § st 3 8 maar 12
qw & éfaF Qezr 3gd § AT S@r
2

(™) ¥ FFQ 8 AT A LA F
faw wradgs 2@ <@ § Afse - qu F
A & qQ Ay FT7 w1 oAifaer A
21 AfFa, 39 oF T LT wEST qiET
§ 799t ¥ e o 8 g K 9 A
FT & | o 7A@ FAT AV 3 AFAT B AF
T fagr war |

(%) amarT § gfg 5 wraw 1934 %
e § 0F M aFF F T F FIA X
far war g1, 7 fF aifsro & aftads &
FIA | a4 93 A F1A47 21 FATE, 1969
¥ St saFl & FI-WT &7 fazdeq
faar qar av afeq qitawor 1wt gql-
qiga:; afaud’ § sger fawad @
T AfAea 98 &1

QIR o 51 § auIR-weana §19

2269, i wzaT arza - 4 fafg
AN AHIX FEQIA G FZ 9417 KT I
f&:

(%) =#ar g 59 § {5 33% wmeATam
¥ gara rEgra g1 F7 Argary Fy
g dar A% gru Al # gars FeArr &
ga & #1¢ gafa g faard a8t

(=) gwist seavm fqam o o
¥ @ w saar & fa¥ gGura seqQ
& o 07 i #1917 341 §; AW

(m) FQsmz A } FF frA@F F
far 33 fawgm  fF3 9517 F7 OO
Feara F19 faar g ?

fafg gxraa @17 anA weorm faam
# g [Tre (sad) Ay ) -
(%) 7k oA | garT Fearw ¥ HI-
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w9 &t g a7 § fafaaq agran faar
TR
(&) Fwrsr Foarm #Y wfawax -
It FT AW FAST I IHIT TL@T & |
gt A0 F WA & fag Feafafas
9@ FTAFHAT I 999 fHar ar@ra i —
1. aftare qar ara swearm qfeais-
g |
2. guferg wearm faears afRkarw.
qra
3. afgar @& 7 @feq Feavy F14-
1

. fexdi & faq dfaw foar-asa-
w1 )

5. syEaTa-qd Sfeera FTEm |

6. oI a1 I Fearw  gfwaw
T |

7. fagwrin safrat Y fawzr, sfw-
& aqr gAate & fae SdET |

8. arwafasr sfaaw s1dwq 1

9. Wizt wriv@ Afger dw g

ey aw Ay feat $ farg dges

sfaww & 3g @aaaf fafaz

() 1. fexat & fag arnfas mfgs
FrAEwq FT G GFT G FY
g wfgaral & fag tasr
IarerT F gRAag garT w73
s

2. fagwitn safsawi & fro Q-
TR FEtAal & FEEA
3% Aam 9y ¥ gzmar
faaa & 1

3. g FTAT F Y W7 F4-
w0 § #14 F fag a1 73
A9 G AT AT FW A
ggraar famdt & S9E ¥
FTgwq aifas § ; —
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@) feormt & faqg dfac
qTBIwH |

(=) afgen awesl # F14-
arfgai

() afzar gar a1F FEAQW

F AT g AW %

N Fraaifeai |

(4) = AfasT sfgo qar aftane

T FAw SEw S@

§g wfawmy FAwEd g

FeOIW & &7 § FA FE

& fau «@fgar sdsaint w1
dare FW@

«g IEni § e

32°0. it wgrem fag wred o v
atfrs fawrw, weafos @@ a9r
AWATE-E 7Z FATA A T FD 6

(%) @a 7 ast & ag oAl F¥
geqT a1 IAF1 Iq1Ed fRIAT agr ;

() stanfis searza & ag gl
&1 quara feaac § AT Iad 3 fwaan
fagta frar snar § 5 91T

() @ gewre a1 fa=r sknfos
Seared # @y e Hr ATNA TGA A
FHFAFTE?

setfas fawta, arafos s qaar
aRam F3-AN A AEEHT wH wgwa):
(%) 1957 8 9Nfaq vF @rm @Y I
#1 g1 1968 ¥ gHrA gu v aqt Y
wafg & x0q 46,000 & gfg g1 =&t
wafg ¥ g7 seigd 577 &3 w3 &
3598 $Ug &7 2 AT |

(@) 1968 &: mafy & g SeagT §
@ i § g &1 ggmAa: 33 sfg-
ag & 09 @1 & w9 5 fagle «1 ww
wgmiaa: 5 sfwa & 9 ¥4 @1 g1
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(1) &1 duid F I & fawrw B
fa wITa e w3F TRwT §T @ R
I fafamr sTitaaT S &1 @ AT
FINNF g7 & fqu gmar A,
qgIEas I F1 fFHE FIA1, GATET
F=9 4 A qat # gualen s
qaT IR qat 9T HQ 98 FEAT |

SN ST gew & gfeaw waenfea
L Gl S

3271. &t UM AT® : ¥AT WX FAY
ag @ Y FH w2

(%) 7ar 7g @9 § i wagay, 1969
A G, gIAr & 3g ghew WA
sAnRal 3 wezrA qgr AT &
fazg q@ gzaw 41 ;

(@) afz gr, @ &) gial &1 =@
FT § T4 FTHIT G 99 T 347 18-
FigrFr ag };

() 71 78 Wt 99 3 5 ya geara
g 2T & ] y@ AT gfewa w4-
sifeat a1 AF4 | fane fzar agr ar;

(%) afz gi. Y @9 AW FRTE

(Famagiaa g f5 atg fFd
faar & us efesa sfasd & Awd &
fasme fear man ar ; =i

(%) aft g, @ @+ Fa1 ww &7

fafa aqr ana wearm sk wa A
(st shtfasg Ram) @ (%) < gi

(¥) =@ 4@ ggara #1 FI@ &4-
= frai #Y guas & fade war, wear-
1T AT FI37 WX §G FAMG] 47
AR FTAT @q@ar wmar 20ozw
WEA A AT EY ag y ) wwarfeat
guast a1 fodt sH91d fadw & eqrar-
AT F AIAN T GG FAF AT
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qiEgw ST affeafaa & grar 97 3@
gfasifeay gran fFar srar &1 wearaR
F ar & sgi w41 fafasz arasi 1 Iovg
fvar srar & ¥ swraA g agfad $-
arg &Y v )

(M) St 48 1 #feT oF FEAQ,
faa® faeg y@ g9 § agq 93 #7-
arafas Frarg gE a1 ady 9 26-10-69
& A« § 2@ faar aav

(%) 3u favg F@aIT FTAgMAT
a1 f5 3gq waafzal #1 gaqaft wg
F AT T A qrar-sE &1 2

(%) & agi

() |arw TE 95T

wEY ¥, A (AT W) F
ufasifial & fasg fasad

3272, st TR |TW : FAT @A ;A
ag IamA FY FIU FIA ¥ :

(%) a1 75 7= 3 fF W93 saarfeal
aqr argafas faxrat 7 o7 AY aqt ¥
ATEY-UE, §EA €2uq, UL 9T & Afu-
#ifral & fasg fasrad v & ;

(@) afz g, @Y 37 9T 10 FEAE
N g2 AR

() Fa71 GIFIT g9 gy § OF faeqa
fagTam Gur-9zd 9T WA

fafe qqn aaw & 3170 NI WA A
(it witfasg A7) @ (F) § (7). & W
sawfeal @i S 7 a7 OF 3R
# ag wraq nar a4r 4 & i afawd
geat & diF g7 & FAAfRay § wha
adt gw@ W &1 a0 Wi CdeRErEn
faQyat gfafa” aru o &1 A6 0F W
e §, FIAT ATAT TAT 47 1F 5T FH-
rfeat &1 & fwar @1 2@ g

IUI@A § 5§ AR I JUEIT
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F waTY 9X faa fegr @ gk o& #4-
It A NFQ § fwrg e 8, Sar
fagg wiw & a7 swwa F A9
fag & = ¥

Stagnation of Clerks in Sealdah Division
(Eastern Railway)

3273. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAY be pleased
to state :

(a) whether it is fact that the number
of Clerks. in the scale of Rs. 110-180 and
stagnating in the same scale, had gone up
from 152 to 200 in the Sealdah Division,
Eastern Railway by July, 1969 and there is
a trend for further increase of the said
number at the similar rate in future ;

(b) whether the resentment of the staff
led to the observation of 72 hours fast
enmasse commencing from 5 p. m. on the
16th June, 1969 in the premises of the Office
of the Divisional Superintendent, Sealdah to
press the issue ;

(c) whether any Press report or report
from the Public Relations Officer, Eastern
Railway, or from the Division authority to
this effect has so far been received by the
Railway Board ; and

(d) if so, whether any recommendation
lies with the administration in favour of
creating supernumerary posts in higher
grades to the extent necessary to fit the
stagaated personnel therein ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) The
number is still 152.

(b) It was reported that a fast was
undertaken by 47 fstaff of Sealdah Division
in 3 groups for 24 hours each from 17.00
hours of 16.6.1969.

(©) Yes, a report has been received by
the Railway Board.

(d) The general question of giving some
relief to the staff who might be at the
maximum of their pay scale for some time
is under consideration.
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Charging of Enhanced House Rent
for Quarters Provided to Class
111 Employees

3274. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is fact that the Class ITI
staff of the Railways are to pay more
House Rent for the Railway quarters pro-
vided to them in comparison to the Railway
Officers ;

(b) whether it is also a fact that Class
IIT staff, provided with Type III Railway
quarters at Barka-Kana in the Eastern
Railway with lesser amenities (two rooms,
a latrine, a bath-room and a kitchen with
store room, one inside tap and two electric
fans), fand officers, provided with Type IV
Special Railway quarters having three rooms,
two latrines, one kitchen, one store room,
three inside water taps with overhead tank
for 24 hours’ supply and three electric fans,
are to pay Rs. 43.50 and Rs. 35.00 respec-
vely per month ; and

(c) if so, the justification therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) to (c).
The House Rent payable by a Railway
employee for a railway quarter is the
assessed rent of the quarter or 109% of his
emoluments, whichever is less. In view of
the limit of 10% of the emoluments, it could
happen that the rent paid by a senior sub-
ordinate is more than the rent paid by an
officer in the earlier years of his service.

At Barka-Kans, prior to 1.10.1967, the
rent of a Type Il two-roomed quarter was
provisionally fixed at R<. 43./2, but this was
revised to Rs. 2773 with effect from
1.10.1967. and the difference between the
provisional rent recovered and the revised
rent fixed later is proposed to be refunded
to the staff. The assessed rent of a Type
IV Spscial quarter which was provisionally
fixed at Rs. 3500 has been revised to
Rs. 45.00 from 1,10.1967.

Railways Employees Working in Gathara
(Barauni) and Samastipur on North
Eastern Railway

3275. SHRI RAMAVATAR SHASTRE
Will the Minister of RAILWAYS be pleased
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to state :

(a) whether it is fact that the number
of Railway employees working in Garhara
(Barauni) and Samastipur on the North
Fastern Railway is seven thousand and five
thousand respectively ;

(b) whether it is also a fact that there
is no Government school in both the places
for the education of children of those em-
ployees ;

(c) if so, whether the Divisional Superin-
tendent of Samastipur Division has submitted
any scheme to Government in this
connection ;

(d) if so, the details thereof ; and

(e) the reaction of Government thereto ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (e).
The information is being collected and will
be placed on the Table of the Sabha.

Permission Sought by Modipon Ltd,
for Raising of Additional Capacity

3276. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleaced to state :

(a) whether Modipon have asked for
permission to further increase their capacity ;

(b) whether Government are aware of
monopoly conditions in nylon manufacture ;
and

(c) whethor in view of this, they plan
to sanction additional capacities of existing
units, including Modipon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPAMY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir. A letter of
intent was issued to them on 7th June, 1969
for expansion by 400 tonnes per annum to
allow them to attain the minimum economic
eapacity of 2,200 tonnes annum.

(b) There are no monopolistic conditions
in nylon manufacture as licences/letters of
intent are held by 10 different parties. This
apart, Government have decided to restrict
issue of licenses to any one industrial house
or Group to only one type of non-cellulosic
synthetic fibres.

(¢) Does not arise.
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Black Marketing in Truck Tyres
3277. SHRI MADHU LIMAYE . Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that a Member
of Parliament has made a representation
against blackmarketing in truck tyres ;

(b) whether it is also a fact that the
premium on nylon truck tyres is Rs. 600.00
per piece and Rs. 100.00 to Rs. 300.00 on
ordinary rayon-cord tyres ;

(¢) whether Government intend to ask
the Delhi Administration and other ad-
ministrations to declare tyres an- essential
comodity and require enforcement of listed
prices ; and

(d) if not, the reasons therefor ?

THF MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yer, Sir.

(b) With reference to some information
received from the Delhi Administrotion
further enquiries are being made.

(c) The Delhi Administration have
issued on August 28, 1969 the Delhi Auto-
mobile Tyres and Tubes Control Order, 1969,
under which, among others, there is a clause
fixing the ceiling prices for retail sale of all
categories of automobile tyres. Other State
Governments and Union Territory Adminis-
trations have also been dclegated powers to
issue similar orders if they consider necessary
in the light of the local situation.

(d) Does not arise.

Rise in Cement Prices after its
Partial Decontrol

3278. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have decided to decontrol cement under
pressure from the Cement Manufacturers’
lobby ;

(b) whether it is a fact that the cemant
prices have gone up after Government
launched their partial decontrol scheme a
few years ago ;

(c) if so, the actual inciease in retail
prices ;
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(d) whether Goveroment are aware that
the cement manufacture started their own
distribution companies and otherwisc increas-
ed deposits and other charges to be paid by
the small cement distributors and dealers ;
and

(e) if so, the steps taken by Goverment
to store the exploitation of the consumer
and the retailer by the big manufacturers
and their distribution componies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir. The reasons for
decontrol of cement w.e.f. 1.1.1966 are
contained in the statement made by me in
this House on 14.4.1968.

(b) and (c). Cement was decontrolled
from 1.1.1966 to 1.1.19¢8. However informal
control was observed by the iudustry.
Industry with the approval of the Govern-
ment effected the following increases :

Rs. 0.70 per tonne w.e.f. 1.4.1966.

Rs. 1.20 per tonne w.e.f. 1.4.1967.

Rs. 3.€0 per tonne w.e.f. 16.4.1969.

(d) No such increases have come to the
notice of the Government.

(e) Doos not arise.
Supply of Uniforms to Railway Staff

3279. SHRI K. M. ABRAHAM :
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact the Deputy
Minister, Railway vide his letter No. E(W)
68LG3-18 dated the 1st August, 1969 assured
that the decision regarding the supply of
uniforms to the Railway staff will be taken
shortly :

(b) if so, whether the decision has since
been taken ; and

(c) if not, the reasons for the delay and
when it is likely to be taken ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) It was
mentioned in the letter that dccision in the
matter would be taken shortly after the
recommendations of the Uniforms Committee
were known.

(b) No.
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(c) The Uniforms Committee have not
so far submitted their recommendations
which are expected carly next year, Decision
of the Government can be taken after the
recommendations are considered.

Election Symbol of Congress Party

3280. SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the Congress
Party is split in two ;

(b) whether it is also a fact that both
parties have been claiming to be real congress
and claim pair of bullock to be their elec-
tion symbol ; and

(c) if so, what has the Election Commis-
sion decided about allotting this symbol and
on what basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) and (b).
Nobody has approached the Election Com-
mission with any representation or petition
stating that the Indian National Congress, a
Nationa! Party, has been formally divided
into two groups and claiming that the
reserved symbol of the Indian National
Congress be allotted to one of these two
groups.

(c) Does not arise.

Criteria For Determining Backwardness

3281, SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact
interest is being developed in remaining
backward because of the reservation in
legislatures and elsewhere on the basis of
birth ;

(b) whether any steps have been taken
to fix a criteria to determine backwardness
of a persons, different from his birth ; and

(c) if so, what is that criteria ?

hat vested

THE MINISTER OF STATE IN THE
MINISIRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) This is a matter of opinion,
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(b) and (c). Governm.nt of India have
commended to the State Governments the

adoption of economic tests for determining
backwardness,
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Manufacture of Nuclear Turbines by Heavy
Electricals (India) Ltd., Bhopal

3286. SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Heavy Electricals (India)
Ltd., Bhopal has taken up the manufacture
of nuclear turbines in its production
programme ;

(b) the number of orders they have of
hand for such turbines or it will be only
just one piece for the Madras Atomic Power
Plant.

(c) whether the manufacturing costs have
been worked out and how it will compare
with an imported turbine ; and

(d) the time required to complete the
turbine ?

DECEMBER 9, 1969
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The planning for the manu-
facture of a nuclear turbine for the Madras
Atomic Power Project has been taken on
hand by Heavy Electricals (India) Ltd.,
Bhopal. The design and manufacture will
commence during 1970.

(b) At present Hzavy Electricals (India)
).td., have received an order for one nuclear
turbine but there is likelihood of more such
turbines being required m future.

Wristen Answers

(c) Excluding initial design and know-
how charges, an indigenous turbine will cost
Rs. S crores whereas the landed cost of
an imported turbine will be about Rs. 4.2
crores.

(d) It may take 3} to 4 vears to make a
complete turbine.

Capital outlay for Industries iu Fourth Plan

3287. SHRI S. R. DAMANI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the rarget of private sector invest-
ment in the Fousth Plan for Industry ;

(b) the number of applications received
so far for new industries, the nature of the
industry and the capital outlay of each ; and

(c) the number of applications approved
so far and their capital outlay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The Draft Fourth Five Year
Plan envisages an investment of Rs. 2400
crores in organised industry and mining in
the privat and co-operative sectors. This
includes an amount of Rs. 250 crores provid-
ed in the public sector for transfer to private
and co-operative sectors through financial
institution.

(b) and (c). Information in respect of
receipt of applications industry-wise and their
capital outlay is not available. Statement
showing the yeai-wise number of applications
received. the number of applications pending,
and the number of licences issued under the
Industries (Development and Regulation)
Act, 1951 during the years 1964 to 1969 is
laid on the Table of the House.
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Statement
Year No. of No. of No. of
applications applications Licenccs
received pending  issued
1964 2191 13 761
1965 2274 31 527
1966 1259 25 415
1967 849 54 292
1968 905 149 218
1969 1162 887 172
(upto (upto (upto
31.10.69) 31.10.69) 30.9.69)
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Target of Production in First Year of
Fourth Plan

3288. SHRI S. R. DAMANI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be p:eased to state :

(a) how industrial production during
April-October, 1969 compares with the
production during the corresponding period
last year ;

(b) the items in which production has
gone up and the risc in quantity and value ;

(c) the items in which production has
fallen and the reasons therefor ; and

(d) whether targets of production for
various items have been laid down for the
first year of the Fourth Plan and, if so, how
the achievement so far compares with the
targeted figure ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). The information is
being collected and will be laid on the Table
of the House in duc course.

Amendment in Electoral Law

3280. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Institute of Constitu-
tional and Parliamentary Studies had made
some suggestions (0 Government for amend-
ing the Electoral Law ; and

(b) if so, the reaction of Government
thereto ?

114

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a} No, Sir.

(b) Dues not arise.

Accommodation for Non-Gazetted
Railway Lmployees

3290. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a large number of Railway
employees appointed 15/20 years ago are
awaiting their turn to get accommodation ;

(b) whether it is a fact that while 95
per cent officers of the Railways have been
provided with accommodation in big cities,
more than 80 per cent non-gazetted staff
are without Government accommodation ;
and

(c) if so, the steps taken or being taken
to ameliorate their condition ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (c).
The information is being ccllected and will
be laid on the Table of the Sabha.

Fromotion of Eugineering Subordinates in
Northern Railway

3291, SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAY be pleased
‘o state :

(a) whether 25 per cent of the posts of
Engineering subordinates grade Rs. 335-485
is reserved for direct recruitment of
Engineering graduates ;

(b) whethe: there are a number of
Engineering graduate working in lower pay
seales in the Northern Railway ;

(c) if so, whether there is any proposal
to absorb them against the ‘direct recruit-
ment' quota by treating them as direct
recruit and by taking into consideration their
experieuce in the Railways , and

(d) if not, the reasons therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes,
except in the categories of P. W. Is and
B.R. Is.
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(b) Yes.

(¢) and (d). Recruitment is made
through the agency of the Railway Service
Commission, Allahabad. FEligible candidates
should apply to the Commission when posts
are advertised.

Honorarium to Employees of Foreign
Traffic Accounts office, Delhi
{Western Railway)

3292. SHRI MOHAMMAD ISMAIL :
SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the amount
of honorarium to be paid to the staff of
the foreign Traffic Accounts Office (Western
Railway) at Delhi for extracting Branch
Line earnings has been reduced by enhancing
the yard stick (Items per man per day)
arbitrarily by tbe Deputy Financial Adviser,
Church Gate, Bombay ;

(b) if so, the reasons for enhancing the
yard stick in this case as compared to the
yard stick accepted for similar work in the
last two years ;

(c) whether it is also a fact that the
staff did not accept the amount on the 11th
November, 1969 as a protest against this
arbitrary curtailment ; and

(d) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) The
amount has been reduced but not
arbitrarily.

(b) During financial scrutiny the yard
stick adopted earlier was found very much
on the low side.

(©) Yes.

(d) The matter is under examination,

Take over of Nangal-Bhakra Line
(Northern Rallway)

SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4956 on the 26th August, 1969
and state :

(a) whether the examination of the
piopisal for taking over by the Central

3293.
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Government of the Nangal-Bhakra line has
been completed ; and

(b) if so, the result thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
The matter is still under examination in
consultation with Bhakra Management
Board.
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Requirement and Production of
Alloy Steel

3295. SHRI R. K. BIRLA : Will the
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) the a 1 i of

P 4
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alloy steel in the country and the estimated
requircment in the Fourth Five Year Plan
period ;

(b) the tctal import during the last three
years in terms of quantity and value and
from which countries ? '

(c) the steps Government are taking to
stop these import(s totally and encourage the
Indian industry ;

(d) how much production is expected
during the Fourth Plap in the public sector
and how much in the private sector ; and

(e) which are the companies manufactur-
ing alloy steel at present in the country and
which are the new firms which have been
given licences to manufacture the same
during the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The Steering Group set up by the
Government have estimated the demand of
tool, alloy and special steels for 1969-70 at
162,000 tonnes. The cstimated demand by
the end of Fourth Five Year Plan is about
294,000 tonnes.

the quantity and value of tool, allov
and spicial steels imported during the last
three years are as follows :

AGRAHAYANA 18, 1891 :SAKA;

Year Quantity in Value in’000
M. T. Rupees
1966 67 85,552 235,084
1967-68 81,704 271,353
1968-69 68,283 218,920
Tool, alloy and special steels have been
mainly imported from Japan, U.K,

U.S. A, U.S.S. R. East
West Germany.

(c) Import of steel is restricted to the
categories which are either not produced in
the country or even though produced are
not adequate it quantity and quality to meet
the demand. The imports are not likely to
be stopped totally as the requirements of
alloy steel are in various sizes and specifica-
tions and it would not be economic to
produce comparatively small quantities of
each and every size and specification in the
country. Proposals are, however, under
consideration for expansion of the capacity
of Alloy Steel Plant at Durgapur. With
such expansion 1t should be possible to
reduce the imports.

Germany and
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(d) The production capacity by the end
of Fourth Plan in Public and Private
Secters is expected to be about 137,000
tonnes and 93,600 tonnes respectively.
This would be apart from the proposed
expansion of the Alloy Steel Plant at
Durgapur.
(e) The major alloy plants in production
in the country are :—
1. Hindustan Steel Ltd’s :—
Alloy Steel Plant, Durgapur, West
Bengal.
Mysore Iron and Steel
Bhadrawati, Mysore.
3. Guest Keen Williams Ltd,, Calcutta,
West Bengal.
4.  Mahindra Ugine Steel Company
Ltd.. Bombay, Maharashtra.
5. Canara Workshop Ltd.,, Managa-
lore, Mysore.

19

Ltd,,

The main plants of HSL and TISCO are
also producing alloy constructional and
special steels. The following parties at
preasent hold licences for production of alloy
and special steel : —
1. LASCO  Stecls, ( These are
Coimbatore, in Partial
2. Men Industrial Corpo- 3 Production
ration, Jaipur. L
3. Madras Alloy and Stainless Steels
Ltd., Madras.

In addition, licences of certain parties siand
expired. No new licences have been issued
for the production of alloy steel so far in
the IV Plan period.

Utilisation of Surplus Capacity of
Capacitor Industry

3296. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the capacitor
industry has got surplus capacity to
manufacture power capacitors ;

(b) whether it is a fact that the
capacitor industry which is at present
engaged in producing power capacitors upto
33 MV, can manufacture capacitors upto
132 KV with a little balancing equipment ;

(c) whether it is a fact that the Heavy
Electricals (India) Ltd.. Bohpal has surplus
capacity and they have no adequate ordars
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in spite of the preference which they get in
obtaining orders frcm Government consu-
mers ; and

(d) il the reply to parts (a) and (b)
above be in the affirmative, the steps being
taken by Government to make use of the
surplus capacity for the manufacture of
power capacitors upto 132 KV ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) (a) and (b). The manufacture
of capacitcrs of 132 KV rating will neces-
sitate the import of expensive testing and
other balancing equipment by units other
than M/S. Heavy Electricals (India) Ltd.
Bhopal, which has the necessary equipment
and tcchnology to manufacture capacitor,
in the higher ranges such as 132 KV and
220 KV capacitors and have recently accepted
orders for this range of capacitors. Heavy
Electrical (India) Ltd.’s capacity is sufficient
to supply the necds of the country of 132
KV and 200 KV capacitors.

(c) H. E. L. L. Bhcpal, have enough
orders for the current year but can accept
more orders for delivery next year. Orders
obtained by H. E. I. L. Bhopal are obtained
in open competition with other manufac-
turers.

(d) Does not arise.

Attack on Train Between Kalol and
Dangarwa Station (Westera Railway)

3297. SHRI R. BARUA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that a violent
mob attacked recently a local train ata
point between Kalol and Dangarwa stations
on the Western Railway ;

(b) if so0, the total number of passengers
injured and killed; and whether any
compensation was given to them : and

(c) the total loss suffered by
Railways ?

the

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yesat
Dangarwa Station on 25-9-69.

(b) One passenger was killed and another
was injured. No compensation has been
. paid.
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(c) There
property.

was mno loss to Railway

Loss Incurred in By-Product Units of
Durgapur Steel Plant

3298. SHRI PREM CHAND VERMA :
Will the’Minister of STEEL AND HEAVY
ENGINEERING be pleased to state -

(@) whether it is a fact that the Durga-
pur Stecl Plant suffered a loss of Rs. 36
lakhs in 1964-65 on the sale of its by-
products ;

(b) whether it is also a fact that a
special team was appointed (o go into the
working of by-product units ;

(c) if so, whether the recommendations
of the team were implemented and with
what result ; and
<

(d) what has been the performance of
those units during 1965-66, 1966-67 and
1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) and (c). Following the Pande Com-
mittee recommendations, an HSL Comn:ittee
was set up to review the performance of the
By-Products Plants under HSL and to
suggest measures for improving their
performance, It made a number of recom-
mendations. Some af these have been
implemented and others are under implemen-
tation. It is expected that as a result of
action taken, performance of the Durgapur
By-Products Plant would imptove.

(d) Production in terms of Crude Tar
and Crude Benzol has been as under :—

Year Crude Tar Crude Benzol
.. (tomne) ®L
1965-66 53,539 9219
1966-67 . 32,845 5841
1967-68 34,688 4576

Working of Steel Plants

3299. SHRI PREM CHAND VERMA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that serious
doubts were raised about the perfermance
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standards of the Steel plants and that proper
manpower planning was necessary ;

(b) whether it is also a fact that in 1967
studies for the purpose were ordered to be
done by the Industrial Engineering Depart-
ment ?

(c) if so, whether the results of these
studies in respect of all the Steel plants have
become available :

(d) what shortcomings have come into
light and what action has been taken so far
on the recommendations ; and

(e) the reasons why such a study was not
undertaken from the very beginning ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to (e). At the Commencement of production,
man-power arrangements were based, as is
normal, on the provisions made in the
approved Project Reports which in turn take
into account the norms and standards
followed in the existing plants in the country.
Subsequently, on the basis of actual
experience at the initial stages Hindustan
Steel undartook, in association with the
Consultancy and Applied Research Division
of the Administrative Staff College of India,
d.tailed industrial engineering studies since
April. 1968 to make their existing incentive
schemes more scientific and to base them on
the performance of the smallest group
possible.  These studies are expected to help
in scientific determination of their staff
requirements in the various works Depart-
ments. The studies are still in progress.

Capacity of Heavy Engineering Corpora-
tion to produce Steel Ingots

3300. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Heavy
Enginecring Corporation, Ranchi has a
capacity to produce steel ingots in its arc
furnaces ;

(b) if so, whether any efforts have been
made so far to produce steel ingots in those
arc furnaces in view of the acute shortage of
steel being felt in the country and, if so, the
details thereof ; and

() 1f the reply to part (b) above be in
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the negative, whether efforts will be made to
produce steel ingots ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). The Foundry Forge Plant of Heavy
Engineering Corporation, Ranchi has at
present some capacity for the manufacture
of steel ingots and the Plant is already
manufacturing these ingots. The actual
production of steel ingots during 1968-69
amounted to 3695 tonnes and in 1969-70
(from April to Nov.) 5786 tonnes.

(c) Does not arise.
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1 #19 fAeny ¥ fao g1 aggear ¥
TR ?

fafs wemmm atc @A seaw
frm & gawet (s g7eng 3@ weiw):
(%) wsowwr (frard) #@T F ogen
g 3T IFTE : —

() XN was fafg wexraat
darx &A1 " wwfEa
£ fager ggE, 93
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as g g%, ¥t  TeneTHt
¥ fear Ir 9%

usgafy g1 senfag @
Frg wfafaaa sz gear-
W Fur fafqaat F arfaga
a1 fg=) ¥ §AIT FTAT |
fedr &g afgftay ggar
feqy @ wearkg ar  fafa-
I & A FEIT T
BIU Fq1q g @Y fRaay,
fafrgal siT akat & mfe-
Fa ats fgel § dam
FEAT )

(i)

(in1)

(@) g g st &Y S 3 fw
¢ Q@ w77 FUSET &1 W Qi s A
I AT GIFIT I GHI-999 9T @
arg 1 safae feedt gfaarst &1 ggEE
waSt A WY wEgA amad 10 "9g-
gq1ig fgt ¥ W F1 FW AGT A
aYaAT ke & WYEA & 2

(m) s =@ fafs gemmm &
fqmidY fasra qar fafs #17 fawia &0
A ferdt & 37 fawel & waanfal
T A FTAT A1 gHAT 2 dg qIANIGT
(faenat) svav & Frfwa & s faar
STt &1 3z wfafeam & gm@w que
FT g% 9% fo I gafeq gear & F4-
a2 ey ag § -

(o) wa7 & T 33T

Manufacture of Nuclear Turbine by
Heavy Electrical Ltd., Bhopal

3302. SHRI V. NARASIMHA RAO :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Heavy Electricals Plant
in Bhopal is facing enormous technical
problem due to an order placed by the
Kalpakkem Atomic Power project for the
manufacture of unciear turbine ;
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(b) the size and weight of the turbine ;

{c) whether the original specifications are
such that the turbinc cannot be transported
to Madras without strengthening the Railway
tracks and bridges all the way from Bhopal
to Madras ; and

(d) if so, the total expenditure likely to
be incurred on this ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, - INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) Overall dimensions :—

Length 13,5 Metres

Width 6.2 Metres

Maximum Height 6.2 Metres

Total Weights 425 Tonnes.
(c) No, Sir.

(d) Does not arise.
7% tmmfent aar wfafor o gaod

3303. =t amara fag goag ¢ F40
A 7N gg AT F Far FO o

(w) saragga g f& 1 wmagag,
1969 & g 4% ¥gmifsai =rg v af

(=) afz gi, aY saF1 =iy &7 §
T
(7) z@% sweawg AT A FRaA

afafaq gfaurg sowse w1 n § 7

fafa aar @@ wearw At WA
wt (st mfasr Bww) o (F) & (7).
1-10-69 & 1 g7 Tt gwg  grfeay
¥ 63 gard arfeai =g & wdy &
STFT A=T @A agial g g faqy
FIH T g § 1 37 ,mifgat s e
gaw fagwa & fear mar § 1 fagzor awr
9Z 9T T@T 1ar § | [wwwn § ar
mar | Afed demr LT—2307/6¢]

Wd wfwwfeal & fog st b

3304, ot owasw fag goarg - 3ar
WE 7oA 77 A N FO W OF
(%) ¥ afamfeal & fau sfgea
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7 Fgi-wat @ mr # s gad afqad
feaa  mfasr? sfgan oo F @ E
Line

(=) za afmerw % fag <99 & @G
Fg1 ggad faaifea #t a2 § 91 39-
Vaq Sfgaw & fag geflzard &1 997
& T eafaq -7 § 7

fafg aar auw saamm WX W
weat (o0 mifae A7) : (7)
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gfasw deardl & 1968-69 ¥ wfa-
qATH UF €A faa  afawrfal
N gear
(1) ¥AF &% Fraar
. qgaET 626
(2) wrefta ¥ 3=9
W a9 gSfaad
&, qAT 210
(3) wda =
famsa gfaadr
T gTHAR
=4, faszaan 71

(4) wrzdig =
gifas 9T faga
gfaadt ega,
FHTAYT 85
a1 ) fafwesr et & afc

digre sufsaa). ) Sgaq wearal #

afgew ¥ gamn fArafafes et &

W FeNF sfwera frar Jmar g : —

(1) wrzAdYg =] arargrg
a1 & afrrerreta
safaq

(2) aifas gfrad 0
WIANT ¥ Jar *F
afedreqrea safsg

(3) fawet gNfager w1
Ay 3T JAF
gfctensta =afe

maAdT 31

@gmgT 15

g5t 6
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(4) faorer <oitfaad &
NIHT 7 qar ¥
af@eneq safe

TEe1, g1, faseatrarg A1 sTe-
qT & gfrew deqt & qgry 04 qT3g-
FuY %1 fhew & ware 97 sfgeranifoai
# deyr ad gfead gEad @A
MEFA, @YY, T¥E FT FAFAT &
afgsrawr &) ¥ gfeafata  wfasrfal
Y gear § Wiy 3@ Jarni & fy Ay
aftftarsta safsqal Y d&ar & A
9T qIT-qg AT e 2

(@) "o Srawdar A g @ ag
fafga afg@rdr qhemst F ooR @@
FTY 1 ¥ Jarel § wdf fFy a3 afcd-
@A sfeaal 71 ~gaaw Safos daar
TAITF AT FY gt & M @A ¥ F
T WT LT T3 ¥ 93 fafre ozl
& 9aqd Wi @ § fag 9% Suged
"ot ud ¥ § sfgaa fear sar &
IIgF sfaaw Feardl § sfgew &
fafusr g w13 & forg 91§ sgaay serfors
arar faeifea 9l N o & @
dearAl ¥ wfowg & fag afgwifay &
fagfaa 3@ Faras (3 F) F wgA)-
8 I F@ATEAT Z1U FY AT )

Faear 4

wem sqq & wrfen welw ww §
wfafcaa fawe qve W=

3305. s awara fag gaamg @ F4v
fafy aar aars weqim S5 38 FITX A
FqT FIN :

() smragaa g fraen w2 &
aifgn sdta @41 if T aER T
66 wufifas fasm ww QT #
ArEgasar 9T M7 faar 2 ; gz

(=) afz gt, @ 39 gexw ¥ F=Ag
FOFIT H F7 g g ?
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fafe setrer St @wa s
faar & Trow WA (wro (Awadt) g
Tg): (F) TST "IFT T Aqd GHaqig
aYemr & Yua 65 an mifzq wify fasg
|UEY F1 @Y w1 Terq fxar 47

(@) 1969-70 % Zrxra 11 0 =wfew
stfa fasra @t #1 @wd & fog g
g ¥ faega weqvs ¥ ¥ 1 gAH
s T4 fear agr ar a9 gearfaa
Tuel & sifzn s} Y mfaad 6630,
Ty A o

N wifrzwen (3fem) fafule, Wom &
waaifadt 3 fao gfromY & sgaea

3306. «it agasa fag goag - 3q0
wfe fasta, oafes s aqn
qwATA F1T g aE FAN FY FIT F (5 ¢

(7) 731 77 /=7 § f5 3 eeifaewen
fafaze, NMog & sa=fal # 6k
wfas gfawrg g3 =73 71 719 ¥ ggafa
g% F17E §; AT

(@) afg i, & gaFr atr Fa7 d?

wyenfaw fasa, meafks s qan
gHETm &1 A () GEERT ue wE-
w/7)" (%) =T (|). 1, 2 3 Teifaeasy
(Zfwean) f o #Y yaey afafs qur g
geifigweq wUaAIQ d9, I FEOA @7
wqE &9 ¥ & 17 16 weT, 19499 5 nF
gowar gar @ o 3N wdfErwen
(sfmm) fao e sAarfa
FIFIT JIW gEA  JOIA AEfas
Faaifedt & foa gisfers Ard 1
gfezal & svwar aww, ged am
fagraa faam &Y 37T FA@, IS
Frgar wies F7% 3 fag weagd 2\,
e F1 grsadl ¥ fan guaafe w9
&Y g FY FAX AAE qqr qAAG H
qen & faay ar T ogfgara} # gur
7 Y gfaeed gaw 7y af £
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Development of Industrial Undertakings
in Fourth Plan

Written Answers

3307. SHRI K. P SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the major industrial undertakings
proposed to be developed in the various
States during the Fourth Five Year Plan :

and
/

(b) the steps taken by Government to
remove regional imbalance by rapid indus-
trialisation in  backward areas having
industrial potentialities ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The projects to be set up
during the Fourth Five Year Plan and the
investments proposed to be made in them
are indicated on pages 253-260 of the Draft
Fourth Five Year Plan Report. In so far
as projects, locations for which have not
yet been decided are concerned, it is not
possible to state at this stage, in which States
these projects will be located.

(b) Balanced development of different
parts of the country, extension of the
benefits of economic progress to the less
developed regions and wide spread diffusion
of industry are among the major aim of
planned  development.  Recently, two
Working Groups were set up one to recom-
mend the criteria for Identification of
Backward Areas and the other to recommend
the Fiscal and Financial Incentives for
starting industries in Backward Areas. The
reports of these two Working Groups were
discussed at a meeting of the Committee of
the States’ Chief Ministers of the National
Development Council held on the 26th
September, 1969, A brief statement contain-
ing the main decisions taken by the
Comnmittee is laid on the Table of the House.
[Placed in Library. See No. LT-- 2308/69]

Industrial Development Programme

3308. SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL. TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether any change is contemplated
in the Industrial Development programme in
view of the Bank Nationalisation ; and
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(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The impact of
nationalisation of banks on the pirogramme
of development as outlined in the Fourth
Five Year Plan, is under examination.

Setting up of Ferro-Vanadium Plant in
Orissa

3309. SHRI K. P. SINGH DEO :
SHRI S. KUNDU :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the Government of Otissa
propose to set up a Ferro-Vanadium Plant
in Orissa ;

(b) if so, whether the letter of intent and
the requisite licence has been granted to the
Government of Orissa ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The Industrial Development Corporation of
Orissa, a Government of Orissa Undertaking,
has applied for a licence for the setting up
of a Ferro-Vanadium Plant in Orissa.

(b) and (c). The question of issue of
letter of Intent to the Corporation is under
consideration, and a decision will be taken
shortly.

Quality of Indian Stecl

3310. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the quality
of Indian Steel is inferior to that of British,
American and Russian Steel ;

(b) if so, the reasons therefor and the
steps taken by Government to .mprove it
and with what success, if any ; and

(c) if no steps have been taken in the
matter, the specific Government's Steel
policy, especially from quality point of
view ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
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ENGINEERING (SHRI K. C. PANT) : (a)
No, Sir, Indian Steel is as good as any in
the world.

(b) and (c). Do not arise.

Introduction of more Janta Trains during
the Fourth Five-Year Plan

3311. SHRI S. M. BANERJEE ;: Will
the Minister of RAILWAYS be pleased to
state :

(a) what further steps have been taken
to introduce more Janta Trains on all Rail-
ways ; and

(b) the number oi such trains likely to
be introduced during the Fourth Five Year
Plan period ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) As a
long term policy, it is proposed to progres-
sively introduce Janta Express Trains on im-
portant trunk routes of the Indian Railways,
subject to availability of requisite resources.
A total of 32 Janta Trains on various routes
have so far been introduced.

(b) Before the introduction of new time
tables effective from April and October each
year, different Zonal Railways come up with
their proposals for introduction/extension of
trains based on public demands, increase in
traffic and overcrowding on their respective
railways. An Inter-Railway Co-ordination
Meeting is held before enforcement of each
half-yearly time table at which a programme
is drawn up for additional services having
regard to availability of requisite resources
by way of line/terminal capacity, rolling
stock etc.

Re-employment of Discharged Employees
of Heavy Electricals (I) Ltd., Bhopal

3312. SHRI S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND {OM-
PANY AFFAIRS be pleased to state :

(a) whether some Trade Union workers
have been discharged from service recently
in the Heavy Electricals (India) Ltd.,
Bhopal ;

(b) if so, whether there isa growing
discontent for this victimisation ; and
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(c) the steps taken by Government to
take those workers back ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Three employees of Heavy
Blectricals (Iadia) Ltd. were removed from
service after regular proceedings.

(b) There had been no victimisation.
The question of any discontent arising out
of such victimisation, therefore, does not
arise.

(c) The matter is within the administra-
tive jurisdiction of the Company.

Raids, Dacoities in Running Traios in
West Bengal

3313. SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that during the
months of August, September, October and
November this year a number of daring
raids and dacoities were committed in
running trains in West Bengal ; and

(by if so, facts about such incidents,
losses incurred by the passengers and the
steps taken by Government to stop such
incidents and haul up the raiders and
dacoits ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
A Statement, showing brief details about
robbery and dacoity cases which occurred
in West Bengal during the period August.
1969 to November, 1969, is laid on the
Table of the House. {Placed in Library. See
No. LT-2309/69.]

Apart from tightening up the normal
Police arrangements by Government Railway

Police, such as, keeping watch at important.

stations and periodical raids to deal with
criminals and  anti-social elements, the
following measures have also been taken :
() All important night passenger trains
are being escorted by Government
Railway Police. Railway Protection
Foice re-inforcement has also been
given to the Government Railway
Police, West Bengal to augment
their arrangements.
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(ii) In West Bengal, Special Crime
Cell has also been created with the
help of the State C. 1. D. and the
Crime Intelligence Branch of the
Railway Protection Force to keep
a watch and spot out criminals con-
cerned in incidents of heinous
crimes in the area.
(iii) Strict instructions have also been
issued to the Railway Protection
Force Staff, on duty in yards or
station platforms for guarding rail-
way property, to rush to the scene
of crime in case of violent attacks
on railway staff or passengers etc.,
and render all possible help to the
vietims.

Constitutional Implications Regarding Bam
on Communal Parties

3314, SHRI SAMAR GUHA :
SHRI BANSH NARAIN
SINGH :
SHRI KANWAR LAL GUPTA :
SHRI RAM SINGH AYARWAL :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether the provisions incorporated
in the Coostitution stand in the way of ban-
ning communal parties ;

(b) whether Government have made any
study about the Constitutional implications
regarding banning of communal parties ;

(c) whether the Home Ministry has ask-
ed the opinion of his Mnistry regarding this
issue ; and

(d) if so, the advice given by his Minis-
try in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) This is
a matter of legal nterpretation and answer
thercto will depend on the nature of restric-
tions sought to be imposed on a particular
communal party.

(b) to (d). The question is examined
from time to time as and when an occasion
arises with reference to the facts of each
case and it is not in public interest to
divulge the advice given by the Ministry of
Law.
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€T qq VWA 9T Awq 7 §
gfawra

3315. oft 7o wo Afera: X@w HAY
ag FaT F} FIT F4 5

(%) #7175 79 % fF gzl &wq
¥ @ FAT-HAT TF QG T U
gifg T aqwa g3 & ;

(@) Fa1 7 W g9 § f& WeRIA
JAME g F1 A9 AT AN AT F&F I90
frar war & Az qre ifuw 19T g
qFFEY A gg 747 faar war §

(7) #a1 gay @ifas &1 FNE 9g-
faur g€ 3 sz afx gi, 41 3@ ofvada &
31 FITO ¥

(7) 71 ag sy ax 2 f& ;R
FANT qg F Sy gfawd guAsw § ¥
gifay FaqrT 93 § At § walg mar-
gl AR g § A AT €I FAT G
afea arfpe JaaA Fa1 & 9§ N @R}
FAU AN 3

(3) #ar aiF17 93 93q9 L §
fF qring G197 &7 ¥ LI AU T A
# Fq 3ga #0AE § W & AT

(3) ufz g, ar 5§ qraeg § AL
F1 faq1¢ 3gr #1garg FWT F1 3 ¢

fafa awr ams seAE W7 ¥@a =0
(it mifarg Jaw) : (%) S @i

(@) s g

(1) mfaai & L wgfaar g3 A
g feqrd agr fast § 1 37 wewr-as
wfag 1 adt qifs @l @m7 9T
WF WiwAs & fag afaw eq@
fagsa &% 1

(7) sz ega qr afay W
FIFEQ A WarAraa) § iy, fawed,
gffa7 gearfe 1 gfawd gwa & @
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& et #F Afww arERTd WIATAT F
T9 gHT 997 § FE FIT qT A5 &
(&) a1 (9). =¥ sfemg myux
afisr ol 21 fer N, AaAam &
IR T uF AEArAEA faaradT 2

weq W A awT A NA

3316. =t o wo dfery : T WA
75 g ITA B FI7 FA v

(%) fagy QY aut & wey ¥W™F #
faad gea 3 szl 1 A0 gé

(=) 7ar ag = & f& =7 Dfeat &
Y T FdaIfeai &1 19 ;5 A<

(n) afz &, ar & Afeat AFF F
foy #ar srdary @ AT W ?

fafy aar waw seqmm oz WA
w0 (s Mfasz A7) ;0 (F) 1967 WX
1968 & T 7 IrewV (farst wY AT
gifas fofenr aiT sRET AEd &
qAE) ® Fw7 FAE: 3.00 @ @)
2.52 9TE F9T & TIAT A |

(@) o gf, g7 FAAl § o @i
qrar 4T |

@) SNfea & mfaq @ A
¥ fazg frares Faar 1 Ot ) 19
¥ ST WAl § gEEN Iy AY §
T Ay F faAnr gra asr &y sy &y
R gvafa (fafu fasg ®ea1) wfafray,
1966 & @y €A & &ra, ¥ At F
oifaa agat @ sAafan . @ aAfa-
faaw & sy gead AT I §

Aqy faew & W@ #1 afcaw
3317. ot 7o =0 Afer : I
waifre fava, makes s aqr
awa@ ©1@ @A g qq@1A ) FaOO FOA

fw:
(%) Aar fasw #t fagy i aet &

aif g€ & saar e g §
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(7) @ J&i w1 qdArT R
L

() afz =@ # ofv g}, ow feafy
¥ 4 9% I A N FEATEAT § ;A
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() wTer F faw @ fosr Y
i STt # gare &< fqT ar wid-
TR FE FE?

weifs faew, wrafor =summ
a1 awaAa-SE WM (s} GEedw as
wgaz) ¢ (3). AT (@) FANT F qwT]
qar—

1969 20.97 &rE ®IF
1968 19.48 A19 &9
1967 16.39 91T T9Y

() < (7). s & g 93T |

weq wAm ¥ wyeifos a@AREE@

33 8. st fio o NFIA: FT WhAN-
e fawr|, wrafls AT a4qr GRAG-
w18 WA ag gard # FI7 S0 5

(%) %ar ag &= 3 fm wer W H
fagyr 8 3 10 @Al & 2T qET gIT
% wains araraee ¥ gEITgHT ¥

(@) Fa1 FAFE AT qgamT ¥
3 aur sengd § freat gfe @ @ &
2T

() afz agy, d asq sa & aa-
fug gemiad & fwady foasz arg § qar
FRAIfea]  qT4 AP GEAY T A F
g fradr enfrs aaar w1 FTAT AN
fear mar 2 7

watfrs fawm, «rafis sqarR
g gRATT-EI SN (s GAERA qw
sg®i) : (F) & (7). IAT IFIB A ;0
@ 3, ANl =q 9@ g Y |
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faerf yeqr wTowT™ # WY

3319. =t 377 ¥ :
&t W AAF qIA ¢

Fa1 weara awqy wrQ gifraton
¥g IITA ) T F f

(%) ;raz g= 2 5 faen€ geara
FILGIT ¥ AGATAF F 59 F A TF
aFasy ¥ wgr 91 f5 39 F@R T TG
196869 ¥ 11 % TT &7 WA § T
g1 ; 71X

(@) afz &, &t T8 =T & Fa0 F@
¥ oY g Fre@ry # A gafqg F fay
Fa1 FIFAT F@ F1 faare g ?

geata aqr A7 gAfAafor s=ag
# Tiew WY (=0 wewaz 9@) o () A8
g9 2 fr qv 1968-69 ¥ fyard sreEm
& 11.35 s0z w7 1 grfg g€

(@) fergeama &1 fao A gifqal
& fafgs w1l &1 Ie¥@ “oTEdE
o1 fergeara @& fao " qims  gfeasr
¥ fzar nar 2, fxaa) sfg S gda, 1968
&) g1 9z7 93 @l 0% 9 qfeawr F
91 ) AFA AT FA KA AT TG
FILEAl § FIEAFIAT 799 F fan 57
aa fafysa Iwal w1 geam WY faar aar
21 37 IqraY 97 gud frar s wEr &

Low-1 Group Schol

ships in Mysore

3320. SHRI N. SHIVAPPA : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) the number of low-income group
stud nts of the Mysore Statc who were given
scholarships by the Central Government in
the years 1967-68 and the total amount of
scholarships so granted ;

(b) the income group of the guardians
of those students who received the scholar-
ships ; and

(c) the income l:mits stressed by the
Mysore State Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Number of students 963,

Expenditure : Rs. 6,21,590

(b) Upto Rs. 360 per annum.

(¢) The following income limits prescrib-
ed by the Government of India were uni-
formly applicable in all the States :

Rs. 2400/- per aanum in technical
courses.

Rs. 2000/- per annum in non-technical
courses.

Advice of Law Ministry to Employees’
Provident Fund Organisation

3321. SHRI SHASHI BHUSHAN
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that his Ministry
advised in 1966 that the Employees’ Provi-
dent Fund Organisation was an ‘Industry’
as defined in the Imdustrial Disputes Act,
1947 ; and

(b) if so, whether it is also a fact that
the Law Ministry’s earlier advice was revised
by some of the cfficials of his Ministry who
were subsequently reemployed as Legal-
Advisers in the Employees’ Provident Fund
Organisation, and if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE :
(SHRI M. YUNUS SALEEM): (a) Yes,
Sir.

(b) No, Sir. No official/officer of the
Law Ministry has been reemployed as Legal
Adviser in the Employees’ Provident Fund
Organisation. Advice by the Law Ministry
that Employees’ Provident Fund Organisation
is not an ‘Industry’ is based on the due
understanding of the legal position in the
matter in the light of the latest judicial pro-
nouncements of the Supreme Court on the
subject.

arg-WA Iwv agg & foeg s
wTIATE
3222. «Y ofw quw : 31, fafe a=r
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|ATH KW HH 47 T FY FAr TN
fa 2

(%) 7z-F13 g7 > A% wRAS
F @E-AT IO ggg ¥ qrafaa W
frad arady ¥7 & faas a0 & g
SIFANN FW@ F Ay A w7 qAR
aif g ;

(") qz-%ra gaqa ¥ IT FEE F
fagg #11 o1Qq 977 § 991 @ gIEY
¥ g% "Aavey & g7 Gfafewar § ;

(7) 9% 7AT ¥ Ay AEeAl F
T A goar A gF OFar @ qar o
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Setting up of Second Instruments Factory

3323. SHRI MANGALATHUMADAM :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased tc state :

(a) the final stage at which the proposal
for setting up of a second Instruments factory
in the country stands ; and

(b) whether the Palghat factory is still
functioning ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). It has been
decided to postpone the implementation of
the Paighat unit of Iostrumentation Limited
and include the Palghat range of instruments
for manufacture at the Kota unit with margi-
nal additional investment, during the Fourth
Plan period.

The position with regard to the setting
up of the Mechanical .Instruments Plant at
Palghat would be reviewed further towards
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the end of the Fourth Plan period after
watching the trend of demand and the
growth of the user industries, etc,

Grant of Licences to Industries for Expan-
sion of Capacities

3324. SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have decided to grant licences for the
expansion of capacity of some of the
industries ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). On applications
made by the applicant parties, Government
have already been permitting substantial
expansion of cxisting industries cases on
merits. With a view to better utilisation of
existing plant and machinery, industrial
undertakings were also permitted to increase
their production upto 25%, of their licensed
registered capacity without the formality of
obtaining an industrial licence provided
that (i) no additional plant and machinery
is installed, except minor balancing equip-
ment procured indigenously, (ii) no additional
expenditure of foreign exchange is involved,
and (iii) there is no additional demand for
scarce raw materials. The question of
identification of certain industrial units and
product lines where expansion of capacity
is necded to sustain and develop exports is
under cons‘deration and some applications
for expansion of capacity for this purpose
are under initial examination in the Ministry
of Foreign Trade, after which these would be
considered by the Licensing Committee.

Heavy Engineering Corporation

3325. SHRI ABDUL GHANI DAR :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the produc-
tion of the Heavy Engineering Corporation
is increasing year-wise since last three years
and, if so, the detalls thereof ;

(b) whether it is also a fact that in
ratio of cxpenditure is decreasing in these
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years and, if so, the details and data year-
wise ; and

(¢) whether it is also a fact that in spite
of better production, the labouiers are not
getting the justified Bonus and reasonabl'e
increment, and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir. The details of the production of
the three plants of the Heavy Engineering
Corporation during the past there years are
as under :

Heavy Foundry Heavy
Machine Forge Machine
Building  Plant Tools
Plant Plant
tonnes tonnes Nos.
1966-67 14309.2 £058.26 7
196768 14611.0  9003.13 15
1968-69 23852.5 16641.82 8*

*In addition two Centre Lathes were
converted from five metre bed length to nine
metre bed length resulting in 6 tonnes
additional weight. Accessories and internal
jobbing work for a total tonnage of 121.8
tonnes for a value of Rs 7.87 lakhs was
done in 1968-69.

(b) This part of the question
clear.

(¢) No, Sir.

is not

Quality of Products of Heavy Engineering
Corporation

3326, SHRI ABDUL GHANI DAR :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the quality
of products manufactured in the Heavy
Engineering Corporation, Ranchi is not upto
the mark and for the same reason, numerous
orders have been cancelled during the last
three years causing heavy losses to the
Corporation and, if so, the reasons therefor ;
and

(b) if not, the total income, year-wise,
of the Corporation in the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The company is manufacturing a variety of
products and while there may have been
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complaints about certain specific items, there
has been no general complaint about the
quality of the products manufactured by
them,

(b) The total income of the company
during each of the last three years has been
as under :

1966-67 1967-68 1968-69

(i) Income from  (Figures in Rs. lakhs)

Sales and

Services 335.84 44170 1061 39
(ii) Miscellaneous

income 20.14 12.54 11.27
(iii) Township in-

come 34.38 37.24 49.02

Total 390.36 491.48 1121.68

Non-Ministerial Staff of Depot at
Shakurbasti (N. Rly.)

3327. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether options given to mnon-
Ministerial side of the Depot Staff at
Shakurbasti (Northern  Railway) are
irrevocable ;

(b) whether it is a fact that option given
by certain Depot staff in the year 1957 were
cancelled uailaterally by the Administration
of the Northern Railway ;

(c) if so, whether it violated the princi-
ple that options once given are irrevocable
and final ; and

(d) whether acy staff who were put to
loss by this unilateral decision of the
Administration, had any grievance and, if so,
whether it was redressed ?

THB MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (d).
The information is being collected and will
be laid on the Table of the Sabha.

Loss due to use of Defective Machinery,
Gherao and Sabotages in Heavy En-
gineering Corporation, Ranchi

3828, SHRI ABDUL GHANI DAR:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :
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(a) whether it is a fact that considerable
loss has been caused to the Heavy Enginee(-
ing Corporation, Ranchi during the last three
years due to the use of defective and re-
conditioned machinery and also due to
gheraos and sabotages by destructive forces ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). No loss has been caused due
to use of defective and reconditioned
machinery or sabortage. A loss of about
Rs. 11000/- was caused due to Gherao in
HMTP on 31.3.69.

M/s. Standard Drums and Barrel
Manufactoring Company, Bombay

3329. SHRI GEORGE FERNANDES :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No. 1273
on the 29th July, 1969 regarding M/s.
Standard Drums and Barral Manufacturing
Company, Bombay and state :

(@) whether all the requisite information
has since been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :  (a)
Yes, Sir. The necessary information has
already been supplied to the House on the
1st December, 1969.

(b) In June, 1961, Iron and Streel Con-
troller advised the producers to suspend
despatches to M/s. Standard Drum and
Barrel Manufacturing Co., Bombay, as it
came to his notice, that sheets supplied to
the firm’s factory in Sewri, were being used
by them in their Trombay Factory. The
matter was also reported by the Streel Cont-
roller to the Sponsoring Authority, ie.
DGTD. As both the factories at Sewri
and Trombay are recognised steel processing
factories, had the same ownership and the
steel allocated to the Sewri Factory had been
actually utilised in the Trembay Factory also
within the Municipal Limits of Bombay.
DGTD recommended resumption of supplies,
and accordingly the Steel Conteollsr was
advised in August, 1961, to withdraw the
saspension orders,
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Application from M.Ps./Gevernment

Employees for Allotment of
Scooters and Cars

3331. SHRI N. R. DEOGHARE : Will
the Minister of INDUSTRIAL DEVELOP-
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MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to statc :

(a) the number of applications from
Members of Parliament and the Government
employces for the allotment of scooters and
cars pending in his Ministry ;

(b) the averaze time taken for the
allotment of car/scooter in each case ; and

(c) the amount of loan/advance given to
M.Ps /Government employees for the pur-
pose of these vehicles ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No application for allot-
ment of Cars and Scooters from M.Ps., who
are otherwise eligible for allotment, is pend-
ing in this Ministry.

As regards Government employees,
about 4,200 applications for cars and 40,000
applications for scocters are pending in this
Ministry.

(b) In so far as MPs are concerned,
cars/scooters are allotted to them almost
immediately on receipt of their applications,
provided they are otherwise eligible for
allotment.

In the case of scooters, the waiting
period for allotment to Govt. employees from
the Central Government quota varies accord-
ing to the pay drawn and the natwre of
duties performed by the applicants. Generally
it varies from one year to five years.

In the case Ambassador and Standard
Herald Cars, there are no waiting lists at
present for Govt. employees and allotments
are made more or less immediately. In
the case of Fiat Cars, the waiting period
varies with reference to the pay drawn by
the officers. Officers drawing a basic salary
of Rs. 1800/- or above are these days
allotted Fiat Cars more or less immediately.
if they are otherwise eligible. In the case
of others, the waiting period varies from
two to four years.

(c) MPs are not given any loans/advance
for the purchase of cars or scooters. In so
far as Government employees are concerned,
they are given loansfadvances as under :

Rs. 3000/-,
less for scooters ;

(i) 10 month’s pay or
whichever is
and
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(ii) 16 months’ pay or Rs. 16,000/-

or the anticipated price of the
car, whichever is less.

Economy in Fuel Bill of Indian Railways

3332. SHRI N R. DEOGHARE:
Will the Minister of RAILWAYS be pleased
to state :

(a) the annual fuel bill of the Indian
Railways from the year 1966-67 to 1968-69 ;

(b) the reasons for the
increase in the fuel bill ; and

(c) the action Government are taking to
effect economy ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRT GOVINDA MENON): (a) The
gross fuel bill of the Indian Railways from
the year 1966-67 to 1968-69 is given below :

continuous
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Year Fuel bill in crores of
Rs.
1966-67 122.5
1967-68 141.2
1968-69 152.8

(b) the reasons for increase in the fuel
bill mainly were :
(i) overall increase in the unit cost
of fuel consumed, and

(ii) increase in the gross tonne kilo-
meters hauled.

(c) Fuel economy receives close attention
on the Railways. Fuel Control Organi-
sations exist on all the zonal Railways to
effect maximum economy in the consump-
tion of fuel.

Increments to Stenographers on
Indian Railways

3333. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether monetary benefit from Rs. 5
to Rs. 20 (increments) in the pay was
granted to serving Stenographers on Indian
Railways having service within the range of
four years while granting higher start of
Rs. 150 in the scale of Rs. 130-300 in 1964,
whereas stenographers with more than four
years of service have been denied benefit
ariging out of this higher start ;
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(b) if so, whether it amounts to dis-
criminatory treatment as with this denial a
stenographer with one day’s service has
been placed at par with the other having
put in four yvears of service o far as their
emoluments are concerned ; and

(c) whether Government are consider-
ing to extend this benefit of higher start by
allowing point-to-point fixation also to those
deprived of this benefit in the same cate-
gory ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) and (c). There has been no revision
of the scale and as such the question of
fixation of pay om a point-to-point basis
does not arise.

Stenographers working with Senior
Scale Officers on Indizn Railways

3334. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to state the number or Stenographers in
Grade Rs. 130-300 working with the Senior
Scale Officers and above as on the 1st July,
1969 on the Indian Railways, Zone-wise,
Headquarters and Division-wise ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): Informa-
tion is being collected and will be laid on
the Table of the Sabha.

Coach Attendents in Varanasi Division
(N.E. Rly.)

3335. SHR1 SURAJ BHAN: Wwill
the Minister of RAILWAYS be pleased to
state .

(a) the total number of Couch Atten-
dants working in the Varanasi Division of the
North Eastern Railway ;

(b) the total number and date of the
vacant posts of Coach Attendant ;

(c) the total number of Coach Atten-
dants (leave reserve) in the Varanasi Divi-
sion ;

(d) criteria for the appointment of Coach
Attendants and leave reserve for them
adopted by the Railway Administration ;
and
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(¢) when the proper selection is going
to be held ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) to (e).
The information is being collected and will
be placed on the Table of the Sabha.

Post of Superintendent, Telegraph,
Railway (S.T.R.) on North
Eastern Railway

3336. SHRI SURAJ BHAN: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the post of
Suprintendent, Telegraph (S.T.R.) is going
to be materialised in the North Eastern
Railway at the time of functioning of Divi-
sional Scheme ;

(b) if so, the target date of such arrange-
ment ; and

(c) the officer responsiblc for looking
after efticiency and betterment for the Tele-
graph Branch under Operating Department
in the North Eastern Railway ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON) : (a) No.

(b) Does not arise.

(c) Senior Signal and Telecommunica-
tion Engi (Telecc ication).

Non-Payment of Arrears of Pay to
Employees of North Eastern Railway
who participated in strike of
September, 1968

3337. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pieased to
state :

(a) whether it is a fact that the
employees of the North Eastern Railway who
were suspended amd whose services were
terminated in copnection with the Token
strike of 19th Septembe:, 1968 have not been
paid the arrears of pay despite their honour-
able acquittal from the Court ;

(b) if so, the reasons therefor ; and

(c) the date by which the arrears of Pay
are going to be paid to them ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
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(SHRI GOVINDA MENON): (a) to (c).
The cases of these employees have been
examined and wherever they have been taken
back to duty, arrear payments. as due, will
be made as early as possible.

Magisterial Checking Party at Bhatai
N. E. Railway

3338. SHRI SURAJ BHAN : Wil the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that a Magisterial
Checking Party charged, penalised and
registered false report against some of the
Railway staff on duty with the Government
Railway Police, Bhatni, North Eastern
Railway ;

(b) if so, the details and reasons thereof;
and

(c) the action taken by the Administra-
tion to safcguard the aforesaid low paid
employees from undue harassment ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (c).
A case under Sections 224, 225, 323 and 332
L P. C. was registered with Government
Railway Police Bhatni and a charge sheet
submitted in the Court of the Special Rail-
way Magistrate, Varanasi, against a Cabin
Man of Bhatni station for obstructing a
member of a Ticket Checking Party in the
discharge ~f his duty and releasing forcibly,
with the help of the public collected there,
one of the ticketless passengers from the
custody of R.P.F. Sainik by assaulting him
and tearing his shirt. The case is subjudice.

Postponement of Bye-Elections to Parlia-
ment and State Assemblies

3340, SHRIRAM AVTAR SHARMA :
SHRI N. R. LASKAR :
SHRI RAGHUVIR SINGH

SHASTRI :

SHRI DHANDAPANI :
SHRI R. BARUA :
SHRI SHRI CHAND GOYAL :
SHRI CHENGALRAY 4 NAIDU:
SHRI MAYAVAN :
SHRI J. B. SINGH :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that all bys-
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elections to Paliamentary and Assembly
seats have been postponed indefinitely ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) and tb).
No, Sir, As the gquestion of postponement
arises only in relation to an election which
has been fcrmally called and notified, there
has been no postponement of any election
as such. Six elections, which have been
formally called and notified, have either been
completed or are in progress. But the
Commission has, in view of the current
revision of clectoral rolls, decided not to
hold a few bye-elections during the progress
of such revision.

Clerks Grade I and Sub-Heads in Northern
Railway Traffic Accounts Seniority Unit
3341. SHRI VISWANATHA MENON:
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 7204 on the 22nd
April, 1969 and state :

(a) the reasons for not promoting the
qualified and unqualified Clerks Grade II
against the vacancies created to the Sub-
Heads and Clerks Grade I proceeding on
leave for more than 30 days ; and

(b) the steps taken by Government in
this regard ?

THF MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) 2 Appen-
dix I1 qualified staff were promoted as Clerk
Grade I during the period from 1.4.68 to
7.4.69. The remazining vacancies were filled
by Sub-heads/Cleres Grade 1 returning from
leave.

(b) Question does not arise.

Complimentary Passes to ClasslII
and Class 1V Railway Staff

33142, SHRI NAMBIAR :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of RAILWAYS be

pleased to refer to the reply given to
Unstarred Question No. 8197 on the 23rd
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April, 1968, regarding Complimentary Passes
for class IIT and class IV Railway staff and
state :

(a) whether any representation in this
connection has been received by Government
on the "1st August, 1968 ; and

(b) if so, the decision taken by Govern-
ment in the matter ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

{b) It has no: been found feasible to
liberalise the extant pass rules so as to bring
the Class IV retired railway employees at par
with Class III retired staff in the matter of
post-retirement complimentary passes.

Correctness of Diagnosis of Different
Doctors on Northern Railway

3343, SHRI P. RAMAMURTI :

SHRI C. K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleassd 10 state :

(a' whether any machinery exists in the
Medica' Department of the Noithern Rail-
way to ensure that the diagnosis of different
doctors (specially A M.Os, in the Dispensa-
ries) is correet and they are well conversant
with the latest developments in medicines ;

(b) if so, how it is ensured ; and
(¢) if not, the steps taken by Govern-
ment in this 1egard ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON) : (a) and (b).
Yes Sir.  Senior Medical Officers do test
checks, supervise, advise and guide the AMOs
regarding diagnosis and treatment in hospitals
and health units. Professional Journals are
supplied 1o them to make them conversant
with the latest developments. Arrangements
for holding Refresher courses have also been
made. Railway doctors are also sent periodi-
cally for training in non-railway institutions
for acquiring additional qualifications and
upto date experience in their respective
fields. Besides they also attend seminars,
symposia and clinical meetings held by Rail-
way and non-railway medical institutions.

(¢) Does not arise.
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Promotion of Clerks Grade 1 in Traffic
Accounts Office, Dethi (Northern
Railway)

3344. SHRI P. RAMAMURTI :
SHRI SATYANARAIN SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Clerks Grade I
promoted as Sub-Heads and T.I.As. in the
Traffic Accounts Office of the Northern
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) 124 at Delhi Main and 19 at New
Delhi Railway stations.

(c) All the » endors have been medically
examined by the Railway Doctors.

(d) Nil

(¢) Does not arise.

Railway at Delhi from 1st November 1966
to-date giving their date of promotion ; and

(b) the total number of Clerks Grade II
promoted as Clerks Grade 1 against the
vacancies created by the promotion of Clerks
Grade I as Sub-Heads and T.L.As. referred
to in Part (a) above, giving their date of
promotion ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) 74 as per
statement laid on the Table of the House
[Placed in Library. See No, LT—2310/69],

(b) 44 as per statement laid on the Table
of the House. ([Praced in Library. See No.
LT—2310/66].

Medical i xamination of Vendors Selling
Edibles at Delhi and New Delhi Stations
(Northern Railway)

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whethe it is a fact that all the
vendors required to handle edibles on the
Railway Stations are required to be medi-
cally examined by the Railway Doctors ;

(b) if so, the total number of vendors
for selling edibles on the Delhi Main and
New Delhi Railway stations ;

(c) the number of persons so employed
and medically examined by the Railway
Doctors ;

(d) the number of vendors so employed
but not examined by the Railway Doctors
and the reasons therefor ; and

(e) the steps taken by Governmeat in
this regard and action taken by Government
against the officials responsible for this ?

3345,

P ies and Laboratories on Northern
Railway

3346. SHRIMATI SUSEELA
GOPALAN :
SHRI K. RAMANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) the names of the Stations in Delhi
Division of the Noithern Ruilway where
medical facilities for the Railway employees
are available ;

(b) the names of the Dispensaries where
Laboratories to collect the specimens (such
as Blood, Urine, Stool, etc.) are available ;

(c) the number of specimen collected in
each Laboratory from January, 1969 to
October, 1969 ;

(d) the number of Laboratory Assis-
tants assigned to each Dispensary for this
job ; and

(e) the steps taken by Government to
provide these facilities in such of the Dis-
pensaries where these are necessary ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Besides
the Central Hospital New Delhi and the
Divisional Hospital Delhi, medical facilities
for railway employees in the Delhi Division
of the Northern Railway are provided
through Health Units located in the follow-
ing places : Delbi, Ambala, Delhi-Kishan-
ganj, Delhi-Shahdara, Dhuri, Ghazabad,
Jagadhri Workshop, Jind, Kalka, Khanalam-
pura, Meerut City, Panipet, Saharanpur,
Shakurbasti, Simla, Tughlakabad and
Bhatinda.

(b) Delhi and Ambala Cantt. Besides,
Health Units at Saharanpur and Jagadhri
at present have facilities for urine exami-
nation only.
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(¢) Delhi 21,966
Ambala Cantt 4,407

(d) Two at Delhi and one at Ambala
Cantt.

(¢) Thc Government are conscions of
the problem and as far as possible efforts
are made to provide these facilities wherever
necessary.

Quarters for Staff of Foreign Traffic
Accounts Office (Western Railway),
Delhi

3347. SHRI UMANATH :
SHRI P. GOPALAN :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 3467 on the 18th
March, 1969 and state :

(a) whether a copy of the agreement of
the then Director Railway Clearing Accounts
Office (now working as Director Finance in
Railway Board's Office) with the then
Deputy General Manager, Northern Rail-
way, has been received by Government on
the 18th August, 1969 ;

(b) if so, the reasons for not allotting
the quarters to the staff of the Foreign
Traffic Accounts Office (Western Railway) at
Delhi as per agreement, in the last 16
years : and

(c) the steps taken by Government in
this regard ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to ().
A letter dated 18-8-1969 forwarding a copy
of paral of D.O. Nb>. 12| Admn/153/437
dated 7-7-1953 said to have been addressed
in the matter by the then Director, Railway
Clearing Accounts Office to the Deputy
General Manager. Northern Railway has
been received. However, due to acute
shortage of quarters in Delhi area, it was
decided by the Northern Railway that it was
not possible to eirmark any separate quota
for the Western Railway staff posted at
Delhi but such staff could apply for quarters
along with the Northern Railway staff.

ENT Specialists in Northern Railway
Hospitals

3348. SHRI BHAGABAN DAS :
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SHRI A. K. GOPALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of E.N.T. specialists
employed in the Northern Railway Hospitals
separately for each Division ;

(b) whether the necessary equipments
have been provided and arrangements made
for the specialised treatment of E.N.T. on
each Division to utilise the services of these
specialists ;

() if not, whether these specialists are
utilised for general duties ; and

(d) the steps taken by Government to
avoid this wastage of their specialised pro-
fessional skill 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (d).
The information is being collected and will
be laid on the Table of the Sabha.

Accommodation for Patients in Hospitals
on Northern Railway

3349. SHRI K. RAMANI :
SHRI SATYANARAIN SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the facilities for accommo-
dation are available for the patients referred
from the out-station Dispensaries on the
Northern Railway to the Divisional Hospi-
tals and Central Hospital at New Delhi till
such time as the patients are admitted or
returned to their respective Headquarters ;
and

(b) if not, the reasons therefor and the
steps taken by Government for making such
arrangements ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON,; : (a) and (b).
All patients referred from outstations re-
quiring admission in the inpatients Depart-
ments of the Divisional Hospitals or the
Central Hospital of Northern Railway, New
Delhi, are promptly admitted and those not
requiring admission are returned to their
headquarters after necessary consultation and
advice,
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Seniority of Class IV Staff and Record
Khalasis in Foreign Traffic Accounts
Office (Western Railway), Delhi

3350. SHRI K. RAMANI :
SHRI E. K. NAYANAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the seniority
of the Record Khalasis of the Foreign Traffic
Accounts Office of the Western Railway at
Delhi was kept separate from the resu of the
Class IV staff ;

(b) if so, whether one of the Record
Khalasis was promoted as Record Sorter
direct in the scale of Rs. 40-60 (AS) ;

(c) whether it is also a fact that the
seniority of the entire Class IV staff was
combined at some later date : and

(d) if so, the year in which the seniority
of the entire Class IV staff was combined
and the designation of competent authority
ordering it ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) to (d).
The Class IV staff of the office of S. A. O.
(FTA), Delhi, who were originally borne on
three separate seniority groups were, between
1961 and 1965, gradually brought on to a
combined seniority unit under orders of the
General Manager, Western Railway. On
upgradation of a post of Record Khalasi in
1959, the seniormost incumbent was promot-
ed as Record Sorter in scale Rs. 40-60 (PS).

gEaT WA ¥ avsfaanm, e Ok

FareY wify @t 97 @Y
ardl &Y 3w

3351, st AT W FGT WA FA
7g FATA F FIT FIA fF

(%) a1 ag @9 2 fr gafer WI &
awfearis, @, g, Agfa-aug
ik gFq  wife WF @yl T "@my
el Y 1Y 3 fer @R § Ak ¥ AR
WY FAR T g9 oAy w0 §;

(m) afe g, @ a¥ J|=d AN 3}
e w1 & w91 37 aur fEr 9 ¥
Far FTI0 &

DECEMBER 9, 1969

Written Answers 156

(M FmagNagfeaw WA E
TWBOT qar H=g @Al 9 g8 3Fard
G WRT IR EN A Faw
areit #1 3% 2 &,

(@) #ar gz w9 & f& swm
VI 9T g7 FEET faw s awi ¥
W oifs 397 % 3F & fad gdaw o
fed & faqd 93 Frarme 7 w7 ¥ 3f
g, =i

(¥) afg g, @ ¥§ wrdeT 9= W
aral & Tiw 3@ € Sk fauifad) & gar
T GHICT FT 37 safehat #1 418 3F 2]
# zar sfeqi § 7

fafy am awiw saam uix WA
At (st Mfarg Jasr) @ (F) o 3P0

(=) 3 F) goe-qg¥ 9T W F S
miga gifag g g § SAd B I
Iqgzziaifeal & & far @iy g, v
aegg § FH FW@ A E | IIFER
arFfemas, @als, ans, agfar aug
AT wF0 wewdal 9T faF F 3 @9
famarsr aY g fay wa g fqa fywarst
173 k1w g, ¥ @y ges wifz
FFH WGT qrEeW F 917 JA1 T
2} § oI VYT WEE I @ § AFT
sratag w1 A9 2@ &

(m) oY 7 1

(7) Wk (¥). gEYEGT FRWT &
gmAIE W faE O ¥ 0w qErE
sAIrQ A frasr My o EE wgar g,
TXAAT T 9T [ET &7 fawr F1 3@
@ F fad oot & 4 gfF M
TEA 9T GAl FTIFT 9gAH & uw
gaR 33T Fara 2, zEfAn IEF A
9 faare 78 fiar s a%1
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qgw U gate @ o fafe
W qzigar A qui weatm faam @w
amtfaa fafax

3352. ot azww fag -
“t qo Aro ATEAH :

Fa1 fafe qar aa@ Fsqrm TN 18
R T CIE

(%) sar 7z A9 § 5 afgmal qar
T F wear 1 ez § IAF WA
® gEiT Fearm fawrm  §gIF UG
geadsdta are oarg fats Y @araar
§ wfr ad mas fofsd &1 A@ST
LEG UK

(@) afg zi, @Y fager @17 asf &
IqT W H g feaT wEAwa w1
siqraa fFar qar §; A

(1) 3% wafy & Stwa agy A F
g7 fE33 fafad s arawa Gear
aar ?

fafs memaa #tz aww @@
fawm & va =R (310 (ANAA) FAG
qg) : (F) A%, #rara

(=) =2 (7). 937 A& I3

gz swafaal & wwaifa &
qaAqI

3353. sff go ®ro aATRATA : Fil
steifrs (gsm, wafee s@oar aqr
qRATT ®E HA A7 FAX A FAO FQA
fF :

(%) #ar ag @9 & fv wrg¥e fafads
Fwwafaal & saaifeal # 1 g7 O g
gru Fauffes Faaqm At fad oy ks
wrgfegs weafagl & mifast gro frag
Frir a7 IA907 fag 7 §;

(=) afz gr. & aTare 7 wrafaan §
9 war s w1 gy far MR
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9y sHMfa) #1 g qiu feifa
FFAE § ; AR

() afz adY, ay za% w7 AT § ?

srefrs fazwma, g fos sqar aar
aRe™ F1@ ANt (N FEEEE wEl
ugwz) : (%) wxara =fafqam, 1956 &
fagrms wawiT Faw argafss Hifag
Frafrg) & fARgsl a1 gwR) @
arfeafas 1 wat &1 frgar 5@ § ol
sfafras § weia Jafes afm
wrafaal & qifeafas & fRaga § NS
REIE RS

(=) YT (7). 937 Fewa 7 ¢

g gier @a7 &1 fawiw

3354, =) fga ITw = :

st fage fag :

F97 @& 9 18 q9tqT 1969 &
arifea w&7 gear 53 & IAT F  gEAeq
¥ ag ga & FOU FI {5 ¢

(%) 731 ag 77 & 5 afz At g
T FIAIT 3162 A § UF fearsiex
graEAr A @ A tFEAE & aaw
20 wsy JfF Fd@1 oM A< afe g@HT
frafw F39  watt &t g0 qv fFar
A gar ¥4 5 rws ffq @ FA
@l ;

(@) s g faar #faeds,
AYY § W AT FT IGT T L AN &
1 10 § 5 oF feaize @ g @
S EQqIA @ I8 IGHET  A4T AAT T
g 91T agi xS gz faar qm@r
& A

() #ar 39QAF @Al *Y carw F
@ R G@ waT @7 ¥ fatg
aaet agw frata ar qafaare w4 ?

fafa agqr amx s QYT WS
At (st Mfaeg A7) : (F) adara arar
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gree R § 7141 #1 M uF fearaes
QA 9T AT F gIEE F AT AT
A & g9 § FaT 12.09 gwg @A
AN F1 gEra g o fr @ st A g
9T qie #zga wmifad  @ar smagifad
adi 2, ag mearsr A wmar W @Fat
e fradt ST £ SETd QA |

(@) famda, agu @ a3 gfafaEg
T A13egF 7§ gaw aar f§ #q1 0F
fedldle g A & aig  yaifad
&% § saifs zaw) georfud 3 & fad
WY F qg #ed awd § 8T gAT aa
e WY &) gfee @ sagaa & 1 wgi 9%
Y T T JAAF FE A FT
graey §, ¥ UF FIGT HIT sggear
FnEar @ Ay 9q¥ avs ¥ fag qHrg @
g q1d § $1% FFT AZY ggar {5 &qa
aFuIA gee waa § vF fEAEET 3T
A AN g 97 Y 71 JIATT |As gree
Y 9

(WEEAN

T TATYT-T AT (weRIT) T
qEgA &1 fanim

2355. st Ao Fo fag fasz : aar
@ T qg AT F FIr F fE

(%) =7ar FEI-TATYL-AATAX
(aewizr) 3wy @igA & faatm & fag
FTHR Y F1E TEITT I AT 2

(=) afz at aY z@ 9¢ @EFT N
a1 wfafear &;

() 71 =\ &= F agda AT 1908
¥ zg weAifaa @Y a9 & fastg
ahr & 7% &;

(=) afg zf, = #ar g=d @ar 5
qata @AY #) gIT F aAA @A qar
T & ¥ frgdaq N g F@ & gfew
¥ gIFIT TG gEI1T F HAfEg Fv

favrg sTafasar 30; @<
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(%) afzad Y z@v smr Freo § ?
fafu qa1 aaw wFamw Wit @y

wR (st Mfasg {w) @ (F) § (7). @

& fraifgaY €Y M 3 7@ 9 avaw F

fagim & ak ¥ a7 gag 9T FwEmIA

fex & | fawia AT aftmmeE 1 adm@
aeafas Mg S W gu FAX TG
arzd mfus glee & gean qrfqg § asdy

g fa7 93 gmes, afaw o S

AT FGT AE@AE W AT H AR

&) §IAIFAT G | 5§ WWIT 9T WRAEHA:

EEIATAY-TAFYT-INCAT AIGA & ATHH

27 &t grwEar ag &

(&) otz (¥). arafeF qra a7 =9
arza ¥ fastm ¥ fag wn @=w@z &
FIE GHIT 1T AL AT § 1 39 @31 &
faaifaat 1 grasgFaE) N Yar &
gara qE ISAT A AT FUT ATATAT4,
gftarars fYT amfs #fez ¥ 2@ wara
1 sifacg gon, ag 38 9 ggifaa
fagx fwar sraar

It WA & fedagy fedlow & wgy
STt & sawifal §) A9F qura @7

3356. st fagw fag : 3.1 WA
g 7z ga™ N FO O ® ¢

(F) =me@, 1968 @ e, 1969 &
QT 3T @Y F feaqr fedisa &
I3d Ao & fegr FHaIfal €
et @I & FITQW gATST FT AT AF
2T fFaFr ag § e @ nar;

(@) sa® & FA9rA gEt & &7, qudY
foad arel qur wqufedl &1 gear
fea §;

(7) Far FAFY JIIF FArG FF
gag T8 $1E fa<ta gzraar & af @
o7 afz agY, &) T9F a1 F@w
T
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() sa% » f&gd safzaal : qife-
qifes Fua agi D a2 AW eAH &
feqd eafeedl & zifwel & frdege
fedtem § wifvarfes qoq & (@ gAgT
9 fa¥ & oYr 9A% WAZF-9AT 9T WS
% g FEaEE A FT AW F FWO
Far 8?7

fafy gur @wme wearmw Wi W
R (st Mifyez A7) : (%) & (9).
gIAT 3FE A s @ AT g ITH
qT 3@ & Sl

Wigraiz fedlaq (AT A) & |FAW
A ez &) analafc /9 ®
sifrs g

3357. »ft @mATa TA WA FAT
X 547 4g qqd F7 F97 F4 5 ¢

(%) #ar agaa 2 fd sav AT &
gz fedigT # 36 gzias €€
e #0962 MT 1963 F fAg
graiafead w1 337 wifgs graE @
fear aar g w17 1962 #fyq 237 0%
3¢ gamafz war faar aar 91 7z 1963
FY g § &7 4I;

(@) =afg &t ot 39% #a1 sre@w &
oI 37 FZAF &gy e F 1962
A< 1963 & g7 anaaft wg &1 @
Far 3 @41 298 § fFgAr wan fgar qar
g A

(m) afx win () 1 IFT IHIUEAS
gar HAX s A9 A F 4319F
YT AT 1 62, 1 63 AT 1964
% fag wg awamf ww IEF 1Aq,
goard A afd gar goad Ffafaai
gy saY agqr 2 7

fafy gt amrw weqam AT 9w
wd s Mz ®AA) 0 (F) 7 ()
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FIA7 gHS £ ST GV F A AW g2
qT @ & ey

TEgaTe fEXFA (9T ) & agme
VA qreed N W|ET Aq

335R. st SnreATq I WA 0 FAT
WE 9 ag aA A Fa7 F4 fF

() ¥1 ag /= & fF sagraR
feftwg & o who dlo 31 A aFftes
H3ITF T2aq " F ®7 F 79 I
@ %f7es gg1a% g qEzd #1999,
1961 & ggrA19= war A Y fgar &1 wrE;

(=) afz zi @ &% sar S1@
g T Al & 0L F Fard s
#31 §; W

(m) afe II0Fa TIT (F) FT IAT
AHTUHAT Y, ar gq T F Freafqs
feafa &1 st Far § 7

fafy aur gaw e wi W
a7 (st mfaez @qq) 0 (5) ¥ (7).
AT THEF FT A1 I & AT AT 72T
qz @ Y A |

Posts of Labour Welfare Inspectors and
Personal Inspectors on Southern
Railway

3359. SHRIE. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the number
of Posts of Labour Welfare Inspectors and
the perceatage of higher posts on the
Southern Railway is much less as compared
to other Railways and, if so, what action
is being taken to rectify this position ;

(b) whether it is also a fact that cven
when the number of posts is less, a number
of posts are kept unfilled for long periods in
the name of economy, and, if so, whether
there is any proposal to fill up these posts ;
and

(c) whether it is further a fact that
there are no posts of Personal Inspectors on
the Southern Railway unlike other Railways
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and if so, whether there is any proposal to
create these posts ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No. On
certain Railways the total number of posts
of Welfare Inspectors is less than that on
the Southern Railway and on certain Rail-
ways more,

(b) and (c). Information is being col-

lected and will be laid on the Table of the
Sabha in due course.

Irregularities under Hours of Employment
Regulations on Southern Railways

3360. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pl d to
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SHRI JAI SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that according to
the present trends of tracter production in
the country, by the time the existing units
have completed their import subsitution
rrogrammes their products will cost the
farmer nearly twice what he has to pay for
their imported equivalents ;

(b) what is the authorised retail price of
imported machines and what is the price at
present, giving the percentage of imported
content in it and the likely price when the
indi ion programme will be completed :

state whether the incidents of irregularities
under the hours of Employment Regulations
are very high on the Southern Railway and
whether this has any relation to the in-
adequacy of Labour Welfare Inspectors and
Personnel Inspectors and, if so, what
measures are taken to remedy the situation ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : There have
been a large number of irreguiarities under
the Hours of Employm:nt Regulations re-
ported on the Southern Railway by the
officers of the Central Industrial Relations
Machinery but this is not relited to the
strength of We'fare Inspectors or Personnel
Inspectors. The Railway Administration
have analysed the irregularities and taken
adequite preventive steps to avoid their
incidence, as far as possible.

Import Substitution Programme of
Tractors

and

(c) the reasons for this high cost of
production and the steps taken or proposed
to be taken to cut down prices of tractors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A
AHMED:! : (a) and (b). Generally the cost
of indigenously manufactured components is
more than the cost of similar components, if
imported. As such, the cost of tractors
manufactured in the country is expected to go
up when the imiport subsitution programmes
are completed. It is, however, difficult to say
at this stage, whether the ultimate cost of
production of tractors will be nearly twice
the present costs.

Information about the selling prices of
indigenous tractors and of similar models,
if imported from abroad, as also the
indigenous content so far achieved in the

various makes of tractors, at present,
3361 SHRI YAJNA DATT SHARMA : manufactured in the country is as follows :
S. No. Name of Make of Price of imported Present selling price Indigenous
manufactur- Tractor tractor to the (F.O.R. Destination content, so
ing Unit consumer Rail head of indi- for achiev-
genous tractors ed.
1 2 3 4 5 6
(Rs.) (Rs.)
1. M/s. Tractors and MF-1035 19,840 < 21,140 83%
Farm Equipment (35 HP) )

Ltd., Madras.



165  Written 4nswers  AGRAHAYANA 18, 1891 (SAKA) Written Answers 166
1 2 < 4 5 o
2. Mj/s. International Interna- 17,140 19,570 73%
Tractors Co. of tional
India Ltd., B-275
Bombay (35 HP)
3. M/s. Hindustan Hindustan
Tractors Ltd., 50 HP 19500* 22,350 85%
Baroda 35 HP 14200* 15,710 75%
4. Mi/s. Escorts Ltd.,, Escort
Faridabad 37(34.5 HP) 15,970 17,910 78.5%
27(28.0 HP) 13,400 13,840 (not in
production)
5. M/s, Eicher Trac- Eicher 13,700* 17,480 829%,
tors India Ltd, 26.5(HP)
Faridabad

*This is the chief cost and the retail
consumers is not readily available.

(c) The cost of production of indigenous
tractors is comparatively higher for a number
of reasons such as high cost of imported
components and raw materials, high cost of
indigenous components and raw materials,
low volume of production, incidence of
customs/excise duty payable on some of the
components, raw materials etc.

In order to enab'e the existing tractor
manufacturers to bring down the cost of
production, they are being encouraged to
eifect economies in production and to
increase production to thc maximum extent
possible.  Simultaneously, the ancillary
manufacturers are also encouraged to increase
production to economic levels. so that they
could supply components to the stractor
manufacturers at lower prices. New schemes
for the manufacture of tractors are also
speedily processed and sanctioned.

aeim oy ¥ as(r & ghwar @A
gaag7 Af I9q Angw

3362, st ®arT qrEAE : FAT WA
el ag TAA ) F U w0 F

() #r awwre &1 faare fagrr &
godar fadr ¥ 950 7 gAvax i gl
gEA9T g% A% ¥ FrgA fagm w1 gw@
b () nfz g, Y @ ¥ wsA A
T aF fagl 37 €1 GIFH A1 faame g
Wi

price at which it would be available io

(7) afz 7@, @ zaF Far FEO
g

fafa aar amw wsarw Y @I
et (o0t Mfaeg Raw) : () o qdr

(@) Tare agh 95am |

(7) fasita wfea1d & srea fegra
Tm ¥y arsa & faatw ¥ wearg 9
fag &A1 avwa Agl 2 91§49 gea
gt fgarr & ¥ fAq 3T qAg 7
AT FIAT 9V |

IAT | A gET GRATW qdIAF qqr
gea wiaw fafos & srefaa qqf
qz wygfaa wfaal & swaifray
w qAAfa

3363. =it sy 7 fag wdfear 1 qar
Y A7 g5 qATA F Fr KT fF

() oz W § gewr =g
TEIAF q41 geq Wi fafew F ogw
fragag § ;

(@) sed% 48 ¥ wgglaa aifad &
Faaifeat & faq fead-feay ag afag
25

() 31 =agaT, 1969 a5 aggfas
wifeal & faq arefag ot 7 sgghed
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wifqal & aega: foay saard s10 T
WY oK T/ W A FTIEQ AW FA-
=ifeal (sgqfas wifadt & safiaal
BITF) 71 gear fRadT § 5 AT

(%) wrefaa a2 9 sggfae of@l
% safsa fagsg #33 ¥ faq A3 afawrd
fslg T & ot 3a% fang Far FTEarg
Fragd?

fafy aar ama searm WX WA
weal (st Mgz @A7) 0 (F) § (9).
I N A o0 W 2 AR awiged
9T @ & At

®AYT AW @A (IAT W) A
wgfaa afaal & qoag wie
araw Fast a1 g

3364, st ol Fag watfean: w0
WF " gz I T FO FW fF

F) X T F AR F qAIG
AT ¥ A FAYT AEA LT H qY-
gfas arfadl & ggarg ar araq
gasl Y oFAfa & "wiga Sl A FE
F Fa1 F1 £

(@) @t sfasifedl = 391 =
faar mar 2 A%

() =7ar 59 saaifal #Y afeszar
g7 gra ¥ fafsag & 9 fag
qrdm #Fr faw A IAFY qdrmfg @
fraa fwar ar ?

fafa Far gAra wem@m WYX 9T
ey (st Mfasz #aF) @ (F) a (w).
gaar TR A a1 T 2 AT AN 92
qT @ &1 4T3

Shortage of Cement

3365. SHRI NAVAL KISHORE
SHARMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
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TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that there has
been shortage of cement in the country ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to
take in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Marginal and insignificant
shortages have been reported.

(b) and (¢). The marginal shortage has
appeared due to unexpected increase in
demand during 1969 as compared to 1968
and transport difficulties, It is expected
that the increased demand will be met to
a large extent by the additional capacity
coming up during the years 1970 to 1972.

IQAT WA & gEq qENIg UF W
st & ofaa odi o7 ggglas
snfadt & sxmfal § @
fom s

3365, oY wofw Fag wafwan : @
WA FA ag AT FY FqT ALY Fv o

(F) 3aT AT 79 1966-68 & gen
qgaIg U RIEW 957 & @1 F favw
Tgd F@ g wagfaq @ify & geftz-
it %Y 3faa sfafafacs 7 far 9 &
fag 17 8 afa ) fasdar & o o
TRFT WA G W R ay wgm
& gamy fzar smr aifed ar;

(@) smmw ¥ fauifra 12 & =g-
A1 A FIY oz miY |t @ E Wy
Fq qF AL 14T

(n) sedaa winr (%) # Sfewfus
ad} 9T ggafaa wif-af & 97 grdlzard
a1 frgaq 733 ¥ faosq & agr s &
frast qdeafa & ax & qz% @ faggg
&v fagr mar & ; AT

(9) ® saarfed v adeafy &
fre g w1 #7737 99 IF 30
FIEEN AT g ?
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fafq aar agra wem@m st WF
st (st nifars F=) 0 (F) A (7).
991 gREd) Fr a1 W § AT 3 g2
97 @ & A1y |

ta & qfr @1 gz qr 3N W AR A
qfrada

3367. =it wof Fag watfear: aar
W& WAt ag qArE A par FA

(%) = ¥wx A gfa t gfaw
o I @rwar ¥ owerda B ¥
far wrsa qTsdl F wregm ¥ @2 o
[/ A AT G I AL
afvada frar § ;

(@) e zhhe ¥ e gefr
WY sraT o gfa B wod ged &
fre & a1t AdY 7 ar e B, o2 Y
gafg gare 17 § 9z & WY gwEa
g g2t qv @t wf gfa i A fay
SR & Fa7 FI7w §

() 7zt ¥ safy & qufa § ogx
IAT WT ¥ Jmag AT [|AF @A
(zwrgrarg fedfisw) # 10 ag 3 faq
qz¥ qv & 7§ yfe arew F317 7 Afwa
Far ¢ ;

(%) a1 @TgTe #r ok faeg  #rE
fatie a7 meg za7 2 ; WX

(g) fz af, @Y w9 9T FAT HE-
gty w g7

fafy oy ga™ weutm Wiy WA
aft (o Mg @A) @ (%) A (|).
gfas g+ goss’ v F fag v
e ) |ydy @y qfa & fEad
o1 a5 g5 wfww g 9 F gt ¥
s d@r afafs & e 3241 ferd
(@ AT gar) ¥ 9 gwT fear ar,
3a%F mgare @AY o Ag, 1969
ger  {fadl & gl | fawe faar
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Tar g a7 ggge fear war 5wy
ag 2T fF asy aTwd & 3@ A @
W A g aow ¥ A I B afew
o= gIwY g@wAl ¥ faw @ @R
FTRTFT WY axF o frov s

() srAgeT AU T I (3ATRI-
qE mued) ¥ faszr usy grEwy A
afdr wdt 5.274 nFg IF@F fw wxEd
1965 Hgzrar ¥ R & * fam 3aw
39 &% oifa® & fEry g7 5 g & faq
TF 95T FISFHIT K 027 qT G Ad
91 grgEiT gard, 1969 # gmiar ¥
FAe § 9709 frar mar ar 5 ag
qfa 77 ) ar3g faqry w1 9779 FT)
FoFeT 7 YA F @t 3@ F fag ol
#Y Afeq a7 7T fear

(%) s gt

(3) Et #r sue ¥ fear war 9r
& gfa #1 @rat 2@ ¥ grafas Aifeq
@ FW F AR A ITF0 GO &P
e fFar sIr gt |

National Instruments Ltd., Calcutta

3368. SHRI RABI RAY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
are going to take up the problem of the
National Instruments Ltd., Calcutta with
the concerned State Government ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : No. Sir.

(b) Does not arise.

Refusal . to Permit holding of General
Body and Central Executive Committee
Meetings of All India Station
Masters’ Associatien at
Khurda Road

3369. SHRI RABI RAY: Will the
Minister of RAILWAY be pleased to state :

(a) whether it is a fact that no permis-
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sion was given by the Railway Authorites to
hold the General Body meeting and the
Central Executive Committee meeting of the
All India Station Masters’ Association at
Khurda Road from 29th to 3lst October,
1969 ;

(b) whether the office bearers of the
Association had asked for such a permission
and also whether it is a fact that the
authorities were aware that some Members
of Parliament were to attend such a Con-
ference ; and

(c) the reasons that led the authorities
to issue such a directive and the details
thereof ?

THE MINISTER OF LAW AND
SOCTAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON}) : (a) Yes, Sir.
The request was for holding the meeting in
the Institute premises.

(b) Yes, Sir.

(c) As the All India Station Masters’
Association is an unrecognised Union, the
permission sought for was not granted, in
accordance with regulations on the matter.

Method to fill up Selection Posts of
Station Masters and Assistant
Station Masters

3370. SHRI RABI RAY : Will the
Minister of RATLWAYS be pleased to state :

(a) whether it is a fact that the posts of
Station Masters  and  Assistant Station
Masters in the scale of Rs. 205-280 are
Selection posts :

(b) if so. what is the method adopted
by Government to fill up such p-sts ;

(c) whether different Railway authorities
in some Zones like Eastern Railway and
South-Eastern  Railway are insisting on
‘written tests before the employees are
promoted to such grades ; and

(d) if so, the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No, they
ate non-selection posts.

(b: Under the extant instructions, noo-
selcction posts aie 10 be filled by promotion
of the seniormost suitable railway employess,
suitability being determined by the auth?xlty
cempetent to fill the posts on the basis of
the record of service andfor departmental
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tests, if necessary. Thus. a Railwav Adminfs-
tration could prescribe a written test when
the posts arc to be filled by promiotion from
lower grades. Somctimc back, i1t came to
notice that when posting an Assistant Station
Master in scale Rs 205-280 as Station
Master in the same scale, the Eastern
Railway was holding a written test. That
Railway was asked to discontinue that
practice.

Written Answers

(c) Some Railways
written test.

have prescribed a

(d) Information is being collected and
will be laid on the Table of the Sabha.

Licences to M/s. Idca} Jawa, Mysore and
Escorts Ltd., New Delhi to Manu-
facture Scooters

3371. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that M/s Ideal
Jawa, Mysore and M/s, Escorts Ltd., New
Delhi, who were given licences in August
1961 for manufacturing scooters, have manu-
factured any scocters during the last eight
years :

(b) the reasons why liccnces are wasted
on such barren firms while other manufac-
turers are crying for liccnces to manufacture
scooters ; and

(c) the reasons why the permission given
in Aueust, 1961 to those two concerns to
manufaciure scooters is still not withdrawn ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) While M/s. Idea! Jawa Ltd.,
Mysoie have not taken any steps to
manufacture scooters, M/s. Escorts Ltd., New
Delkbi have reported that they have already
designed an indigenous scooter and com-
menced pilot production since October this
year. They hope to introduce their scooter
io the market within the next few months.

(b) Both M/s. Ideal Jawa Ltd, Mysore
and M/s. Escorts Ltd., New Delhi are
licensed for the manufacture of motor-cycles.
In August, 1961 they were permitted to take
up the manutacture of sccoters within their
overall licensed capacity for motor-cycles in
order to enable them to diversify their
production,
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(¢) M/s. Ideal Jawa Ltd, Mysore have
agreed to the deletion of the item *“Scooter”
from their industrial licence and further
action to wmend their industrial licence
accordingly, is being taken.

The question whether the permission
granted to M/s. Escorts Ltd.,, " for the
manufacture of scooters should be withdrawn
is being examined in the light of the
progress already made by them in this
direction.

grame fax & sawr W fawd arst
g twa AT

3372, =t ¥yerq arfze : ga7 WA
gedY 77 FATT FT B F 5

(%) =7 233w A& & =FFFT A
fasna @AY T A1z AT FIA FY AIU
& 7€ 2 wifs 7t 9r @z F1 0F FIT
FTLFAT AT ATH F1 G779 § ;

(=) ofg gf, &1 37 =in & s A
QIFIT F A1 F1GATE7 AT &

(W) Far T@ W F1 GAKY A
Tar ar ; M7

() = A% W wizq w1 famwlw
F14 %9 aF Q1 g ar ?

fafy aar gqaw wF@m N WA
A= (st tfarr ®aa) : (F) ().
AYITET GIFIT F WA F FIILT A7
ez ¥ ggaw fay 3 AAE § A
as us Ay argA & feg ge § 0-
frafer siv gigrarg @gumi & fag
qgd @ wr @) @den R IR LiEd
zasr afvonw migw & WIW ® T @
e arew & froig & @y 4 fraa
frar ST |

Amge ey avad awr grEaE & a9
‘gAar ggsi @ mPp FA™T

3373, =it qawra qifew ; Fa (W
weAt Ag qAT A FU FA 5 ¢
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(%) =1 Amgr Agv Fvaf Fer
71381 & @19 ‘S9q1 eagda’ &) avz uF
wfaftaa ardtsrg w7 ¥ Air @
wE;

(@) s @i ¢ ‘Saar grada’ ey
NY T FIY F Fq7T Frwr ¥

(M) #m oz gw ¥ 5 @ ¥
fagraa: = qin 7 eftmz 57 faar 2
T

(7) afk g, A gm geng 7 F
fa=rz foar s ?

fafu Far awmw wemw ¥k WA
weslt (ot sitfarg 3a). (F) o a7 )

(|@) & (7). MqT PFT av7s
HECHEIEIC T EI 1  C S C ) £
M ArF FIAT g AT T AT Y
gfee § saragifes 48 & #fF wawas
I w&@iF A ey ¥ A13q eqmar sv
Tara & 1 &M 1 =ieA/2 ma gmd-
gagr (AT @rev)  eEmfeat #
1-1-70 & g7 ¥ g7 AMFT A
mfgdl ¥ 3 gard fesy YT Fma &
fagrz 2

auEa Wy @rad-grasy AE a9r
gras @ wifgal #1 Haw g At
& F=rAn

2374, =it qqer ovfew : FAT AR
7Y 7g aqTd F1 FI FIA f

(%) Far amgz Qe awrdgrag
¥er g1 vagsq migal B Hawr Ay
¥ sy F 9wA oy fz=r fEmar aar
g

(®) afz g, A ¥ mfsai 53 &%
Qe gAAT F wAT FqAM AT

(7) @ = 97 37 guF fadr o
me #1 A AT J F qWA F FAT
3@ g ?
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fafa a1 amw wemim aty IWE
el s ditfaig @aw) o (F) ¥ (7.
AMQ) FOIRY WA Are 1 Ir9A/2
§q FI3FE /LT IF ArfEqt F1 1 qFAN
1970 & FF-397 § wa@ #F faAx
A

o Ao Tl wed vamdw tomivdi w
awl § 7 Awr Ar

3375, ot Frora oifem ¢ FAr Xow
oY o7 I &Y FAT 4 F

(F) ;arag wg g f& e &Ho
oY meq namdw Yamfedt Y quf ¥ 7
AFA 1 famiw fear mar ¥

(&) afa gi, &y za¥ aav F7or 2
e

() agt s F1r gor awt & W@
Fi¥r arfsat Y gfaend 237 & fan v
AT AT AT T 2 7

fafi aur anme wsarm W1 WA W
(=Y fasz ma) . (F) AT (=) =
gug agt T@ET 9x I AT B AE F
fau 5 srza/siT 16 W e Elef
arargge nsada mfeat s 21 @wsA/
22 5y zferw vagda mfzal #) aga AWAT
zeTar qear 1 = mifgd &Y agt agd
Frqr A ST T W W ¥ W
mfeqt Y iERTEE TIF AT
(Famtmidia) ¥ Es I &1 7= g
ag s mfgar aaf @ F W A
FHI

(1) aut e2ga & aifsal AN glawn
% fan g ¥ AqWA & N9 T9f @F
T TyTA 9T UF A4l R ITA F[ G
2 ) a7 v AT A 7 mfgar zq
a7 Frow 9T &% &0, Y a6l ag}
g anwT 2 fRAnET &1 g7 9T gy
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®o flo Y@y wEAA T afant Y
sqaia gfaurg aar axwIT gieT g

FAY ®) GO WAT

3276. st ¥aTr7 arfew : w1 ¥R
T 77 TR W) Far w5 o

(%) 7ar 23 59 ¥ f5 dYe Mo WY
FHET 7 Fifady F) 1aieq gfawd 23 #
qodl ggadar gz #

(&) 1 72 W g 2 frogg mifeal
FY UFAIT NF Ayp TAH gfaarat &
qAT F FIWT T WY ¥ #1f fady
a1 gt Y wr g

() #A7T FIFIT TG 91T F1 @2
agr eas) fadfla feafa & A} ¥ qafaae
FLUTE ; al

(7) afe adY ; @ &% aw FvQ
g7

fafq ag1 sww semm Ol WA
wait (s Mfarw qa7) 2 (F) o @i )

(@) T8 a3 FeaA) F1 fasils @
q @ ¥ 87 1@ deF afcaigsl &
agdt g¢ wwat § 1 mifgai mife & o9Rd
THAT N /A 0F GgaAS FQ FY
aEaT § 1

() v a8t

(9) UL & gq7q 77 FW @A
Ffavca sTagg wrar § @Y @ ArgAl
¥ {7 9T 219 R ¥ fadlg gwrgam’
¥ gegd ¥ fa=ix frar wmar 2, fase ®r
oI 79T 1977 ¥ g

Social Welfare Schemes for Scheduled

Castes and Scheduled Tribes in
Madhya Pradesh

3377. SHRI D. V. SINGH : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) the amount spent so far on different
schemes for the welfare of Scheduled Castes
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and Scheduled Tribes in Madhya Pradesh,
Scheme-wise-Educational, Agricultural, and
other social welfare schemes ;

(b) the total amount spent so far in
the country on the welfare of Scheduled
Castes and Scheduled Tribes ; what percen-
tage of it was spent in Madhya Pradesh and
how it is related with the percentage of the
Scheduled Caste and Scheduled Tribe popu-
lation of the country in that State ; and

(c) the details and cost of the Scheduled
Caste and Scheduled Tribe welfare schemes
in Madhya Pradesh under implementation in
1969-70 and proposed for 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA}) :
(a) and (b). The details are being collected
and will be laid on the Table of the Sabha
soon.
(c) The required information is given
below :

(Rs. in lakhs)
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(b) Scheduled Castes
1. Post-matric Scholar-

ships. 2.00
2. Girls Hostels. 3.00
3. Pre-examination
Training 1.50
4. Improvement of
working and living
conditions of swee-
pers and scavangers. 5.00
Total 11.50
Scheduled Castes. —_—
Grand Total 202.30

Allocation made
for 1969-70

Category.

State Sector. Central Total
Sector
(a) Scheduled
Tribes 77.00 190.80 267.80
(b) Scheduled
Castes. 28.00 11.50  39.50
Total : 105.00 202.30 307.30

The schemewise details for the Centrally
Spensored Programme are as under :

Allucation approved
for 1969-70

(Rs. in lakhs)

Category/Scheme

(a) Scheduled Tribes.
1. Post-matric Scholar-

ships. 2.50

2. Girls Hostels 3.00
3. Tribal Development

Blocks 172.00

4. Cooperation. 12.00
5. Tribal Research and

Training. 1.30

Totals 190.80

Scheduled Tribes —_——

The schemewise details for the State
Sector Programme are left to be decided by
the State Government with reference to the
local circumstances.

The allocations for 1970-71 have not yet
been finalised.

Completion of Parli Over-Bridge, Olavakkot
Division (Southern Railway)

3378. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
any proposal from the Kerala Engineers
regarding the completion of Parli over-bridge
(Olavakkot Division) with less expense and
shorter period ; and

(b) the time by which
intend to complete the work ?

Government

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) The Railway’s portion of the work
on the road over-bridge is exected to be
completed by the end of August, 1970,

Collapse of Super Structare of a Construc-
tion Work at Bokaro Steel Project

3379. SHRI1 C. K. BHATTA-
CHARYYA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) whether it is a fact that the Super
structwie of a copstruction wortk at the
Bokaro Steel Project suddenly collapsed in
the moenth of October, 1969 ;
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(b) if so, the number of casualties as a
result thereof : and

(c) the causes of the accident and esti-
mates of the damage caused ?

THE MINISTER ¢ F STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING SHRI K. C. PANT):
(a) to (c). A portion of the temporary
structure and  gangway constructed for
concreting of certain foundations in  one
of the zones of Bokaro Steel Plant collapsed
and caved in on the 7th October, 1969
while the concreting was in progress. As a
result of the collapse sbout 60 Ilabourers
received injuries. They were all taken to
hospital and nearly fifty of them were
released immediately after first-aid. The
causes and circumstances leading to this
accident are under investigation®

Industrial Development Schemes during
Third Plan in Kerala

3380. SHRI E. K. NAYANAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the details of Industrial Develop-
ment schemc implemented in public sector
ip Kerala during the Third Five Year Plan
period ; and

(b) the details of the Industrial Develop-
ment schemes which were accepted from the
beginning of the Third Plan period in Kerala
under the public secror ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No LT—2311/69]

Manufacture of Electronic Wrist
Watches by Swiss

3381. SHRI K.P. SINGH DEO :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government are aware
that a Swiss firm has manufactured world’s
first electronic wrist watch ;
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(b) if so, whether Government propose
to produce such watches in India ;

(c) if so. the steps taken by Government
in this regard : and

(d) if not, whether Government would

consider the question of producing such
watches in India in the near fture ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). No details of the
world’s first electronic wrist watch stated to
have been manufactured by a Swiss firm
are available. There is no proposal with
the Government, at present, for the manufac-
ture of such watches in India.

Removal of Ban of Establishment of New
Automobile Ancillary Units

3382. SHRI C. K. BHATTA-
CHARYYA ©  Will the Minister of
INDUSTRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY AFFAIRS
be pleased to state :

(8) whether Government have decided
to remove the ban on establishment of new
automobile ancillaries units ;

(b) the types of ancillaries to be allowed
to be manufactured :

{c) types of vehicles which are intended
to be helped by such manuracture ; and

(d) the number of applications and the
name of applicants who have offered to
establish such units ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Yes, Sir Govern-
ment issued a Press Note on the 25th
October, 1969 removing the ban on tie
establishment of new units in respect of all
items of automobile ancillaries with the
exception of Radiators which are reserved
exclusively for the small scale sector.

(¢) Commercial vehicles, motor cars,
jeeps, scootors, motor cycles, three-wheelers,
mopeds, tractors, power tillers, diesel
engines, etc.

{d) No application has yet been received
in response to the Press Note.
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Crises in Structural Fabrication Yndustry

3383. SHRI K. P. SINGH DEO : Wiil
the Minister of INDUSTRIAL DEVEI OP-
MENT, INTERNAL TRADE AND
COMPANY  AFFAIRS be pleased to
state :

(a) whether it is a fact that the structural
fabrication industry which is the oldest and
the largest engineering industry in India is
facing serious crisis and is facing closure :

(b) if so, the resons therefor ; and

(c) the steps taken by Government in
this matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) There is considerable under-
utilisation of capacity in the structural
fabrication industry.

(b) Like many other engineering indus-

tries, this industry was also hit by the
general  recession.  Under-Utilisation  of
capacity in the industry is attributable

primarily to lack of adequate orders and
in a few cases, labour trouble in addition.

(c) The step taken to assist the industry
are :

(i) The units in this industry have
been allowed to diversify their
production subject to prescribed

~ conditions.

(ii) Import of fabricated steel structural
itmes such as cranes, transmission

towers. penstocks efc. is mnot
perimitted. .
(iii) Public sector undertakings are

placing orders for thei requirements
of fabricated structural items on
indigenous fabricators.

(iv) Maximum assistance for import
of raw materials etc. is given to the
industry which is a priority one.

(v) Exporters of fabricated structural
items have been granted facilities
to visit foreign markets under the
acgis of Engineering Export Promo-
tion Council for market explora-
tion.

(vi) The Joint Plant Committee scheme
for reimbursement of the difference
between the domestic and inter-
pational prices of steel to fabricators
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of enginecring goods for export
purposes was in operation for the
last two years and structural
fabrica'ors have been availing
themselves of this fucility. However,
from the Ist Oc'ober, 1969, the
price concession scheme is not
operative, as the international prices
for structural stec! have gone up
substantially.

Technical Magazines and Periodicals of
Foieign Countries for Railway Library

3384. SHRI K. N. PANDEY : Will
the Minister of RATLWAYS be pleased to
state :

(a) whether the Railway Board procure
and subscribe for the Railway Library
technical magazines/periodicals, design books
and specifications of foreiz1 countries for
use by the Railway Designs and Standards
Organisation and Railway Board ;

(b) if so. what are the details of these
so far av:ilable with the Library ; and

(¢} whether these technical 1eference
books are also made avaiiable to the wagon-
builders in India and, if not, whether
instructions will be issued to make them
available ro wagon-builders doing export
work ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) A List is laid on the Table of the
House, [Pluced in Library. See No. LT—
2312/69]

(c) Technical reference books can be
made avilable (0 wagon builders for referenee
in the Library on receipt of specific
requests.

Programme of Railway Stock Export

Association

3385. SHRI K. N. PANDEY : Will
the Minister of RAILWAYS be pleased to
state :

(a) what are the activities and the work
and programme of the Railway Stock Export
Association ; and

(b) whether Government will consider
to associate the State Trading Corporation
more actively with this Association in order
to help export ?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON; : (a) The Roll-
ing Stock Export Association is a Company
Limited by guarantee and registered under
the Companies Act, 1956. The main objects
of the Association are to support, protect,
maintain, increase and promote the exports
of Railway Rolling Stock.

(b) The State Trading Corporation of
India Ltd. are alreadly closely associated
with the Association.

Excess Amount Paid by Wagon-Builders
For Designs Prepared by R. D. S. O,
Lucknow

3386. SHRI K. N. PANDEY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Railway Designs and
Standards Organisation, Lucknow charged
Rupees one lakh each for preparing design
for export order from the Government of
South Korea when the cost of preparing the
design was less ; and

(b) whether Government will refund the
excess amount paid by the wagon-builders in
order to help the export programio: ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) Does not arise.
dag stre wEw

33§7. s i gaw . v Wefw
fawr, ARG UTNT AA ARIG-WTT
/el g Fars & g 3 e

(%) wxg & fad AIT IRE F
staifrs atr aifufeas  dea ¥
arcda g feady feht w v g i s

(@) d=d NTTMEF & w2F Geaw
¥ faet o aeqgel & Senad gar

() dgd T wE g gfead
frait mrer &1 fAata frar o g AR

(9) =& ST ERd ¥ @y 2w #
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frad gaarm ol waid § ok was &
faersl & 11w 3ar § 7

dletfas fasm  wrafes  smare
a1 ARATE-wd A (s} e et
ugAa) : (F) AgmAa: §ad ferger
g fafare ¥ 21 31 fageat 1968
# fergeara Naz fafare #t veq g
11.56 0 &y ot fagdt 9. 3 +A%
&7 fagal Qo & qur 1.73 FE Wi
W g 2 fgrgeam A fafade
% 9@ W7 wgra gwarg ¥, IR 1.03
FqT T A aged sea g O
wrLda gRarg fgrgea e fafade
Fgar F E

(@) faegeara ax fafade A swaw
w1t grar Seoifed aequ faea swi @

HTE qeq e
faal, awat  @igw, swew oo,
fagda, Feafy,
aritfea s, ag Asa
9Ty |
TRAN, FAFAT GG,  TAIET  qare
R fraada
" fafaages,
afamary Fazafy
wer, It SRy afga g, g, g,
A Mg |
w30 T arfaer-garg-zaras

firgear T fafze & wrd awrg
quany frata &8 #1461 § g a9 3
(m) faRer sata Hawrem 4y, fg-
A s1a7 fafazz & oF g2y guam
wazald fafads, oY A% faatq &7

T FTAT ], @A aE GAA F wgarg
frata &1 qea faer swrn g —
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as frata &1 ge
(7@ wwal )

1967 29.95

1968 69.79

30-9-1969 a= 120.53

(&) 31 feaeaz, 1968 & firgea
Waz fafeiz & og a7 @ w@faE
WIS @y awaTy AT AT g o

fergearm wrax fafas qar =g
gRaral F fagas) & are A f7r § :—

fergrara Naz fafazs

1. st e Ho  TwTEDH, qETET
2. Y {Te gFGo WHT, IqreTE
3. = ggzEIg fasrs
4. =Y nso €Yo YE ”
5. =it &0 zraAg ”
6. 2o 0o FITUAT »
7. 5t TsPo UFHo AT N

agra g & fAdme

(1) %2 gwne fafadz
(1) =it sfYo dre TiSIETE
(i) =N 7T Tsego AT
(2) wvaz gafacds g fafade
(i) =t #rLe o AT
(ii) oY qwo margard
Afwear gez fafads
(ir #7 Qo T@o wHUT
(i) =Y g> wde FIUSHA
fasg wtat T fafade
(i) of swrze @A
(1i) = wao wdo IRFFTAY

)

()

ARG awMY (g9 9q) § e
g waarf Ay & geafeaal & fad
AAMIT

3388, s qE@A AT YT © IATIAY
0 7z 79 F FU T F
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(%) #:1 1z 99 § fs ady g#1T A}
#YE &14 AFAT A 9 F FIA @l 7y
FY FAAgT FRmT § ey WY F4-
aifedt % fafag gt qar grafadi #
wa &% agt  qamrz gy fzarvar §;

(&) sar gz W a=a 2 f5 FQwQ
¥ FITW gATT F YT A sqq€qT HA
& @R AR

() afz gi, ar sar aerT F1 fqa
ANAGT  THAT § A7 9F1X T 17
S1TEqT FIF TR FAIRAT & FAS-
A gF1 qar gafag¥ &1 Qam fgewd
At F1f QiqAr ToFw fEmfafs s
w27

fafa aqr W wamTw WX WA
weit (ft fasg daw) o (7) A (7).
(WA # wdl F Aa & W sRafa ¥
gHt #1 qwitg 3 FY afiqd w7 1950
7 ®g [ qer @ifE ¥ SfawrT a6
IFATA JAT TqT 4T |

(@) 38 @97 ¥ gwH1C A S
faFar ad) fadt 2

Translation of Central Acts

3389. SHRI HARDAYAL DEVGUN :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have drawn a
phased scheme for the translation of the
Central Acts etc. ; and if so, the dead line
fixed for the completion of the said work ;

(b) whether itis a fact that the said
work is not proceeding to schedule as the
existing scales of pay of the Translators are
not at all alluring and that for that reason
competent and experienced persons are not
forth coming for this work ; and

(c) if so, whether Government propose
to revise the pay scales of the Translators,
Editors etc. with a view to making them
more attractive, for the timely completion of
the work ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 M. YUNUS SALEEM): (a) Yes,
Sir. Government propose to have the Central
Laws translated in Hindi in the course of
5 years.

A scheme for translation of all Central
Laws into regional languages is already in
operation. The Central laws will be trans-
lated in regional languages under the auspices
of the Centre, that is, through the Official
Language (Legislative) Commission in close
collaboration with the appropriate agency
at the State level. Under this arrangement,
the work of translation will be got done
through the State agency (which may be a
Commission or a Committee for preparing
the translations of Central as well as State
enactments in the official language of the
State) in co-ordination with the skeleton
unit for each language set up in the Official
Language (Legislative) Commission. It is
difficult to say at this stage by what time
the translation of Central Acts in regional
languages will be completed.

(b) No, Sir.

(c) Does not arise.

sE WA IWI AFA T IWA gl
stz wafe gaf &1 famiw

3390. =it frgm fag: 231 ¥9q
A 98 qA1Y &Y T F407 fF ¢

(®) satg a@iw & Fmbw ¥ s1am
A ST Y Finer @1d) W\F AT F
fag a7 ggam & afvmaasy  fwaq
[T qF, §F uF WF g AR FHafk
gat #1 faatg frar s

(@) Saft gat & faafo & fav #a
YT ¥ w17 gH aF §; Ak

(m) 37 sufr gat & faafw a2
foady wfm eF QF 1 wgmA 2 7

fafq agqr gwr« wsm@m W WA
/e (o dfae q47) - (7) (1) @

9=t ) 37 gEar 135
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(i) @%® ga ¥ g1 ¥ F7
FEIr F7 8
(iii) oy gat Fr g dear 1
(=) asws i aver m@gw T fag
g7 oty auqer gfeat & 9 qwafaa
¥y wgat & drw o uIo 61100
(WY 11.572) 9T 390 @gF g7 <A
&1 fa=are 21

(1) FA0 g W Fag ATNT
62,000 %o & |

T & Feqraa agal w1 gAfadisT

339 1. =it mpra fag wiwat o Far
ggng awr wid g faafen w9 ag
TAIW F Fa F 5 faza § seng A
ggadt g A qu g1 gAfAad faaw
VN F 2@ F TIGFT @oar
q@I ge @IFT F1 fa90T geng QeqrgA
F agdl & gAfaNFa F3T Fr g ?

gema Aqr |AIA g WNfAa] gemwm
# vsu-wesl (st Fom s aed) o Sy
Aear & foo geqig w1 fAag@ FawA,
Iowsy  gifas qar AFAF agdar F
93®T A M gEAd F1oagdl g3
faata ewaaist aar searg w1 ¥
fag @47 #Yv AT g FIF 3 WA
gAfaQ faaw, vk &Y Sowsw ermar
F W oA F @T gU AArA w1 AT

g
mipfaw dq @ a9 aE i

3392. o Agraw W@z W o qar
oteifnes fawm, utafe suqir aer
ARATT-FT 7N Ig qAW F FAT FIqT
fs :

(F)7ar agas & f& swdwr &
Tisfas 4q § g7 1A 2 A gar F1
gfea 98 swd@ At fag 77 &7 |9
strar § arg v g A
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(@) afz zi, 4t a1 g5 917 FY A
# 2@y gu {5 weigs § 7141 @99 ¥ g5q
Y dg FFT A R A fAAR
VAR T TR DG FHEFE?

diegifas wm, wiafks sararc agn
gram-F@ @t (N wEeEE we
weug) - (F) A (|@). WA gAr 2 E
saforr § qa sreand a7 &

widg  # XY FIA F NTA FEAF
fau fi@ 7Y 9gfq #@en & 3@fa qan
g AT AT A TR AT FTAY
SRR CURIEG IR IR EI O S
Fig FIA Fi A TETT AL E o

Shortfall in Supply of Castings by H.E.C.

3393, SHRI HIMATSINGKA : Will
the Minister of STEEL AND HEAVY
ENGINNERING be pleased to state :

(a) whether it is a fact that the Heavy
Machine Building Plant of the Heavy
Engincering Corporation, Ranchi has been
showing serious short-fall in the supplies of
castings ;

(b) if so, the rate of production of this
Plant during 1968-69 and the l:kely produc-
tion during 19 :9-70 ;

(c) the main reasons for the short-fall ;
and

(d) the steps being taken to improve its
working and by what time it would reach
capacity production ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
The plant has faced shortages in the supply
of castings required for its production.

(b) The production in the Heavy Machine
Building Plant during 1968-69 amounted to
23852.5 tonnes and the likely production
during 1969-70 is 27,000 tonnes.

(c) The reasons for the shortfall are as
follows :
(i) Inadequate supplies of castings and
forgings ;
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(ii) Non-availability of bought out items
like electries, bearings etc ;

(iii) Non availability of imported items.

(iv) Most of the items under production
have been taken up for manufacture
for the first time in the country,
and the requisite experience and
skill have 1ot yet been fully
developed.

(d) The following steps are being taken
to improve its working :—

(i) Training of workers both in the
plant and the Central Training
Institute ;

(ii) Streamlining the production plann-
ing and control organisation and
o*her services ;

(jii) Systematic follow up in regard to
imports ;

Proposed in-troduction of an incen-
tive scheme when productivity has
reached a certain minimum level

(iv)

and norms/methods have been
established ;
(v) Special efforts to streamline the

personnel organisation.

It is expected that the Plant will achieve
its rated capacity of 80,000 tonnes a year by
1974-75.

Cement Factory in Rajasthan

3394. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether a new cement factory in the
private sector is being set up near Chittorgarh
in Rajasthan ;

(b) if so, the capacity of the proposed
plant and the details of the scheme ; and

(c) by what time the plant is likely to
come up ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir,
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(b) and (c). M/s. Udaipur Cement
Works, Udaipur are setting up a cement factory
near Udaipur with an annual installed capa-
city of 4 lakh tonnes. The factory is likely
to be completed in 2 stages of 2 lakh tonnes
each during 1970 and 1974-75 respectively.

Tribal Unrest in Srikakalam District of
Andhra Pradesh

3395, SHRI N. K. P. SALVE : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether any steps have been taken
by the Central Government to investigate
into the cause of tribal unrest in the Srika-
kulam District of Andhra Pradesh ;

(b) whether any officers of the Central
Government have been deputed to make an
on-the-spot investigation in collaboration
with State Government in the Srikakulam
District ; and

(c¢) whether Government propose to send
a high power delegation to the Northern
district of Andhra Pradesh comprising large
tribal areas to assess the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) to (c). A high level committee of officials
of the State Government have examined the
problem posed by the extremist activitics in
Andhra Pradesh. The Central Government
are in constant touch with State Government
in this regard.

Scheduled Tribes of Betul and Chhindwara
Districts in Madhya Pradesh

3396. SHRI N. K. P. SALVE : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether Government are aware of
the acute poverty and almost primitive back-
wardness prevalent amongst the Scheduled
Tribes population in the Districts of Betul
and Chhindwara in Madhya Pradesh ;

(b) whether Government propose  to
undertake schemes for encouraging cottage
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industries, small-scale industries and hand-
loom and handicrafts industries in these
areas to mitigate the sufferings of these
people ; and

(c) if so, whether Government propose
to sanction financial  assistance to the
Madhya Pradesh Government to improve
the living standards of the tribal population
in these areas ?

THE MINISTER OF STATE JN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) to (c). The Government is aware of the
problems of the tribal people and is taking
effective measures to solve them. Plans for
their development are drawn up in consulta-
tion with the State Governments. The Central
Government does formulate plans for
individual districts.

Plan programmes for the Welfare of
Scheduled Tribes fall into two groups—
“Centrally aided” and ““Centrally sponsored”.
Many schemes are operated under the
former programme falling generally into
three groups (i) Schemes for educational
advancement ; (ii) Schemes for economic
develcpment ; and (iii) Scheme for health,
housing etc., facilities. Besides these, aetivi-
ties having a high country wide prioiity are
taken up under the latter programme with
full central assistance,

The Tribal Development Block which is
esscntially an Area Development Concept
focusses attention on the intensive develop-
ment of areas predomi ly inhabited by
tribal people. There are 5 such Blocks in
Betul and 4 in Chhindwara.

Uprising in Tribal Area of Srikakulam
District of Avdbra Pradesh

3397. SHRI N.K.P. SALVE: Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether any enquiry has been con-
ducted by his Ministry into the recent up-
rising in the tribal arca of the Srikakulam
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District of Andhra Pradesh where Naxalites
are reported to have been indulging in violent
activities ;

(b) whether it is a fact that most of the
armed Naxalites are from the Scheduled
Tribes ; and

(c) if so, whether his Depattment has
any proposal to go into the reasons for the
tribal unrest in this area in Andhra
Psidesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL WEL-
SARE [DR. (SHRIMATI PHULRENU
GUHA]: (a)to (c). Attention is invited
toreply given by the Minister of Home
Affairs to Lok Sabha Starred Question No.
698 on the 22nd August, 1969.

Introduction of New Trains and
Facilities in Samastipur Division
(North Eastern Railway)

3398. SHRI SHIV CHANRDA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that new trains
have been introduced and more facilities
have been provided from the 1st October,
1969 on the North Eastern Railway in
general and in its Samastipur division in
particular ; and

(b: if so, the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
In the time table which came into force
from 1.10.69, 4 pairs of additional trains
(viz. 17Up/18Dn Katihar-Lucknow Vaishali
Express. 39Up/40Dn Champaram Express,
330Up/329Dn  Nirmali-Jaynagar Pass and
395Up/396Dn Samastipur-Muzaffarpur Pass)
have been introduced/extended on the
North Eastern Railway and all these services,
cover portions of Samastipur Division.
Bssides, 3 third class through coaches bet-
ween Allahabad City and Gorakhpur and §
sectional coaches between Muzaffarpur and
Palezaghat, consequent upon extention of
39Up/40Dn Palezaghat-Muzaffarpur Expresses
to and from Narkatiagani. have been intro-
duced and 13 trains have been provided
additional stoppages at 9 stations.
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M/s. Phosphate (India) Ltd.

3399. SHRI BAIDHAR BEHERA :
SHRI J. AHMED :
SHRI S. KUNDU :

Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that a licence
was granted to M/s. Phosphate (India)
Limited without referring the matter to the
Director General of Technical Development ;

(b) if so, in how many days this appli-
cation was approved for a licence since its
submission ; and

(c) the reasons for its expeditious dis-
posal ?

THE MINISTER OF INDUSTRIAL
DEVELOPMEMT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI FA.
AHMED) : (a) No, sir.

(b) and (c). The application of M/s. Phos-
phate (India) Ltd., for the manufacture of
phosphoric acid etc. was dated the 3lst
March, 1961 and was received an the Sth
April, 1961. An industrial licence was issued
on the 25th May, 1961,

Bbarat Heavy Plates and Vessels Ltd.
Visakbapatnam

3400. SHRI M. S. MURTI :  Will the
Ministey of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) the number of Officers working in
the Bharat Heavy Plates and Vessels Ltd.,
Visakhapatnam ;

(b) the number of times the designations
of the officers were changed and the scale of
pay revised upwards along with the list of
Officers so redesignated with reasons there-
for ;

(c) whether there is any proposal pend-
ing now either before the Ministry or before
the Board of Directors of the Company to
further redesignate and upgrade some
officers ;

(d) if so, the nature of the redesigna-
tions with reasons therefor ;

(¢) whether it is a fact that all the
officers so redesignated belong to a particular
region of the country ; and
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(f) the additional financial commitment
to the Company by these redesignations ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K C. PANT): (a)
t6 Officers in the scale of Rs. 400-950 and
above as on the Ist November, 1969.

(b) There has been no upward revision
of pay scales in the case of any of the
offi-crs whose designations were changed.
There have been 13 cases of changes of
designations involving 14 officers, without
any pay revision. These changes were made
in many cases due to the original designa-
tions having been given with reference to the
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requirements at the time of construction.
The revised designations are those corres-
ponding to the provisions made in the pro-
duction organisation. In some cases the
desi ions were ch d to bring them in
line with corresponding designation in some
of the other public sector undertakings. A
statement giving the particulars of these
changes is laid on the Table of the House.

(c) No, Sir.
(d) Does not arise.
(e) No. Sir. The officers involved are

from three different States.

(f) Does not arise, as there have been
no pay revisions,

Statement

S. No. Designation on which No. of Present designation
appointed officers
1. Assistant Chief Purchase 1 Senior Purchase Officer
Officer
2. Assistant Personnel Manager 1 Senior Personnel Officer
3. Senior Inspection Engineer 1 Superintendent (Inspection)
4. General Foreman 2 Superintendent
5. Senior Estimation & 1 Superintendeat (Production
Planning Engineer Planning Control)
6. Assistant Secretary 1 Secretary (Company Law)
7. Chief Design Engineer 1 Chief Engineer
8. Executive Engineer (Mechanical) 1 Assistant Superintendent (MM)
9. Executive Engineer (Elect.) 1 Assistant Superintendent
(Elec. M)
10. Assistant Engineering 1 Foreman (MM)
(Mechanical)
11. Assistant Engineering (Elec.) 1 Foreman (EM)
12 Plant Engineer 1 Assi Works M
(Maintenance)
13. Sales Officer 1 Sales Engineer

CORRECTION OF ANSWER TO USQ
NO. 3526 DT. 18.3-1969 RE. GRANT
OF PATENTS

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : While giving information re-

garding the number of patents granted to
Indians and foreigners in reply to part (d)
of the Unstarred Question No. 3526 answered
on the 18th March, 1969, I have indicated
the figure of 501 as the number of patents
granted to Indians during 1954. The
correct figure of the patents granted is 301,

——
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported exodous of people of Indian
origin from Malaysia

st A gEW AR (FUAAR) ¢
wsye Agigy § gfgaeadla &% age
& freq faga &t #ix SAfas 13 g
& A wafer FW@E AR wdar
s § f5 ag 39 fagy ¥ oF qsqeq
3
“giws 60,000 W@ gaAw

sifeaa} & wauafaar Sesr wg
o3 F garare’

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Govern-
ment are aware of press reports stating that
a large number of persons of Indian origin
have applied for passages to India.
Enquiries have been made from our High
Commission in Kuala Lumpur and Govern-
ment understand that the reports are
exaggerated. The passages available on the
existing service have been inadequate and it
is usual for bookings for the sailings from
January tu June each year to be opened
about this time. For the last several years
several thousand passages have been bcooked
on the very first day.

This year, there has been additional
demand owing to the uncertsinty caused by
the new employment restrictions imposed by
Malaysia on non-citizens. Government has
been in touch with the Malaysian Govern-
ment since the new restrictive prooosal was
mooted. Our High Commissioner has met
the Deputy Prime Minister of Malaysia and
we have been assured bv the Government of
Malaysia that the new regulations will be
applied fairly and without discrimination.

St AR SETH AER g AT ¥ oA
Fgar ogar & fx aef wew 7 s 83T
FY AAGHFFT [AVE FA FT g7 AT
g1 A weAm AwfRl & A9 &
Fyrard ) eqrarta® qamm § W o
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frgffas s alau g ag@ ¥ 9
13 & 1 §feT qer g5 AT 2 4 waafaar
#t A aga ¥N F arg qgw @R
A ATRAYaY F1 agh wgar qaT waew
|1 g AT & | 59 qeq A avH fgar
g § 1 qR wrig ¥ A1gT gy A
9@ & wagx fgar 2 & agt
A & faar g 1 39 AT 9T Fazg
Fg 5@ g f& wiwa g fadgh §
TEH X WIS &Y T FE oA
sfasrd AT o1 7 e F@ FA agr
qaRd W@ & ¢ IR AF W geAr 39
g 9z 1€ fqa 5@ & fag daic
agrd

gaR I Y arg § 48 Fgar GvEar
g1 TF & weg ¥ 37 wiwdral & any
FFNARAIE N faRai 7 g @ &
F gardl &1 avg qgi L @ § A gn-
g ga AW F AT A agr ga
afF wida gefaa 78 &

wead AEAT ¢ UIq AAgfaar F @il
¥ garw #ifad o

ot stw g oant: & a1 @ g
AW wrwor AT A wvEd A4 30§ IqA
@ q1g s& a1 faga fs awww ¥ fag
qITRAF & |

qagfaar & JONT I G AIXANT
WY E ) gAH § qiw @@ wdar §)
fzr wge agl § AT IAF § o Forww
sedl gL F ATAT QA § o eedaq §,
T @ ¥ ARg F T MTAA
gaafgar ¥ mfw §0 /9 Ay Sw E
st #% qfedt Fagi &1 7 A A
feafa gara § agd ot gRfaa N FfEa
gATd F 417 q9 IHT § ) EF wAgLEAN
&1 wgAde F1 A weIAR 3T g AR
i oy il maen€ sad & gugAr
a1 § | 99 guF T@gt A qAedr Al
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[# s sFTT eamt]
&t | ¥fF 17 3TTa & a1g ¥ @i fafa
aee T 3 | AIEAT F TaAAE A T 3@
W Fg T IT-NGE FeN 7 oNgor FT
Q1 SEd quarq wiasw wdE &
agt IrET &1 g1 A qrg fear walq
waafgar  SrgAy oRifgoe aiét @,
3% @y faar s ste @@l § 4
wearfas qrél, g A 3+ avg faam)
@ gasr afony ag gar f& w@afrn
Tadz T w97 agd Y A ANRE A
g 7€ & AT wF 3u% 3z freaa F1
faar * fF wTaY 1 32t & yATTIQ
aer gg 2 fe S wma w1 waafgar
1 a1 AT gL F fasga & faar
2 =iete q3d@z QY 937 wafhaT § W
g AT wEl faq w37 ars sfawa
& F09 a9 § !

zq @ig § ¥ ofg darg aredg Ay
oI 2l @A P AT § AT Wiz
gIER 7 9gi 3 Al Far fzam &1 F40
14 ygeq frar 3 ol fvar & @ gaad
oY a® aai gwaarag) fa~ g ? A agi
F GIFIT F1 N F 397 9919 faar § )

eae WA1QA © WIAFT qATA g1 AqT
g | =9 ag sfed

ot W NG W T N I 98T
Y grar & a1 Y =19 &1 W@ qAE gy
& ssm 2 & 3z Ay #wfan «@aa
Afew g

TF FAT F 9IIG AAGT H
WAE GU A | IF 9T TEFT 9T g way
q1 fF agi #Y S7ar ;X GF A1
y AT ) & sraar wgar g fF gwd
qET ¥ gl F A F @I
widraY & wfy  wufag qar & af 41,
gaF! gL w9 FT Fa0 qaeq fFar w
va¥ ga1 afxqe fAgar ?

a1 ag &g & fF agi 1 naddc 7

uF 4 qifady awE ¥ aF oifwe
fateq Y foms grq @ @ s
qxfaz faamr o @ @t &) wafe
F agrg qifwz FgH fAdar?  oww
ag 9§ @ z@ faeew #Y axEam
N FIHET F NE Fezr Y E afwd AN
WA 91T 37 Aa@A ¥ @Y o9vr
¥ g8} T3 9% wY: AR agi ww faaar
war !

MR. SPEAKER : You have asked three
questions.

SHRI SURENDRA PAL SINGH: It
is not fair on the part of the hon. Member
to say that we are not taking the House
into confidence. I have given whatever
information we have in our possession. The
situation in Malaysia is that the Government
there is faced with the problem of unemploy-
ment which has becone very acute of late.
They are, naturally, taking certain measures
to ease the situation and to improve
employment opportunities for their own
citizens, To do that they have to place
certain restrictions on non-citizens. This is
exactly what is being done there. ButI
can inform the House that we have been
assured by the Malaysian Government that
there is no eclement of discriminition in
their policy ; there is no discrimination
against people of Indian origin or against
Indian citizens ; but certain restrictions have
been placed.

In regard to those people of Indian
origin who are Stateless, and who are about
85,000 in that country, they have been there
for a long time. They have been contribut-
ing to their economy and development.
They are doing very useful work. Many of
them have already applied for citizenship.
Their applications are being processed. We
have been assured by the Government there
that their applications will be considered on
compassionate grounds and favourably.

SHRI D. N. PATODIA (Jalore) : Sir,
the whole matter is not as simple as the hon.
Minister has stated. This is not the first
time that due to our weak and short-sighted
foreiga policy we have created conditions
for the Indians living abroad to be driven
out from other countries one after another,
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You know the conditions in Africa where
citizens of Indian origin are discriminated
and isolated to be driven out. Look at our
neighbours, Ceylon, Burma and Hong Kong.
Now, the latest example is Malaysia.

Malaysia is a country where Indians were
not only very much respected but the
Malaysian Government went all out to
support us whole-heartedly even at the time
of Chinese aggression.

What are the conditions today which
have created this new situation by which
Indians are being driven out ? It can be
attributed to the weak and short-sighted
foreign policy of the Government of Indic.
Sometime back, the Malaysian Government
invited India to cooperate in the broader
economic development by inviting sophisti-
cated  technical know-how. India was
lukewarm. Our Embassies abroad are always
indifferent to the problems of Indians resid-
ing there until the satuation comes to the
head and only then they try to tackle it.

Has this incident anything to do with the
Rabat affair ? Mr. Tunker Abdul Rehman was
one of the persons who wanted our repre-
sentative, Mr. Fakhrudhin Ali Ahmed, to
keep away from the Conference. Is this the
result of that reaction or is it the reflection
of some internal politics prevailing there
regarding their recent elections ?

Now, with regard to the treatment that
has been meted out to Indians in Malaysia,
what is the cause for it ? I do not know.
But it is a clear rcflection of how the
Malaysian policy has been shifted against
Indians, possibly, in favour of China or in
favour of Pakistan. I am not aware. I
would, therefore, request you to ask the hon.
Minister to make observations in this
respect.

In view of the problem of Indiams living
abroad becoming more and more dicffiult day
after day, will the Government of India
think in terms of appointing an independent
Minister to look after the problems of
Indians living abroad on the pattern of some
other country in the world ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
Which country ?

SHRI ;: SURENDRA PAL SINGH:
bout these recent developments in

Malaysia (C.A.)

Malaysia, may I at the outset say that there
is nothing that has anything to do with the
Rabat affair. Our relations with Malaysia
are very friendly and very cordial. It is
not correct for the hon. Member to say that
Malaysia is no longer friendly to us as she
was in the past and that she has shifted her
position.

MR. SPEAKER : Shri P. K. Deo

SHRI D. N. PATODIA : Sir, are you
satisfied with the answer ?

MR. SPEAKER : It is not a question
of satisfaction or dissatisfaction for the

Speaker.

SHRI D. N. PATODIA : Will you
kindly permit me to repeat the question ?
My question was : Will the Government
of India think in terms of appointing an
independent Minister to luok after the affairs
of Indians Jiving overseas ? That has not
been replied to.

MR. SPEAKER : I think, he is not in
a position to answer that.

SHRI D. N. PATODIA : Let Mr.
Dinesh Singh reply in that case. He is
sitting over there.

My question was : Is the Government of
India prepared to appoint an independent
Minister to lock after the affairs of Indians
living abroad ? Let him say “‘yes” or “no™.

MR. SPEAKER : It is always a problem
to deal with you and Mr. Samar Guha.

SHRI D. N. PATODIA : If you do
not protect me, I am helpless. What can I
do ? He has not replied to that deliberately.
My question was very specific. Is the
Government of India prepared to appoint an
independent Minister in charge of the affairs
of Indians living abroad ?

SHRI P. K. DEO (Kalahandi) : Sir, in
1962, when India was subjected to Chinese
aggression, Malaysia was the first country to
give its unqualified support to India because
they knew the potential danger of aggres-
sive China.

As regards the shift in the Malaysian
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[Shri P. K. Deo]

Government’s attitude towards Indians living
there, is it due to the fact that there has
been a definite shift in Indian foreign policy
in South-East Asia, specially, when they are
thinking of upgrading the Mission in North
Vie:nam or is there some other reason ?

Secondly, I would say, this answer of
the hon. Minister is highly unsatisfactory.
The hon. Minister has replied that the figure
is exaggerated. May I know what is the
actual figure of the Indians who are going to
be squeezed out ? Is there any policy of
the Government of India to rehabilitate
Indians in this country when they come
back from other countries ?

SHRI SURENDRA PAL SINGH : May
I submit, Sir, that there is no discrimination
exercised by the Malaysian Government against
the people of Indian origin. Nor is there any
diive against the people of Indian origin. The
restrictive measures have been taken against
non-citizens in which people of Indian
origin are also included. To say that there
is a specia! drive against the people of
Indian origin is not correct. Interruptions.)

SHRI P. K. DEO: They do not have
the figures,

SHRI SURENDRAPAL SINGH : It
is not correct. As I have already statedy our
relations with Malaysia are quite cordial
and friendly.

SHRI P. K. DEO : What about rehabi-
litation of those who come back ?

NAMBIAR (Tiruchirappalli) :
Point of order, Sir. The entire Congress
(Opposition) is absent. Is it because of the
Malaysian policy ? When this question is
answered, the entire Congress (Opposition)
people have gone out.

SHRI

MR. SPEAKER : Have you had any
discussion with them so that you know that
they have gone out on account of the Malay-
sian policy ?

SHRI TULSHIDAS JHADHAYV (Bara-
matj) : Point of order, Sir.

MR. SPEAKER : On what ?
SHRI P. K. DEO: My question regard-

ing the rehabilitation of those who come
back has not been replied,

st gusiam wiga : meam wE
FUage M Ay & mar ;&
o £ faez o fafaqg & 39 Fifaa
ET F N o gI@ ¥ 27 F AW
¥ 9zw fgar grzqg Agrosr”’ faa gar
g1 & f¥zT w5 Wgar £ v oag wE-
IF AAF F gUI 1 & AT g7 AraAg
qEET AZ0a1 § N A | & gz SHAr
AMEAT § FA7 I9F ATH 939 gg %A
g% wifea ¥ gy war agr g, ar
ArAdT  @Eq A TG F AR YA
fearmar ) nw arg 3z M 2 e 2w
g9 § grAdAry ageq ¥ wfafgq oz
FT AT AT AFAA 1 IAF AW F
gy ag 15T 30 9§ A0 WrAr §7
# ag sAaT =Trgar g fF @ o § anea-
fas feafq a1 &

Hqeqey wAEy ;= gEEE qredy

o gFE e (gige) o fogd
§7  gug § fafys 3@ @ wreaad &
fassras & g quat a@ @ @
g 9g¥ 7z gmE wiar fFaaf @
wirdia fawrid 1 @ & SaF 919 g8
AT wrat fF sigsr & widg ey
a7 @ & 1 fox ag |arar wrar fx wie-
drat #r Tfaar smife ser 3 Q
fager s w@r @1 A ;e @ga *
a3 ag nAR § 5 aadfgar § we-
fig qd Fear § fasg g # 3g
ST Agar g 5 #ar ag awid fara
Afy A ggwIar &1 afiqas § ar 9w
gt #y Afa § i & wf #E weax
T gy § |

wasfaar § o I€ degr § wreda
a1 W &, 731 98 A@Afwar g S
gffa &1 afeaa @, ar agi ax 9 DA
01X gifFeTdl &t gear ¥ @ @ &,
I 47 IFI FT AIITW I HT
frar § fEd widal w0 agh @
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Ffs7 &1 war & & ¥ T Fewr ¥ g
AT F1ga § 7

fade wft, st fedwr fog, @aq &
Qafeas § 1 & gad faded Fwar g
g 7z w@ w917 ¥ wreaqW weR A
a7 gré sfaead wx averd gfasfay
T oA @Y qFF aaafrar ¥ g
FY Fear § wrrdal ¥ faewrga Y feafy
Feq=T B % ¢, zgfan sa7 fadw med
®ad gaAfy 1 91w qEAfr g
FrastT #, arfs 7gf 97 T@ TERF
T & feafq dar 4 2 S AN N
Y TS geqr ¥ 721 7 7 AEAT 9 7

mft =Y geaqra fag ¥ aaEr R fF
fogy aut & q7ad T g F AT H
fagdY dear ¥ wrdg azi ¥ ¥ G
ER AT TR A gF Fa @ aw
37 wafy ¥ ag @ear wfes § ) & ag
arar arear § o frgwr agt & wedial
T A g FUA FT qGAT 34T AT
M @ a9 G ET gE e oAy g
IAFT AT AT |

qafas wid 7ot (st fedm fag) ¢
AT AR AN & graerHAT q¥AY, & &
&Y agt TIHNT ) AR T 91} F gAR A}|W
Ffer =1 oifr agy, T aA 5 8
Sar f& AR |ret 3 oot @ @, =
et A TE@EIArT & 912 w9N T2 99X
amfert & fae mafasar @t g, Fagy
frasz s E qerag g & fF
g7 amfst FY faq | gAr @ & Y
gng AN ar aff 2 5 A
Tgr & 1 AT wE &Y AR W qEFT g
agt ST F A 97 S F ) g HIE
fe oY T@ WRW FE AR 9gH &N
faaar wife A mag ¥ WA
7z qra 33 § foas g9g ¥ &Y ARy &

Malaysia (C.A.)
amfes & 99% FT gy guwfios
¥ 3ad ag wgar guifes aff 2 fw
|t ag mTg awfent 9T g oar
ART-gosE Al 9T @1 7z faay agh
 @a¥ 39T 7g feawa A ...

. SHRI RANGA (Srikakulam) : They are
being sent out. (Interruption.)

SHRI DINESH SINGH : Nobody is
being sent out ; but people go out.

# ag g @1 91 WA §IE F
e F faafes & fs agi s wida
Tafew § g% foag, sQa 1 ar@ 80
T ag § 9% fag gw @ { Fifaw w<
i & 5 9 wrm & Fgi 9T ag A
famy W Wk 99 a5 SAF FW T@gi
faerar <@ar ag Fgi WY S@ FW
fasar @@ & sidm @Y afgx &
ITHY gW A9 q3f AFT M FfF qg
ar gart agi & amfew €

wgt aF f& w@-gaw @0 a0
goE % 3F® Fzr @ Arfiar & faw
AT FTRE TR F FIGT N E
f faad gw oo FT § fiF sy A
A qrfewar faa wg@ AN @ @l
# araferar agi N N wfge AT
39 3 § Tg & ITFT FW FET Y
5@ A § oY Ay § w57 § AN
WM E N aga BfAC AN & ww §
Je@ I AGHH A" Fi, HIA §F
2 FY AvIfewar A¥ #, @hoe g3 @
frgg 1q & 9@ W # T FEH Q@
5@ ¥ fae waafgar gIee S A
FCWE ga N FTWE

szl a5 fF qrata & gar P, am-
#r7 geeq  Q AT AT AT IJarar, §
a8 guwar 5 39 £1¢€ grazawar gra
3 fs g9 agi ate & frq gl @
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[+ fadar fag)
s | ag waafeEr § &A@ § ) ST
g Fg F1gaE W & AR AIHT ALV
a7 ge a1 Tifge 1 gw agt faad
A 2 ag gfaer 2 aFA 7 ggh a0 A
& g s & fawy FIW ] FT AR
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9% fre O wEEsar 9@ @ e
grqamy gad frar AfeT wrer agw & 8
Fg ¥ fr gu gaomw &30 @ W &
=1 g, ag ar Sfaa ag g

= gEEER qTei . g WEEd,
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o wRa § 19 ¥ fa¥ s gw FC
& ag wfrad tq@ g FTX T A
dert ¥ z@ o S geqn ufes R, @
& ag straar svgan § e sfeed o e
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7§ F1 oA 741 ¢ !

it fadw fag : @O 35 g &
FOg 9 g9 ¥ F@i ¥ A9 F fag
sigrl ¥ QA § | 7@ T g ;e @
7g gar g9 & fF T 6 g sanr
il q e gH F0AT R |

SHRI KAMALANATHAN (Krishna-
giri) : Many of these 60,000 people likely
to be affected by the present permit system
have gone to Malaysia and settled there for
many decades without any moorings in
India. They have become part and parcel
of Malaysia. They should have been given
local citizenship by any mnorms of inter-
national and human rights proposals enun-
ciated by the United Nations. We know
that Malaysia is a very friendly country. The
Prime Minister Tunku Abdul Rebman is a
noble democrat noted for his broadminded-
ness and human approach to racial ‘pro-
blems. In view of this may I know from the
Government what steps they have taken to

get citizenship for those qualified for it ?
Secondly. Sir, as most of the people of

Indian origin in Malaysia and other south-
east Asian countries are Tamil-speaking
population, may I know whether Government
will choose to appoint only persons speaking
Tamil as ambassadors and high commis-
sioners to all these countries so that they
will be in & position to understand and as-
certain better the grievances of the people of
Indian origin there ?

SHRI DINESH SINGH: 1 do not
think that it would be right for us to ex-
tend these linguistic differences into the
foreign service also. The question there is
of their representing to the Government of
Malaysia which speaks neither Tamil nor
Hindi but Malay and English. We shall
certainly send suitable people who will be
able to represent our interests in these
countries. :

Kegarding the question of the assistance
to be given to people for requiring citizen-
ship, you will appreciate that giving of
citizenship is a question for the State con-
cerned. Too much of our inte:ference will
not be appreciated by the Government con-
cerned there. Of course, we have been
impressing on the Government of Malaysia
to try to creace facilities so that people who
are not literate or who have not been able to
be totally aware of all these changes are
able to acquire citizenship easily and that
they are able to assist them. In this dircc-
tion, whatever is necessary will be done
by us.

MR SPEAKER :
up the next item

Now, we shall lake

SHRI RANGA : [ would like to lodge
a protest on beha!f of Members here in the
name of Parliament so far as I can do it,
on the failure of the Prime Minister and the
Government to appoint in place of those four
Cabinet Ministers full-fledged Cabinet Minis-
ters. One could have understood the kind
of chow-chow Ministers that they have been
bringing into existence by simply shifting
the departments and the Ministries asso-
ciated with the Cabinet Ministers who have
resigned during the off-session period, but
during this session, that Government should
continue to deal with this House is such an
off-hand manner with a limping Ministry or
a mini-Ministry and without having full-
fledged Cabinet Ministers to deal with the
respective subjects is very objectionable.
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is insulting and derogatory to the House and
to all practices of democracy.

MR. SPEAKER : I have no objection
if the hon. Minister is prepared to make a
statement.

SHRI S, M. BANERJEE (Kanpur) : I
want to make a submission in regard to the
Order Paper. Yesterday, the Chairman, Shri
Vasudevan Nair, when he was in the chair
had asked the hon. Minister of Parliamen-
tary Affairs to ask Shri Khadilkar to make
a statement on the impending strike of the
insurance employees, and I am told that he
has agreed. So, I would request you to see
that he makes the today b
the strike is to commence tomorrow.

Kindly allow him to make the statement
now. He himself has agreed. You may
kindly direct him to make a statement.

SHRI INDRAJIT GUPTA (Alipore) :
Kindly ask him to make a statement now.

12.28 hrs.
PAPERS LAID ON THE TABLE

Notification under Industries (Development
and Regulation) Act

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : T beg to lay on the Table :

(1) A copy of the Registration and
Licensing of Industrial Undertakings
(Amendment) Rules, 1968 (Hindi
version), publishedin in Notification
No. G.S. R. 2187 in Gazette of
India dated the 21st December,
1968, under sub-section (4) of
section 30 of the Industries
(Development and Regulation) Act,
1951.

(2) A statement showing reason for
delay in laying the above Notifica-
tion. [Placed in Library. See No.
LT—2298/69]
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Report
Notification under Forward Contraets
(Regulation) Act

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : On ‘ehalf of Shri

Raghunatha Reddy.

I beg to lay oa the Table a copy of
Notification No. S. O. 4665 (Hindi and
English versions) publishe | in Gazette of
India dated the 22nd November, 1969, issued
under section 27 of the Forward Contracts
(Regulation) Act, 1952. [Placed in Library.
See No. LT—2299/69]

12.29 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Second Report

SHRI BASUMATARI  (Kokrajhar) :
I beg to present the Second Report of the
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes on the Ministry
of Finance (Bureau’ of Public Enterprises)
and Ministry of Home Affairs-Reservations
for Scheduld Castes and Scheduled Tribes
in Public Undertakings.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : 1 want to raise one poiat.
We have had many types of disconcerting
news from West Bengal to the effect that
the Chief Minister’s life was very badly
threatened and  his life was saved
by hair-breadth, because the bombs were
discovered in time. I would request the
Central Government to inquire and let us
know what the position is.

MR. SPEAKER : Every day we are
hearing many such things. We cannot go
on raising them every day. Once it may be
raised but not every day.

Now, we take up the next item, namely
election of Deputy-Speaker,

SHRI S. M. BANERIJEE : Kindly ask
Shri Khadilkar to make a statement.
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MR. SPEAKER : Will the hon. Member
please sit down? Instead of pressing it
again and again, it is enough if he draws my
attention to it once. I shall look into the
proceedings ..

SHRI SEZHIYAN : Yesterday
conceded.

it was

MR. SPEAKER : I shall look into the
proceedings

12.31 brs.

ELECTION OF DEPUTY-SPEAKER

Y aedY faggmaw (fammaraaay) ¢
qeq mener Y, & geqry Farg 5 oo
So Slo €39, &1 2@ AT *F TIET §,
F1 59 91 F IYEIA FAT A |

SHRI N. C. CHATTERJEE (Burdwan) :
1 beg to second this motion,

MR. SPEAKER : Motion moved :
“That Shri G. G. Swell, a Member
of this House, be chosen as the Deputy-
Speaker of this House.”
I think I should put this motion before
tho House to vote. It there any other
motion ?
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SHRI RANDHIR SINGH (Rohtak) :
There are no ‘Noes’, There is nobody
against the motion.

MR. SPEAKER : So, the motion is
carried unanimously. 1 delcare Prof. G. G.
Swell elected as Deputy-Speaker.

SHRI S. M. BANERJEE (Kanpur):
May I request you that this decision of the
House may be commuuicated to the Sangh-
Swatantra-Syndicate Members who are either
in the Lobby or in the Central Hall ?

MR. SPEAKER : The hon. Member
may take up that responsibility on him-
self.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHD :
May I, on behalf of this august House and
on my personal behelf, offer our sincere
congratulations to Prof. Swell on his election
to the office of Deputy-Speaker, which is
next in importance, in this House, only to
your own high office.

Prof. Swell is not a stranger to us or to
this House He has been a distinguished
Member since 1962 and many hon. Members
will agree that he is amongst those effective
Parliamentarians who made their mark almost
from the beginning of their association with

SHRI NAMBIAR (Tiruchirappalli) :
Some other Members also want to move the
same motion.

SHRI P. RAMAMURTI (Madurai) : It
is not necessary.

MR. SPEAKER : The other Members
also want to move the same motion ?

SOME HON. MEMBERS : It is not
necessary.

MR. SPEAKER : There is only one
candidete proposed. But the procedure
will have to be gone through. It will have
to be put to vote.

The question is :

“That Shri G. G. Swell, a Member of
this House, be chosen as the Deputy-
Speaker of this House.”

The motion was adopted.

Par

Prof. Swell is also amongst those for
whom Politics has not been the only field of
interest, certainly not an obsession. His
reputation as a professor and a man of
letters is well known.

If 1 may say so Sir. in spite of his
relatively youthful 45 years he carries a wise
head on his shoulders. We value his
gentleness, sobriety and the larger vision
which he brings to bear on his observations
here in this House. We are confident that
Prof. Swell will bring dignity to the Chair
which he will occupy and that he will
conduct the not-so-easy proceedings of this
House with fairness and absolute impanrtiality
as well as the requisite degree of firmness.

We have elected Prof. Sweil as an able
Indian, but we do take special satisfaction
from the fortunate circumstance that he is
also an illustrious member of the tribal
communities which are important and
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valuable constituents of the great Indian
people.

We shculd like to congratulate him
again, and to extend to him an assurance
of our full co-operation and also our best
wishes for success in the arduous duties
upon which he is about to embark.

SHRI SEZHIYAN (Kumbakonam) : On
behelf of my party and on behelf of my
own self, I offer my felicitations to Prof.
G. G. Swell on his unanimous election to
this august office of Deputy-Speaker.

As a professor and as a scholar he has
had a very distinguished academic career,
and as a keen parliamentarian he has
endeared himself to those who have come
in touch with him for the past seven
years. I wish him well in his new office.

His election also endorses the secular
character of our democracy and also the
respect we pay and in which we hold all the
minority communities in this country. Even
apart from that, he is distinguished them-
self by himself and he is eminently suited
for the post that he is going to take over.

On behelf of my party, I offer him all
the confidence and co-operation that he
deserves in that post.

I hope even those Opposition Parties
who have abstained themselves will come,
stay on and co-operate with us, the Deputy-
Speaker and yourself in the conduct of
affairs of this House.

Once again, I offer felicitations on behelf
of my Party and no my own behelf to the
distinguished Prof. Swell on his clevation
to the office of Deputy-Speaker.

SHRI H. N. MUKERJEE (Calcutta
North-East) : Mr, Speaker, on behelf of my
Party and of myself, I offer felicitations to
our friend and colleague, Prof. Swell, for
the honour which has been conferred upon
him by the House.

It is rather disconcerting to notice
that a large section of the Opposition has
chosen, for reasons into which I need not
go, to stay away from the proceeding of
this morning in so far as the election of a
very distinguished colleague of ours to a
very high office was concerned. [ do not
wish to discuss this matter, but I would
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leave them to their idea of parliamentary
manners.

I am glad that a member of the Opposi-
tion has now become the Deputy-Speaker
of this House  This is not the first occasion
that a member of the Opposition has been
elevated to that position, beciuse I remember
that in the latter part of the first Lok Sabha
when Sardar Hukam Singh was elected as
the Deputy-Speaker, he wi:s a member of
the Opposition. T hope as a matter of fact,
1 am confident that what happened in the
case of Sardar Hukam Singh, who after a
while crossed over to the Government Party,
would not happen in the case of Prof. Swell.
I say this because we have noticed in Prof.
Swell not only eloquence of an order which
it is difficult not to appricia‘c but sophistica-
tion of a particular category, and I am sure
that -hat quality of sophistication would
stand in the way of his taking recourse to
any action which would even remotely be
liable to accusation as an act of political
impropriety.

He has been elected as the Deputy-
Speaker of this House as a member of the
Opposition and it is on that account in
particular that we on this side of the House
would have our expectations geared to a
particular level. ’

I has already been said by the Prime
Minister and my hon. friend, Shri Sezhiyan,
that there is a special significance in the
fact that Prof. Swell hails from a particular
part of our country and from a particular
segment of our people. Assam isa lovely
land and the hil! areas thereof are an ele-
ment in our multi-faceted India which we
wish to cherish. But we know how the hill
people have never been made to feel as if
they belong with the rest of ourselves, and I
do hope that on this occasion the election of
Prof. Swell, who comes from the Khasi area
of Assam, would contribute to the task of
national integration at least in so far as the
tribal population of our country is con-
cerned.

I would not amplify on the many vir-
tues of Prof. Swell. We have come to
Jook upon him as a friend and colleague
whom we have always cherished and it is a
great pleasure to us that he is now to func-
tion from the high office to which he has
beed clected.



218 Election of
[Shri H. N. Mukerjee]

I repeat my felicitations and the felici-
tations of my Party for Prof. Swell.

SHRI P. RAMAMURTI (Madurai) :
Mr. Speaker, 1 wish to add my own felici-
tations and those of my Party to Prof. Swell
for this unanimous election.

1 have had occasion to move with Prof.
Swell rather intimately during the last 2}
years of my life in this Lok Sabha. Ido
not know much about his professorship and
all that kind of thing, but I know that on
problems which I had occasion to discuss
with him, particularly tribal problems, I
have found in him a very broad vision, an
outlook which wants to integrate the tribal
population with the rest of the country, and
at the same time tries to persuade the other
people, the other Members of the House, as
well as people who do not belong to the
tribal areas, on the problems from which
they are suffering and the difficulties from
which they are suffering, and also ask them
to appreciate how exactly this thing has got
to be done. I have found a large amount of
unanimity of views as far as this question is
concerned, with him,

Above all. Mr, Swell is an amiable
gentleman. My only difficulty with him is,
be may be too good a gentleman that I do
not know how he is going to manage this
House. But I hope—as my friend Mr. Sez-
hiyan has said—that this other people will
also come here and co-operate ; they will
bave to come here. 1 know that they are
not boycotting the House permanently. 1
know that they are not going to boycott
this House whenever Mr. Swell happens to
be in the Chair; in that case, the House
wiil be a wash-out of many Members for
almost half the day. But it will not happen,
I know. But I hope that the impartiality
which Prof. Swell brings to bear on the
problems coming up for decision by the
Chair whenever he is the occupant of the
Chair, will be such that even those people
‘who have chosen to absent themselves will
later on have a second thought on the
wisdom of their remaining outside this
House and they will regret the action that
they have taken. Therefore, I offer my co-
operation to him, the co-operation of my

party, and I am sure that he will be able to
discharge his responsibilities.

SHRI N. C. CHATTERIJEE (Burdwan) :
Mz, Spoaker, Sir, it is a great joy both for
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Ind d

my p Parli y Group and
myself to offer my felicitations to Mr Swell
on his unanimous election to the post of
Deputy-Speaker in the Lok Sabha. Sir it is
a historic occasion : I deliberately say it is
a historic occasion, because Mr. Swell has
made history. Just look at his age and you
know for the first time an Opposition Mem-
ber has been ubanimously elected as Deputy-
Speaker of this House. Secondly, he be-
longs to an important minority community ;
that is very important, and he has won a
seat without any opposition. Thirdly, he
comes from one corner of this great country,
a neglected corner it may be ; but still that
will help us in the integration of India.
Therefore, I offer my felicitations and con-
gratulations to him. 1 have no doubt that
Mr. Swell as Deputy-Speaker will carry on
his duties with objectivity and with complete
impartiality.

Sir, I want to tell you today that there
is absolutely no force in the charge that
there has been anything improper or strate-
gic or any manoeuvring so far as this Parlia-
mentary Independent Group is concerned to
which Mr. Swell belongs and I have the
honour to belong and to which Mr. Frank
Anthony belongs. Mr. Anthony and myself
had called on the Prime Minister and we
had a talk with her, but 1 ought to tell vou
today that there is no question of any
manoeuvring ; there is no question of any
strategy ; there is no question of any strata-
gem. There is no question of any guid pro
guo. 1 know Mr. Swell is not the man to
submit himself to any kind of guid pro quo
or to demand any give and take in this
matter. It is a great day and a historic
occasion ; when you are going to pass an
amendment of the Constitution, for the
benefit of the minorities, it is very desirable
that we have elected Mr. Swell, who is an
Independent Member, to the post of Deputy-
Speaker.

I ought to tell you and through you the
whole country that there is absolutely no
truth in the charge that between the Prime
Minister and us there has been anything
improper or any manocuvring or any strategy
of any kind whatsoever. I am quite sure,
whenever Mr. Swell sits in the Chair, he
will make no difference between any Member
of the Opposition and the Prime Minister,
and everybody will have the satisfaction of
knowing that justice is being done without
any demur and without any trouble.
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I offer my heartiest felicitations to Mr.
Suell.

SHRI FRANK ANTHONY (Nominated-
Anglo-Indians) : Mr. Speaker, Sir, Mr.
Chatterjee has already expressed the gratifi-
cation of the members of the United Inde-
pendent Parliamentary Group on the un-
animous election of Mr. Swell. I felt I
might add a few words, because Mr.
Chatterjee has mentioned that there was a
suggestion of any planning or deliberation
between the group and the Government in
respect of Mr. Swell’s candidature. The
whole thing was in fluid condition,  Several
names were suggested. Mr. Swell’s was not
the first name suggested by some of us
independents. There were other names also.
Ultimately, when of the senior members of
the group—the group is fortunate because
we have some of the oldest and, if I may
say so, the ablest hands in this House in our
group—when some of the senior members
categorically proposed and seconded him,
then we said, as a member of our group, we
were bound to support him. It was only
after that that the Prime Minister asked to
see some of us. But when we went there,
we sat quietly. The Prime Minister sat
quietly. She cleared her throat. We cleared
our throats. We said, ‘“‘Madam, why have we
come 7 She said, “I just wanted to see
you.” Mr. Chatterjec immediately plunged
into a long discussion about statues. Before
coming away, I said, “Mr. Swell is here.
I may tell you that we have formally com-
mitted ourselves to supporting him.” Then
the Prime Minister said, “Yes; we also
think he is a good candidate. We believe we
will support him.” There was an end of the
matter. But before that, there was no sug-
gestion of our meeting with anybody to dis-
cuss the matter.

1 only want to say this. Some of us
have known Prof. Swell for many years, He
has been an increasingly valued member of
our group. [ am sorry that we should be
losing him, because he was one of the few
members of the group who could make
th Ives felt, b he had a certain
natural lung capacity. Now that will be an
invaluable qualification as Deputy-Speaker.
But as the Prime Minister has pointed out,
Dr. Swell has never been merely a narrow
politician. He has certain other accomplish-
ments, academic and other. I hope, what
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Mr. Ramamurti said is not too true that
apart from his academic qualifications,
which do not seem to count too much among
some people here, he has also got what is a
disqualification—he is inclined to be a
gentleman. Dr. Swell is very much a gentle-
man. I am sure, given or good wishes which
he has and the co-operation of every section
of the House which I hope he will have,
he will prove a very competent and respected
Deputy-Speaker.

We congratulate him and I wish him
well.

May God bless him !

SHRI M. MUHAMMAD ISMAIL
(Manjeri) : Mr. Speaker, Sir, 1 bave to
thank you for e -abling me to add any felici-
tarions also to those that have been offered
to Dr. Swell, who has been elected to the
high post of Deputy-Speaker of this August
House.

In every respect he is well-suited for the
high office which he has been called upon to
occupy. As has already been pointed out,
he is a man of letters, of good temper,
sanity and sobriety and also a man endowed
with ample intelligence and understanding of
matters which come before the House. So,
heis in a very fortunate position. It has
also been point out, and I agree with that
opinion, that he is a gentleman par excel-
lence. With all these qualifications I am sure
he will add lustre to the position which
he wculd occupy and he will help you,
Sir, to maintain the dignity of the House.

Iamsure I need not stress the point
that anyone who knows Shri Swell knows
that he is a man who will hold the balance
between every party, no matter whether he
is in favour of that view or opposed to that
view. So far as justice is concerned, it would
be very safe in his hands. Therefore, he
would be an effective and able assistant to
you, Sir, in keeping the impartiality and
dignity of the chait which you are occupying
and which he is going to occupy.

I wish him every success. 1 wish the
House also every success under him. It isa
matter of great satisfaction to me that a
member belonging to the minority community
has been elected to this post. Once more I
wish him every success and I offer him every
felicitation and congratulation,
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I add my congratulations
to Professor Swell. All that has got to be
said has been said. 1 want to add only this.
Severai members said that he will cer-
tainly act with independence ; I endorse it,
Many members said that he will act in fair-
ness ; I endorse it. They also said that he
will act with impartiality. I endorse it. But
Iadd: when no doubt he will stretch a
point in favour of the opposition.

Although he is young, as has been said
by many members, he has a wise head on
young shoulders. More than that, he has
got beforc him your able guidance and, I
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MR. SPEAKER : ...to express them-
selves in the House, vying with each other.
In their own way they are perfectly justified.
It is a task for the Chair to find time and
opportunity for them so that they may
justify their election and seat in this House
to the people outside. 1 am very confident,
with the experience and the temperament
that Professor Swell has got, he will not be
lacking in providing those opportunities to
Members.

Many things are common between him
and myself ; one or two things are un-
common also. We belong to the minority
co ity, both of us. I donot kaow if

have no doubt, that with you as his guide
he will conduct the deliberations of the
House to the satisfaction of everybody. I
wish him again success in the Chair.

MR. SPEAKER : Hon Members, I am
extremely happy and very much privileged
in associating myself with the tributes paid
t» Shri Sweil by Madam Prime Minister and
leaders of parties and groups on the very
happy occasion of his election as Deputy-
Speaker of this House. I can only say that
for the coming new year and for the times
to come I have received the most precious
gift from this House, in the form of
Professor Swell as my Deputy Speaker.

Professor Swell is known to me for quite
some time. He is a perfect gentleman,
very able, sobre and mature. He is also a
very balanced gentleman, which is a quality
very necessary for the occupation of this
chair.

While we rejoice at his election, I may
say that when he comes to occupy this
chair bhe will find that it is not so easy as
it appears to be from outside. It is quite
tiring and taxing and now-a-days it
keeps you on the nerves all the time.
Members keep th lves on the nerves and
keep the Chair on the nerves. It is a big
trial. I am very confident, with his qualities
he will come up to it. He has enough
guts, courage and balance to stand to that.

We are passing through very difficult
times. The country is going through great
social, political and economic transition and,
naturally. our young men and representatives
who come to Parliament are very keen...

SHRI S. M. BANERJEE :
young : he is younger.

You are

his minority community is as aggressive as
mine, but we do belong to it. We come
from the teaching profession. I had been
teaching law ; he had been teaching litera-
ture. Then, may I say, we both are gentle-
men ?

MR. S. M. BANERIJEE :
of gentlemen.

In a2 House

MR. SPEAKER : But there is some
contrast also. He comes from one end of
the country and I come from the other end
of the country, both extreme ends. I hope
that we are sitting at very strategic points
and there will be no risk to democracy
from any end.

I sincerely, affectionately and very warmly
congratulate Professor Swell, 1 wish him
a great career as a presiding officer. He has
been segregated for the first time. 1 had
been doing this job for quite a few years.
But the past does not have anything to do
with what you have to do in this Parliament.
I completely found my experience and my
career as a presiding officer outside this
House absolutely useless in this House.
I have to draw wupon various other
faculties also to deal with people here,
which I never do. But still I am very
hopeful.

The absence of a few Members in this
House has nothing personal against him ; I do
hope, it is not there. Now that he is elected
Deputy-Speaker of this House, he belongs to
the whole House, whether Members are absent
or not. He belongs to the whole House
and they should take it like that, that he
belongs to them also. I am very confident,
as one of the speakers said, that it should
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be in that spirit.
about that way.

I do hope, it will come

I again thank him and the House very
much for giving such a good gift to me. I
would request him that after he finishes his
speech, it he wants to reply, he should
occupy this Chair. This has been a very
turbulent Chair for me. Please occupy the
first Chair on my left and embellish it with
your accomplishments.

13 00 brs.

MR. SPEAKER :

Shri Swell was then conducted to the
Deputy-Speaker’s seat on the front
bench by Shri Frank Anthony
and Shri N.C Chatterjee

Shri Swell.

SHRI S. M. BANERIEE :
Mr. Sheo Narain now ?

What about

SHRI SWELL (Autoaomous Districts) :
Mr. Speaker, Sir, I do not know really what
to say and how to say in gratitude over this
flood of affection, trust and confidence that
has come from you, Sir, from ths Prime
Minister, from the leaders of all parties and
groups and, I am sure, from the hecarts of
my colleagues here inside and also from the
hearts of those, for reasons of their own,
who find it inconvenient to be present in
the House.

Sir, this affection has come to me un-
solicited and, therefore, it is all the more
precious and cherished by me. My own
prayer and hope at this moment is that I
may not falter or fumble and that I may live
up io the expectations of my colleagues.

Many a time I have watched you and
other colleagues of mine who have had an
opportunity to sit in that Chair is your
absence, Sir, and I have had always said to
myself that if there was one man who de-
served to be sympathised and pitied more
than the others it was the man sitting in
that Chair. Little did I realise that the
same fate awaited me. I am confident,
with the affection that I have received and
the hope that I shall continue to receive the
same affection and even indulgence from
my colleagues, I shall be able to discharge
my duties impartially, and maybe, as the
Prime Minister said, sometimes firmly but
to the satisfaction of the House,
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To the older Members of this House,
I would say, “Please continue to give me
your affection, your consideration and some-
times your indulgence.” But to the younger
Members of this House to which group I am
proud to belong, I would say, “This is the
challenge to youth. Please give me your
cooperation. Let not the hopes of youth
perish in that Chair.”

Sir, I have always held the view that
this Parliament is the most potent instru-
ment for a peaceful, orderly, social, economic
and political change and that as long as
the people of this great country of ours
whom we represent continue to have their
faith, trust and confidence in this Parliament,
the parliamentary democracy is safe in this
country. It is, therefore, the bounden duty of
each one of us not to do anything, even
when we are seized by, what I would say,
righteous indignation, to denigrate the House
or to bring it into contempt. Sir, in all your
efforts to maintain and promote the soverei-
gnty, the dignity and the effectiveness of
this House, I shall assist you and give you
of my best.

I will end on a slight personal note, the
note which has been struck by the Prime
Minister and many of my elderly and very
valued colleagues. It is true that I come
from a group in this great country of ours,
a small group and also from Assam, a
few lakhs strong as against nearly 6,000
lakhs of population in this country and that
group is tucked in a small though exquisite
corner in the north-east of our country.
Yet, it has not been a handicap to me. The
offer of this office to me by my colleagues in
this House should serve as a testimony to
the wide world that the heart of India is
great and good despite the trials, tribulations
and sometimes aberrations and that every
one of her children, however, small numeri-
cally, however remote geographically, has a
place of honour in this country and is loved
and cherished as such. It should also serve
as a testimony that under the new dispen-
sation the gate is wide open for the youth
to come to its own and precious years
should not be cast away in anger.

Sir, 1 approach my new task in this
spirit. If my approach is right, I cannot
fail.

Thank you, Sir,
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LIC (St.)
MR. SPEAKER : Before I adjourn, I

have a happy news to Mr. Banerjee that

Mr. Khadilkar will be presenting a state-

ment.

SHRI NAMBIAR : Thank jyou very
much, Sir.

STATEMENT RE : PROPOSED STRIKE
BY THE DEVELOPMENT OFFICER
OF LIC

THE MINISTER OF SUPPLY, AND
ALSO MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KHADIL-
KAR): Sir, I beg to lay on the Table a state-
ment regarding the proposed strike by the
Development Officers of the Life Insurance
Corporation.

Sratement

Mr. Speaker, Sir, at its meeting held in
October 1969 in Nagpur, the General Body
of the National Federation of Insurance
Field Workers of India resolved that the
Development Officers of the Life Insurance
Corporation of India would go on an indefi-
nite strike from 10th December 1969, if their
grievances in regard to the work norms are
not satisfactorily settled by then.

2. The duties of Development Officers
differ fundamentally from those of other
employees. Their work is in the field and
they have, therefore, no office or regular
hours of work. The normal method of
supervision employed to supervise other
employees is therefore not available in their
case. When normal grade increments were
granted for the first time in 1965 to these
employees it became mose than ever necessary
to evolve norms for proper assessment of
their output. Also when the Corporation
took action under Staff Regulations against
Development Officers whose output was poor,
the Federation contended that Development
Officers should first be told what was expected
of them.

3. Negotiations between the L. I. C.
and the Federation on the issue of work
norms were held in November-December
1968 and February 1969. The Federation
stated that they were opposed to the very
basis of the proposals formulated by the
Corporation aud put forward certain alterna-
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tive proposals. The Corporation considered
these too low to serve as a basis for discus-
sions. Further, the only penalty suggested
by the Federation for neglect of work was
that cases of Development Officers whose
performance was less than 75%, of the norms
during two consecutive years should be
placed under effective supervision and a
phased programme drawn up to enable them
to come up to the standards. This meant
that erring Development Officers could
continue to draw salary for some years with-
out giving adequate performance.

4. It was under these circumstances
that the Corporation had to take a decision
to fix the norms. Incidentally the norms
fixed by the L. I. C. are much more liberal
than those which the Morarka Committee
later thought as proper. The scheme also
provides for an adequate transitional period
for Development Officers to come up to the
norms.

5. The representa'ives of the Federation
met me and discussed at length their
problems. I have had discussion with the
Chairman also. In view of these discussions
I would appeal to the Development Officers
to abandon the strike and resume negotia-
tions with the LIC on the basis of the norms
laid down. :

MR. SPEAKER : For the information
of the House, the voting time for the
constitutional Amendment Bill will be 4-45
p. m. Now we adjourn for luach,

13.09 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembied after Lunch
at three minutes past Fourteen of
the Crock

[Mr. Deputy-Speaker in the Chair)]

CONSTITUTION (TWENTY-THIRD
AMENDMENT) BILL—Contd,

SHRI RANDHIR SINGH (Rohtak) :
Our young Deputy Speaker !

SHRI SAMAR GUHA (Contai) : Sir,
I want to make a submission '
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MR. DEPUTY-SPEAKER : While taking
the Chair, T would request you to kindly
cooperate with the Chair, and continue with
the Agenda which we have before us. We
have to conclude the Debate at 4-45 p. m.
when the voting will take place. Representa-
tives of all the different Groups must have
achance to speak. So, I would humbly
request you to kindly allow the Debate to
continue,

SHRI SAMAR GUHA : I want to draw
your attention to an important point.

MR. DEPUTY-SPEAKER: Even so,
one thing will lead on to another. 1 would
humbly request you to resume your seat. Mr.
Mandal was in possession of the House.

SHRI SAMAR GUHA : It is an urgent
matter. Mahatma Gandhi’s portrait is
destroyed. I want to call the attention of
the Prime Minister. This is an important
matter. Members of the Marxist Communist
Party have destroyed ond dishonoured the
photo of Mahatma Gandhi in Calcutta. The
Prime Minister should make a statement on
this in the House.

MR. DEPUTY-SPEAKER : I agree that
the matter is important, but the hon.
Member may kindly take another occasion
to raise it.

SHRI K. LAKKAPPA (Tumkur) : It is
a shame and disgrace that the portrait of
Mahatma Gandhi, the Father of the Nation,
has been destroyed like that.

MR. DEPUTY-SPEAKER : Now, Shri
B. P. Mandal may continue his speech. The
hon. Member is absent. Shri Atal Bihari
Vajpayee.

SHRI ATAL BIHARI VAJPAYEE

rose—

SHRI B. P. MANDAL (Madhepura) : I
am here, Sir.

MR. DEPUTY-SPEAKER : He may
continue his speech. The time is almost
over for him. Therefore, I would request
him to conclude his speech in three minutes.

Wt fo 9o W@ : IqSAA  qIIA,
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&% 7 a3 %3 @1 a1 f g a¥ ¥ glewat
7 feades faer gar & fem fe ot
I zar B € gure A gwr 2 Ay
TF gaw fomr ar f& fagie § ow
"R F o7 #Y rd § wafw oF ofg @
9UT 93T ¥ IF @ F AT F Q@
w1tg sufsaal #Y aYa % g IwT QA
agr &1

Frgnagar g & Faw fradam
Ty gfeeal N aar & g9 2w H gar
g g awar &1 wq 3G 5 gfeaA) qar
mifearfaat waife € wardy 21 gfawa
2 afe ga% fag w9 17 sfgaa foag-
A § ) g wifg & 37 dear @
sfaga § & <4 ggrw wnfa, AW
sfaag oig Asfegi & FT a1 wEw?
aar 93 fF wrag ag 02 sfq@a g
ag A a7 w95 go g1 osAA
CUE | S

ot wzw fagrdl ars@d@ (FAUAYY):
Fii q9a q1q Fg W@ & 7

ot fqoxo Agm : AVr Fgd & o gATd
srzw fafaee srifaa & 1 AfsT g 3
f& qrgg gNee M FNIe I e
At # qAar o mguafa¥ & q
sy A avaTaar 2 w7 @ & S
AT &, WY oRyEr § 3% g fRad
gfem ar sifzaret § a1 d338 Fwfan
F AT & mrast a1 T e ¥ Ag ¥
quat & faasr a7 dew @ gfqma
2 g% ¥ 997 agdc § av wrAd=
gaF qie ¥ &3 937 frar ar afsT g90
sara g gl aF & faar 3

graFY gar g 5wt goE
23 af WiTA A FIAT Y 2 a7
AfFr @ og N FA9IT WY wwr gw
a2t Y awy 2 A F A 6]

W Sw
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[ o wo HEw]
s g agi g T a1 A ¥ fam g
€ad gfieaal 711 fagg aal a1 searw
gl g &Far, IAFY grEg Ag gaAT
gl | A fFAR A A wfqwa
2, 3% fag o7 art froggs FXI Q
sfqma &1, @ 7 § &7 Ts7 wfrmg
sag @ a9 wEd afs 3R ag
faqr @it gfwal & grg-ag ;g
& fan W w10 IAFY qAEEAT F FWT
q. fragga 2 §1 @ sfama I
¥ &% a1 A gfama aa@ a9,
IfFT @ A WT sgrd A R
&1 egusT F gz oy Asv wfaga Al
qe g9 wfama v grgr oz @ &
afad 7 &1 @2€q § AR AU @I 37
2 fr fggearT & orfas AW & 93w
graifas W § @

MR. DEPUTY-SPEAKER : The hon.

Member should try to conc'ud.: now. He has
already taken more than three minutes.

SHRI B P. MANDAL : Kindly give me
two minutes.

MR. DEPUTY-SPEAKER : He can have
one more minute.

7 fgo Ao WERA : 97 qF 37 AW A
zq feafg &1 w7 Y fvar @nm fE
5 sfawg geg wy mrW 95 wfiwg
sgl qT wfgFT aTd @, a9 aF @
7 1 FEF AF 21 GFAT G

st gfrmg mamifas maEnI ¥
FRay feez o &) w7 ggez [ oAy
f gk aal ¥ s 97 § FE W
fisgad § afgq ) fFarqrar 2 ? O3
gl @@ & 4T AT ¥ REg
T GIFIT F1 @ar A1 g |PT AT R
fir ga ux QA EF7 2, T AT IE
drgez &Y AT ; W HEE SR § ey
F3FT G 99 I Ang fF5H gfraq
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& &Ny fFar aar g, @ ga saw
azied & ; 27 gFa §g wnfwdl &
aifaardz M grafaay § fazy 23 2,
agr grar fad w1® 2, mifs | ag
thefm Siw a2 1 X 1wz Oz 2 FF
oY gfesm arwifas mearanx & s
feeg o %1 Gz 37 ¢ 9% g@ fradws
§ af99 7 fwar sw

gufy, ITerer w7, WI§ H9A
% w7 auy faar §, afew qFF @
ot qzer fea @, w@fag & grasy
HFAATE IFT GHICT FIAT ¢ |

MR. DEPUTY-SPEAKER : Now, Shri
Atal Bihari Vajpayee. According to the time
allotted he will have ten minutes. lLet him
kindly cooperate with the Chair and
finish his speech within ten minutes, because
at 445 p.m. voting will take place.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We find that there is no
Ministec present here when this debate is
going on. No Minister is here. This shows
how seriously they are taking up the whole
question.

MR. DEPUTY-SPEAKER : The Minister
of State is here.

SHRI SURENDRANATH DWIVEDY :
1 do not think that she has got anything to
do with this Ministry.

SHRI ATAL BIHARI VAJPAYEE:
This is a serious matter. Last time when
we discussed this Bill, it was the Home
Minister, Pandit Govind Vallabh Pant, who
had piloted the Bill. But now evcn the Law
Minister is absent from the House. This is
not the way the House should be treated.
You should ask the Minister to be present in
the House.

SHRI SURENDRANATH DWIVEDY :
Let the House be adjourned till the Minister
comes. How can we go on like this ? They
are treating the Scheduled Castes, Adibasis
and Anglo-Indians like this. This is the
attitude of the Government,
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MR. DEPUTY-SPEAKER : The Minister
of State is here.

SHRI SURENDRANATH DWIVEDY :
I do not think that she has got anything to
do with this Ministry.

MR. DEPUTY-SPEAKER : The Minister
of State in charge of Social Welfare is here.
Even so, I would request that the desire of
the Members of the House that the Minister
should be here may be conveyed to him, but
for the purpose of the debate, let us go on,
since the Minister of State is here.

SHRI SURENDRANATH DWIVEDY :
Is she going to reply to the debate ? Sir, you
must uphold the dignity of the House.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : On a point of order. gf'(ﬁﬁ\f

F QT T WIFT AN e A
ggrgyfr 2, @ @A @ § 3w
it & fE zg ang e &1 YA
g qga # gafegs agt 2

MR. DEPUTY-SPEAKER : There is no
point of order just now. The Minister of
State is here. She will take note of every=
thing that is said here and I am sure there
is a line of communication between her and
the Minister concerned, and everyvthing that
is said here will bs conveyed to the hon.
Minister and he will reply.

SHRI SURENDRANATH DWIVEDY :
In that case, we can start the debate without
any Minister at any time, because whatever
we say will be conveyed to him. You must
uphold the dignity of the House. The
Minister should not treat the House in this
fashion.

MR. DEPUTY-SPEAKER : [ have said
that the desire of the Members will be
conveyed to the Minister, but for the purpose
of the debute, the Minister is represented
here by no less a person than the Minister
of State.

i} AT AR PR IS WA,

XT Mgz owiE WMEC Y ATF WG T
agr fx7 & w7 T@ @z AT A €W

gEAT W19 gra § g1 A W TE B
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g w77 w1 e yang ) AT
grar, ¥fwa grag 7 fefigdt stz stmad
1z faniz st § 5 o) fafae faa &Y
qaET T @I OE AW O FHOIgH
fafaedt &1 if fafezy zg g7 grow
¥ gqfeqq @ 1 ag grvw 1 AINT T
9% @ R & et ¥ sfy Sw
g5 &Y q1ar 31

MR. DEPUTY-SPEAKER : This is not
a point of order.

SHRI M.L. SONDHI (New Delhi):
May I make a submission ?

MR. DEPUTY-SPEAKER : Shri M. L.
Sondhi is a young man, and only this
morning I had made a special appeal to him.
He is a yound man and I would request him
to kindly understand and help another young
man here.

What I was going to say was this. The
Minister is represented here. The desire of
the Members will be conveyed to the
Minister.

o ®AT WA QA ¢ AU /A A
qarg A1 af) & =i g T 41 F31 |

MR. DEPUTY-SPEAKER : This cannot
go on like this.

st go wo @i (FraUF) : IMETH
wgYea, AIANT AT qNT AT FF R
& g qadar &y fafseev afgar
Zr3g ® Ay § )

MR. DEPUTY-SPEAKER : Now, Shri
Atal Bihari Vajpayee. If he is not willing

to speak, then I shall call some other
Member. -

SHRI ATAL BIHARI VAJPAYEE: I
am willing.

MR. DEPUTY-SPEAKER :
him go on.

it wzer fagrt avadat (aqamye) ¢
Iareqe WA, WAl wEiew @aT § A7

Then, let
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[ wreer fagrd avadt]
o § 1 w19 93 &g sifed f5 ag gua
93 341 A8 A7 |

dfqary ¥ eMww #7 ag fadus
ga @wy g1y giu  afwifog
sfaal & &g AT faar geat §
st gy & ay &, e wafa @
i & fag ggrd o W@ &1 IET: |
frgs za QT eaywfsa @ fwoaa
ftg ast ¥ gm o afcafora gl A
By GHIST F Q19 CHFIFIT AZ FT AT E 1
g7 dfagr aqr wT gy & syadar
N af, N ag g ara Y SN fF
g 29 et § qfeafos Sifwd o
qfeifma sAarfaal # g 3 "
oFrn fHqr o1 @A, ¥ 497 90 9%
®2 & 3% AT o PeA dRerw Y
sraenEar Ag av « afEw gg s
gt agi g€ AT ewd 1959 ¥ dwgw
sggeqr #Y a2 ag & (o Ind dqrar
wg ¥ AW %@ ad & fAu agrar e
W

o W feyfa & —shie gl agfa &1
QIRAT FIA 9%AT, areafrwar O M A
id g7 F7gu AN 97 aF¥--, IAH
gaR afwnfma aegei & fa7 gwam AN
FIA@EAT § 1 AfTT wewAr Fq= 9 Ar
famrg geat ¥ afsfatuer @ &Y a ¥ &
g 17 3q ax gt ofgfafees @3 &
quar A mraifaw, mfrE g fasr
graedt AF @ gw e Afes syl w1
fogegraa gv A ¥7 8% | wd Tg ag
wEwas 0w wgtem Twm &R &
fadas wg &7, 320 Armifas F7 F
gz W amif ¥ fo, mfas g7 §
% falo gfawd w7 qw aww 3
auFer A & Ay ge e 7 A ¥
gay T® W ghmg Y IaF qu
a7 ¥ faz g g fear oar
&% | gq "@faarT # 531 ¢ 5 weggy
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&1 g7 fag@a #@ # | ag Fa1 A &%
agi v fF megegar @y af 3 gd
afcfeafs #Y agr 9ar &7 ¥ A8 @7
Fifgu 1 g, § I8 *w I 2@ F o
faais g 1 fuar &Y &, saram w0
feqrs guT &, g€ At ¥ &wr AiA
gt Aol § W 9% qfemeeasy
i daeT gy dy gu g Afew
38 3@ sy a7 ag 3 fF ardaar
9d W § qAIT qER F1 N 0F ARG
IAAT 91, JAGOTAN FT A CF TqA
Aar ar, A N F 1ARHF FAFA F
gfea g wsT A awlEe 91, 1F Q9
gar gra ¥ {7 9%, WIS I1F &Y 957
& amifas gisT 1 w1 IYfera 2 aar
AT a7 gfeam  aegal = weara AN
=i @it & A & 3§ Qg |1 ENFI
F@ & f5 grmfas &xd gwam,
FFNT F YT A qumed s F fAu
w gfegs wrdm wfva 3@ &
wrazgsar 2 gy g3 ¥ gz gAY
[T I grearga off fgar ar fw @R
gl & ggArT ¥ q7 W AW F oA
F1 gaad F30 1 AfFT 39 frar § g
s A7 fFar war . gg s ArEenE
2,

§ wqd 2o A fegfa + w6z FTar
drgar g oW gwrgt § famary A
FIY | W gasAT F FHY ITGNT @O
e A w30 AT A F feafs A ag-
s stgr ®1 #1¢ Aifaenr ad & ¥
BAgeIr WY {-AF WY §1AT & §19 F T
# AFiT 3 FTA L Us zafEg Ay
g 7 HT aAidr @ A gal b &
F R T DT 391 3, YA sgFeqr
gaia 17 &, afgg & M a7 % faum
% fasg & 189 3F eNw7 793 F fan
garx A & Al @A AR Y Fw
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agY 2ar | wifa® & ¥ gz ofafaa
Fegal 71 gfaar 3 &1 oo e@ar 2
ANFfeal # gy v wgHT ag frar 2
afsa 3@ a7 & garR afwfng agaf
1 oYv gay At #y Asfear a2 famd
g uE guigT AT 9f53, Fowa
sfamd sqma ¥ Waz Awfar af
2§39 a1 98 #9Y w13+ W H1vm  fag
fFag a9 ad 2asy ) M 7A@
FW FART WS A 7 1 gAA
MNswfeat qefar F7 N &1 qax A=fai
famdy 7@t § saifs faed AYefoar 2 &
gfase g i & a5 gwguF
M FT-ANT N WFAT R T A T
‘g% | z@ faatad § faar ¥ &7 § g9
N gawd H E N sE A ¥

que & ag 131 91 gH
AfFq cg fadas E N av ag ¢ &
gg&1 faUig a1 a1 § ST 3@ I|
gark gt gfeaw wredl & dEw H @
gegr g A Bw @it "Ry agl
1y ... (smauw)...q8 A1 @ § 1Ay &6
ageaqy gEr o & of FF I FY
qraw 3 0@ Wl § e fagaw @
fgar .. (suaew)., gR g& 2 f5 o
Mifasz Ja7 geg ¥ & gearfag wEe
feqr 3 oeAl wer fr Y AEAIRATF
gaa ¥ ga Ay € u fawrfen Y 5
Gre-Efgae &1 W Arfadma gar g
W gg A FNAT JF W fr ag @1a
FAN ¥ aw WAl 9 T BA R
geaga frar g sd are A e
awg ¥ arfaqgT 1 sfasrz 23 & fawrs
Ay 1 # uF ww o wF g AR
¥ag $3 gAT AgaT § 0§ 3@ AW

wWe:

“The minorities sub-committee started

first with the case of the Anglo-]rjdians.
Immediately T was opposed by Sidhwa,
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one of the two Parsee representatives. He
said that he would oppose any Anglo-
Indian representation as a nationalist
Parsee, whatever that may have meant.
He further said that if the Anglo-Indians
were given representation, it would not
only mean fantastic weightage but it
would encourage the Parsees also to seek
similar representation. The flght was
long, grim and bitter. The case of no
other minority occupied so much time.
Every scction of the community was
opposed to giving the community any
representation because they said it could
not be justified either by principle or
logic”.
= 5% gardY ¥ gg A @wre (war
¢ 5 oY Sfeam frfesraa & sfafafya aro
qFSl ¥ a7 H 0F @y ag faqed
1 5% ag & f5 AFaar § amaed
Fa A =ifze 1 & Arwad Ta g
i www wva g ano @Hi-dferw ¥
sfafafa @sgar d af o gas
AT qE ACH, g N 7gi 43 g &
= wart 43 gu 1 g gear w9 &
JfeT FEN qE F TEAfaE g A F E19
ooy # WILT R T ATAT F AT X
fax § A7 wAar ¥ wiafafa a7 5 o
g\ g Frum A § 5 ogw Aw-aar A
R # fagra e
@0 @ § Fgar arzar g R 99
9 @ 3 far qmgem 1 sfawe fom
ar A N wF a7 o wgroar, &
ga A fex gga wwar =g ..
...(=EuRA) .. 9 R 57 §, 919 95

fa gat I A &3 | (s@wEmR)...

MR. DEPUTY-SPEAKER : Your time
is.up. Kindly conclude.

oY gza fagidt awday « & @y 7T
Wrg......

MR. DEPUTY-SPEAKER : 10 minutes

have been allowed to your party, and 1 have
pot couated the time when interruptions
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took place. I counted the time onmly after

you resumed your speech.

SHRI ATAL BIHARI VAJPAYEE :
You can stop me if you do not want me to
continue. But this i> not the way to have
a purposeful debate.

MR. DEPUTY-SPEAKER : 1 know, but
the House is helpless.

SEVERAL HON. MEMBERS rgse—

MR. DEPUTY-SPEAKER ;
my legs. Kindly listen to me.

I am on

SHRI KANWAR LAL GUPTA : You
should not interrupt our party leader like
this. He is a senior leader of our party.

MR. DEPUTY-SPEAKER :
interrupting him.
4

SHRI ATAL BIHARI VAJPAYEE H
The House can extend the time for this Bill,
but you cannot stop me like this.

I am not

SHRI KANWAR LAL GUPTA : You
have rung the bell not once or twice, but
four or five times. (Interruption) Just have
consideration.

MR. DEPUTY-SPEAKER : Just allow
me one sentence. I do have consideration,
but allow me to speak, to say what I have
to say. The Speaker has announced this
morning that the voting will take place at
4.45 p.m. That is the deadline. Before 4.45
the Minister must have the right to reply.
I am sure you would like to accommodate
other Members of the House also. There
are many parties who have not spoken.
Keeping the time limit at 4.45, we must
allow everybody, as far as possible, to speak.
This is my only appeal. 10 minutes are
over for Mr. Vajpapee. I an not going to
stop you ; I am not going to cut short your
speech. But 1 am only asking you to kindly
conclude.

&t sz@ fagrt awAd :  guTeTE

e, 3 gfrsw a@ Foag @
wgeagy fadas 1 AT R IR @
Wy gug ¥ gwar @) e I amw
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T Ad & us g Ny A wer
4 aY fazre &Y wrasawar @ 1ar §, ¥y
& aifen fwar sir awar &

(2ora dAmar.y il

MR DEPUTY-SPEAKER : The business
of the House is fixed by the House : not by
me, but by the Speaker and the whole
House.

St aEs fagrQy avedd & o BF
Qardt &t 3gT 2T @ A1 | FEN wad
W AR eNFT frarar e oFrs
AreAfidt g & fau Fegas vaw &
qeqda FIA A wTAwd | K el F
&R &1 I@AT A F o

“Everywhere the minonity will look
forward to the time, sooner or later,
when it will take its place not under any

communal label or designation but as

part and parcel of the whole Indian
community."’

v

YT T 924 7 W Fwoar 5 gz 2w
a9 F fad ¥ 1g &, 7z uw Afew L4
HifF oI usy § g 2feasm Ty
Fa gfaad srea of | 8T afeafo
arfadl ) AT ¥ 987 <@r ar avar )o@
gfaara g1 adt oY, safad geeqor far
nar G sfsaea #1 afaw glaamg s
7Y of safay gwan fear nar | IfFT 99
g fuaga &1 31 @7 a1 71 qfaa
78 & o 8§ Figar g f& N ' qurAr
gz ¢ o e arfadew o wfed | ew
FAAT § JAFT AW ¥ faq Jare &

oY Az @af (Iggum) : greqe
agiga, d@famT §F gargA s ey ag
faa 2 w1 K qAg7 sxa1 g1 ag T
f& s dfaaT F ag gmew +@ R
MEALAFAT 31 A 3§ qT9 H1 gATw L f
g3 ¥ gmU dfEET g g ag @
dfau & ta 9gew & qad 20 aqt &
wggfaa sifaal st ga-aifedt 1 @
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I=fa @Y argm fF gaw) gww AN
QIFRAFAT ALY 211 78 A gwI @fqurA
F IFT g1 I IL T A geqr Ay rE
AT W zeqr ¥ wrafeag Fwa ¥ WA
g% 77 faw @Ay 9 vgr @ AT wafw
qQEY 9T Y 2 gsA gz & fE dar AW
ga1 ? g gfawa § gz 9T suw )
ag @ 5 1971 F+ it =T mfe-
arfagt & gaear gAY ger s
IAF) YW A YrEEAFAT A gy A
IFY gaeqr A1 A AN 1 §F AR
Efg smumsmar miFrmag g fm g d
gAR A # T@AFAT & A1g HAG  JIEA
o gwl, @ F gafaatm &1 #@
WA gl dt 9§ qAfaAtm w7 AT
gstarg g1 faar war o s9F ag fAan
froei st am , Yo agd § AR
MY & IAFARE (N A3gT §,
F AT Sg1ET A9gT T 2w A FAA
§ ¥ 91T saTar FAN 2 §, 2@ NI
¥ 7z oI AT QIS agar A § 1%
I w1 gg Advar § fr afama @ s
& faqdra e g gfeaAl AR wifearfaay
F graw F faly syaedr £ 98 W
2 qg snawdr gA Wana &1 afaT i N
ag Wt e xg wad, afe Ay 10
gat §, ot wafy faq < ¢ o9 wafa &
& fanfo & gt sgaear &1 AL
agi @g@@r g1 g AWET R}
FFT FT FAIAIIAT AT FAR F3,
Far gfeaal oY mifgarfaat A awear
g @ a3, fymdy fs dfaem #
mrar &Y A€ g

ag avva § fF @ wafe #ga W
¥ gg 3@ 97 9gT 3 §i7, I q¥AT
2 5 g5 aesi ot faar AT §&F'9 agd
o1 ag w13, AfEHT Iad ag 0T fw
TR gfteta Al mfeardt 9gf ¥ dgi @
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sfs 1 ggam s gAAF oF qard
2 g gfrar § @ d ag g W 2,
A @ 2w A e AN A A
A 2, gwr fafan a & wfar afg
gHY wod 2w ¥ fawrg F WEIT F oA
agey g TR F B FT NS
ardY ek F) eER A frar ) gasr
a5qrg 2—-maw 2 s gfagm & @
i sgaq & A% 2 fF zm omafw ¥
gfma o smfgad wafs =% Sw
gaeqr &1 weT 4 9wy 53 e
amfrdl &) o=t far @dd, 3z @
agY & gHar

safad gw gMgT FT aEGT F@ §
X zafad guda 5+ 3 fF o 10
aut A gafy § gg Y avmfas of@ds
7%, tvar wifts dfaqs &3, Far
giegfas af@dw 53, fad fQ §ag
NT gEE @ aF W ot IR
Y S & g1 er A A H S agere
99 QT 2 IgRT w1 A 7€ ¥ 1 oA 37
fawifesd N A €g 1 gq T1@ Efw
37 fawifeal g7 wnd 10 =l & fET
qA g, T AAF Y, FLF AT N
gfeaa ol wifzanet &, oad & sifasax
¥figz awgT § ada feara §, sfasaz
qagY § AT AT I7F Aaw § Mg afe-
a7 ag gar & 1 qfn god ar M maz
I SAFT 9T T 9T & WY I F
adfts & 5 qar grata saT ws gw
wr g A afz a3 W@ § asdar wr @
g W Y@, N WermA A
@, TT-@TGWT Q) 137 |

T4 fawfed § gua 39 §xiuq 2@
E-fFd¥ 3 Fgr 2 fF 50 a1 a5 o
fF@ @ Fg1 2% 100 [ aw az
W N wafa agis w1q 1 gawr !rw
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[=7t Ydeg wraf]
¥ A =wagr—3ar 50 arel aw a1 100
a1 % zare gfrsq st mfard Wl
AN AT F1 GF T@Y TEA 1 AL W9
ar @ wad 10 ast § g% shaw J 38
afraga Aar & FrTr Az AF a0 A
T A 2@ qg wI ATFF F T W
g5y =z 9a% Mg av graifas afe-
adT 73 X az afwEds

=t AT ¥ @A gW afawA F &
59T F1 euAT @ § !

MR. DEPUTY-SPEAKER : Shrimati
Sudha Reddy: I would like to make. an
appeal. Your party has taken more time
than is allotted to it. Further, the Minister

has also to speak. So, I would request you
to conclude within three or four minutes.

SHRI SONAVANE (Pandharpur) : I do
not know on what basis the party whips
select members like this.

MR. DEPUTY-SPEAKER : I will do
whatever is possible.
SHRIMATI SUDHA V. REDDY

(Madhugiri) : Mr. Deputy-Speaker, Sir, for
the first time when you are in the Chair 1
request you to be a little more chivalrous.
As it is, I have been pushed to the back
seat by mo less a person than Shri Randhir

Singh. Full of volatile tempestuousness, he
makes his presence felt all the time. He
could be seen even from the back seat. He

has broken the sound barrier many a time.
Still, he manages to push a Jady to the back
seat. So, I would request you, Sir, to have
a little more consideration for me.

MR. DEPUTY -SPEAKER : She may
kindly come to the subject because the time
at her disposal is very limited.

SHRIMATI SUDHA V. REDDY : 1
think the Scheduled Castes and Scheduled
Tribes, despite many an enactment to protect
them, are always pushed to the back seat,
sometimes, perhaps by their own people. .Is
it nol true that servitude is a wretched thing
where the law is either unsettled or
unknown ? This is unfortunately the case
with all practices which get corrupted in
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usage. Men here can corrupt even God.
It is a good thing that God does not have
to depend upon Lok Sabha fo. his existence.

Anyway. as Disraeli said ‘“the privileged
and the people can form two nations. wherever
they exist”—be it even in totalitarian States.
This can happen between the better classes
and the backward classes, the Scheduled
Castes and the Scheduled Tribes. In fact,
there are many who want to be in the
weakest camp so that they can also be in
the strongest school.

But the idea behind this Bill is laudable.
Every sentence of it shonld stand. 1 feel
that every member of the Scheduled Castes
or Tribes should be helped to stand on his
own feet. Credit-worthiness cannot always
apply in this case. A person who cannot
pay gets another person who cannot pay to
guarantee that he can pay. It is like a
man who has woodden legs getting an-
other person with two woodden legs to
guarantee that he has got natural legs.
The two cannot make a walking race.
They will have to be helped.

AFqI BIEATTT Fata peead) |

Shiva said to Parvathi “Do as you would
be done to”. It is this spirit which should
be promoted apart from this enactment.
History has shown many an example of man
exploiting man, or woman being exploited
by man perhaps, for political, economic,
religious or cultural reasons. It may be
vice versa also.

Let us not merely show these people
some charity by saying Rs. 356.95 lakhs
are being spent on their scholarships as
compared to the earlier Rs. 238,87 lakhs. It
is really a question of helping them to stand
on their own feet.

Drinking water wells are a must in
villages for these people. Their housing has
not shown the progress that it should. They
should be more and more employed in the
afforestation of areas where they live

MR. DEPUTY-SPEAKER : The hon.
Member’s time is up.

SHRIMATI SUDHA V. READY : May
I plead with you...(Interruption)

MR. DEPUTY-SPEAKER : I will re-
quest you to be chivalrous with me also
because we are pressed for time.
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SHRIMATI SUDHA V. REDDY: I
have already spoken about the exploitation
of woman by man. Please give me 1}
minutes. I rarely speak. You know that
I am not a loguacious woman.

The condition upon which God has
given liberty to man, it must pe remembered,
is eternal vigilance. Therefore any moaeys
that are spent for these people must be well
spent and here it is that the State depart-
ments are really to be geared up ‘o the
occasion. The Centre may mean well but
quite often it happens that the State govern-
mental machinery is not really geared to
the human aspect and towards the proper
implementation of the funds which are kept
apart.

MR. DEPUTY-SPEAKER : Kindly con-
clude.

SHRIMATI SUDHA V. REDDY : Yes,
I am concluding.

More and mre attention will also have
to be focussed on the welfare of the Tribes.
We have destroyed their customs and have
left them in a vacuum without any thing
better. One must remember that a good
custom is sarer than the law. | would like
to recall the Home Ministry’s observations
made recently regarding Tribal welfare.
They have been categorical in their state-
ments saying that there are various factors
which have put them irto a very degenerate
condition, including the role played by
money-lenders.

Communications are very poor and
also there is defective implementation of
laws which have to protect them, Therefore
they are being exploited by extremists who
have taken ad of their i

‘Regarding the Anglo-Indians, while
conclading, I would just like to point out
that they are a dutiful, yntroublesome and
law-abiding minority and I feel that their
interests should be protected. Their effi-
ciency in the fields of cducation and their
capacity for devoted service in the Air Force,
Army, Navy etc, have to be rewarded.

I support the Bill with the observation
that any dissensions will only mean con-
gratulations with congratulatory regrets.

SHRI C. K. CHAKRAPANI (Punnani).:
Mr. Deputy-Speaker, Sir, I support thf Bill
which exiends the period of reservation of
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seats for the Scheduled Castes and Scheduled
Tribes. FEvery time we had been extending
this period. But during this period what
was our expectation and what was our
purpose ? During the frezdom struggle the
emancipation of Harijans and Adivasis was
considered as a special rcsponsibility but
during these 20 years of freedom the purpose
and expectation were not fulfilled. When
the Constitution was framed. special provi- -
sion was made to protect them from social
injustice, After 20 years of fredom, the
expectation has not been fulfilled and the
purposc has not been achieved.

in this connection I would like to point
out that during 1960—69 the atrocities com-
mitted on Harijans have iocreased. Every
day in the newspapers w- can see that
Harijans were being burnt to death, were
being shot dead and Harijan ladies were being
molested. These sorts of things we can hear.

Why is it happening ? My view is that
the attitude and approach to the problem
of Scheduled Castes and Scheduled Tribes
is one of patronage. The patronage attitude
should go. Then only we can at least do
some good to the people.

What are the r1eal problems facing
Harijans ? The real problems are ubout
land, labour and employment. Land is not
given to the poor ; land is not given to
Scheduled Castes and Scheduled Tribes
people. The slogan *“land :0 the tiller” has
not been implemented and 'he slogan “tools
to the artisans” has also not been imple-
mented. Eve~ qudiki“appu has not been
ensured to them. Eviction is a crime and
that crime is found everywhere.

In this connection, I would like to recall
the statement of the Food Minister. He
asked Harijans to occupy the surplus and
waste land. If he is sincere about his pro-
nouncements, I would ask him to lead the
movement. The question is, whether the
Food Minister is prepared to lead such a
movement in the country. Harijans and
Adivasis, as I have pointed out, are the real
tillers of the soil and, for centuries, these
great sons cf the soil still do not have an
inch of fand. The Government has not yet
implemented the slogan “land to the tiHer”,

Then, there is the question of labour.
For centunies, their potentiality for Jabour
bas been exploited. Siave labour and
forced labour are always prevalest,
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[Shri C. K. Chakrapani]

About their employment, as the Law
Minister comes fiom Kerala, I have a special
request to him. Nobody for the last three
years has been recruited from Kerala to
L A S. and L P. S. cadre. Why this is
happening he should look into.

About untouchability, under article 17 of
. the Constitution, untouchability is abolished
and its practice in any form has been for-
bidden. But what is the reality ? In certain
parts of Assam and Rajasthan und other
places, they cannot even enter into temples
and they cannot draw water from public
wells. They are not allowed to enter into
barbar shops and their clothes are not
washed by dhobis. This is the sad plight
of Harijans.

Another important problem that I would
Itke to point out is the exploitation of
Adivasis. The people exploit them. Their
Jand is taken by the people. When a river
valley project is to be commissioned, the
traders and the speculators will approach
Adivasis and they just purchase their land
at the rate of Rs. 10 to Rs. 100 per acre.
Then, they sell it to the Government at the
rate of Rs. 3000 or Rs. 4000 per acre.

Finally, 1 would like to quota a passage
from the speech of the Commissioner for
Scheduled Castes and Scheduled Tribes when
he was addressing the National Integration
Conference held at Srinager. He says :

' “We have neglected another aspect of
our national problem, the problem of
Scheduled Castes and Scheduled Tribes.
We have not given adequate attention
to it tlll now. At the moment, it is
pot a question of disintegration in
different parts of India ; I think, it may
become cankerous... As a matter of fact,
it is this sense of no confidence in the
Government of the locality that the
Scheduled Castes and Tribes quite often
take the law into their own hands.”

The things are going to such an extent. For
any salvation, any ipati Scheduled
Castes and Scheduled Tribes people, Harijans
and Adivasis should revolt. They should
mingle with the stream of democratic move-
ment. When they take that path, of course,
nobody can defeat them. Nobody can
oppress them. The Scheduled Castes and
 the Scheduled Tribes should revolt in order
o got justice meted out to them,
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it 7fs vra (37) : goremw mEYEw,
aifan Nfen iz srfa gur 39 DAY &
Tgg wavged fadmiwe 7 ok rean
aigw & f5 7@ @7 H oF gar7 AT 0F
g gu AW F1 ATE g IS qd Ay
o\ 73 a¢ f+ #wig ggw F omir sy
Agar wwed w AN s fasar 5@
qrgd, IAF1 @z A 7 giEdl F
famis 5 v oF gftaa 910 @iar &
gaF faars gr At § agi azm AR
o1 | FIOF) WY 2 fF WM 93T F F
# #Y gfaga F1 oA FW@ gU AE
gast fgena 2 w57 €1 5 fegegena &
Y ®AT arfeandy, gfewqd agqy &%
T §, AT 39F A% 99N AT a7
g1, MY gaE FFQ faqy 2 frosh
faznt 3@ g7 uwes fawra & &4 @7
T § W17 ag N guan fast @ f e
TR F GIFIT FT ATF A 0F AT
fawarr & fw Y gore Y @ T WA
g ara 77 zfwd @ g g A
sMa faa go ¥, SARY Fz@w e
HTITT |

&3 71z e woF arRA gaf=En @
f& 20,27 |rer &t g F 13 g7 Ay
&1, g "/ ugAfas = &, @7
@AW &7 oY Ig ©F @ L.

SHRIMATI LAKSHMIKANTHAMMA
(Kbammam) : Just I want to correct him,
Sir. The Government of Andhra Pradesh

have decided to distribute Government lands
to Harijans.

sy efy g @ A Sr@ @9
gifas g€ &1 =Y faear 3@  fF gfomt
% f@s g 9t T AGH § Arg &
awey qA I AT

Fu &g & v 20,27 @i N
ST & AQ W ST gW AW owT e
gfeadl & afy <qr § se¥f wage  ofk-
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ag= it wifid 1 w®¥A g 1 9gAA
Haifsez qidf 37 falgar W2 At g9
F1 Fza1 7@ & fF gard} @il & 9|
# arfs gar 3 =ed gftwa  mifkaa
amit s o fafogdl § $oT S I3
srfaat Y g3% ¥ mearNT g wr g 9
#1 wifig & fgar fedt ag @ew AN
fwar |t wwar 2

z9 AT $g qfemar A A, e F
Y A AFA FQG F 1 oATA FW T
fagrea a0 @rar & wmw W fgaw
At ¥ gma gfadl w1 @A gfasn
F A< gurA wage fad, 9 @A, €9
o grQFr 1wl F1oA’ FIF
g waqy ¥ fogra @ oway 08
Fgar J1zaT § {5 7z ghvam, fof@a \e
agreY Aini & faw gm ag F aEN
#qifs gaidl a1t § A 7w foggr
8, 9g% sIcw gAY @19 IR T X
FIT ISAT 931, IA fA@Y gIER AT
qgar | gafau & sgar =gan ¢ & faad
@, gftwd a1 wifeard @ 2, & qE
¥ wrea &Y gfgAra F1 of fasr q&ar g
Tz 13 Fiwd 97 F} AT & AT Y
g7 Y A= @), A1 fagg §  zafaw
HIRF YA AT WG F YE 49T
F g9 9% FF fad9 Hgay gw W}
A1 9g |

ga @Y @ ag weer @ F o #
dar usgafs saar A gfeT  agem w1
Qa1 Afa gu sEd arFm@maT @)
wfey fade sqgv s fgareq ® A
gu dyad @rafwes ardf sgar A @
i gf @ mifgarat s qg Al &,
ag & gawAay § o fagdr arfaai
gaF @t 60 sfqwa falw s@ax &
cae naad g8 Ad R fr Ay W A
fFa § waac fear g, afeFs o
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To 0Fo, ;E. U%o u¥e Hfg ¥ AHY
377! fa@w oxav faaar arfgy (@
fagd gsv afawi? & qaF &7 I
geav 2 sfafag M T wTeEmE
F 7Y g7 7597 ¥, IAFT A1 qIET A
garm fgs 5 3z zm® qrgar & sk
zgF1 qiaq fEg A grfa

mig sAY 2 e wre oifzar €1 ag
fagrea 91 fF ga = &1 1 faig gaax
gar ~1fza ) T gafay s N awwd
S 7z @faos ¥ govga Far aq g fE
gfwwdl #1 gve. 10 @@ % fag =ik
qITAT W@, THH 2 qIiT FW § WK
Fza1 AT £ fr dggT @afawe adf =
ST 60 sfama arar fage g, ag aafy
Fgg Fw 2, 7 W GIFT &1 _gE@€H
Tgar arfed |

ot gfead wrgfadt F @it & g
gz #2721 ¢ fx 3a%) AmmeTd ad [
aifgd + & @71 g f5 wor @t § am-
szt 2 cafogmanwd d fs os owr
agY A Sifgr feT s w7 T371 FEeRd
1 wifawrw g for AF w01 § Arg-srgwm
gt sfeaq wegfad) ag) @ wifgd o
v gfega mgfed #1 gfeadl & wa
9% 431 $T AW AGY 21 Wfzq, FIH
amwn agl s qfgd | ¥ el
F) gH AW IFH SAFT FA § fH
garg & #4219 § 9% FT w16y, I a¥g
g fead egfadt & faa o @ar ar
oF 17 q9F H o7 A% A | & wgAw
signr fF ag weml g wNT WE
o)) §I3F AFGT F T F g W
T FT ANF AT H FHE T IS
50 0 @Y Wi F A9 f1 AW
qgd) : gafaa, A0 wefa g & @
gfeaq s3gfadl 1 Arwag af e
w1fgd, w1 & g9 a7 &1 gAY G FAl
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[#t 7f <o)
M7 wrFIT ¥ wiw 3 g 5 qas O
¥ &1 meq o T g AfRA

ghema, wifzaEY oY fafrgs aal
& HiwT § @@ 1) gafg &1 (0 gre
& feg sgrdt sy v} cewm & AmdA
Farg

MR. DEPUTY-SPEAKER : Shri Surend-
ranath Dwivedy.  Please conclude in six
minutes.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Deputy-Speaker, Sir,
I am thankful to you for telling me about
the time that I have at my disposal. You
are in the Chair for the first time. There-
fore 1 want to be cooperative.

MR. DEPUTY-SPEAKER : Thank you.

SHRI SURENDRANATH DWIVEDY :
1 will not go beyond my time. But I request
you to cooperate in this regard. I want to
divide my speech like this, 2 minutes to
Scheduled Castes, 2 minutes t> Scheduled
Tribes and 2 minutes to Anglo-Indians. And,
after the first 2 minutes are over, I request
you to ring the Bell so that I could go over
to the Scheduled Tribes. It is difficult now,
the way you are conducting, for persons like
us to make any point whatsoever.

Sir, the whole purpose of this Bill seems
to be extension of the reservation that was
already there. 1 would have welcomed if
this Bill straightway had admitted that there
is no question of bringing these communities
at a par with other communities within a
period of 10 years or 20 years or 30 years.
It is not possible and this Government will
never be able to do that. Therefore let us
admit this fact that so far as these com-
munities are concerned which are backward,
undeveloped and which require protection
and rescrvation, as we have done in the case
of Hindi. till these people themselves say
—“We do not want any reservation, any
protection”,—this  will be  perpetually
embodied in the Constitution and there will
be no measures like this after 10 years for
extension of time. 1do not understand this.
The need is there because this Government
has failed ; and whatever they. may say, they
are exploiting a situation in their favour,
by keeping them on dope. Ido not know
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why they should not have come forward
explaining to the country why it is that even
after 20 years they have not been able to do
anything and they want further 10 years
extension. I therefore do not oppose this
Bill but I am unhappy to think that this
will ultimately lead to further disintegration
of the society. It is not going actually to
create a situation in which these friends of
ours will be integrated in the society as a
whole. People think that by this reservation
within 10 years, without taking any other
steps, they will make them eligible, along
with other sections of society and bring
them on par. I don’t think that is going to
happen.

15.00 hrs.

The Scheduled Tribes are in a different
category altogether. The Scheduled Castes
are intermingled in the Hindu society but
the Scheduled Tribes are not like that. As
they have said in Nagaland, they do not want
any reservation whatsoever. The Scheduled
Tribes as they are dispersed in different parts
of the country are situated in certain Jocali-
ties and concentrated in certain places
where such reservation as is required by
Scheduled Castes may rot be quite approp-
riate for them. But the economic...

MR. DEPUTY-SPEAKER : Two minutes
for Scheduled Castes is over.

SHRI SURENDRANATH DWIVEDY :
I thank you very much. That is how we
should fuiction. Even before two minutes.
I had shifted to Scheduled Tribes, knowing
full well that you would probably ring the
bell. I could just imagine it.

As regards Scheduled Tribes, let me say
that they cannot be put on a par with the
Scheduled castes b they are concen-
trated in certain localities and their problems
are quite different. 1 do not think that they
are treatcd as untouchables in the society as
Scheduled Castes are treated. The large
majority of them have also taken to Chris-
tianity. Therefore, their problem is more
or less one of economic development of their
areas. So far as education is concerned,
probably majority of their Community have
received better education because of the
activities of the missionaries amongst them.
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SHRI BASUMATARI :
them

Not all of

SHRI SURENDRANATH DWIVEDY :
As Nagaland has said, these people do not
want any reservation. So, if these people
have a great programme as to how they are
going to develop these communities and
these areas where the concentration of
Scheduled Tribes is there, then ten years
may not probably be required for them to
come on a par, and probably within ten
years they themselves will come forward and
say, as Nagaland has come forward to say.
that they do not want any reservation at all.
But I do not think that that is going to
happen. These people are not looking at
the prob.ems from that point of view. There-
fore, this extension is needed, and, therefore,
I am supporting this extension.

MR. DEPUTY-SPEAKER :Two minutes
for Scheduled Tribes are almost over.

SHRI SURENDRANATH DWIVEDY :
So far as Anglo-Indians are concerned, I
am sorry to say that I cannot accept this
position, I think it is a great humiliation
to my hon. friends like Shri Frank Anthonv
and Shri Barrow who are quite advanced,
to club them and gang them together with
the backward and untouchable Scheduled
Castes and Scheduled Tribes. By no means
can it be said that the Anglo-Indian com-
munitv in this country is backward and
undeveloped and unprotected, and economi-
cally they are much worse off, and, there-
fore, they nesd protection. It is wrong. I
think the Anglo-Indians themselves should
protest against this, if they are not very
much anxious for a post here or a seat in
the Lok Sabha or in the State Assemblies.
But even in this Bill we find that it has been
realised, though the Government do not have
the guts to say that ; they have realised it,
and, thecefore, they themselves have provided
that where in some Assemblies, thcre were
two Anglo-Indians nominated, the number
hereafter will be only one. What was the
idea bchind it 2 The idea is that no reserva-
tion is necessary for this community. But
somehow because it is there they feel that
they should go on cxtending it. In my
opinion, nomination is an anachronism. I
feel that there should be no question of
nomination at all in a democratic sei-up.
It does not fit in at all. If Government
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wanted to give some reservation and some
protection to the Anglo-Indian community
and they feel that this small community
should be represented so that their voice
will be heard here or in the Assemblies, they
could very well have created a constituency
like the teachers’ constituency, called the
Anglo-Indian constituency so that they could
be represented in the Council of States or in
the State Councils. I would not mind that.
A special constitueacy could have been
creates so that their special interests could
be represented in the Council of States or in
the State Assemblies. But I cannot for a
moment accept the present position. I think
that it is wroag that in a representative body
like this which is elected by all sections of
the people, nomianation should be given to
any commuaity ; for, such nomination is
not on any religious basis, because Christains
are not being given this nomination ; it is
also not from the backwardness point of
view, because they are not backward...

MR. DEPUTY-SPEAKER : Now, the
hon. Member should try to conclude.

SHRI SURENDRANATH DWIVEDY :
Since you have rung the bell, I shall sit
down...

MR. DEPUTY-SPEAKER :
complete his sentence.

Let him

SHRI SURENDRANATH DWIVEDY :
Since you have rung the bell, I shall sit
down, and I shall cooperate like this. If
you conduct the House like this, I think the
business of the House could be finished
quicker, and instead of six months that we
sit in a year, probably within three months
we shall finish Government business. There
is no doubt in my mind about it. Thank
you.

SHRI KARTIK ORAON (Lohardaga) :
After seventeen years of parliamentary life,
our country has today raised itself to such
a commanding height from where we could
have a chance to see the conditions of the
Scheduled Castes and Scheduled Tribes.
After seeing the conditions, one will agree
that there cannot be any question about
extension of the reservation for Scheduled
Castes and Scheduled Tribes. What does
reservation mean actually ? Reservation is
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actually meant for the purpose of helping the
people to look after themselves properly,
who obviously on account of illiteracy,
backwardness or other reasons are not in a
position to secure an adequate number of
seats that they deserve according to their
population. We know that they want to
have a march in social awakening, edu-
cational advancement, economic development
and political consciousness to look after
themselves, and for :his purpose such
extension of reservation is required, because
the awakening and consciousness that was
expected has not materialised.

As regards the extensicn of reservation,
I do not know what the framers of the
Constitution thought that when thev had
enacted this provision. Probably they might
have had very good intentions at that time,
when they provided that such reservation
will continue for a period of ten years to
start with, to be extended by Parliament
afterwards. They probably thought that
within ten years the conditions of the
Scheduled Castes and Scheduled Tribes
would be very much better. But as my
hon. friend Shri Siddayya has actually
pointed out, the question of limitation of
time is an important factor. He has quoted
some figures in respect of the representation
of Scheduled Castes and Scheduled
Tribes in the central class 1 services, and he
has said that at the present rate, it would
take probably 106 years to improve the posi-
tion in regard to Scheduled Castes and I have
worked out, probably about 329 years
in regard to the Scheduled Tribes. Asa
matter of fact, those who have got into the
central class I services with the help of
reservation are mainly those who are
Christians and they account for nearly 70
per cent of the posts. At this rate, there-
fore, the other backward tribes will take
about 1150 years. So, it is a question of
taking the actual sitvation into account and
them fixing the time. This reservation
rhould continue for a sufficient time till they
are able to march along with others in the
national life of the country.

Therefore, 1 have brought forward an
amendment that this reservation should
continue until such time as the Scheduled
Castes and Scheduled Tribes have reached
into the same level of advancement as the
other people, economically, socially, edu-
cationally and politically. Until that time,
- this reservation should continue.
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Actually, if we all feel sensitive about
being Indians, then there wiil be no difficulty
at all.  Mere extension of reservation does
not mean anything. The purpose must also
be borne in mind. The people whom we
want to help must be helped in all ways.
That is the main purpose of this extension
of time. Otherwise, without any planning
if we merely go on ex‘ending the time, then
it will mean shooting without aim. That is
the position that we are facing.

Therefore, I would like to bring to your
notice, that so far as Scheduled Cates and
Scheduled Tribes are concerned, it is a
question of developing them, and it is a
question of sympathy and understanding by
the other people towards the Scheduled
Castes and Scheduled Tribes. It is the
sympathy of the citizens as a whole which
is required for this purpose. Then alone
shall we be able to get away from untoucha-
bility. So far as Scheduled Tribes are
concerned, they need the sympathy of the
whole of India. And let me mention the
reasons why I say so.

I feel that the Scheduled Tribes have
really not been represented so far in the
House, but that is not so in regard to the
services and in regard to educational
facilities.

I would take, for instance, the case of
post-matric  scholarships. The maximum
number of scholarships has gone to the
Christians who have been more lucky in this
respect. | am quoting from the figures of
post-matric scholarships granted in 1967.68.
In Bihar. 10 per cent of Christians got 63
per cent of the scholarships, in Nagaland,
55 per cent of Christians got 97 per cent
and the Tribes other than Christians who
form 44.4%, got only 2 or 3 per cent. In the
Andamans and Nicobar Islands, 75 per cent
Christians got 100 per cent scholarships. In
Manipur, 60 per cent Christians got 95 per
cent scholarships.

Then, I come to overseas scholarships.
4 per cent of Christians are taking 60 per
cent of overseas scholarships. In the IAS,
IFS and class I services, they have taken
about 70 per cent of the reservations. I am
not giving these figures out of nothing. I
have got facts and figures with me. Here is
the bundle of fieures with me. Therefore,
when I quote these facts and figures, I do
so with authority.

If you symp®' ise with the condition of
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the Scheduled Tribes, you must consider
whether they are really represented, ade-
quately represented. Take, for instance, the
case of Shri Jaipal Singh. The Scheduled
Tribes have been misrepresented by him here
(Interrupti nsi. Therefore, we must consider
the real position.

I will ag.:in appeal to Government to
take stock of the real situation concerning
the Scheduled Tribes. If the present policy
of the Government towards these tribes
persists, I have not the least doubt that the
history of the Scheduled Tribes will have
to be written in blood, It is now high time
we woke to the needs of the times. Now
that we have a progressive Prime Minister
committed 1o progressive policies and
assisted by such persons as the Law Minister,
who is also Social Welfare Minister and an
eminent lawyer we should devote much more
attention to the improvement of the
Scheduled Tribes with redoubled efforts.
Otherwise, they will be finished for ever.

Therefore, this is a very serious problem.
The House must take note of it. The
Government must recognise and make up
for the negligence of the condition of the
Scheduled Tribes and do iustice to them.

SHRI FRANK ANTHONY (Nominated-
Anglo-Indians; : Mr. Deputy-Speaker, Sir,
I wish to thank members from all sides of
the House who have supported this Constitu-
tions (Amendment) Bill including the
extension of special representation for the
Anglo-Indians. 1 want to thaok the Govern-
ment. 1 do not want to forget Shri
Morarji Desai, Dr. Ram Subhag Singh and
my friend, Shri Poonacha, who, when they
were members cf the Cabinet also lent their
support to this amending Bill.

I want to thank Dr. Ram Subhag Singh
for having vesterday spoken in support of
this amending Bill including extension of
the special reprzsentation. He had explained
to me that bzcause of some misunderstanding
his name might appear in a resolution
seeking to do away with our reservations
but he said. ‘You need not worry about it
1 have given you this assurance and I can
assure you that we will honour it’. He did
honour that assurance yesterday.

I want to thank Shri Minoo *Masani
also for having supported the amending
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Bill including the extension of the reserva<
tion for the Anglo-Indians.

There was a good deal else I wanted to
say, but I will immediately come to certain
facts. My hon, friend, Shri Atal Bihari
Vajpayee quoted from my book. I hope he
was not overborne by the part that described
the menace of Hindi imperialism, But he
quoted out of context. If you read my
book and see it in conspectus, you will see
this, that the case of the Anglo-Indians
indeed took longer in coonsideration than
the case of all the other minorities put
together, for certain special reasons. The
consideration took not hours, not days,
but weeks, indced months. There was a
special sub-committee appointed. Pandit
Govind Ballabh Pant, Shri K.M. Muashi, Shri
mati Hansa Mehta, myself and a colleague of
mine sat on the committee for a few months.
The whole matter of the special difficulties
of my community were gone through with
a fine tooth comb. In fact, I got powerful
decisive support from Sardar Patel.

You may remember-the older members
may remember that beore Gandhiji’s
murder, it was decided that all the minori-
ties should get reservations in the context

of geaeral electorates. After Gandhiji’s
murder, there was rethinking. They
considered my case. I had pleaded the

case for the best part of two days. Sardar
Patel said, ‘We will give the Anglo-Indians
representation We cannot give them
this reservation in genzral electorates ; it
is meaningless. They are too small, too
scattered. We cannot give them nominations
in the Upper Houses. We have to give
them effective representation and it will
have to be in the Lower Houses’.

Then Gandhiji was murdered and the
matter was reconsidered. It was decided
to withdraw reservations for all the
minorities. I stated my case again. Both
Jawaharlal Nehru and Sardar Palel said :
‘Do not worry’. The case of Anglo-Indians
presents  special difficulties not because
they are a backward class but because of
certain historical, and other reasons, and
their special safeguards and the safeguards
of the Scheduled Castes will remain
intact’.

Then from outside after I stated my
case to him very carefully, Gandhiii gave
me his b'><sings and his powerful support,
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At page 185 of my book I have quoted from
Gandhiji’s letter to me. He says, if the
Constituent Assembly were to ignore you,
it would be a dangerous thing, but this
must not happen. He gave me an assurance
that he would recommend not one, not
two, but three seates for the Anglo-Indian
community in the Constituent Assembly.
He gave me that assurance and he hopoured
it. 1t is because of the support that I got
from those giants, Gandhiji, Jawabarlal
Nehru, Sardar Patel and others, that we
have these special provisions which are
incorporated in this Chapter.

May 1 give very briefly three of the
main reasons. reasons which have become
accentuated today ? !t is not our fault that
we have emerged out of a particular matrix,
historical,  educational.  linguistic  and
religious. Because of that we were the
only minority to be defined in the Consti-
tution. As Shri Jairamdas Daulatram said,
theirs is a case by itself, sui generis, they
must be protected and protected permanently.
That was his case. He said there was
nothing comparable with the case of this
minority, but they did not do it permanently,
but then, as 1 said, they considered the
case of my schools.

It was in 1947 that T was elected Chair-
man of the Inter-State Board Before
that the school atmosphere was not right.
Since then 1 have been responsible for a
lot. We have adapted the syllabus to the
needs and psychology of the children of the
new India. These schools today are
among the few that implement the three-
language formula. And may I say to
my frineds who think that I am anti-Hindi,
that I am not anti-Hindi, 1 am anti-Hindi
imperialism. i

SHRI ATAL BIHARI VAJPAYEE : I
did not say you were anti-Hindi.

SHRI FRANK ANTHONY : We have
evolved textbooks which no other system
has evolved, in Hindi and the regional
Janguages and acclaim being the best in
the country. We are not only all-India
schools but national schools. With the
Central Schools changing over to Hindi,
tens of thousands of non-Hindi parents
can look only to our schools for the
continuity of the education of their children.
It is only b of this rep ti
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that I am able to get the Governments to
be associated with the Inter-State Board, to
give it subventions. Because of that
understanding they understand today the
invaluable contribution that we make and
that our schools have become a vital and
integral part of the larger pattern of Indian
education.

Then there is the question of our poor
and orphan children. My hon. friend
said it is not a backward community. We
are not backward, we do not claim it on
the ground of backwardness, but we are
stratified like other communities. Because
of certain reasons there is a large section of
the community that was without education.
If we did not get this representation, I
would not be able to get indigent grants.
Without indigent grants, tens of thousand
of our orphans and poor children would not
only be without education, they would be
without food, they would be in the gutter.

Then, there is this question of this
scourge of unemployment. My hon. friend
said we are not backward I do not know
about other communities, but here is a
community that has emerged from a certain
mattix. This unemployment is endemic
because of the pattern. In the 18th century
we were driven out by the British. Our
main occupation was soldiering. Then,
because of what happened in Haitil, they
said : no, these people, leading the Indian
armies as they do, the Maratha armies, the
the armies of Ranjit Singh and others, will
join in a revolt and diive us out. They
drove us out of the services. Because of
that, the community was driven out of the
services, it was debased economically.
Then, in middle of the 19th century, we
were employed but only in a subordinate
capacity in developing the railways,
customs and the telegraphs, because other
communities were not prepared in those
pioneering days to accept the hazards of
going into inhospitable terrain and swamp.
It was the Anglo-Indian, lesser educated if
you like, who during those pioneering days
built the greaiest national assets that we
have to day, the railways, telegraphs and
the customs. We become dependent on
this. Half of the community was employed
in these services. With the wasting out
of our quotas, that scourge of unemploy-
ment has become much worse today.
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It will only give you an example. Fortun-
ately, I am the head of an organisation
which does more economic and educational
work than others. In Calcutta alone, we
feed everyday between 500 and 609 destitute
and unemployed Anglo-Indians. It is only
because 1 am able, as I said, to get represen-
tation, I was able to write to Dr. Ram
Subhag Singh when hc was there, employ
these Anglo-Indians. Because our quotas
are wastcd out, we do not get esight and a
half per cent. So, I say, employ these lesser
educated Anglo-Indians there. They have
developed a tradition of service and loyalty
to the Railways. It is only in that way that
I am able to qualify the scourge of unemp-
loyment.

Finally, may I say, these safeguards were
given by those giants advisedly, and they
singled out, not because we were backward
but because of these conditions that emerged,
as [ said, from a historical matrix. Sardar
Patel said, we will give to this community
special consideration, because we believe
they will justify it.

May 1 say, in conclusion, that the
community has justified it ; it bas justified
it in blood and in valour. May I give two
examples. In the Kashmir campaign, more
than half the awards for gallantry to fighter
pilots were given to Anglo-Indians. The
first pilot to volunteer for service, Michael
Blake, was an Anglo-Indian. The first pilot
to land at Srinaga: was an Anglo-Indian.
The first pilot to land at Poonch was an
Anglo-Indian. Anud, as I said, by their often
reckless heroism, they helped decisively to
drive the invaders frpm the gates of
Kashmir.

Finally, you may remember, in the first
investiture after the Indo Pakistan conflict.
the President of India gave awards to 63
heroes of the Army and Air Force. Seven
out of those 63 went to the microscopic
minority—members of the Anglo-Indian
community. As I said, they have justified
this special consideration not because they
are backward ; they are parallel provisions
for different reasons ; comparable provisions;
composite provisions. There is no reason
why you should discriminate against us now.

MR. DEPUTY-SPEAKER : Shri Ram
Charan. You have to conclude within three

minutes,
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st TR aTaw (gaf) : garsqer agiar
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agl & fr ¥ 71§ fafaqm 57 a9 | s@iwQ
oI SYIRT AIGFAT @ I3 7
2R &t gaF faan w1 77 fAEd, 3%
AFN gazr D w1 A ffade
sgfaanl & wiasw & wfes yiw O

g %W F AT &M F 33 A

a9 1< faggre wieea ¥ § 1 sggfed ot
=Y g Ay F1 37 A T qAT §
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faq & qrg AN Fga IEF g A
74.48 Had) ¥ deNg AT §, AT F
g faega 1% aA1T a8 § AR W 9w
&t ghaT frara aage &, gadi @ §a
9T, g@d & "gowg 9T IAq § 1 sy qrai
A Y F 71 W) fag A7 § guit 2w
& wigw fafaezy ga-g7 st Ay § 99
&% & g9 # frma s wdfae ¥ agt
F9 I a1 2fqT FY, QT A, T
91 FAIT AF &1 JAGY fady &
e § 37 A § an@Ig £ gy ?
# zq fqer &1 quAT FW §C FFA
argat § & afx 59 sxF e # Aag am
g @ 3§ = fusges seed & wifas
M qrarfas ¥ F1 AF Far TfEw )
dfama & faniag % @qg qrar agg ¥
g1 a1 f& g fosgse #weq 3 fav
Ha9 qg 919 ¥ feagmT ) q8@a )
T 2§ W N A7 3F 9, A
dfgurd @i 17 F 2@ @A ax fasges
Fieeq & fay NAfzaq f@Iaq @7 a1
. 9®q 9 qgdl | afFF 39 ¥ Av7q @S
E, 7y gdY 914 8 A% arfge g fE ey
& qiig gl & a1z WM 709, zfega &
agxfa, yfuda, va 13 fada qar oF
gag sfsard @ 7@ @ @ s9fsa z@
3 ¥ & qui awrg 39 & wifeas § fye-
gee ez &1 whafafaes daq 177
qIET R |

3 IFIT F 7 AT A7 qHI9AI
FY arg #27 £, afra frafg ag § fF a3
g wifaarz Mz ay eggesr § swer
YWl 8 | 94 AgH AW JIW AT OF qaqg
gl eEAF O §F0 AT HFI & v @
¥ guraarg 8 w1 g&ar 2 ? T waE
gE & 327 ;my # {7 g9 3w 4 anwa
otz wifafads agr . garar a3 £, afsq
gadmd Efe g ardg el A0
g dfedz, grgiifsde srgw
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fafezz ar ftq fafaeet A8 a7 qar &)
AT FITW T 2 & sarcT rfgogar g
¥ #faaz ¥ gl w1 shafafees oo
aff & adr af, #fre ¥ AFmy W
fafwes P snfaarz & s g fay
S §

off T Jaw arzx (FrUEAY) o AE-
A7 qzem # fasrag 2 frefadt N
FE A 9T A farmar g1 § 37 A
IAFQ & fa; q@Er wizan g o
efesm #Y gam w0y w7 Gfdz aar fRar
aar g

=t UW TTW : @ W § S airfa-
g0 QAT @ TEY §, 97 gAISET w1
g FLTE g oM as guIaAIE g
1 F1E fawizara 5@ 2g ¥ dar adf g
it sy rgteaa st fm &
3 ¥ gASA 14T A3y ¥ 4 @wrAaig
aq Araar, 99 fasges wrezm & N
e gFAfas s a1 334 frar
AT | AT qF 3T A svrc wifaw faw-
HaT & g @, ag A% gArAA1g A5
JAT ) 1T AR oqrary ¢oarg
FAT I F1 frsges Foeew ¥ dar
#1% wifgd mad aF faar o g 71
TAAT AT QEAT qA1AT 1 AR |

g %1 ag frad'wa sedigasn faar
AT G R 1 A3 AV OF ATE @ gFF B ar
@& AR FHA AT 2 a1 A EGall
FIFIT. 59 3@ § g7 AW F aweafas
3BT AT Teqnm Y arg 2 AG |raa
1 AITEA N A AgT mw L qr
Fiedizgwd 4 & 0 oA F w7 a0
At A grAifas Wagdz sy aww
FIM 30T AN Wad Fraufafads 1
@ ¥T o AW & wmigx fagaTr 1)
@ FT % ZA A1 i3aw grEq gqv w@rd,
qfF mrirar ga fagg 41 asa @t g
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9 1 fozges @weza AN WAz fag
etz & 1 7@ 2, 3A%) R@d gu A 99
qm a% az foadyd @A ol 1o
qIFR zg F f4¥ qare d 7 adi

g 3w ¥ garfaar N wrfaEar &
qIHIT 9T A5 Sl 3| 937 9T a9
FArl FY aY grw gaifagi 3ard ardy
g, a8 g AT AT ggF I Qi §,
Ffe g feeY © gfeaal & w@d & fa
37 22, 25 WA & cAAre fzedt ¥ qeg
fa g fer @y §, 8 fr gz y amia §
@ W sfee #1 A8 A L aFwaAr
srar &t afz aifare & faae=u @
THIT 37 ¥ gA9d7 @ ar ag feoEan
g4 @i & A0, afes 4591 @il & fae
TEAT qEAT 1 ZW Ay =9 A7g F feIAgTA
A aff sgd ¥ fHa ag gw 9 Q9T
AW I FEmegaA A 5 gAR
draa w. swiAfAE wEFET FY IFAT
frar a1, arfF g9 7z @ 5 20 afaT
g %, 7w gadi ¥ avrav § 1 wfFET AT
I F oF F@ argAy w Arefal s
90 Frgdt @1 F1T W7 95 Hradr T
# 37 Y M Arad fuF @ ghaan
s mfaws oy amifas fawm 73 @
gxar § ? gadr A Yfad fsaT aqge
T ) Fig & JA fAgY IAF IFIA
gvr mfaw fagaar gr & gar ammifas
fasrg &Y 9%

sy o fag (QzAs) o fegd
TqFT qrgd, us gar 3 @ F A &
fegar eftwt F gt grurwa & faT oF
gaar mAa faa fegens 5 fau gr3a &
gy mrar 2 g fAn & wa E5Y R
JITFAR 3T E |

7z UF g7 ¥ 9T AATE T HA
AN 2 =7 aifg @Al F AT FIF 57
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QeI mAWIaA wox weiv 3 fr
BIIg 17 FAT HEH A-FAN FY
7197 ¥ g 1@ &, 9% 9rg 9z ¥ fAu
g Ag &) @@ B} O gaw g,
WA T AF TG, AW QY 7 A g4
TE FT a@ATET A 6§ g Ag
AT, TR g7 qAwar § s 20
AR A DA @r ar wiedzgET 3
aga mifzfrer 334 & f 20 gre & a8
figea g @ @z 3 d93¢ sifit
&1, ZFeaT wrgdl w1 Al gER grfza
ATEdl F1 ag qdf gan A1 oF awg @ gw
T FFGATE NAH F ge¥ w17 A
TR § N E a19% q1giq Faar TgAr
g & 2d & ¥ ag qu gy =ifgg Fzar
BL I 19 & a1z Qar #3F @ a1 9 @9
1 T0G, IDIMA e fraggas =t
FET WATF WY 9T Y39 11 NN
8H 96T AN g aFY

A X TF A Fad gy 7% Tvgar §
f& agar 17 7z fear wia i wify qiq
N @ a1 qr7 2w 3wy arg feeg &
A argEd fawafal ¥ a1, e wrg
#ea 7 F21 fF wimw @ axdz § afeq
ag 95 9@z A WIF §, A7 AR F oy
& oY A a3z w1 fr w07 ag wify qua
F gar @7 A AN A A zfeqy 2
a9 # gear, wat fawar ge e §,

 ® o fawd (frar) ;g
A1 At g7 Y A & fr wot wea qwar
arfa #Y 78 & awy I & 931 ;rar
AEY @1 AFY AY @A qEIm A D sy
7ed g 7

N Al fag © sarae agey, g
ar e N efraT N [N F G
zré D2 ¥ NE wfezm qv wrd Fr
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wfqa Agz & fF ooz 1§ ag A H

w19 qifea 7gf F3 Y gw a1 FI 7

N wg B FEAT AGAT § A8 98
s oF ar aify afg @ At =fge
wifa qig @ed DT ¥ &7 7 F:9 grnifas
R oz oYz faardt at o 3q+1 faggias
frar T8 T A JrAaT

gadY ar7 . Fzfafad agr agr g4
U far 17 | 39 I F9 Y 7 A
arg @17 Y AT AT qT IF FT A
F2 | a9 Ty FrA-¥ad fes gaar
ST 1 WS g AT ARG A & 5T A
¥ fa fer g qr @ @A gER
guis &1 18-20 gde wrT oY gfewd
ATEAY ¥ €9 H L, 97 q@S &1 397 Y &
5 &7 S 8 {F wrw ga ad gu f
zg?, g3aardl AT 9T Y i TgAnE
W@ T A A @ 2 af g amfas
@R 9T T #1 v ET 2T & fA0 gATq
afl #ga1 ¢ {7 wacHfaqdr 1 ~ra-a9as
FTaT A1F AT /1T &id Y FAT A F
f.X 57 & an W@ 917 | T fgeew oy
fasge narfaz frar Sim oY ad dar
Ay tead amt 2 i § ag Aed &1
gear faady @Al fAadr ge #33 afF s
gA1aF A0 L GrouAeHlo YA FT &
g wa 39% fiqin @ 7z arq fasa s
# q 1T g 54 faa Y sz wear § Ak
@t iR ifzoem & faY oo @rzT @
FIAMAT 2 7137 F AOT QXU IAGT 7 1
T3 TF QAT H9 & 1 AT AAS grAg H
zak wI3feT w179 3 3@ N9 w1 wia-
v feac ar, gaw fGuad az ag aré
@ w7 79 ar7 20 fogs ant X fao agr
R A AT g US o @A FF AR
srgg @i &1 frar @ & ma g
P E) FopAr WP F T WA ¥ aw wIT
g9 43 &0 41 g4 Fiard) FIX WA For
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¥ or gz fageod g @ Fal ¥
gAY fasrag fee gy fasras @ fe
gAY Az qT M armfas ate ax g3
& figdqa AN q@FR T F@AT1 A
Izt | ggwT WO B F ¥F Nl AT
Q9T § WY Tq FY FTAT GT | AT
# @ =gar ¢ fradt 9l oz g2 @
g 3g @R AT =rfgg | # AY 34
mfagi @ § A i o1% ave 717
e afgg & femady §1 F agar g
g% faad s A2 df gy Dz W &
afgmt ¥ far sim @ IJAF §URe
wAFE AT fFAWA Y F®F &t AGY
W s7 gt & ag § g fag N
g fearaa w30 §

~ *SHRI R. S. ARUMUGHAM (Tenkasi):
Mr. Deputy speaker, Sir, it is enshrined in
our Constitution that untouchability is
abolished and its practice in any form is
forbidden. Has it been abolished in our
country ? Even now the pecple belonging to
the Scheduled Castes are forbidden from
taking water from a common well. In how
many villages, do you see that the caste
Hindus and the Harijans take water from
the public and common wells ? The Scheduled
Castes cannot take the dead bodies of their
kith and kin to the cremation grounds
through the roads of caste Hindu localities.
Neither can they take the marriage proces-
sions of their sons and daughters through
areas inhabited by caste Hindus., If you
want to know the extent to which untoucah-
bility is practised in our country you must
go through the Ilaya Perumal Committee
Report from pages 15 to 32. It makesa
heart-rending 1eading. This cvil of untoucha
bility is being perpetuated in all its pristine
purity throughout the country. In Andhra
Pradesh a small Harijan boy was tied to a
pole and burnt alive. In Madhya Pradesh
many Scheduled caste people were flayed to
death. In Kilavenmani village in Tamilnadu,
43 people belonging to Scheduled Castes
were herded together in a small room and
burit alive. When we see such gruesome
incidents, our blood boils in rage.

Have we advanced in the field of educa-

*The original speech was delivered in Tamil,
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tion ? No. The Government sre always ready
with figures to say that twenty lakh rupees
worth of scholarships or fifty lakh rupees
worth of scholarships have been given this
year and that year. They have statistics to
substantiate everything in this world. In the
total population of the country the percen-
tage of literacy is 24%. The literacy
percentage among the Scheduled Castes is 10
per cent only. Is this the progress that we
have made in education ? The share of
Scheduled Castes in the students being sent
abroad for higher education in foreign
countries is not even ! per cent. In the
total population of the country, which is
43 crores now, the Scheduled Castes account
for 15 per cent and the Scheduled Tribes 7
per cent, Have you provided them jobs in
services in proportion to their population ?
In Class IT Services, their share is 8.75 pet
cent ; in Class I1, it is 3.75 per cent and in
Class 1 it is 1.75 per cent. Is this the prog-
ress which the .Government has cnabled
Scheduled Castes to achieve ? When Pandit
Jawahar Lal Nehru was the Prime Minister,
Shri Sivashamugham Pillai, the popular
Harijan leader of Tamilnadu was appointed
a Member of the Union Public Service
Commission. In the regime of his daughter,
our present lady Prime Minister, has anyone
from the Scheduled Castes been appointed
a Member of the Union Public Service
Commission ? For the past 22 years the
country has been administered by father and
daughter : our present Prime Minister was
also Foreign Minister for some time. How
many Ambassadors, High Commissioners
and Chielf Commissioners have been appoint-
ed from the Scheduled Castes ? None has
been appointed to these high positions so
far. How many Governors have been
appointed from the Scheduled Castes ? There
are so many public untertakings in our
country. Has «ny ome from the Scheduled
castes been appointed as Chairman ? Do
they think that there 1s no learned and
educated mon in the Scheduled Castes for
such appointments ? Shri Sivashamugham
Pillai is an M. A. He was the Speaker of
Tamil Nadu Legislative Ascembly and
he was also a Member of the U.P.S. C.
Could he not be chosen for anyone of these
posts ? Is there any judge in the surreme
court or High Court from the Scheduled
Castes ? None has been found fit for adorn-
ing Bonch. My hon. friend Shri Bhandare,
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sitting over there is a great legal luminary.
Could he not be chosen as a judge ? For
two decades now we have been hearing that
the Government are doing this and that for
the upliftment of the Scheduled Castes. The
present ruling par.y has not done anything
in this regard. The party in opposition,
which is now nick-named as Syndicate did
they prevant those in office from doing any
good to these people ? Did the vociferous
Members of other opposition paities prevent
them from doing anything ? Who stood in
their way ? In 1949, the pational income of
our country was 8600 crores of rupees. Today
it has gone up to 24000 crores of rupees.
According to the revised estimates of the
Governmert, it is claimed that the national
income now is 30,000 crores of rupees. The
people belonging to the Scheduled Castes
have not made any progress, whatsoever,
with all these tall claims. Their economic
status continues to be what jt was in pre-
independence days. Don’t they have a share
in the welfare programmes of the country ?
Has any endeavour been made to raise
their standard of living during the past
twent;-two years ? Crores and crores of
rupees have been spent in the name of three
Five-year Plans. I would like to know what
is the share of the Scheduled Castes. I was
going through the Report of the Industrial
Policy Enquiry Committee [ saw references
to many industrial houses—20 here and 53
there and so on and there are many indus-
trial units under each one of them. Is there
one Harijan Managing Directer in anyone
of these industrial units ? You see every-
where factories in our country. They need
not be the owners of factories. If there are
10 Directors on the Board of Management
of a factory at least one of them can be
from the scheduled caste. All of us know
that import and export licences are given to
many entrepreneurs. In this, could not
some percentage be earmarked for the
members of scheduled castes ? There is no
desire on the part of Government to help
these people They should feel ashamed to
see that an integral part of Indian society
is in such a backward condition. 1 am
counstrained to say that the Government want
that the people of scheduled castes should
continue to remain untouchables, illiterates,
poverty-stricken and depressed and lead their
lives as ‘Thoths’ ‘Cosbes’ and ‘bhangis’.
Recently, when a legislation was being



267 Constitution
[Shri R. S. Arumugham]
eracted, I wrote to our Prime Minister and
the Minister of Transport that some conces-
sions should be extended to the scheduled
castes. | got a prompt reply from Shri
Raghuramaiah stating as to where will they
find Rs. 75,000 to start that industry, as if
all the other entrepreneurs are engaged in
industries with their own money. There are
so many financial institutions which advance
money to these industrialists. Could they
not advance money to the members of
scheduled castes also ? It is not that there
are no technically qualified people to run
industries in the scheduled castes. . But there
is no will on the part of our Government to
help these people.

We are 114 Members in this House.
How many Scheduled Caste Ministers are
there in the Council of Ministers ? Will the
Council of Ministers come to any disrepute
if two Members belonging to the Scheduled
Castes are made Cabinet Ministers ? In
Tamil Nadu, Shri Kakkan belonging to the
Scheduled Caste was the Home Minister. and
there were two Cabinet Ministers belonging
to the Scheduled Castes in the Ministry
there. When the Congress Party was a
united political organisation ruling the
country. Shri Sanjivayya was the President
of A. 1. C. C. Now, Shri Jagjivan Ram, who
is the only Cabinet Minister, is going to
become the President of the Congress Party
which has been spilt into two. We have
become pawns in the political game of chess.
In the Rajya Sabha there are only ten
Members belonging to the Scheduled Castes,
whereas their number should be sixty in
proportion to their population. How long
can you keep the people bclonging to the
Scheduled Castes in the dark about these
realities ?

1 have proposed an amendment that till
the people of Scheduled Castes and Scheduled
Tribes reach a level, economically, socially.
politically and educationally comparable to
other communities in the country, reservation
should be there so that their interests could
be safeguarded at least partially. I request
the House and the Government to accept my
admendment unanimously. With these few
words, I conclude my speech.

i wmAE e (faeAiR) 0 9ar-
t7e1 AEEG, § HIOFY geAAIF AT qUFAT
j—med g w8 fadas o Awd W
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gagy fear aur azdr F149 gigag
A Fa § 91 10 7 41 fradwa
#9 F faz z@ fas &1 3z ;i
& "9 A9 §F sTAT A9 A w0,
afsr sAT wer fa¥zd FEar &
fags T et & & gzi 97 7Y A g,
qR TH 7797 T @ A€ T 77 §,
zafad a7 v affam gy dw w1
feg @r4

gAl A A" g ay 327 Fwd §
f& 2aR farg wd 5 anea g9 w0 93
& & 07 9 qgar-ga #1 da1 F17 ary §,
FA-ATT TG FW A7 2 @F 1952
# g afgwia a7t w1 g gEm DES
ggm fea war a1 gg 73g 85 ow
Serga fRar ar 5 aq7 g gEod
F & FeNgifaFIT gHI7 Favg Wiew
frar 2 9a% el #qr & f5 afz 93
a7 #1 aafsd 3z ng T 9 ITFY SYw
F1E  3A%F aT afg 7z gAA A FA A
M fegar #T @At g g9m oF
azeq #t A=A @At gwr ARy A Y
ww sy afiaz ¥ TFFv 4, gEta AN
g FY FAs fwar 91 AT w7 o4y fF
g %3 31 #F TAF INFET FIT F7
faar M =1 afe Fefag st g a1
Arq zFAYET 3§, A a1 e R
A T AN wul, i § o
SHTT qTT HFT HIAT AT |

zafad & 7z sgar Tz g f& oy
Wegme g met § ot fwer 2 5 o
N TF@ WA AT, TAF) g ¥ 6w
1A, 97 9% T4 IFHIT ¥ 97 qEen oF
dgiys qA BWIT, oG aF 37 g% qren)
g7 gRT & AN &Y aff fawrer
SIZA AT T FIH AL FAAT 1 TF AE
al en #gd 3 fr wmarm T & frad) &
¥ @, afFT gEd avw g wed §—
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9 grqF 7 aq frar @ ag gz a1,
gafas ug § 3qF A1 e fgar—9q
% 39 gEIT Y 9T fAqd NS gw
qqq g7 meat § § g frwrad, @ 10
@t & aqr 1000 & aF QI 99
LICAR: CIEE Cidkil

THt FEgey ¥, 3qreger wPiew, fagy
T U & ng IegmA agi 9T arar ar
fagi 43 ggrar f6 gd oY § gw
gF1z &1 faa@ g &, 91 wqey wysy
# 90T &Y wigar de1 241 & g
a1 F74 1Y &, 3AF wrgaa e far
g zaF f9Y oF wafy Nfgg 1 @z,
afga g& 7ar ad A g F1oaaAv
gar | w1 & Jur A free A 93t i,
Ffe gadt a1 fradee <7 & @1 gR
o7 gag faar @1 A o F19 ™ @mg
8 &, # =rgar g 5 swwr Aifcaasn
ferar stra 1 Au e § fdga 2 fr e
g% i wEal ¥ grga-afeada agh g,
IAF A zg-IUT A vy fa&r gg f
gas; A9 fAw@r I, @ TF w719
agh gror ) & o@ o1 ar7 w8 g frawd
ot tifesma agegfa &, 999 @ 4@
agdl %, Afwa aw ¥ ageyfy O a3
AwF g§, 3% 7g A9 faera? A af &
T 7zi ax faemae F 1€ 2 f& gaz
Fgu 1 wig qgmo # faard a fag 6
D7 a5 g Wh—F4 qhw a7 §
Jarsge wAzg H M I AT E & g,
fes X6 a1 F1 HY G WA AT
2! TH g7 Asyr FH &G §PU A
S, 38 M@y WA & &y dore ad
& afed ow gy R FH TEF gE T
s, ag fe< 9 FEW Tgar £ 1 ag KA
wola A1d &1 SUEE AFEAA SN F
sgag gafez” @ wisy frar @, gad

fagr g-—-gauAT WI@  VFIA—a!
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Fifa & O [k o @Y, WY AdIW
dar gar zafag saF1 A AT safre
@ wrar @ 1 #a1 15 qfex agt 9 2
S Tq 1T F AT FT GF | 3G GFI
At F 5T 9 e § fAFTeE &
fax g 1 fadas «rar wifga...

garsag wilzw, @7 HA  qATLY,
% qrad Hfax...

MR. DEPUTY-SPEAKER : The voting
will take place at 4.45. Therc are two more
members to speak. 1 have given you more
time than 1 have given others. Even so, I
would request you to kindly conclude so that
we can keep upto the time.

st YA met - & gg SgAr
Trgar 9t 5 fqad ) madAdz ¥ s9Q
gudag- §gedy ft w9 @ A
FEAT 491 A1 @1 § fF IAW g1 ) A
gfs A g7 amEaradiam
qga § AT FgY & 7 2 a7r & A
¢ fF gmg w1 N N @ ¥
IR F T FTT F FRATA G TGN
fFar 2 o< 721 @7 9 1T AT WY
ag IF W2 R AuFgragfF
St FYT E ST 9 geN & wwa fear
sy afz 1 9 fE F qe gog@
ar NgAg aW@ @ IW A T ax
gaigd Far 5T 3% faar S 9% I9F
faw F1E eaf Fg 7 F@ar @y afz
TFTT 30 A1 F AL FT gHAY & A 79
3w & garga faz adl asdt ¢

sit Tl uw (FFaRgR) : & qAd
gaag § Sfe g7 F 3were §, q@Ar
sigarg fwam 3 &0 a9 & fawrs
gmad <A  fau §arT gq &, sm &4
g @ Afedl # T w9 F fag
graT az fFar g ?

of T et @Y & ag sgar
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C [ sy )
agar # f& us o gwd) @ w9 faar
Y | FE AEIIT TAT T FE@ 8,
deges w1z ¥ A Fim fEd a A
Fgr 2 A gmer wrF A A free
fear sy ) . (sywea) ., gfvaw ofews
afem gt ¥ gAY qIYEE FER F
A F g NfeT F@F AQ A RY
af 7 gar qaqd ity guF @
F2rgT e B §F 6 A aF fawr 9@y
F WA SR Hrew) F) qufd ag=n
—faa% wreaeg 27 nade wifead #
Al 9T oF qie g w v e
ar | ... (s;aMA)... &Y A FF FT AS-
Az ag 2 % 39 9w F N we)
oFa% g1 37 9T ged Ygae faar s
afza ., (smaum). ..

# qedr Srzar § 5 97 g9 Fay 0
w4Y & f it ma feda sy 9@ §)
Frgm g oy mw A Fodww &
A #L AT @z F g A
ad 2. @ wgsy & afe qrg W &
Figt adr Afge @ feadas A g
FETT G A G

MR. DEPUTY-SPEAKER : You may
kindly co-operate and conclude.  You have
many good suggestions. But unfortunately
" there is no time. If you kindly put all
these on paper and give to the Minister, I
am sure, the Minisier will take action. I

have got to call other Members also. So,
please conclude now.

Y TmITeE mEE & sen S8
aiFa g ghge ¢ 5o e
7df @l &1 & 7 AT FRA g faay
qgqid TEAT E 9T qF T AW AT RN
g3 & F3%, mod a7 &1 srafkas g
w30 a® a® gugd faerar Ay S
gFal § | FEE A CF Qg WA aar
5| miga @Y 9:® B N A guE . 9T

gary meACw afad agY g1, gea
& gn T Wikdl 1 geT g g, T
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A% =9 ¥W F w7 ¥ gAgda F Fg N
faerar agf @r gFar 2 zafar & w@od
fadga sxar =zar g f& agmedt S
amwa frar gim M7 gfraa ofss
gfaq FHad F AEATT T4 A g2 fear
1y 5 Fg41 317 faqdaq ®y qu g
fear i 378 a9 %% fF swe ¥ garu
feodaa avr ag #38 § @ 33 Aty
it AL QM) aw Tl gH FgAT An)

st gzt ®@ar (FETE ATENgE) o
MAANT IN16087 HEIZT, Tg WeAd QT FF
arg ¢ fE gTerT a7 g g aren §
aagi=a ifs, sagfag samfr & fag
T TEl F7 91 A7 sEifg awg diFv
ag fadq gga & amaF T 2 fagw 20-
22 @il ® AT 7 %97 IAwifga ®
@ fawar 0 gIFIT @z g Fgdl
W § 5 zw wgfas sifs s wgafas
samfad # fav az sT @ 2 az %
) fEF ag Faw el #@€E)
AW 7 79 Zr39 A4+ ) Gifag 31 w79
azi & F&T6T 13T NiEl g6 q15T oWl
S9Ft g1 @vm fr gafaaas sar @
a9 Y §g glaurd 4 & ag @g 9w
&t difng &, afal & A1 aF f&a #1918
wraai a5 agar & 1 aiat ¥ wggfas wife
o\ g3gfaa a7 sufaal € st 297 2
IE ) sAE # aFT dfawma § ag
fa®e gfus 7 fear agr 91 1 & wsenq
®I I2ZXW @~ T A1gAT ¢ agi 9T Al
¥ gy 1 § mw A% 93 gwea 2 faw-
T gfedw At & | 9% qAET Fg qg
arar § B wagfas efa @k wagfes
s snfaal & faq 9@T gae § @D
afsa & smowr qqiAr Srgar g, na faat
qFE A F faq wA 7 qiw | A q@T
w3gfaa sifs iz aggha ssafa &
Al ¥ ggy Y, 9y wQT o ) Wk
R ¥ 09 o gW1 W oF gfaw
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fagras 7 7z 1 @er 5 8 gAY Aiag
2% g7 w@T A1 @z & AT A g
Afew argre £7 A8 FTAH 1 F 157007
g fr sfdq oz FY wrp@m wfET TS-
A AET & VX A F1R JAT A
FIH AT & AE GG I A F g
& af | zafen yor fadeq 2 f ofal #
37 fraiAl £ NfE aggiaa afa i
asqqfag w7 mify ¥ & fadw ghod
gard ) g wrw et § 99 fag
QAT F qrA A sgEEd FE P I G
ArAFTHAT 2 . a9 ad 23 A1@ &qAT A=
e & g qrage o & gz otE
§ N F g aY sgawEay 3 & faq
F+z aw1T g fzav mor afes 3gsr M
q% T AZY ¢ AUATATA FIFIT ATAT AT
5 Y 0% &9C FY AT & | II W
eI ST 8 Fay § e gak A
%y Ffcg @1 I a6 7 F IATE
fir gmit ara dar af 2 o7 W FHT
qEIT ¥ ey § o oz Fe P @A R
fif 4g UST ATHI FT AIAAT &, TG FM,
ga F@ A FTFA T mifgT 3 |
wgt w14 ? aur WERAE FIF TIA WIH
ayeq FF 7 ar fagiz s a d, 4v
gaara F3, w9 2 4@t FT Ry
Fz ¥ A 5z frgr At & 5 ST qTEIT
FIA DT Tq TSI FWFR ¥ Fgr F@AT
g @ a3z sgN d fegartam gar A
g anad AW g & @ q@ ®H
1 #17 w3a7 ! Avw 5§ Anfy

15.58 hrs.
[Shri Vasedevan Nair in the Chai” |

oo ogerai v eg acA g

Wiy aarn rgar § f fow ag & ag
siga a1 gan & 5 wagfas wify WX
wagfaa a7 wifa & @il %1 JHT F
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8= wifg & Ma &tz 4 v dfeT
# A19FY weasd ®1 § FEUN IFC A97
aFar g % zfraal ov qqig o7 H7 T2
srar 2 % gq 997 gan 2 @ 27 9y
qATedt exez faagrar @91 & 6 a=dY
q ag wNF zaR w faor @A@Y, ag
S e wifq & AT A7 §

# 1-1-67 % wrqgfag snfa 9 94
aifs wdvora 1 fad § gaan wmgar @
fags gFrdt @Al & 913 & w31 Ta4r
2 fragn gt F 7465 mafugt #
sggfas miftn sifa & %3 32
e ¥, W aggfam wifa
FA Y g AG § ITAT FaA ] @R
SRt o A Wy 20 ofeqw gaew W
Y g F17A1F § FAF weaT 0 -
dua qu A8 grm a1 fe7 9T sy Wy
Fa1 $T A% § 7 A199 oY FHF F1 ALV
F7o frar & & 73 A agar g 5
g% #t sfga ¥ fazgee Fez ok
fagges oreedt 71 ey fufess =v @
au w3 AT Far 397 ;ifas feafy
g & fan g7 AT a1 gEY WA
F9 & fq =y 3 7 WORY ArEAET
fau gu uw qrF & war | AfFT @ qw
#IT IAFT FRTAAT AL & 79 IF TG W
AF e 4gF g afeasw & A @
agufaa srfy six aqufas sw-ofs &
Al ET AT QU FIA FT FAT § WA
e § feaY gifeet 7 afads & g
agl faar @ Mz QU AEgH FT G
fear @t 3@ wfpar ¥ fowrs o
Frdard) agt F 11 & AW agar §
f& g sty a3 fag oz § 6 oA
wifraz

16.00 brs.

g4 wfagl § @nil w afads &
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Degar v& gy N 73T, ITFY g N ?
=@l 9FI1T GIHIT S HT AWM ;Y FEd
qefgz 3t & aur ag g7 wifaal &
3 fan i g @A F fao dmz 2 ° il
awe & & straar =rgan g & s fam rfe
AT sgafas a7 aift & @ S A
Faaa t M § afF 9T
& wama ws Agl gd @ Ay Iam
o gfag maf gara § gur ¢ 4g W9
IR fzard A oy7ear &34 | za@F wha-
feaq g maw 9gr & FF e oA a.né
gwg ¥ o'ANafagt 9T ®E U@ T3AF
Fary :r‘r Fqr qIEIT IF F7 &1 faar
3 wq & fagy a¥x ¥ F@ T AR
qq mat § g wfa F At F fae
ad sy 7 FE stk SR Ay N @ A
fam sa, afes mifzaifadl 7 3@ gfrew
sifgai ¥ At 97 @ Ak @ fead g
fagw feafq gu | 97 aF &R [l
78 sy a7aF £3FH A7 A A g

g g i & 10 @9 &
fad @1 ST 721 & Tad gd Ay Y g,
g &% ¥ wew @ gA1T 43 § gfaa
w2 afsd = T gt SY gfama
S § ez FA Y w7 qE A g f&
qeaq & @ gfaerd gfea s st
arfa & @il &1 fod arfe % ag @
w7 o = w7 AfFa gREtg @
fe ot g ot aw @ & &1 & i
A @ AT @ glaard fr S 1 gH
X1 Tizd @ A=y =g fasn AT T
gug agr N w0 FIH w1 g Fed
§ fx shig qEHT 7g ™ WA
we # f mva7 Ad ¥ ? afew
gfama F< @1 § | W9 IAN A€ gfa-
arF st <3 § o1 f gy A afed
sofqo ydy wiw & f& w7 10 qiel ¥
fagsa w9 ¥ SAF & gfawnd wra o
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FZ OF F gFIIT £ 1 Wq AfF A ATE
3@ 7 fF faedY &1 quw wgi for qas
FT R § ) w9 3G fr o § mifeaEy
feg avg & @ & A9, q@ vy AR
FAF Qi ogAn *F fau %98 9% 9@ §
zafad ga 9% 7 sifgay & ¥ ¥ f&Y
miEt § FHT A 2@ a7 aF W T
g FT gFH |

SHRI SONAVANE (Pandharpur) : 1
rise to support the Bill and compliment the
Government for introducing a legislation
extending the period of reservation for the
Scheduled Castes and the Scheduled Tribes
and for securing the support of the opposition
parties to it. I also congratulate the opposi-
tion parties for lending their support.

Twenty long years have rolled by and
the Scheduled Castes and the Seheduled
Tribes have not come to the level of the
other communities and hence it is necessary
to extend the reservation. My hon. friend
Shri Masani said that we should do without
these crutches and stand on our own feet.
1t is easy for him to say all this because his
party has a lot of money and his commu-
nity also has a lot of money. If we were
endowed with all these social and economic
advantageous we would never have cared for
these reservations. I may tell the House that
we are not very happy with these reser-
vations. We do not want these reservations.
In fact, po self-respecting man would like to
have reservation, but it is because of the
conditions in our country that everybody
sympathises with these communities and
justifies the extension of reservation. There-
fore, we do not want these reservations and
the sooner it is ended the better 2nd we will
be happy, but let their conditions be im-
proved to a satisfactory level. We have not
even come to the level of the other sections
who are also equally poor and economically
backward. Even that stage has not been
reached. [Even with reservations our condi-
tion is this. What would happen in the
absence of reservation ? We here at least
go on crying, complaining to the Govern-
ment, writing to the officials, using our good
offices, and still things are like this, In the
absence of reservation what will bappen ?
Unless a child is given a helping hand by its
parent, he cannot learn walk. So, I think
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Shri Masani really has not understood the
situation. He has not worked among the
Scheduled Castes and Scheduled Tribes and
therefore, he does not know anything about
the mattar.

Now, my good friend, Shri Atal Bihari
Vajpayee—I like him very much and he is a
good man and a very affable man with good
oratorv,—gave his presidential address in
Bombay. In his presidential speech in Bom-
bay, I was very happy that he said that he
and his party would take upon themselves
to eradicate untouchability and 1 was very
happy to read his speech delivered from a
Bombay platform. But today I am very
sorry to say that nothing has happened. He
has not taken any steps to implement his
presidential address which was good enough
to be proclaimed in Bombay.

st oY @5z Mas (avdng)  faeet

wzfafaedss & aiss awy AfEh

Y G g e (GIIRIAR) ¢
faselt efafredaa, st qa89 1 2, agt
& grws FF ey w7 )

SHRI SONAVANE : [ shall be very
happy and 1 shall congratulate the Jan
Sangh if they launch upon this scheme and
assure to the world that they stand for this.
(Interruption.) 1t is said that the produc-
tion should be distributed and the wealth
should be distributed. It is a familiar thing
for the Swatantra Party, but who produces
this wealth ? It is the poor people ; it is
the Seheduled Castes and Scheduled Tribes
who produce the wealth. But at the time of
distribution, they are neglected. Exploitation
is there. Therefore, I would say that this
reservation should be there and with the
help of reservation. we will be able to im-
prove our lot and develop our lot. At the
same time, the Government should take
speedy and rapid measures to help these
communities and have an all-round develop-
ment in the social, economic and educational
matters.

So many points were made by my friends,
and the Government will be well aware that
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Tribes. You will find that equal opportunity
is not available. If equal opportunity is
given to our people. I think they will shine
in every sphere  This question of giving
equal opportunity as enumerated in our
Constitution is lacking, and 1 hope the
Government will take quick steps to remedy
this situation.

I appeal to the nation and to all the
communities and to all thc parties in the
country that they should also launch upon
schemes to eradicate untouchability, We
should not depend upon the Government
alone to see that these schemes are imple-
mented by the leaders of parties and leaders
of public opinion in the country. It is not
Government alone which can do it. We can
pressurise the Government to put forward
schemes, but it is up to the leaders of public
opinion, leaders of various .communities and
parties and the officials to implement them.
Unless the wholehearted cooperation comes
from all the communities and parties, I do
not think this gigantic problem will be
solved.  Therefore, unless these poorer sec-
tions of the community are brought forward,
no nation will prosper, no country will be-
come self-sufficient and no social integration
will take place.

With these words, I appeal to the people
that the interest of India lies in the develop-
ment of the poor, the uplift of the poor
communities. To this end in view, all the
leaders and all the parties will have to
strive.

**SHRI G. KUCHELAR (Vellore) :
Mr. Chairman, Sir, Members like me have
been given an opportunity to Speak in their
mother tongue and I would like to convey
my gratitude to the Government through
you.

The issue under discussion is not an
ordinary one and it require the utmost con-
sideration of all of us. The Adi Dravidians,
the Scheduled Castes and Scheduled Tribes
are the original inhabitants of this great
country, and today they are scattered in
different corners of the country. When we
see the Members of the ruling party and the
Ministers of the Government pleading for

they should quiceen the pace of imp
of the Scheduled Castes and Scheduled

the ex of reservation of seats both in

the Parli and in the State Legislatures

**The original speech was delivered in Tamil,
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as if they are seeking alms to be given to
beggars, I feel greatly giieved. Who has
brought themn to this pitable position ? In
the name of religion, castes and communi-
ties, these peoplc have been relegated to the
lowest rucg of our society. When I heard
a Member of the earstwhile ruling party
today sitting in opposition and making a
passionate speech advocating the cause of
the Scheduled Castes, 1 felt that democracy
has taken deep roots in our country. Shri
Arumugham spoke in anger and emotion.

When the reservation for the Scheduled
Castes was made at the initial stages for a
period of ten years, it was felt that their
standard of living will be raised substantially.
But either due to lack of interest on the
part of the Government or due to inadequate
welfare measures takcn by them, this reser-
vation had to be extended for a further
period of ten years. During the past two
decades, has their standard of living gone
up? I regret to say that the answer is in
the pegative ard that is why the Govern-
ment have come forward to extend this
reservation for another ten vears. 1 have to
repeat that there has been no improvement
in the living conditions of these people be-
cause of the attitude of patronage adopted
by the Government. I fegret to say that un-
less this kind of alms-giving attitude towards
the original inhabitants of this country is
put an end to, there can be no material
progress as far as these people are concerned;
they are eager to mingle with the main-
stream of the people of our country. You
may continue to extend the concessions to
these people for another five decades. But
you will pot be heiping them in any way
if you allow the caste system in this country
to thrive, We shout from house-tops that we
should have a custeless society. The Govern-
ment every now and then, proclaim their
secular character. 1 am certain that the
Government will not be able to achieve
anything by simply bringing in amendments
to the existing Act. Unless the Government
bring forward legislation abolishing all the
castes in Hindu society, there can be no
progress. socially, economically and edu-
cationally in regard to Scheduled Castes.
If they are to liveon an equal level with
other sections of the society, the first and
foremost thing required to be done is that
all the castes should be abolished.

The Scheduled Castes acccunt for 16 per
cent in the total population of the country.
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Let the Hon. Minister keep his haad on his
heart and say whether atleast one per cent
of these people has detived any tangible
benefits from the welfare schemes imple-
mented by the Government during these two
decades Whatever concessions have been
extended to them, they are just a drop in
the the occean  We have completely failed
to uplift these people.

1 welcome the present proposition of the
Government to extend the reservation by
another ten years. I would like to take the
opportunity to suggest that this period of
ten years should be divided into two five
year periods of development. The Govern-
ment should formulate welfare schemes for
each five year period for raising the standard
ot living of these people 1 also request
that the Government should allocate more
money in the coming Budget for the
welfare schemes of Scheduled Castes
with an increase of 40%. I would also
reiteratc here thai the Government should
take legal s'eps to abolish caste in our
society and thus live up to their professions
of being a secular Government. If this is
done in all earnestness, the people belonging
to the Scheduled Castes will never seek
any concessions for coming up :0 the level
of other sections of the society in all fields
of life. They are eager to become part and
parcet of the Indian society.

1 request the Government, through you,
to take effective measures to improve the
standard of living of these people. With
these few words, I conclude my speech.

THE MINISTER OF 1AW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : Mr. Chair-
man, Sir...

SHRI KANWAR LAL GUPTA : Speak
in your mother tongue, Malayalam.

SHRI GOVINDA MENON : 1 have to
speak in a language other than Malayalam
because there are many here who want to
understand me and 1 want to make myself
uuderstood. I have to answer mainly two
points which Fave been raised here. The
first is regarding nomination of Anglo-
Indians in the Lok Sabha and in the Legis-
Jative Assemblies, whether that period should
be extended further by ten years. Secondly,
the ‘charge has been that duriog the last
twenty years the Government of India did
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mothing substantial to raise the standard of
living etc. of the Scheduled Castes and
Scheduled Tribes and, therefore, they are
coming again with a request to the House
to extend the period by another ten years.

Let me take the first point, namely, the
representation of Anglo-Indians. T think
the point has not b2en brought to the
notice of the members of this House that
the nomination of Anglo-Indians under
article 331 is only permissive and not
mandatory. [ will draw your attention to
the way in which that article has been drafted.
I do it particularly to draw the attentio : of
the distinguished representatives of the
Anglo Indians in this House that they should
not think that for ever the President would
go on nominating members of the Anglo-
Indian community to Parliament. Article
331 says :

“Notwithstandirg anything in article

81, the President may, if he is of opinion

that the Anglo-Indian community is not

adequately represented in the House of
the Peoplec, nominate not more than
two members of that commuaity to the

House of the people.”

Similar is the provision with respect to
Legislative  Assemblies. Therefore, this
nomination is made when the President finds
that the Anglo-Indian community has not
been represented in Parliament. When can
you say that thc Anglo-Indian community is
not represened ? Shri Anthony and his
colleague are distinguished members of that
community. [ think the spirit of article
331 is that the members of the Avngo-Indian
community should make an attempt to stand
for election from general constituencies and
if on account of their peculiar position in
the country they do not get elected, then
the President will nominate. T would,
therefore. request Shri Anthony that in the
next general elections he and his friends also
should trv as chance in a general consti-
tuency.

SHRI M. V. KRISHNAPPA (Hoskote) :
He should join our Congress.

SHRI GOVINDA MENON : Article
331 is tha:.if they are not properly repre-
sented. nomination may be made. 1t is not
as if we are going to have a permanent
provision of a mandatory character in the
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Constitution under which the President w’ll
go on nominating. As I understand the
article, if in the next general election no
Anglo Indian is contesting any constituency,
it would be legitimate on the part of the
President to say, *! would not nominate
because there has been no attempt to have
a representation ” So, Shri Anthony and
his friends may please take note of the
matter.

This is not a new provision Shri
Vajpayee read out from a book written by
Shri Anthony. I have before me the report
of the Minority Committee of the Consti-
tuent Assembly. There it is said as a
unanimous decision of the Committee that
the Anglo-Indians should get representation.
I will read out that passage :

“The population of the Anglo-Indian
community, excluding the States, is just
over a lakh, that is, ‘04 per cent. Mr.
Anthony, on behalf of the Anglo-
Indians, contended that the census
figures were inaccurate but even admitt-
ing a larger figure than the one given
in the census, this community is micro-
scopic and to deal with it on a strictly
population basis would mean giving it
no representation at all. The represen-
tatives of the Anglo-Indians on the
Committee asked originally that they
should have the following representation
in the Legislatures”—

the figures are given :

“Subsequently they asked that they
should be guaranteed two seats in the
House of the Peoplc and one in each
province in which they have representa-
tion at present, that is, a total of eight
altogether.”

The wise members of the Constituent
Assembly found it proper to concede this
request and I do not think there is anything
improper on the part of Government if it
comes with a proposal now that the provi-
sions of article 331 may be extended for
another period of ten years. 1 bave given
my view of the meaning of article 331.

Regarding the Scheduled Castes and
Scheduled Tribes, it has been stated that the
Government has not done anything during
the last 20 years. If I refer to certain
figures, it is not to contend that the Govern-
ment has done a lot : it is only to make the
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House understand what has been done.
When independence dawned on us and we
bad our Constitution proclaimed, the posi-
tion of the Scheduled Castes and Scheduled
Tribes was indeed much more pitiable
than it was today. For example, in 1948-49
the number of scholarships awarded to
Scheduled Castes was only 647 ; in 1967-68
it was 1,03.129.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Would you kindly say what
was the total revenue received by the Central
Government in 1948-49 and the last revenue
received ? “indly make a comparison.

SHRI GOVINDA MENON : This
interruption is not necessary I said that I
was referring to these figures not to claim
that very much had been done but just to
show what the picture or the situation was.
Surely, the revenue during these 20 years has
not gone up in the proportion of 600 to 1
lakh.

In 1948-49 the number of scholarships
awarded was 647 ; in 1967-68 it was 1,03,129.
There has been some advance. 1 do not
say that enough has been dcne. The
interruption is made on the assumption that
1 am claiming that enough has been done...
(Interruption)

SHRI B. K. DASCHOWDHURY : Not
that ; I may clarify my position.

SHRI GOVINDA MENON : Regarding
the Scheduled Tribes, in 1948-49 the nuinber
of scholarships awarded to Scheduled Tribes
was 84 and in 1967-68 it was 19,830.

SHRI KANWAR LAL GUPTA : What
is the percentage ?

SHRI GOVINDA MENON : Others are
not given scholarships  These are scholar-
ships given to Scheduled Castes and Scheduled
Tribes No question of percentage arises.

These are scholarships given to certain stu-

dents because they are students belonging to
Scheduled Castes and Scheduled Tribes. My
contention is. the criticism that during the
last 20 years nothing has bcen done is, at
best, an exaggeration. I say, from 647 to 1
lakh and from 84 to 19,000 is something. I
do not say, it is very much,
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SHRI KANWAR LAL GUPTA: Itis
only nominal.

SHRI GOVINDA MENON : If it is
nominal, you say so. But you don’t say, it
is nil.

SHRI BUTA SINGH (Rupar):
equal to nothing. (Interruptions)

It is

SHRI SURAJ BHAN (Ambala): In
spite of that, you say, suitable candidates are
not available. Why so ?

SHRI GOVINDA MENON : Now,
education was the matter on which we
placed our hands squarely because, by the
process of education, we would get candi-
dates who will be available for being
appointed to various posts in Government.
Even in that respect, we are not satisfied
that enough has been done. Therefore. a
higb-powered committee with the Home
Minister as its Chairman and myself, the
Minister-in-charge of Social Welfare, as a
Member. has been appointed to review the
position from time to time. We find, in
competitive examinations, students belonging
to Scheduled Castes and Scheduled Tribes
do not come up for one reason or another to
the level of others...(Interruption)

SHRI BUTA SINGH :
fault.

It is not their

SHRI GOVINDA MENON : I do not
say, it is your fault. (Inrerruptions) 1 say,
this is the situation. It is the fault of the
Hindu community which kept back Scheduled
Castes and Scheduled Tribes for thousands
of years. That is what I say. Therefore,
in order to remove the handicaps, what we
are doing now is to have coaching institu-
tions wherein Scheduled Castes and Schedued
Tribes people will be given special tuition.
We have already established two such
institutions and it is our intention to
establish more such institutions.

Regarding giving of land, house sites,
etc., there was some criticism and the
criticism came from many hon Members,
including Dr. Ram Subhag Singh. Now,
when I read certain figures, please do not
misunderstand me that I am reading those
figures to claim that enough has been done,
Let us know what the figures are,
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SHRI YOGENDRA SHARMA :
Nobody says that. The complaint is that
you have not done enough to fulfil the
cxpectations enshrined in the Constitution.
That is the grievance.

SHRI GOVINDA MENON: For
Scheduled Castes people, the land allotment
scheme remained a popular scheme and
between 1950 and 1961, in the course of 11
years, 36 lakh acres had been allotted to
Scheduled Castes people.

Where ?

SHRI BUTA SINGH :

(Interruptions)

AN HON. MEMBER : Only on paper.

SHRI GOVINDA MENON : 36 lakh
acres have been allotted. The question is :
Where ? The land has been allotted in India.
That is all I can say. (Interruption)
Between 1961 to 1965, about 1,50,000 acres
were allotted to about 50,000 people...

SHRI SURAJ BHAN : Where ? On the
moon ! (nterruptions)

SHRI GOVINDA MENON : There is a
saying in Tamil, that it is just like putting
asafoetida in the sea That may be so.
Now, you will say, what has been done is
not cnough. But it is very unfair to put
the question, as to where it has bcen done.
The number of Scheduled Castes people and
the members of the Scheduled Tribes are so
populous that this land allotment itself has
touched only a fringe of the problem. I do
not find Dr. Ram Subhag Singh here. Ina
speech yesterday he said that in the matter
of land allotment not much has been done.
So far as these things are concerned, if there
is anything creditable about it, if it is
creditworthy, he can be a sharer in that
credit because it is only a few days back that
he left us. But, on the other hand, if this
is not good, if this is not enough, if enough
has not been done and the Government
made default, in that also, in fairness, he
must bear a share. That is alll have to
say  {lnterruptions)

SHRI KANWAR LAL GUPTA : Both
of them are culprits—you and he.

SHRI GOVINDA MENON : Now, Sir:
let us think about this problem, The
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question is : why in a period of 20 years it
has not been possible for this Government
to bring the Scheduled Castes and the
Scheduled Tribes to the same level as the
rest of the community.

SHRI KANWAR LAL GUPTA : Itisa
foolish Governme.t.

SHRI GOVINDA MENON : I find in
our Constitution in Article 17 which was
quoted by several friends, it is said that
‘“‘untouchability is abolished and its practice
in any form is forbidden.” But, whatever
be the value of that proclamation in the
Constitution, even after several years we
find that untouchability still continues.
Don’t you remember, Sir, that during the
days of Abraham Lincoln in the United
States he abolished slavery. But even so,
after several decades, last year one of the
leaders (Jnrerruptions) of the Negroes was
murdered because he organized a march to
protest against the conditions of his commu-
nity.  Now, I referred to this for this
purpose. These are not conditions which
can be rectified in a day. So far as the Hindu
community i$ concerned, whatever Mr.
Kanwar Lal Gupta may say, whatever Mr.
Vajp.yee may say, whatever anyone else
may; say the Hindu community in India is
infested with the spirit of caste. It has
been there for the last thousands of years.
(Interruption) Why should anybody in-
terrupt me when I say that caste is the curse
of the Indian community ? Now, we have
to uproot the conception of caste. Keeping
the cause of the Scheduled Castes and
Scheduled Tribes only in our mind is like
watering a tree at its branch, Our attitude
to the Scheduled Castes and Scheduled
Tribes is motivated knowingly or un-
knowingly by our attitude towards caste.
Scratch any one amongst us, scratch the
most progressive amongst us, you will find
his caste. You will ind a Brahmin. You
will find a Kayastha. You will find a Menon.
You will find an Ezhava. You will find
everybody. (Interruptions)

Therefore, we must have a movement
by which caste will disappear from the Hindu
polity because it is well understood that
caste and democracy do not go well together,
They go ill together. There have been, Sir,
from time to time great Maharishis, great
Paramahamsas and great seers who have
revolted against the caste system and tried
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to teach us that we should forget the caste.
There is Swami Dayananda Saraswati.

AN HON. MEMBER : What about
Shankaracharya ?
SHRI GOVINDA MENON : Irrelevant

questions are being put because they do
pot understand what 1 am -tryicg to bring
out. I am saying whoever he be, either
Shankaracharya or anybody else, whoever
supports the caste and opposes the concep-
tion of oneness of humanity descrves
condemnation. I bow in obeisance to the
great mabharishi, Swami Dayanad Saraswathi
who for the first time in India raised the
banner of revolt against caste, Swami
Dayananda Saraswathi proclaimed that
during the vedic period there was no caste
in India.

SHRI C. K. BHATTACHARYYA
(Raiganj) : The hon. Minister may mention
the name of Swami Vivekanand ?

SHRI GOVINDA MENON : Please
wait. Swami Vivekanada came after Swami
Dayanada Saraswathi. That is why I gave
bis name first. Don’t forget that I will
refer to all. Before Dayanada Saratwathi
came the community was caste ridden.
But the Arya Samaj became a separate
caste among the Hindus. That is what
happend. Now, | am reminded of Swami
Vivekananda. Lo g before Vivekananda,
Raja Ram Mohan Roy and Kashava
Chandra Sen after him developed the Brahmo
Samaj a casteless group among the Hindus.
But what was the result ? The Brahmo
Samaj touched only the upper layers of
society in Bengal. Long before Raja Ram
Mohan Roy and Kashav Chandra Sen
Chaitanya wanted a casteless system but he

did not succeed. Swami Vivekananda
wanted it; he did not succeed. Shri
Narayana Gurudev in Kerala preached

against caste. He did not succeed.

AN HON. MEMBER : What about Shri
Ramaswamy Naicker ?

SHRI GOVINDA MENON: 1 am
coming to Shri Ramaswamy Naicker.
From time to time therc have been revolts
in society against caste. And in that
connection, I would like 10 refer to the
$elf-respect movement in Tamilnadu, the
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non-Brabmin movement in Tamiloadu. My
admiration, my regard for these movements
is so deep-rooted that I did this. There
were these marriages under the leadership
of Shri Ramaswamy Naicker and others in
Tamilnadu which were treated as not legal
marriages and these were legalised recently
by the Government of Tamilnadu and the
legislature of Tdmilnadu and I, as Law
Minister gave permission to the Tamilnaau
Government to amend the law. Therefore,
my submission is, what is hindering progress
in ladia, what is obstructing democracy in
India, is the caste system and the problem
of the scheduled castes is part of the
problem of caste in India.

The founding fathers of our Constitution
were too great optimists to think that in a
period of 10 years you could get rid of the
difficulty caused by the caste system. I
think they were too optimistic. It could
not bs done and I shall not be true to my-
self if I think so and tell you that by this
another instalment of 10 years extension the
problem will be solved. It is a herculean
problem. The Augean stables have to be
clensed. What should be done for the
scheduled castes and the scheduled tribes
is firstly, to give them education and to
give them more and more of education.

AN HON MEMBER : What about
land ?

SHRI GOVINDA MENON : I said,
firstly, give them education. We should
give them more and more of education so
that they would be able to compete with
the rest of the community so far as the
provisions are concerned. We should
have more and more of educated people
among the scheduled castes who will be
qualified in law, who would be in a position
to give us a constitution. So education
coms first. Land also comes. They should
be able to till the land ; they should be able
to carry on their profession. It is not true
that even in this 20th century, even after the
enactment of this Constitution of ours, there
have been perpetration of atrocities against
scheduled castes in various parts of the
country ? Can you find fault with Government
for that ? Can you find fault with the
Constitution ? The Constitution said that
untouchability is an offence. It said that
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it is abolished. But even so, caste is
deeprooted in our blood, it is working such
havoc in our country that all the attempts
we make to elevate the backward communi-
ties and Scheduled Castes are not fully
successful.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : At the time of elections, he
forgets that.

SHRI GOVINDA MENON : At the
time of elections, all of us forget. Let him
not speak about me alone.

Therefore, many more years we may
have to continue this. We have now put
it at ten years because the Constituent
Assembly put it at ten years,

Sh:i Masani is too robust an optimist
he should not be so optimistic. Coming as
he does from a small enlightened commuaity
which does not recognise caste and coming
as he does from a city, he does not under-
stand the problem of the Scheduled Castes
and Scheduled Tribes. Most of us belonging
to the Hindu community, coming from the
villages where we find atrocities perpetrated
against the Scheduled Castes, where we find
that the Scheduled Castes have to have
their homes even today outside the boundar-
ies of the village, seeing, these things, I do
not think that the formula he has produced
in one of his amendments, namely, that
the Scheduled Castes’ representation should
be reduced by 33& per cent in every
election so that in the course of three
elections, there will be no rescrvation
whatsoever, will not agree with him. It is
very easy to say ‘ignore caste, ignore the
Scheduled Caste: and Scheduled Tribes ; let
them compete with the rest of the people’.
But we have to take into account the
reality.

A formula was heard here, ‘Why not
all the leaders of the political parties get
together and see to it that so many members
of the Scheduled Castes and so many of
the Scheduled Tribes get elected’ ? I think
whoever made that proposition spoke with
his tongue in his cheek because we know that
that is not possible. The hold of caste on
our population is much stronger and more
intimate than the hold of political parties
on our people. Whatever be that political
party, caste comes first, the oolitical party
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comes second. That is a curse in India
that is the biggest obgtacle to democracy.

Reservation of . seats to particular
communities goes against the grain of
democracy and popular representation, as
we have understood it. But that becomes
necessary in India because we have a
peculiar system under which these people
are treated asPanchamas or outside the fold.
We will have to go through the drill for
several years and decades before we will be
able to clevate them to the same position
as ourselves

I have been accused, the Union Govern-
ment has been accused, of not having done
enough. Many things have to be done b:
State Governments also. For example,
while post-matric scholarships are disbursed
by the Union Government, scholarships
before that period are for the State Govern-
ments to disburse, Recruitment to the
services is done by the State Governments.

16.44 hrs.
[Mr. Speaker in the Chair)

Many of the State Governments are
today run by people belonging to parties
whose members here put these questions to
me. This is a matter beyond the capacity
of the Central Government to tackle
completely. We can exert only to a certain
extent, If members of the House say that that
exertion has not been sufficient on the part
of the Central Government, I am prepared
to plead guilty.

Something more has to be done,
something dynamic has to be done and it
is for that reasons we decided to persuade
Parliament to elect a Committee to look
after the welfare of the Scheduled Castes
and Scheduled Tribes. We have that
Committee with Mr. Basumatari as the
Chairman. It is the duty of that Committee
to be the watchdog of the interests
of the Scheduled Castes and Scheduled
Tribes and bring to our notice things
that have to be done, and if we do
not do them properly, to criticise us
and to bring it to the notice of Parliament.
That being the position, itis but proper
that we should have this provision in the
Constitution extended by another ten years.
I am extremely thankful to all for having
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extended general support to this Bill. I am
sure there will be nobody in this House
who will not extend his support to this
Bill although at certain stages certain
criticisms were put forward. For, I think
that this is a matter which does not pertain
to any particular party. It is the lookout
of Parliament to see that the Scheduled
Castes and the Scheduled Tribes who
together constitute about 20 per cent of
our population are elevated to the level of
the rest of us. I therefore, make an appeal
to all sections of the House to forget my
mistakes, if any, and vote for this Bill
unanimously.

MR. SPEAKER : There are two amend-
ments by Shri B. P. Mandal and Shri Dar.

SHRI B. P. MANDAL (Madhepura) :
I may be permitted to withdraw my amend-
ment.

MR. SPEAKER : Has thc hon. Member
leave of the House to withdraw his amend-
ment ?

HON. MEMBERS : Yes.

(Amendment No. 2 was, by leave, withdrawn)

SHRI ABDUL GHANI DAR (Gurgaon):

I wish to say a few words. 1 have every
right to give my views,

MR. SPEAKER This amendment
stands already moved. How can I give you
time again to speak on it ?

SHRI ABDUL GHANI DAR :1Itis
not fair on your part. I do not think you
are doing justice.

@ wgw fam av & agdma &
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MR. SPEAKER : The

already replied to it.

SHRI ABDUL GHANI DAR:
democracy ?

MR. SPEAKER : It is not a question

of democracy. You are going out of
procedure.

Minister has

Is it

SHRI ABDUL GHANI DAR : Please
do justice to me. Is it justice ? (Interruption)

MR. SPEAKER : The motion stood
moved ; it was discusssd and the Minister
has replied to it. How can I allow you after
that ?

SHRI ABDUL GHANI DAR : You are
not doing justice,

MR. SPEAKER : There is no question
of justice. It is a question of procedure. I
shall now put the motion of Shri Abdul
Ghani Dar.
The question is :
“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 9th February, 1970.” (8)
The motion wis negatived.
SHRI ABDUL GHANI DAR : I will
teach them a lesson. (Interruption)
MR. SPEAKER : Order, order. The
pity is he is sitting too close to me.
SHRI ABDUL GHANI DAR
Speaker, you are a very nice man.
MR. SPEAKER : He is also close to me
and is sitting also next to me.
The question is :

H

“That the Bill further to amend the

Constitution of India, be taken into
consideration ”’
The Lok Sabha dividea :



293 Constitution

Division No. 4]

Abraham, Shri K. M.
Adichan, Shri P. C.
Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmad, Dr. I.

Ahmed, Shri F. A.
Anbazhagan, Shri
Anirudhan, Shri K.
Ankineedu, Shri

Anthooy, Shri Frank
Arumugam, Shri R S,
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatari, Shri

Besra, Shri S. C.
Bhagaban Das, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya. Shri C. K.
Bist, Shri J. B. S.

Biswas, Shri J. M.

Bohra, Shri Onkarlal
Bramhanandji, Shri

Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Siogh, Shri
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dange, Shri S. A.
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Dar, Shri Abdul Ghani
Das, Shri N. T.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveekan, Shri
Deoghare, Shri N. R.
Desai, Shri C. C.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhandapani, Shri
Dhuleshwar Meena, Shri
Digvijai Nath, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Durairasu, Shri
Dwivedy, Shri Surendranath
Ering, Shri D.

Esthose, Shri P.P.
Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gopalan, Shri A. K.
Gopalan, Shri P.
Govind Das, Dr.
Gowda, Shri M H.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Haldar, Shri K.

Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jha, Shri S. C.
Jharkbande Rai, Shri
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri

Kamala Kumari, Kumari
Kandappan, Shri S.
Kap -r, Shri Lakhan Lal
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Karan Singh, Dr.

Kasture, Shri A. S.
Kavade. Shri B. R.
Kedaria, Shri C. M,

Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A,

Khan, Shri Zulfiquar Ali
Kikar Siogh, Shri

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R,
Krishna, Shri S. M.
Krishnan, Shri G. Y,
Kundu, Shri S.

Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R,

Lobo Prabhu, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahadevappa, Shri Rampur
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inderjit
Mandal, Shri B. P.
Mandal, Dr. P.

Mandal,Shri Yamuna Prasad
Mangalathumadom, Shri
Manoharan, Shri

Maran, Shri Murasoli.
Marandi, Shri

Masuria Din, Shri
Mayavan, Shri

Meetha Lal, Shri
Meghachandra, Shri M.
Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanatha

Minimata, Shrimati Agam Dass Guru -

Mirza, Shri Bakar Ali
Mishra, Shri G. S.

Modak, Shri B. K.
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Mudrika Singh, Shri
Muhammad Ismail, Shri M.
Mukerjee, Shri H. N.
Mukne, Shri YeshwantraQ
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Mulla, Shri A. N.
Murthy, Shri B. S.
Murti, Shri M. S,
Nageshwar, Shri

Nabata, Shri Amrit
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Narayanan, Shri

Nayar, Shrimati Shakuntala
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri Anandrao
Patil, Shri Deorao

Patil, Shri N. R.

Patil, Shri S. D.

Patil, Shri T. A.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Devi, Shrimati
Rajasekharan, Shri

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabhadran, Shri T. D.
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K, R. V,
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Raut, Shri Bhola
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N. K. P,
Sambbali, Shri Ishaq
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M,
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Dwaipayan
Sethi, ShriP. C.
Sethuramaa, Shri N.
Sezhiyan, Shri

Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri M. R.
Sharma, Shri Nawal Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri R.
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri
Sheth, Shri T. M.

MR. SPFAKER : The result* of the

division is :
Ayes: 305 ;
Noes : Nil ;
Present 307.

The motion is carried by a majority of the
total membership of the House and by a
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Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddeshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sivasankaran, Shri

Snatak, Shri Nar Deo
Solanki, Shri P. N,
Solanki, Shri S. M.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Suraj Bhan, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swell, Shri

Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri

Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Viswanathan, Shri G,
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P,

Yadav, Shri Jageshwar

298

majority of not less than two-thirds of the
Members present and votirg.

The motion was adopted.

! qo &To FqrEYE  (TTAII)
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*The following Members also recorded
Sarvashri C. D. Gautam, Kushok Bakula,
Kameshwar Singh and Shrimati Laxmibai,

Sucheta Kripalani.

their vote for AYES :(—

G. Venkataswamy,

M. V. Krishnappa,

Shrimati Sudba V. Reddy and Shrimati
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MR. SPEAKER : There is a point of
order.

17 brs.

Clause 2. (Amendment of article 330)

SHR1 SURAJ BHAN : I beg to move :
Page 1, line 8,—-
after “substituted” insert—

‘and in clause (2), for the words “as
nearly as may be, the same”, the words
“not less than the” shall be substituted.’
(18)
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Division No. 5]

Abraham, Shri K. M.
Adichan, Shri P. C.
Agadi, Shri S. A.
Amin, Shri R. K.
Anitudhan, Shri K.
Arumugam, Shri R. S.
Atam Das, Shri
Ayarwal, Shri Ram Singh
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Berwa Shri Onkar Lal

*Wrongly voted for AYES
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SHRI GOVINDA MENON : 1 cannot
accept this amendment because that will
make it unworkable. “as nearly as may
be” should be there.

MR. SPEAKER: I will now put the
amendment to the vote of the House.

SHRI ATAL BIHARI VAJPAYEE :
What is the reply ?

SHRI GOVINDA MENON : T said I
cannot accept this amendment because
accurate mathematical calculation would be
difficult and onworkable.

it mew fagrdt wgdY : weger wa)-
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MR. SPEAKER : The question is :
Page 1, line 8,—

after “substituted” ‘nsert —

‘and in clause (2), for the words “as
nearly as may be, the same”, the words
“‘not less than the’’ shall be substituted.’
s The Lok Sabha divided

17.08 hrs.

Bhagaban Das, Shri

Biswas, Shri J. M.
Bramhanandji, Shri Swami*
Brij Bhushan Lal Shri
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chauhan, Shri Bharat Singh
Chittybabu, Shri C.
Dandeker, Shri N.

Dange. Shri S. A.
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Dar, Shri Abdul Ghani
Das, Shri N. T,
Daschowdhury, Shri B. K.
Deiveekan, Shri
Deo, Shri K. P. Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri C. C.
Dhandapani, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.

Ghosh, Shri Ganesh
Gopalan, Shri A K.
Gopalan, Shri P.

Gowda, Shri M. H.
Goyal, Shri Shri Chand
Guha, Shri Samar

Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K.
Himatsingka, Shri

Jai Singh, Shri
Janardhanan, Shri C.

Jha, Shri Bhogendra
Jharkbande Rai, Sbri
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kamalanathan, Shri
Kandappan, Shri S.
Kapoor, Shri Lakhan Lal
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Khan, Shri Zulfiquar Ali
Kripalani, Shrimati Suchet
Krishna, Shri 8. M.
Kuchelar, Shri G.

Kundu, Shri S.
Lakkappa, Shri K.
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Mahad: appa, Shri Raulvul
Mandal, Shri B. P.
Mangalathumadam, Shri
Manoharan, Shri

Maran, Shri Murasoli
Masuriya Din, Shri
Mayavan, Shri

Meena, Shri Meetha Lal
Meghachandra, Shri M.
Mehta, Shri Ashoka
Mehta, Shri P. M.
Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Misra, Shri Janeshwar
Madhok, Shri B. K.
Mohammed Sheriff, Shri
Molahu Prasad, Shri
Mukerjee, Shri H. N.
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Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Naidu, Shri Chengalraya
Nambiar, Shri

Narayanan, Shri

Nayar, Shrimati Shakuntala
Onkar Singh, Shri

Pandey, Shri K. N.
Parmar, Shri Bhaljibhai
Patel, Shri Manubhai
Patil, Shri N. R.
Pramanik, Shri J. N.

Puri, Dr. Surya Prakash
Rajasekharan, Shri

Ram Charan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ramabadran, Shri T. D.
Ramani, Shri K.

Ramji Ram, Shri

Rane, Shri

Ranga, Shri,

Ranjeet Singh, Shri

Ray, Shri Rabi

Reddy, Shri Eswara
Saboo, Shri Shri, Gopal
Sambhali, Shri Ishaq
Saminathan, Shri

Sanji Rupji, Shri

Satya Narain Singh, Shri
Sethuraman, Shri N.
Sezhiyan, Shri

Shah, Shri Shantilal

Shah, Shri T. P.

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Sheo Narain, Shri

Singh, Shri J. B.
Sivasankaran_ Shri
Solanki, Shri S. M.
Somasundaram, Shri S. D.
Sondhi, Shri M. L.
Sreedharan, Shri A.
Subravelu, Shri

Suraj Bhan, Shri

Thakur, Shri Gunanand
Tyagi, Shri O. P,
Umanath, Shri

Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. S.
Viswanathan, Shri G.
Yadav, Shri Jageshwar

Yadav, Shri Ram Sewak
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Abhirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmad, Dr. 1

Ahmed, Shri F. A.
Authony, Shri Frank
Awadesh Chandra Singh, Shri
Azad. Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shii P. L.

Basu, Dr. Maitreyee
Besra, Shri S. C.

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bharg:va, Shri B. N.
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.

Bohra. Shri Onkarlal
Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterjee, Shri N, C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tiidip Kumar
Chavan, Shri D. R.
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri B. G.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gautam, Shri C. D.
Ghosh, Sori P. K.

Ghosh, Shri Parimal

Girja Kumari, Shrimati
Govind Das, Dr.

Gupta, Shri Lakbhan Lal
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Hajarnawis, Shri

Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhbav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.

Jagjiwan Ram, Shri

Jamir, Shri S. C.

Jamna Lal, Shri
Kahandole, Shri Z. M.
Kalita, Shri Dhires ar
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Kasture, Shri A. S.
Kavade, Shri B. R.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A.

Kinder Lal. Shri

Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N.

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit 3en, Shri

Laskar, Shri N. R,

Laxmi Bai, Shrimati

Lobo Prabhu, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabharaj Singn, Shri
Mabhato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Muhammad Ismail, Shri M.
Mukne, Shri Yeshwantrao
Mulla, Shri A. N.

Murthy, Shri B. S.

Nahata, Shri Amrit

Nanda, Shri

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila



Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri D. R,
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri 3. D.

Patil, Shri T. A.
Pradhani, Shri K.

Prasad, Shri Y. A,
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajni Devi, Shrimati
Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri Jagannath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Reddy, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shrimati Sudha V.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saha, Dr. S. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sethi, Shri P. C.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
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Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Solanki, Shri P. N.

Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swell, Shri

Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Skri Tenncti
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

MR. SPEAKER : The result* of the
Division is : Ayes—I136 ; Noes—203.

The motion was nagatived

SOME HON. MEMBER : Shame,
shame !

SHRI CHENGALRAYA  NAIDU
(Chittoor) : Shri Jagjiwan Ram also does
not want more representation for Harijans,
I am very sorry.

MR. SPEAKER : Now I shall put clause
2 to the vote of the House. The doors are
already closed. Do you want them to be
opened ?

*The following Members also recorded

AYES : Shri Durairasu ;

their votes : —

NOES : Shri Swami Brahmanand and ahanulnyanSm
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SHRI SONAVANE : Lobbies may be
cleared again because some Members might

be locked out.

The Lobbies have been cleared.
The question is :

“That Clause 2 stand part
Bill.”

The Lok Sabha divided :

of the

MR. SPEAKER : All right ; the lobbies
may be cleared again.

Division No. 6] AYES [17.13 brs.

Abraham, Shri K. M.
Adichan, Shri P. C.
Agadi, Shri S. A.

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmad, Dr. 1.

Ahmed, Shri F. A.
Anbazhagan, Shri
Anirudhan, Shri K.
Anthony, Shri Frank
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Shri Jyotirmoy
Basu. Dr. Maitreyee
Basumatari, Shri D.
Berwa, Shri Onkar Lal
Besra, Shri S. C.
Bhagaban Das, Shri
Bhagat, Shri B. R.
Bbagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bharat Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Biswas, Shri J. M.

Bohra, Shri Onkarlal
Bramhanandji, Shri

Brij Bhushan Lal, Shri
Burman, Shri Kirit Bikram Deb
Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh

Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dange, Shri S. A.

Dar, Shri Abdul Ghani
Das, Shri N. T.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveekan, Shri

Deo, Shri K. P. Singh
Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Desai, Shri C. C.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Durairasu, Shri
Dwivedy, Shri Surendranath
Ering, Shri D.

Esthose, Shri P. P,
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K,
Ghosh, Shri Parimal
Goel, Shri Shri Chand
Gopalan, Shri A, K.
Gopalan. Shri P,
Govind Das, Dr.
Gowda, Shri M. H.
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lai
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Haldar, Shri K.

Heerji Bhai, Shri
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Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadbav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.

Jagjiwan Ram, Shri

Jai Singh, Shri

Jamir, Shri S. C,

Jamna Lal, Shri
Janardhanan, Shri C.

Jha, Shri Bhogendra

Jha, Shri S. C.

Jharkhande Rai, Shri
Joshi, Shri Jagannath Rao
Kachwai Shri Hukam Chand
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri

Kamala Kumari, Kumari
Kandappan, Shri S.
Kapoor, Shri Lakhan Lal
Karan Singh, Dr,

Kasture, Shri A. S.
Kavade, Shri B. R.
Kedaria, Shri C. M.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan Shri Ghayoor Ali
Khan, Shri M. A,

Kban, Shri Zulfiquar Ali
Kikar Singh, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R,
Krishnamoorthi, Shri V.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.,
Kuchelar, Shri G.

Kundu, Shri S.

Kureel, Shri B, N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bhai, Shrimati
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahadevappa, Shri Rampur
Mabajan, Shri Vikram Chand
Mabharaj Singh, Shri
Mabhato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini

Malhotra, Shri Inder)it
Mandal, Shri B. P.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mangalathumadom, Shri
Manoharan, Shri
Marandi, Shri

Masuria Din, Shri

Meetha Lal, Shri
Meghachandra, Shri M.
Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata, Shrimati Agam Dass Guru
M'rza, Shri Bakar Ali
Mishra, Shri G. S.
Mishra, Shri Janeshwar
Modak, Shri B. K.
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohammad Sheriff, Shri
Molahu Prasad, Shri
Mudrika Singh, Shri
Muhammad Ismail, Shri M.
Mukerjee, Shri H. N,
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Mulla, Shri N. A.

Murthi, Shri B. S.

Murti, Shri M. S.
Nageshwar, Shri

Nahata, Shri Amrit

Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Narayanan, Shri

Nayar, Shrimati Shakuntala
Nihal Singh. Shri

Onkar Singh, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri
Palchaudhuri, Shrimati Ila
Pandey, Shri K. N,
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parmar, Shri D. R.

Partap Singh, Shri
Parthasaratby, Shri

Patel, Shri Manibhai J,
Patel, Shri Manubhai
Patil, Shri Apantrao

Patil, Shri Deorao
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Patil, Shri N, R,

Patil, Shri S. B.

Patil, Shri S. D.

Patil, Shri T. A.
Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Devi, Shrimati
Rajasekharan, Shri
Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P,
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Ranjit Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L

Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shrimati Sudha
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
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Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A, K.

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharda Nand, Shri
Sharma, Shri B. S.
Sharma. Shri M. R,
Sharma, Shri N. S,
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shastri, Shri Prakash Vir
Shastri, Shri R.

Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shiv Chandrika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri

Siddeshwar Prasad, Shri
Singh, Shri D. V.

Singh, Shri J. B.

Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sivasankaran, Shri
Snatak. Shri Nar Deo
Solanki, Shri P. N.
Solanki, Shri S. M.
Somuni, Shri N. K.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri

Sondhi, Shri M. L,
Sreedharan, Shri A,
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Suraj Bhan, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swell, Shri

Thakur, Shri Gunanand
Tiwary, Shri D. N.
Tiwary, Shri K. N.
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Tripathi, Shri K. D.

Tula Ram, Shri

Tyagi, Shri O. P.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Balgovind
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Vidyarthi, Shri R. S.
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

*Bist, Shri J. B. S.

'MR. SPEAKER : The resultf of the

division is : Ayes : 339 ; Noes: 1.

The motion is carried by a majority of

the total membership of the House and by a

majority of not less than two-thirds of the

Members present and voting.

The motion was adopted.

Clause 2 was added to the Bill.

Divjsion No. 7]

Abraham, Shri K. M.
Adichan, Shri P. C.
Agadi, Shri S. A,
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Dr. 1.

Ahmed, Shri F. A.
Amin, Shri R. K.
Anbazhagan, Shri
Anirudhan, Shri K.
Anthony, Shri Fraok
Arumugam, Shri R. S.
Asghar Husain, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barua, Shri Bedabrata
Barupal, Shri P. L.
Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatrari, Shri
Besra, Shri S. C.
Bhagaban Das, Shri
Bhagat, Shri B. R.

AYES

Clause 3—(Amendment of article 332.)

MR. SPEAKER : Any amendments to

be moved ? No.

Then, I put clause 3 to the vote of the

House.

The question is ;
“That Clause 3 stand part of the
Bill.”

The Lok Sabha divided :

[17.15 hrs.

Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, ShriR. D,

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Biswas, Shri J. M.

Bohra, Shri Onkarlal
Bramhanandji, Shri

Brij Bhushan Lal, Shri
Burman, Shri Kirit Bikram Dev
Buta Singh, Shri

Chakrapani, Shri C. K.
Chanda, Shri Anil K.

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chauban, Shri Bhart Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Chittybabu, Shri C.

*Wrongly voted for NOES.

1The following Mambers also recorded

their votes for AYES :

Sarvashri Kinder

Lal, Devinder Singh, Ram Charan, S. M. Krishna, Kameshwar Singh, Mayavan, T. P,
Shah, Atal Bihari Vajpayee, Bal Raj Madhok, Lobo Prabhu, R. K. Amin and J. B. S. Bist.
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Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dandeker, Shri N.
Dange, Shri S. A.

Dar, Shri Abdul Ghani
Das, Shri N. T.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveekan, Shri

Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Desai, Shri C. C.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dbandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Durairasu, Shri
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Bring, Shri D.

Esthose, Shri P. P.
Gajrat Singh Rao, Shri
Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gonalan, Shri A. K.
Gopalan, Shri P.

Goyal, Shri Shri Chand
Govind Das, Dr.

Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Haldar, Shri K.

Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri

Iqbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri

Jai Singh, Shri

Jamir, Shri S. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
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Jharkhande Rai, Shri
Joshi, Shri Jaganath Rao
Kachwai, Shri Hukam Chand
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri

Kamla Kumari, Kumari
Kandappan, Shri S.
Kapoor, Shri Lakhan Lal
Karan Singh, Dr.

Kasture, Shri A. S.
Kavade, Shri B. R.
Kedaria, Shri C. M.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri Ghayoor Ali
Khan, Shri M. A.

Khan, Shri Zulfiquar Ali
Kikar Singh, Shri

Kinder Lal. Shri

Kotaki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishna, Shri S. M.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.,
Kuchelar, Shri G.

Kundu, Shri S.

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahadevappa, Shri Rampure
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri
Mabhato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inderjit
Mandal, Shri B. P.

Mandal, Dr. P.
Mangalathumadam, Shri
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Masuria Din, Shri
Mayavan, Shri

Meena, Shri Meetha Lal
Meghachandra, Shri M,
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Mehta, Shri Asoka
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata, Agam Dass Guru Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri G. S.
Modak, Shri B. K.
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Molahu Prasad, Shri
Mudrika Sinha, Shri
Muhammad Ismail, Shri M,
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Mulla, Shri A. N.

Murthi, Shri B. S.

Murti, Shri M. S.

Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda Shri

Narayanan. Shri

Nayar, Shrimati Shakuntala
Nihal Singh, Shri

Onkar Singh, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath Pd.
Palchoudhuri, Shrimati lla
Paodey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri Anantrao

Patil, Shri Deorao

Patil, Shri N. R.

Patil, Shri S. D.

Patil, Shri T. A.

Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad, Shri Y. A.

Puri. Dr. Surya Prakash
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh Shri.
Rajni Devi, Shrimati
Rajasekharan, Shri}
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Ram Charan, Shri,
Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Ranjit Singh, Shri

Rao, Shri Jaganath
Rao, Dr. K L.

Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shrimati Sudha V.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanj Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shri T, P,
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Shambhu Nath, Shri
Shankaranand, Shri
Sharda Nand, Shri
Sharma, Shrl Beni Shanker
Sharma, Shri M. R.
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Prakash Vir
Shastri, Shri Ramavtar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shr1 T. M.

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidva Charan
Siddaya, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. V.

Singh, Shri J B.

Sinha, Shri R. K.

Sinhg, Shri Satya Narayan
Sivasankaran, Shri
Snatak, Shri Nar Deo
Solanki, Shri P. N,
Solanki, Shri S. M.
Somani, Shri N. K.
Somasundaram, Shri S. D.
Sona, Dr. A. G.
Sonavane, Shri

MR. SPEAKER : The result®
division is :

Ayes : 343 ;

Noes : nil.

The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of the
Members present and voting.

of the

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4—(Amendment of article 333)

SHRI KANWAR LAL GUPTA : I beg
to move :

Page 1,—
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Sondhi, Shri M. L.
Sreedharan. Shri A.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Suraj Bhan, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swell, Shri

Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Ram, Shri

Tyagi, Shri O. P.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri

Vajpayee, Shri Atal Bihari
Venkatswamy, Shri G.
Verma, Shri Balgovind
Vidyarthi, Shri R. S.
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Jageshwar

Yadav, Shri Ram Sewak

NOES
Nil
omit lines 13 to 16, (10)
Page 1,—
omit lines 17 to 20. (11)
Page 1,—

for clause 4, substitute—

‘4. 1In article 333 of the Constitution,
for the words “may, if he is of opinion
that the Anglo-Indian community peeds
representation in the Ligislative Assembly
of the State and is not adequately
represented  therein, nominate such
number of members of the community

to the Assembly as he considers
appropriate”, the words ‘“shall not
nomi any ber of the Anglo-

Indian community in the Legislative
Assembly of the State” shall be substi-
tuted.’  (12)

*The following Members also recorded

Bist, G. C. Dixit, Yamnna Prasad Mandal.

Ram Singh Ayarwal, and P. M. Mehta.

their votes for AYES : Sarvashri J. B. S.
M. H. Gowda, Narayan Swaroop Sharma,
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sit Rrawer wt : weam w@an, ¥ @
FAT 4 QST T2 & ) #9190 4 qC A
uHTHZ Ho 3 § 1 gg¥ Iy AT WfEm
MR. SPEAKER : There is no need for
impatience. When I put these amendments,

I will put them in the serial order. Are you
satisfied ?

Y forr = W TvaT 3 fraw @
& wisiz g7 @ =fge

MR. SPEAKER : You did not get up.
So T allowed the gentleman who got up.

ot ¥ W qA . HeTH WIS,

# AN doT FA E ogAwr ow &

sfasra § fs Y gt gfear st

¢ 3% fag w1 N feadas =20 @

aifge 1 eenfa & qaE Fr g@ qd

“wfgsrz 7Y gar wifge 5 & fara e
ar A1F ga1 § N N Aarfaaga w3

st gy qEst . qeaw w7,
ZA1Y mifsiizn 71 Fa7 gAT ?

qEqE qAIA WA |

=Y ®AT AT oA ;XY H3AT A &
fe g gass & faare 2 fF fagt o
TadE a1t & Hew 1§ W arfrdgw
&1 fagia &7 & 78 I3 1a7 1 WX
¢ AifAdma #IAT € g A asw  gar
at faara afeag ¥ 21 @531 § AfsT fead
o AT qEY # Wfedma ad e
arfgn | o Wt w@Ra & A @
1 gexfarga g o Ty T A AT
Fg1 5 wregafa @1 afaxrs fan wwar @
Af 7 s A8 B R uezaft 39
sfusre ¥ 397 FI0 FIA & | 3EA 48
W owEr fs mae A Sifew g0 @i
aref & agY & of At ga ¢ AfEAwE
a8 w7 | gz IR e A A {
gEdY 2 Afea faara & 3@ 9F7C A AL
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e 7 P anfew 1 faur T wEar
¢ f5 gz sis-gw, grew Ate g
¥ sy g ¥Rww oW gfeas
w¥gfdY &1 7 g oY Irezafy gAw arfa-
Ye s ar ¥ odema ¥ A1 @ @
a7 7 & @t X A€ At g g
war & wsgafa srq 2@ f q $feaT
st A A @y ¥ arfaAew
0 @ Y ¥ dvea A @ fF el
y#TT & AfdaT qd @ Tifag

TF AT AR EfF ag ©F avE &
fefeswfadaa s g s w9 wiAy Efs-
T Fgfd F1 afaaem #fg s
aredy, FefegaT s gasmr & faoa
sty | @@ g § o ot aga @ ATE-
qfedrs § 1 safqy a8 fqaT & a@
& @1 wfgw 99w § Wik gl
7g ot fagea & fr 7z ATl &, 29-
fag SuT gay gt anfey, Twd 3

geger wEtew, we #1f wifas zfee
¥ foger & sz aymfes gfee &
foger 2, ag @y & #7q gFar g f&
g gren faedt wifge, Sfe ol
gfead wegfadt ot 2, ag mifas zfe
ar gratfas zfez ¥ fagdt gf 78 & A%
¥ FEAI, TSAF AT, 98 & AT AV
srer & v gg @Y srfqerT @fgara & @
FIFE I @R, 98 =% hfea g
# adff aran 1 N7 fag @9 @ 79 gar
wafE @1 AW A N &g §, JqF 74
¥ g3 T 983 1 92 QAT Qe 2, faw
¥ w1 A 99 &Y & HI A3 ¥
g A% @ w1 g Fem g e
o 20 @ AR F TAAY g @A F
ArAT § 1 UF TN FEA odagT A
1, T& AT A AE T M A oA
gfizad Mo aF AT * faa adf @sr
gUT 1 ¥ Al @rgT AT 4y @
fra avy §, @ 7eqw wgiaw, @9 faeg-
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& F A JAEAT dgAT §, W A
drg §argg aE e} A A Fgar
5 ¥ wga Y a6 ¥, JAET & fawe
am ok & gaa faearg feemr
aar g fr ¥ g fay s e,
usqW WEITT, 39 aig ¥ qG YT TRE
a7 1T & W) Y e q9A § S
Yo st d, 9a% QX e AT Ay
¥ | % CuT §1gd $g @ AT g6 §
Az A oA 137
Faw gTH A gW @A § e A
da @ ag

weaw qg)13q, § g FFT0 AEA G
e ag § &5 @@ adw & o
R w@d %z gaef grgw A+, §
I aFOT O 2, 1969 ¥ 3R
sgr a1 f5 fagra &7 & & zaa) "=z
g A gwar W17 § IaF) FE FEAT
Frgfaee @it wa qur w30, & A ¥8
gFar | & qEA oA § 30-11- 9w
Y SN Fgr 2, FE F@r g :

I have felt that perhaps on that part of
the Anglo-Indian community a real effort

has not been made as yet to integrate
themselves with the rest of the Indian

population. (ZAZTH)

gegg ey, & 4% gl FT @
g1 S 35 =79 wer & & IwT @gAdd
AT ATgAT § 1 QR 9Ew A WY, weww
AR, 9 FiwIgeE vyFAAY ¥ w3, 9§
F Az s gy

The Anglo-Indians have special rights or
rather special privileges or special consid-
drations which they have been enjoying in
certain types of services such as railways
and some one or two other services. Now,
suddenly to withdraw these concessions and
to ask them to abandon these claims or
these concessions and to stand with the
general standard would put them perhaps
in a difficult position. They may not be
prepared for that at present and it is better
we give them time for adjustment. They
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now know that they have to prepare them-
selves for this. They have ample notice
and I am glad to say that they have agreed
that they take this notice.

& qgAr 9rgar g 5 9z Y daw 0w
Afeq a1, afFT 20 g @5 g N €17
g Iav R af ag O axg ¥T™
sfega srgfady adi wrd § slr R Tg
o @ @Y F o A A W A0y S50
I % W9 {qT KT W | AT ST
@ g ¢ 5 qa ghega gt & qox
e Al g fr @ e w1 faE-
a7 fzar arg | &% A i Aag d
fe a1 fraqew 7 @1 1 w=wr A T &
fFadws ot qrgrag w53 &
gl feordma agf Tifgn ok odFaw as
FLAE, AAY A awAG gaw, Ay
Y AFAT G9F | gAY Y@ FA A F
qawar g f5 21 feawg ga amdy I
arft 7gf § | I FRr 2 B o agt
qATEANE ¢ 1 Afew AR gEl AR
Y E vt 5@ AW A &, gAd wAUwAEde
AT smar @, aza swar § 1 wAR
gFEd § O gfegw A1 §, Aw @
FYfAEY 2, 39 graa aga wsa &1 A
wifas gfez & Wt 58 &, armifas efez &
AT IR AT g N gy & #E
qYg & I ArAYavarg s st Frar gan §
# gawar § 5 993 fag sgs fadam
Y sggear g & Ty

& @I § AmargEds  ArdaAr ww
% ag qIzAIfE N o *gfagg g 7
AT | AR fgegzarT & G0 F @
T3 T 1 AR rgfaan dig af awar @
T faergear &1 qiar & wgare w0,
Sg¥ aga, Y o faa Rar Fw woaar
a7 ArgAIfzd M AMfE & Nf wac
g Tg wrar |

ORI § g9 & quAr  gaieq A9
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F@r § AT WA FOE fF g@w
&F1T fFRar s

off forr wex W merer Ry, AW
gMgT aAIT 4§ 2§ wearw wwar
g:
“Page 1, line 15,—afrer
insert —*‘from the working class” (3)
geger qgza, ag ara fAfaar § fe
gt sfeeam wagfadt d3as aff W R
fargeara ¥ zfagra ot <0 sFc A
T g § @R W awg ¥ faadr g
wrd, faay wa gq Fegfdt & fay §,
fedt e wegf a1 Af fad §
gifas zfhee &, wadfas efe d ax
g gfeegimt ¥ 7z wYfdr W
W e AR @I F Y, Fra@l F g ar
ga® gl 0T g1, FH § SRS T
QA § A% gu § | gaA qrgF 4 €@
efteTT fEm 2, argme g sfead §
dugez Gt $fean & ag @ N
gu wrax & v ag wad wrafed R oK
g% fqq AfATT A sugedt FW A
E wwed A8 & ag F ghAwd ad
g
© fwq @ 2T & frg WA A e A
w2 f5 oz Fwgld ar AR
qIEH g7 F AZN A FFAC AR AP
gzteeq A HWE FA F fro ArdtAea
FTAT HTIqF § ITH GILH 9T AT
T @, =7 ared @ sepfad) w1 arfade
21 wrazas 2 A Y grwd A angar
g 5 g7 9% & dq7 A9 1 ATfA-
3z fqr am, us safsq & ) £ afew
4ot ®T @1, A AT F FH AT
ar F@E ¥ &8 &A1 g AT gEA
wng F19 F@r g, @A fwar g
& qva€ &Y ar AZrg 1 qF AL FHAT
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& agwar § ¥ 9o o' $feaT 2 qwar
g ot f g7 & o samer YEde @ ik
SidE SaH Mifedz w< a5 § 1 3l
usgafa &1 ol gferm st § ¥
freY #Y ArA9T $AT 2 @Y GETAMG &7
gz aerar § f5 afen s =ie de
Fegfrdt # & g foar g A fs 99
e ¥ § fog dax wwr@ § ¥ gAR
ToAT §IgT MY § 1 A@ Wy gMET )

ot yErmE e : § yeE ST
gfs:

‘4(1) sfearT ¥ w3R 333 ¥ 39
fawr awr ¥ 39 ggzrg & fay @eew
ag agfaq qu#, am fafese s a3’
weat ¥ eqra 9T “fagwm qar Y faaeT
7 & a1g USANH W W ITT YA
=1 9f N gfafafs a1 fafese 7 @2
a&q,” W sig 1’ (°2)

57 @ fadger N fawrad  wega
s gan fafe w0 adizw & ¢ gfvaat
& off | IR T-gfegsr qar afeaT
argdl & gvaew § o giaasi @ of )
fag wwrz & ghwat sER gfeem
wighl & gy # ot afs 3N grc
& gfeaai gt sfedss & gearm ¥ oY &1
gt @t frat w1 N @H fadw S0 A
Hraeawal 7 A | ¥aT 0F g =N
Mifge #47 7 = Sfegw & qraew ®
Fq AT A9 A FIF  g97 QA H/K
7g ag @ fr wfadz § saw O «idd-
qEA R L AU FGAT I N ag A AR
sia & foex gawy 2T o 1gan § e w
qifadiz # feedt #1 Fidsgum 2 &Y g
Am # ST A FAGT A L A a\
guz & fag 330 fedt swT w12 §,
SEHI QAU IT T 7 A | 539 @
gfR & T T, gy Sfeds Y gy
2 AR fafe S st & g2 ¥ w@ ww
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&t ae #1 frwaw & gmwar g o
qUaTQ # A a8 § 1IN gwy T
wgr1 a1 fr 3@ dared fadas @) swaw
N g FW@ A g5 q@ N A wAR
7 zgd ¥ o g fedw Y FAmw A
Faw ger fear s FfeadY & #3 qv
9z F< nwn sfeya wY gIE@m Ag
famar wifed | gfeadY W dwww fea
g Fifs gad gifgs o oo
faw feafa ot zgtg @ f& gawr
fardg Y &Y agf gwar &1 TR gy
sfeds #1 gfeqal & g fasar, ¥ a1
17 o aw & faqda @ Ay &

oY §feaa wsg & geafg wg #
3 gf, § 9oR qssyfa & s A
qgar g1 AT R qgAr aTgar g fw
@aar ¥ qE WF 39 9 e W™
§ oF O gaeg Y af 2, Fav oy N
¥ A gfeaq” A€l gu d, Fan i N
g A F gy oI qAr @ar | gd
ag samar sy 5 F9 1 A feam §in

sigt a% et mifas feafd #r @4
& R amra § T ady, au fefeaam wvg-
fadt & @ A 7z gza feafq A4,
N 5 fgg aar & ghadt A &, ag &
aT gaw & o1 gEdr N | & @wwar g
fF 2@ ST FT GWW X FT IqA
FER AA fQ oF W I F; I
@ @ 2 o7 zw fadas § ¥ o
z'fega wez gar fear sy oY gq A
F gram #v @ed & fomr I, A iR
gzq ) wraTiA! & afvfag 1y go &
FzA1 F1zaT 2 & g9 fadas /1 efaie
3@ § frdl #1 918 safq adf iy
ag af az fadss wdamfay og @
s 1 & arzar g f& aTw gAI w5a)-
g7 %1 #FTHRL A gfEdi 4 g §
qnt-gfeaal 21 graw 7 g @y
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SHRI SURENDRANATH DWIVEDY :
Although I am against nomination being
to Anglo-Indians, I stand here to oppose
amendment Nos. 10 and 11 moved by Shri
Kanwar Lal Gupta.

Probably no thought has been given by
the hon. Member in moving this amendment.
The Bill provides that instead of any num-
ber of nominations, henceforth so far as the
Anpglo-Indian community is concerned, it
will be only one in the State Legislatures.
It will not affect the nominated Members
who are there now in the State Legislatures
or in Parliament. Therefore, if we accept
this amendment, it means that the original
clause is restored which means that the
Governor will have the power to nominate
as many Members as he likes. In West
Bengal Assembly two have been nominated.
Therefore, he should withdraw the amend-
ment. I would rather request him to press
his amendment to clause 5 which is a very
good one which I am going to support.

oY wsgw e WX ENET grEw, &
oY AR s T a7 gdwdem A
garfasd $33 & fac @er gav g 1w
maz a1 9 fE 97 /O H - wA-
dea ¥ fawa & fao ofeq saeE
Fg® ¥ WegEw Aqw fwmr, @Y #Y 9w
g ag JuaT S 91 fF gfE g
T ATAT ATYF IW F @ g, s@fAC
THFY WLGT AW FT 97 qrAy 1 HqE WY
AU T FgAT ¥ | A€ wiEedEd A
fergeara &Y oY fagma Y 91 SASY
Gfael #1137 Age AN &1 owiqw F a2v
aeg® @1 | & god DAY eal ¥ wdT
&3t g 5 & sftwefy sfeawr widht 1 g A
& faq oY oHeiza &) qEg A F |

Prfedgpvasinete EH)
(4 /&aﬁﬁlﬁfgfuﬂ ly{ﬂ?—(&/&i’\:ﬂ{
(:&}’J?f;’lof-g’élcﬁmz”;gb’qg»%)
6L Gl e Sl I U P
Sor3vd A ATl S P,
FSoio s} EICair i B30z
Ui &b P 2T sl B
SRS E LA G 03 Uy L €05
(- Ld,"'l’fu"‘..’::." ‘i—lu
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st e g &t & s F1ar
gfF:

955 1 51T 2 aT §® 4 F @M
93 IE TeE W@ T —

“4 gfagr ¥ A9 333 FT W9
fibar smar &1 (45)

geaq wgEg, Iq widAr agd fw
ag A FIS 4 § ag A F QR Wl
B W41 & gaar faodq 31 gma gy
midg dfagw dgac §, sifa, o, @
aifs % A ov fr@y ) fa@w gl
{7 gAY AT WraAr F gAar faody
¢ | faggee wee f1 o fadw gfaerg
A § o fagges Frez fet oF anf &1
a1 AgY & 1 S9H wAwt arfaar § 1 gaEr
am fasgee #1ee § ) fret o sife ar
T w1 ag) | faggee Fez F GY ow
g wrgar o g fe st A @rfes
oY sifas gfeedro & fag? gu & 9A9
fadw gfaag s F1w ¥ draf
afea dur-sfeamn & ant § ag i 7
o1 | gz wifas gfeeng AT arfas
fenw ¥ fagg gu adi &1 =
#a uF wifa-fady & Arq a7 gfaamg
& wi § o fr dfara £ wEar F g4
faqdg & onfa & A 9T AT T F ATH
v #E fadw glaarg 74 2 @53

zaQr arg —Fa garr @ fafaee
arga ¥ wgr 91 fF a5 @A w7 gem ¥
g fe gara & 78 W @) dfqora
Magam s ad & fs sr @ ww
gegr & § zafwy gast ag glaarz &
s ST feT s g a% WA Ay
& 41 @ dg ¥ avg § W Ay & s
gYe 3w qear & § | @@ fagiA
g av gt sfafafeea ot e AT
AfFT qg w19 A8 FTRE |

& ot ate wgAr WEaAT g Ag 4y 5
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wifas, amfas g dfas feno
¥ 71 QreA)-Zfegeq gAY saET 9T § 4
% wfafafaes gq gan wfag far m@
fE ggs 91 @ ¥, S9N ¢F gam Tgl
@ oY, gu¥ w1 5 9o gw AW gand
I 1 AfFT TaFT wd 77 A IY AR
agi g wifaal § ot M7 ofs § A
FU09 grar & | ofg gar el GE dar §
5 oft F1 faaw @i gat ofq & FuT
waiq faqrg sear qgar @ Qy eft ¥ 9w
eFT asqr M qrar § 1 g ggw qfw
afg graTa § @Y 39 T=9 Y W @HI
T a1 &, AfFq gmd A gg At E f
%971 37 &) ¥ I ga Wiy ¥ 9Rv g
F=91 § savar fafaSy & g | 9 g4
& qUAT & @I I9%T AGFR 9T 98
adY serar fegarar & gd@t avg gw
IRl fagam &, gA g Fuax @
FT 78 T§, war wigwe @ | W gt
q19 @1 T GIT FT WAT AQ ZH 99
UL FT TFAMF I I & 9%, afe
39 qT 9 Far 97 5 agl, sma fafa-
A, gAY awar 8 ?

sfan q@ ¥Q ag & fF AT 37
gauT vr-3feaa €, & qed ot @
qTFAT FY @ F QT §,q4g AT F
dfar wRaat & fao @, feaw &
fr . &, gae fret & fag AdY &, @me g
ot Y gr-{feaT w33 § Y 3w fqwrw
F wga1T F Arfgde w3 F1 S g
Haft Fr I e gz iferra E Y Oy
g fase 3 sifge, Qar A zad
THRT B

=t %o Aro famd : a7 g Lfemeq
& wiad © fyg avg F ww FT 940
fear qmr @ o fo@ ag H  wEar
feaen€ ¥ &, 59 A€ AN A7 W 9%
ag s =nfge
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A AGHY KIAEAT ; AT T AIZE
TF WET T 1 Yy AT e SO
#31 ag %7 7% gfeas gy AN, ag 797
waasaT &, 3@ WiEn fAwa A
3 fgu1 Nobody could boast of being a
greater Indian than Mr. Keeler who brought
down the first Pakistani jet. {Hfﬁq k1

IR Fgl, ag faqaga Twa g )

SHRI FRANK ANTHONY : Sir,
although the Deputy-Speaker was very strict
with us and limited us stringently to our 8
or 9 minutes, I thought I had made a suffi-
ciently persuasive and carefully documented
speech, which would have convinced any
reasonable person in this House, I do not
want to get angry with my Jan Sangh
friends, becauss I like Mr. Atal Bihari
Vajpayee personally, though I do not like
his philosophy. My friend, Mr. Kanwar
Lal Gupta was not here. Had he listened
to me, he would have understood. I am
not going to retraverse cither the grounds
or the reasons I gave. 1 said, this whole
matter was carefully considered by the then
giants. Gandhiji gave me his support
from outside. He said, “If the Constituent
Assembly were to ignore you, it would be
dangerous; that must not happen.” Categori-
cally, he recommended mot one but three
seats for the Awvglo-Indians in the Consti-
tuent Assembly. A special sub-committee
was appointed not with ordinary little
obscurantist people, but with people like
Govind Ballabh Pant, K. M. Munshi and
Hansa Mehta. 1 happened to be there.
We sat for weeks and months and considered
the case of the community. I resent the
Cheap jibe of Mr. Prakash Vir Shastri.
It is in bad taste. If it is due to ignorance,
perhaps it can be forgiven. He asked,
«“When are they going to become Indians 7"’
I would have given him by book, but the
only difficulty is, he would not understand
the contents of the book or its quality.

SHRI SURENDRANATH DWIVEDY :
This is also not in good taste on your part
to say like this.

SHRI BAL RAJ] MADHOK : Because
you speak good English and because Mr,
Prakash Veer Shastri cannot read English,
to say that he would not understand it is
not in good taste.
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SHRI FRANK ANTHONY : 1am not
deliberately offensive. As I said I resent it
and if it is due to ignorance, I forgive it.
But surely Mr. Shastri should have learnt by
now that this was a term of art, Why was
this community singled out for definition in
the Constitution ? It was because it has
emerged from a special matrix. It is the
only community to have been defined in the
Constitution. That is why, it is a term of
art. It is a community name. As I said
in my first speech to my community, “The
community is Indian. It has always been
Indian. It has known no other nationality
except Indian. We have an inalienable
Indian birth right.” Mr. Shastri and these
people deliberately misunderstand and say
things that are deliberately offensive. I can
only ask my friend, Mr. Kanwar Lal Gupta
not to press this amendment. After careful
consideration, we were not classified as back-
ward class because of our special difficulties
we were given special safeguards. 1 have
given you the difficulties. The contribution
we are making 1o educational pattern today
is a vital contribution. Our schools are the
only all-India schools. I also gave the
example of poor indigent children. Without
special representation, we could not get
indigent grants. They would be not obly
without education, but they would be in the
gutter.  Finally, I talked about the scourage
of unemployment. One-third of the com-
munity is unemployed. If you do not have
this special representation, even that scourge
cannot be qualified.

(23rd Amdt.) Bill

= 7w Tawq faardl  (F0@am) ¢
weqy Wil & gAteT WeT F@T §
-
Page 1,—
for Clause 4, substitute —
“4. Article 333 of the Constitution

will stand omitted” (36)

& mroy srefAr HTAT argar § fF ag
T S ua-faT @ A9 1 ogER
Y 2 5 fra) safeq &1 a1 feat saig
71 71§ fadw wfgwr 7 @, 9 ag ad
t fr gl 37 Y, e sl
Y ey fear, guw § A8 wiar fE ag
Gwtgferwy #Y gram aat ¥ wE
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2 | fag aa7 fgrgeqa qamm a1, 99 q49
34%) falw waear 9, ¥ 599 WT )
agt 1 gifew quwa ¥, 737 N FAar
g gAY ¥, 39 3T IS 10 a7 T
@ fear aar, AfEw g8 s @@
dyww fear ar wr @, gz @19 qmy H
agl gAY 2 1 qaT g8 gET fATAETd A
W 1T FT AgATE s g 5 3w gw
T faly gfgsrd £ qarg s@ @
7g ga8 weyr v 2, 9 oeer-gfedw
& 73 fadm gfgwz a8t 2ar =ifgd o
I8 AR FY ax FT AT Afgd

# a1 £ g WX G Y qgAr
s& T f& A 3@ TEIET FT W F |

SHRI GOVINDA MENON : Regard-
ing the observations of Mr. Shastri, I would
draw his attention to the definition of the
word “Anglo-Indian” in article 366(2). As
pointed out, our Constitution-makers found
it necessary to define that term. We speak
of Indians in South Africa or Indians in
Ceylon. It means, South Africans of Indian
origin or Ceylonese of Indian origin. Simi-
larly, the word “Anglo-Indian” is a word of
art.

Mr. Shiv Chandra Jha has in his amend-
ment conceded the need to nominate Anglo-
Indians, but he says they should be from
the working-class. Working-class is Such
an indefinite word and I do not think in the
Constitution that word can go in.

The rest of the comment was regarding
the question whether Anglo-Indians sheuld
get nomination or not. I hope Mr. Kanwar
Lal Gupta would have understood the

ly of his d from the speech
made by Mr. Dwivedy. In my speech, I
have said, this is not a mandatory provision.
Article 331 is only an enabling provision.
If the President feels that under the circum-
stances which obtain at a given point of
time, the Anglo-Indian community needs
representation and it has not been properly
represented, then and then alone this article
will come into eperation. In article 333,
we have taken a forward step to reduce the
quantum of nomination by saying that it
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may be only one in any Assembly. I hope

the House will support the clause.

MR. SPEAKER : Now, I will put all
the amendments together.

SHRI SHIVA CHANDRA JHA: My
amendment shouid be put separately.
MR. SPEAKER : All right. I will

now put amendment No. 3 of Mr. Jha to
the House.

The question is :

Page 1, line 15, gfter “member” jnsers—
“from the working class”. (3)

Those in favour will say ‘Aye’.

SHRI SHIVA CHANDRA JHA : Aye.

MR. SPEAKER :
say ‘No’.

Those against will

SEVERAL HON. MEMBERS : No.

SHRI SHIVA CHANDRA JHA : The
Ayes have it,

MR. SPEAKER : I have not declared
yet as to who have it. Now, those in favour
will say ‘Aye’.

SHRI SHIVA CHANDRA JHA : Aye.

MR. SPEAKER :
say ‘No’.

Those against will

SEVERAL HON. MEMBERS : No.

MR. SPEAKER : The ‘Noes’ have it.
Now he can say what he wants,

SHRI SHIVA CHANDRA JHA : The
‘Ayes’ have it.

MR. SPEAKER : Let the lobbies be
cleared. ...... Lobbies have been cleared.
The question is :
Page 1, line 15,—
after “‘member” insert—

“from the working class”. (3)

The Lok Sabha divided.
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Division No. 8] AYES [17.38 hrs.
Jha, Shri Bhogendra Molahu Prashad, Shri
Jha, Shri Shiva Chandra Shastri, Shri Ramavatar
Kapoor, Shri Lakhan Lal Thakur, Shri Gunanand

NOES
Adichan, Shri P. C. Dasappa Shri Tulsidas
Ahirwar. Shri Nathu Ram Deb, Shri D. N.
Agza, Shri Ahmad Deiveekan, Shri
Abmad, Dr. 1. Deo, Shri R. R, Singh
Ahmed, Shri F. A, Deoghare, Shri N. R.
‘Amat, Shri D, Desai, Shri C. C.
Amin, Shri R. K. Deshmukh, Shri B. D.
Anbazhagan, Shri Deshmukh, Shri K. G.
Anthony, Shri Frank Devinder Singh, Shri
Arumugam, Shri R. S, Dhrangadhra, Shri Suraj Meghrajji
Awadesh Chandra Singh, Shri Dhuleshwar Meena, Shri
Azad, Shri Bhagwat Jha Dinesh Singh, Shri
Baburath Singb, Shri Dixit, Shri G. C.
Bajpai, Shri Vidya Dhar Dwivedi, Shri Nageshwar
Barrow, Shri Ering, Shri D.
Barua, Shri Bedabrata Gajraj Singh Rao, Shri
Barupal, Shri P. L. Gandhi, Shrimati Indira
Basu, Dr. Maitreyee Ganga Devi, Shrimati
Basumatari, Shri Gautam, Shri C. D.
Berwa, Shri Onkar Lal Gavit, Shri Tukaram
Besra, Shri S. C. Ghosh, Shri P. K.
Bhagat, Shri B. R. Ghosh, Shri Parimal
Bhagavati, Shri Girja Kumari, Shrimati
Bhakt Darshan, Shri Govind Das, Dr.
Bhandare, Shri R. D.  ° Gowd, Shri Gadilingana
Bhanu Prakash Siogh, Shri Gowda, Shri M. H.
Bhargava, Shri B. N, Gupta, Shri Lakhan Lal
Bhattacharyya, Shri C, K., Hajarnawis, Shri
Bist, Shri J. B. S. Heerji Bhai, Shri
Bohra, Shri Onkarlal Hem Raj, Shri
Bramhanandji, Shri Swami Himatsingka, Shri
Burman, Shri Kirit Bikram Deb Igbal Singh, Shri
Buta Singh, Shri Jadhav, Shri Tulshidas
Chanda, Shii Anil K. Jadhav, Shri V. N.
Chanda, Shrimati Jyotsna Jaggaiah, Shri K.
Chandra Shekhar Singh, Shri Jagjiwan Ram, Shri
Chandrika Prasad, Shri Jamir, Shri S. C.
Chatterjee, Shri N. C. Jamna Lal, Shri
Chatter'i, Shri Krishna Kumar Janardhapan, Shri C.
Chaturvedi, Shri R. L. Jena, Shri D. D.
Chaudhary, Shri Nitiraj Singh Jharkhande Rai, Shri
Chaudhury, Shri Tridib Kumar Kahandole, Shri Z. M.
Chavan, Shri D. R. Kalita, Shri Dhireswar
Chavan, Shri Y. B. Kamalanathan, Shri
Chittybabu, Shri C. Kamble, Shri
Choudhury, Shri J. K. Kamala Kumari, Kumari
Dalbir Singh, Shri Kandappan, Shri S.
Dandeker, Shri N. Karan Singh, Dr.
Dar, Shri Abdul Ghani Kasture, Shri A, S.

Das, Shri N. T. Kavade, Shri B. R.



337 Constitution AGRAHAYANA 18, 1891 (SAKA) (23rd Amdt.) Bill

Kedaria, Shri C. M.

Kesri, Shri Sitaram
Khaditkar, Shri

Khan, Shri M. A.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Koushik, Shri K. M.
Krishnan, Shri G. Y.
Krishna, Shri M. R.
Krishnappa, Shri M. V.
Kuchelar, Shri G.

Kureel, Shri B N,

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahato, Shri Bhajahari
Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini

Majhi, Shri Mahendra
Malhotra, Shri Inder J.
Mandal, Dr. P,

Mandal, Shri Yamuna Piasad
Mangalathumadam, Shri
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Masaai, Shri M. R,
Masuriya Din, Shri
Mayavan, Shri

Meena, Shri Meetha Lal
Mehta, Shri Asoka

Melkote, Dr.

Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri G. S.
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Mobammed Sheriff, Shri
Muhammad Ismail, Shri M.
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Mulla, Shri A. N.
Murthy, Shri B. S.

Murti, Shri M. S.

Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nanda, Shri

Narayanan, Shri

Orson, Shri Kartik

Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati lia
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri Deorao

Patil, Shri N. R.

Patil, Shri S. B.

Patil, Shri S. D.

Patil, Shri T, A.
Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad, Shri Y. A.

Puri, Dr. Surya Prakash
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajni Devi, Shrimati
Rajasekharan, Shri

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Siogh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shrimati Sudba V.,
Reddy, Shri Surendar
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath
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Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve Shri N. K. P.
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Sezhiyan, Shri

Shab, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Shastri, Shri Ramanand
Shastri, Sh:i Sheopujan
Sheo Narain, Shri

Sher, Singh, Shri
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shivappa, Shri N.
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri Mudrika
Sinha, Shri R. K.
Sivasankaran, Shri
Snatak, Shri Nar Deo
Solanki Shri P. N.
Somani, Shri N. K.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri
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Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swell, Shri

Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Rem, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramchandra
Vajpayee, Shri Atal Bihari
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbbadra Singh, Shri
Vishwanathan, Shri Tenneti
Vishwanatham, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

Yadav, Shri Jageshwar

MR. SPEAKER :

division is : Ayes—6 ; Noes—279.

The motion was negatived.

MR. SPEAKER :

340

The result* of the

Now I shall put all

other amendments—Nos. 10, 11 and 12 by Shri
Kanwar Lal Gupta, No. 22 by Shri Prakash
Vir Shastri, No. 36 by Shri Vidyarthi and
No. 45 by Shri Om Prakash Tyagi—to the
vote of the House together.

Amendment Nos. 10 to 12, 22, 36 and 45

were put and negatived.

MR. SPEAKER : The question is :

“That Clause 4 stand part of the

Bill”.

The Lok Sabha divided :

Division No. 9]
Abraham, Shri K. M.
Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmad, Dr. L
Ahmed, Shri F. A,
Amin, Shri R. K.
Ambuchezhian, Shri
Anirudhan, Shri K.

AYES

[17.55 hrs.]

Ankineedu, Shri

Anthony, Shri Frank
Aromugam, Shri R. S.
Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar

also

ded their votes :

*The following Memb
AYES :

Shri Kameshwar Singh,

NOES ; Shsi S, R, Dameni.
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Banerjee, Shri S. M.
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Shri Jyotirmoy

Basu, Dr. Maitreyee
Basumatari, Shri

Berwa, Shri Onkar Lal
Besra, Shri S. C.

Bhagaban Das, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bharat Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Biswas, Shri J. M.
Bramhanandji, Shri
Burmar, Shri Kirit Bikram Deb
Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterjee, Shii N. C.
Chatterji, Shri Krishnpa Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri; Shri Tridib Kumar
Chavan, Shri D. R.
Chavan, Shri Y. B
Choudhury, Shri J. K.
Dalbir Singh, Shri

Damani, Shri S. R.
Dandeker, Shri N.

Dange, Shri S. A,

Das, Shri N. T.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveekan, Shri

Deo, Shri R. R. Singh
Desai, Shri C. C.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Durairasu, Shri

Dwivedy, Shri Surendranath
Ering, Shri D.

Estbose, Shri P. P.

Gajraj Singh Reo, Shri
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Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P, K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Goel, Shri Shri Chand
Gopalan, Shri A. K.
Gopalan, Shri P.
Govind Das, Dr.
Gowd, Shri Gadilingana
Gowda, Shri M. H.
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Gupta, Shri Lakhan Lal
Hajarpawis, Shri
Haldar, Shri K.
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri

Jai Singh, Shri

Jamir, Shri S. C.

Jamna Lal, Shri
Janardhanan, Shri C,
Jha, Shri Bhogendra
Jha, Shri S. C.
Jharkhande Rai, Shri
Kachwai, Shri Hukam Chand
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Singh, Shri
Kamala Kumari, Kumari
Kandappan, Shri S.
Kapoor, Shri Lakhan Lal
Karan Singh, Dr.
Kasture, Shri A. S.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A,
Khan, Shri Zulfiquar Ali
Kikar Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Koushik, Shri K. M.
Krishns, Shri M, R.
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Krishpan, Shri G. Y.
Krishnappa, Shri M. V.
Kuchelar, Shri G.

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanathamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri
Mahida, Shri Narendra Singh
Mabhishi Dr. Sarojini
Majhi, Shri M.

Malhotra, Shri Inderjit
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mangalathumadom, Shri
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Masuriya Din, Shri
Mayavan, Shri

Meetha Lal, Shri
Meghachandra, Shri M.
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Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
Mishra, Shri G. S.

Modak, Shri B. K.
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Molahu Prasad, Shri
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Mukerjee, Shri H. N.
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Mulla, Shri A. N.

Murthi, Shri B. S.

Murti, Shri M. S.
Nageshwar, Shri

Nahata, Shri Amrit

Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Narayanan, Shri

Nayar, Shrimati Shakuntala
Onkar Singh, Shri

Oraon, Shri Kartik
Pahadia, Shri
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Palchaudhuri, Smt. Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri N. R.

Patil, Shri S. B,

Patil, Shri S. D.

Patil, Shri T. A.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Devi, Shrimati
Rajasekbarap, Shri

Ram, Shri T.

Ram Charan, Shri

Ram Dhan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabhadran, Shri T. D.
Ramamurti, Shri P.
Ramji Ram, Shri
Ramshekbar Prasad Singh, Shri
Rans, Shri M. B.
Randbir Singh, Shri
Ranga, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumal
Rao, Dr. V. K. R. V.
Raut, Shri, Bhola

Ray, Shri Rabi

Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Raddy, Shrimati Sudha V.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri
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Saha, Dr. S. K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Sanjit Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri
Sen, Shri A. K.
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Sezhiyan, Shri
Shah, Shri Manabendra
Shah, Shri Shantilal
Shah, Shri T. P.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri B. S.
Sharma, Shri M. R.
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shastri, ShriR.
Shastri, Shri Ramanand
Shastri, Shri Sheopujan

' Sheo Narain, Shri
Sher Singh, Shri
Sheth, Shri T. M.
Shinkre, Shri
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddeshwar Prasad, Shri

*Jena, Shri D. D.
Mabhato, Shri Bhajabari
Nihal Singh, Shri

MR. SPEARER : The resultt of the

division is Ayes : 323 ; Noes : 6.

The motion is carried by a majority of
the total membership of the House and by
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Singh Shri D. V.

Singh, Shri J. B.

Sihha, Shri Mudrika
Sinha, Shri R. K.
Sivasankaran, Shri
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri

Sondhi, Shri M. L.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder, Lal, Shri

Suraj Bhan, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swell, Shri

Tarodekar, Shri V. B.
Thakur, Shri Gunanand
Thakur, Shri P. R.
Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tripathi, Shri K. D.
Tyagi, Shri O. P.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

Rao, Shri V. Narasimha
Shastri, Shri Prakash Vir
Shastri. Shri Raghuvir Singh

346

a majority of not less than two-thirds of

the Members present and voting.

The motion was adopted.
Clause 4 was added to the Bill.

*Wrongly voted for NOES.

+ The following Members also recorded their votes for AYES ; Sarvashri J. B, S.

Bist ; Onkarlal Bohra, N. R. Deoghare, Vishwanatha
Dhrangadhra, C. Chitty hodbu,

and D. D. Jena,

Menon,  Srirajji Meghrajji

Narayan Swarcop Sharma, Sharda Nand, D. N. Deb,
Ranjeet Singh, Lobo Prabhu, N. K. Somani, N. Shivappa, D.

Amat, Ram Dhani Das
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17.56 brs.
[Mr. Deputy Speaker in the Chair]
Clause 5—(Amendment of article 334.)

MR. DEPUTY SPEAKER : There are
Amendments to be moved to clause 5. I
will cail the Members to move them, one
by one.

SHRI GOVINDA MENON :
move :

Page 1, line 22,—

for “shall be substituted” substitute—
‘“‘shall be substituted and shall be
deemed to have been substituted on
and from the 25th day of January,
1970.”

I beg to

SHRI SHIVA CHANDRA JHA : I beg
to move :
Page 1, line 22,—
Io’ “t.hiny“
five” (4)

substitute  “twenty-

SHRI R. K. AMIN (Dhandhuka) : I beg
1« move :

Page 1, line 22,—
Sor  “‘thirty”
five” (5)

Page 1, line 22,—
after “substituted”

‘and before the existing proviso the
following proviso shall be inserted,
namely :(—

“Provided that such reservations of
seats for the Scheduled Castes and
Scheduled Tribes shall be reduced by
thirty-three per cent at the commence-
ment of each general election starting
from the next general election to the
House of the People and to the Legisla-
tive Assembly of a State after the date
of the enactment of the Constitution
(Twenty-Third Amendment) Act, 1969
so that such reservations of seats may
finally come to an end not later thaa
thirty-three years from the commence-
ment of the Constitution.”.’ (6)

Page 1, line 22 —
after “‘gubstituted” insert—

‘and the following further provisos
ghatl be added, namely :—

substitute “thirty-

insert—
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“Provided further that in allocating
seats to Scheduled Castes where they
constitute to be less than twenty-five
per cent of the total population of the
Constituency, there shall be rotation of
reserved seats so that po constitueacy
in Lok Sabha has reservation for
Scheduled Castes for more than one
term since 1966 :

Provided further in allocating
reserved seates to Scheduled Castes
both for Lok Sabha and Legislative
Assemblies of States, care shall be taken
to see that no Assembly constituency
has reservation of seats both in Lok
Sabha and Assembly simultaneously.”.’
™)

SHRI KANWAR LAL GUPTA :
to move :

Page 1, line 21,—
after “Constitution” insert—

“(i) sub-clause (b) shall be omitted ;
and (i) > (13)

1 beg

SHRI R. S. ARUMUGAM : 1 beg to
move :
Page 1, line 22,—
for “thirty years” substitute ‘forty
years" (16)

SHRI ABDUL GHANI DAR : I beg
to move :
Page 1, line 22,—
Sfor “thirty” substitute “forty” (14)

Page 1, line 22,—
after “substituted” insert—

‘and the following further
shall be added, namely :—

“Provided further that in allocating
scats to Scheduled Castes where they
constitute to be less than twenty per
cent of the totol population of the
constituency, there shall be rotation of
reserved seats so that no constituency
in Lok Sabha has reservation for
Scheduled Castes for more than one
term since 1966.”." (15)

proviso

SHRI KANWAR LAL GUPTA : I beg
to move :

Page 1, line 22,—
after “thirty years” Insert—
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*‘except in the case of the representa-
tion of the Anglo-Indian community
in the House of the People and in the
Legislative Assemblies of the States by
nomination” (17)

SHRI RAM SEWAK YADAV (Bara-
banki) : I beg to move :
Page 1, line 22,—
for  “thirty  ywars”
“fifty years” (20)

substitute-

ot swre med & wearg war
g:
“2 fa¥gw it qru S fasy afgem
F gg=y3 334 F1 @7 wdfa § va%
g7 q< fA5T 957 W 91T ¢
(1) sfama & og=dz 334 &1 wW
(@) st wiwr W qyRTa
FT @¥E AT HIT USET &Y
faara qarsl & g fadwa &
grafrga & ag freaa Aw qar
YT fagT qar & frgzq & i
gyreg & fzar srg

(2) mqgfas sirfaal s sagfaa
g4 sifaat § fAe eqrdY & sAre-
g gegedr dfqe ¥ gua
g7 fgaT ¥ J1ET 17 ¥ 85
F§ &Y Freafg B Farfer g
gurdt @ @ | 9%g Ay fag
gT WIT a§ Faig g A
ararey ey ¥ g sifaat s
et 32 sfqwa & fegre &
&7 g1ar QAT | "5 w oig ¢
§ g 33 wfawa « deqr agax
34 gfasa g Jrad | §@ dE
dfama & g A3 A IS
ag a1g "Areeny FY gfwar guieq
21 Tt |

% gwr A usy faem

(3)
qaral ¥ faq gagfaa arfqa)
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#R gggfaa w7 sfe & fag
wrzfaa frafaq g7 gT qiw ad
& qrz grqreg frateat § qqw
fear sar &3, faad  gifem
X GrATT el #1 ary ga
frataT & &1 o qua faemar

@\ (23)

SHRI R.S. ARUMUGAM : I beg to
move :

Page 1,—

for Clause 5, substitute-

5. In article 334 of the Constitution,
for the words “shall cease to have
effect on the expiration of a period of
twenty years from the commencement
of this Constitution” the following
words shall be substituted, namely :—

“shall continue to have effect until
such time the Parliament is satisfied
through the machinery of a Committee
appointed by it, for the purpose that
the Scheduled Castes and Scheduled
Tribes have reached a level, economically,
socially, politically and educationally
comparable to other communities in the
country.”.’ (27)

SHRI RABI RAY : Ibeg to move :
Page 1, line 21,—

after “Constitution” insert —

‘(i) in sub-clause (a), for the words
“States; and” the words “States ;"
shall be substituted ;

(ii) sub-clause (b), shall be omitted ;
and

(i)’ (28)

SHRI ABDUL GHANI DAR : I beg to
move :

Page 1, line 22,—

after “thirty years” insert—

“except in the case of the representa-
tion of the downtrodden classes, such
as Harijans, Scheduled Castes, Muslims,
and Christian communities in the House
of the People and in the Legislative
Assemblies of the States by nomina-
tions” (40) '
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SHRI OM PRAKASH TYAGI : I beg
to move ;
Page 1, line 22,—
after “substituted” insert—
‘and the following proviso shall be
inserted before the existing proviso :

“Provided this extension of period
shall not apply to the sub-clause (b), of
this article.”., (43)

SHRI G.S REDDY (Miryalguda) : I
beg to move :
Page 1,—

for Clause 5, substitute-

“5. In article 334 of the Constitution,
for the words “shall cease to have effect
on the expiration of twenty years from
the commencement of this Constitution™

the following shall be substituted,
namely :—
“shall cease to have effect on the

expiration of fifty years from the com-
mencement of the Constitution, provided
that the Members of Parliament from
the Scheduled Castes and Scheduled
Tribes in the Lok Sabha then in session
vote by three-fifth majority to forego
the right of reservation on the basis of
having advanced to the level of other
advanced communities in the country
socially, educationally and politically.”.,
(44)

t wiw gem Ay § owEdaE
FIAT§ :
’ gex 2 T dffq 5 &
ez “dfrara’’ & g a8 S e
“(1) sastar (3) * s
wrar § M (16)

SHRI GOVINDA MENON : Mr. Deputy-
Speaker, Sir, the object of my amendment
js this. This Bill, when passed with the
requisite majority in each House of Parlia-
ment will require ratification by more than
half the number of States.

If by any chance, that ratification
is not received by the 25th January,
1970, there will be a hiatus. Tn order to
avoid that, I am moving the amendment
«shall be substituted and shall be decmed
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to have been substituted on and from the
25th day of January, 1970.” It is only to
remove any hiatus which may occur in
some contingency.

18.00 hrs.

=t fra @77 W ST wEET,
Farst 5 ¥ Fg1 1y 2 fir fregee Fwea,
fasges g stx ge-dfeas & fag
fdga #t sagear stedeges & sres ¢
Q¥ F e ad arg g wrd N, gaty
W IATT F GIU IQ  sgFeAr F gafy
Y W 79§ & fq¥ qgmr o W@
# o dqleT gear 4 gra g Frear
¢ fr g8 wafy 9 a9 qi7 af & fao
agrar oy | fesdma 1 ag  faafasn
srev garar st Aifge | afs gw Fadma
N awh wafy & fag qg@ & @ SEF
Fra ¥ FEfrAT gAmE AT 9T ;A
T ag @ § ) AT g SgAT N
qX waw< fay @rd, @Y ¥ wghde 8T
g ¥ zgd FgfdT ¥ oguew W
et § | fodaT #1 sgEE 1 99N
a1 &t T Y et wata F fav oy &
¥ sgfedter wafa 78 #T 9@ T@
aF1T AGF & forn faqqd N sqaeq
Far fasa & fazg § 1 zafee sfaa
7@ & T feegre fodam Y wafe &
¥« g aI F fAC FgTar AF T I9H
q T% A& AgHE FY @, @ I9
safer &Y s i agrgr ot @A 0§
g7 FHfA & arg @O st w@arg,
¥frq cad gaw fga e H 2 fF Fooq-
wq *1 a@ = * fa1 58f afex Faw
qig a19 ¥ fog agrar .1F

SHRI M. R. MASANI (Rajkot) : 1 rise
on a point of order about the amendment
moved by the Law Minister. 1 just took
two minutes to try to understand it. He is
trying to give retrospective effect to an

Amendment to the Constitution because the
remaining procedure that has to be followed
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namely, ratification by the State Assemblies,
may take afew weeks. He wants that by
whatever date that procedure may be
completed, the Constitution (Amendment)
Bill shall be deemed to have been enacted
from the 25th of January 1970. I am
questioning whether he is competent to
move such an Amendment which is contrary
to the Constitution itself. The Constitution
lays down that until certain things are
done, the present Constitution continues.
How can this be changed by an amendment
belatedly moved by the Law Minister
trying to give retrospective effect to the
Constitutional Amendment on the plea that,
if it is not ratified by 25th January 1970
there will be a hiatus with respect to the
reservations ? If the Government wanted
to avoid this, they should have come up
earlier with this Bill, two or three month
carlier, when there would have been no
question of this amendment. Sir, 1 believe
this amendment is out of order and I hope
you will rule it out. Otherwise, any High
Court or Supreme Court will strike down
this Bill altogether. Let us not pass an
illegal Amendment which the Courts, will
not accept.

ot wew  fagrdt awwRdl @ IATeAN
Agiey gfqg ¥ 77 cqaear Y a2 ¥
fo Todl w1 agua d@fqar ¥ g@ daeq
# gfez 7 | 78 aTFR F w1 a1 &
Tg 39 fada® 71 aed) ady wyv wsA
& &N Ffa g1 S | WX a7 FIEAT
FT A T fF vsal & w@Ffa W q
#TF o Y gz Ggrad wgE qrdE A
AR |TAT ST, &Y ag sy F mfgsri
9T FSTUATT AT | I8 4T 7 TIE I
FE Gaen 7g) F aFA1 2 | @A &
dateT ¥ graeg § 77 €OsT  SWIATHT
fi5 o atg &1 gaua oA sfasa usat
gra gee fear S arfge

& gawar ¢ v a8 davaa =rar i
aifgy #YT AT T N wgAfy 7 18"
13 sfamA w1 ofaraw T 57

SHRI SURENDRANATH DWIVBDY :
Mr. Deputy-Speaker, Sir, 1 entirely agree
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with the point of order which has been
raised by Shri Masani. But I see in it
another design, because, now what would
happen after this amendment is accepted
in this...

MR. DEPUTY-SPEAKER : Are you
speaking on the point of order raised by
Shri Masani ?

SHRI SURENDRANATH DWIVEDY :
Yes, I am supportiig the point of order
that we should not be a party to any
political design that may be seen through
this amendment. That is why I see this
point of order from another point of view.
Please understand this. By this amendment
ratification would be received but it is not
necessary that by such and such a date it
should be received. That means that the
Government thinks that if they go in for
mid-term election, even if ratification is not
received, then this Bill comes into force
Otherwise there was no need to bring this
amendment at the last stage by bypassing
the State legislatures altogether.

&t Iy vw: gaege WA, AN
q¥z e fGAd, gew fagrd S
NI AGHEY 1 A7 gaeq) FT AT g &
AN Y T1dg Far g A Hd
wg ¥ faady Fxar =mgar g fF ome
fer qg¥ § s@Ew ¥ fafa =0 ¥A9
gTew HIT g § T9T AN S FqI3-AC
%z ¥29 wq § v ga werafa gaig
F@ & mifes ad € dfFT ag W)
el Frar war g 3@ F Y oF I3 T
g 1 99T gfawa wsA FT A 3@ F
TR gadd fawwr wfgy s N 7g
AL FTS FIAT °9Tgd § | TF AH TG
31 917 f& TsAY Y sarEr s @
AR @ aOE AT WIS H e
faama sl §Y AT fFwr o,
gz dfaam & fears § s § wzay
gz gfe & A d sy §

geqrafe gAIT FA a1 ¥, w@fdo e
<@ & ¥fem Y31 7 F1F ST A w5y
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[+t <f5 @a]
7z dfgga & faws ¥ wwfag &
sggedr & weT F ardy s g AT
e Far g fs wm s¥ wieE AR
T Gifvq #I4 1

SHRI ASOKA MEHTA (Bandara) :
Mr. Deputy-Speaker, Sir, I am not con-
cerned with the question whether the
Government dissolve or does not dissolve
the House. I am concerned about the vali-
dity of this Constitutional amendment. I do
not want that the validity of this Consti-
tutional amendment be challenged in any
manner, There are three things that are
necessary before the Constitutional amend-
ment becomes valid. One is, more than half
the total membership of the House must be
present. The second is, two-thirds of these
present should have voted for it. And
thirdly, 50% of the State Legislatures have
to vote for it. Would it be competent for
the Minister to come and say that even if
two -thirds of the Members have not voted
today, but may vote after 2 months, the Bill
would be valid ? Here is a full scheme, a
scheme whereby the Constitutional amendment
cannot be made by the Parliament alone. The
Constitutional amendment is complete only
when the State legislatures have ratified it.
The process of ratification is an integral part
of the amending process.

Governmeat is solely and squarely res-
ponsible for the delay. The predecessor of
the Minister Shri Govinda Menon had in-
vited the attention of the Prime Minister to
this particular aspect of matter and stated
that it needs to be gone into and decision
taken on it early enough. I have certain
amount of personal knowledge about it.
Characteristically the Government, the Prime
Minpister and her Government, refused to
take any notice of the suggestion. They have
sat on it for all these months and the period
of incubation lasted more than 18 months.
Even this Bill was introduced as a result of
a statement that T issued sometime back. I
do not know if they are aware of the ticking
of time. There was a talk of dissolution
of Parliament and my reaction was that
whether the Parliament is dissolved or not is
of no concern to me but such a dissolution
must not affect adversely the interests of the
Scheduled Castes and Scheduled Tribes.
Th refore I said that the amendment has to
be put through before the 25tk of January,
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197). Then suddenly they woke up and found
that on the 25th of Jannary, 1970 the
Scheduled Castes and Scheduled Tribes
would be at a tremendous disadvantage. Why
did they not take up this matter earlier ? It
is because of the inefficiency and dilatoriness
characteristic of this Government. Suppose
this matter is raised by someone before the
Supreme Court and the amendment is struck
down what will happen to our Scheduled
Castes and Scheduled Tribes ?

This House by an overwhelming vots,
almost near-unanimous or perhaps upani-
mous vote, supported the proposition that
as far as our Scheduled Caste and Scheduled
Tribe brethren are concerned, reservation
must be there fore ten more years. We want
that if there is a bye-election on the 26th
January, they should have this right. But
who is responsible if they are not able to
have this right 7 Let Government not try to
hide this responsibility. Let them not run
away from the responsibility by asking us to
do something which is p ima facie unconsti-
tutional.

Even if we agree to this amendment,
what is the guarantee that this constitutional
amendment will be valid ? I and many of
us on this side do not want to be a party to
passing a constitutional amendment in an
unconstitutional thereby end: ing
it. That would be hoodwinking the Schedul-
ed Castes and Scheduled Tribes to whizh we
shall never be a party.

Please remember that we are being asked
to pass this amendment today because of
characteristic dilatoriness, characteristic in-
efficiency and indifferences which is another
name for this Government. We are not here
to rectify the mistakes of the Government,
Let them pay for it.

A counstitutional amendment has to be a
valid amendment. I suggest that that validity
will be wholly missing if we try to give it a
retrospective character like this.

SHRI SHRI CHAND GOYAL : I also
rise to support the point of order on consti-
tutional and legal grounds. I am soriy I
have not been able to bring with me some
judgments which have declared a piece of
legislation as illegal and unconstitutional on
the ground that the assent of the mojority
of the States was not obtained. I am per-
fectly sure that this piece of legislation with
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this amendment will not be able to stand the
scrutiny of High Courts and Supreme Court
if someone decides to challenge it. It isa
constitutional requirement that we cannot
bypass the wishes of the States envisaged
in the scheme of the Constitution. If there
was time, I would have shown you certain
judgments of the High Courts and Supreme
Court in which legal and constitutional in-
firmity has been neclared on the ground that
the necessary assent of the States had not
been obtained. 1 do not think the House
should be a party to the passing of this
illegal amendmer.t which will not be able to
stand the scrutiny of the law courts. It is
desirable, advisable and in the interest of the
entire Scheduled Castes and Soheduled Tribes
community that the piece of legislation we
are going to adopt should not be success-
fully challenged in law courts. Therefore. I
think we should be wiser and not adopt this
illegal amendment.

MR. DEPUTY-SPEAKER : With regard
to the point of order raised by Shri Masani,
the Speaker has admitted the amendment.

SHRI M. R. MASANI : That does not
mean that it is valid on constitutional
grounds.

SHRI GOVINDA MENON: May I
reply to the points raised ?

The attack against this amendment has
been two-fold. One was voiced by veteran
members like Shri Masani, Shri Asoka
Mehta and Shri Goyal on the ground of
unconstitutionality. I do not accept it to be
so. Parliament has got power fo legislate
with retrospective effect.

SHRI M. R. MASANI : Question.

SHRI GOVINDA MENON : He may
question it, but I can assert.

SHRI ASOKA MEHTA : It is a most

dangerous precedent.

AN HON. MEMBER : Will he resign if
this is struck down ?

SHRI GOVINDA MENON : What the
States will ratify will be the Bill including
this clause that it shall be deemed to have
come into effect on 25th Jannary, 1970, We
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are not bypassing the States b the Bill
goes for ratification by the States with this
clause 5, with the amendment that the Bill
shall be deemed to have come into effect on
25th January, 1970.

SHRI M. R. MASANI : Quite wrong.

SHRI GOVINDA MENON: Shri
Masani is shaking his head in disapproval.
but I have looked into the matter.

Another line of attack was based upon
the suspicion which Shri Dwivedy and Shri
Rabi Ray are never tired of repeating in this
House.

They think that thereis a sinister pur-
pose behind this thing. Because that has
been raised, I do not press the amendment.
I seek leave of the House to withdraw my
amendment.

SHRIMATI TARKESHWARI SINHA
(Barh) : The Law Minister must resign be-
cause he has given wrong advice to the
Government which has been greatly embar-
rassing to the Government.

SHRI GOVINDA MENON :
correct advice.

I gave

MR. DEPUTY-SPEAKER : Has he the
leave of the House to withdraw his amend-
ment ?

HON, MEMBERS : Yes.
Amendment No. | was, by leave, withdrawn.

SHRI R. K. AMIN : As for my first
amendment, I suppose everyone agrees that
the reservation is not necessary ultimately,
that it is only given for ten years more
because of certain circumstances  Shri
Jawaharlal Nehru said in the Constituent
Assembly :

“I think that doing away with this
reservation business is not only a good
thing in itself, good for all concerned
and more especially for the minorities.
but psychologically too it is a very good
move for the nation and the world. It
shows that we are really sincere about
this business of having a secular
democracy.”

So, for a secular democracy ultimately reser-
vation is not necessary. We have given
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it because of certain special circumstances.
So, in giving it we should have a built-in
mechanism so that by the end of a particular
period it must lapse automatically. For
that we have suggested that instead of 10
years it should be 13 years, 3 years more,
because we propose that in 1972 the reser-
vation should be cut down by one third, by
another one third in 1977 and the balance
one third in 1982. That is, by 1987 the
reservation goes away completely, That is
the ultimate a'm of our secular democracy
that ultimately the reservation is not neces-
sary. And it has been done insuch a
manaoer that the conscience of the Govern-
ment has not been awakened for 20 years
to lift these down-trodden people, and we
want to see that within these thirteen years
it is awakened. In order to compel them
to do it, such a mechanism is necessary and
hence my amendment.

Amendment Nos. 6 and 7 are with
regard to the manner in which the reserva-
tion is to be given. You know that earlier
when Muslims were given reservation, only
Muslims voters used to vote for them.  But
that system was found to be rather bad and
that is why we gave it up in regard to the
Scheduled Castes and Scheduled Tribes.
In the present system also there are certain
bad features For example, the same seat
remains under reservation for consecutive
elections, with the result that the man who
occupies the seat, who is elected as a
Harijan candidate, develops a vested interest
and he does not like that it should rotate,
with the result that other Harijans are
denied an opportunity of coming to the Lok
Sabha or the Assembly. Many a time in
regard to the Scheduled Castes seats you will
find that they are only ten or twelve per cent
of the population. Between one Lok Sabha
seat and the other Lok Sabha seat, there is
no difference in so far as the population is
concerned, but where the p~pulation of the
Scheduled Castes is less than 25 per cent, I
should like to see that the rotation takes
place so that not only the Harijans of one
arca which have vested interests but Harijans
of the other areas are also given the
oppor‘unity to go to the Assembly as well
as to the Lok Sabha.

My third amendment relates to the
point that the same constituency is not given
reservation both in the Lok Sabha and the
Legislative Asserbly, because if reservation
is given like that, you deny the opportunity
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of selecting the right representative either
for the Assembly or the Lok Sabha. If
the Scheduled Castes candidate gets reserva-
tion in the Lok Sabha and for the Assembly
also, for the same constituency there is
reservation, then the people of that area
are denied the opportunity of sending their
own representative both !0 the Assembly
and to the Lok Sabha. My amendment
ensures that no area will be denied the
opportunity of sending a right representative
both to the Lok Sabha and the Assembly.
At lzast, we should see that the reservation
is made either for the Lok Sabha or the
Assembly in such cases. I do not cut down
the percentage of the reservatio~. I am
not also against the reservation. But we
must look to the manner in which the reser-
vation is working for the last 20 years. We
must take stock of the situation and we
should learn from our experience so that,
whether the reservation is done for 10 years
or 13 years, it will be done in such a manner
that the vested interests are not being creat-
ed and the Harijans of the other areas are
also given equal opportunity to represent
them. That is why I have given these three
amendments.

o} ®aT A gA: Wt gz AT
faadt 3 Y ar7 +& 2, AF gAY €
F R 2 AT & a7 wwwAr g froag
S 9gAT FMEA @, I AT AW T3
dMgq s1rer A 2, dar s fgAd St
FFY L N sa VN oF a7 wez g s
wgi &% fagdt gd aifaat & &,
gfaal =1 q319 8, @z 30 ad a% wgar
afgg 1 20 gAY &Y ¥ & 10 @i
NG oI aWwIY Fard 5 gw 9
F AT §, AW eANFIT w1 § AT
HqaleT ¥ uF a3 19 & fF e gfenm
FFgfadY &1 arawT agi i wifge
T g F AYe sarar & 9 sgar &
AEar g darfs s €% wva NI Far
g o sfema =gy &1 o o dw
& faw Fdrequa 8, = W 2 AT g
Y a1, =7 & F1E eere A wean, e
A owEAr 22 ¢ R omwr oz fradag
&eH § AT § A 3T F1 FdAgwT Wy
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SHRI C. M. KEDARIA (Mandvi) : My
amendment No. 16 is very simple. Govern-
ment have already accepted the principle.
Instead of 30 years, we request that it may
be 40 years, because our experience after
these 20 years is that because of the hapha-
zard manner in which the provisions for
the uplift of Harijans and Adivasis have been
implemented, there has not been much
improvement in their condition aad there-
fore, every ten years, we have to come
before this Parliament seeking further
extension of the special provisions. To
evaluate the condition of these classes of
people, under the Constitution, every five
years the President appoints a commission.
The commission takes two years to submit
its report and meanwhile the reservation
period ends. Therefore, if we have a long
period of 20 years’ extension instead of
10 years® extension, we will have a long
phased programme for the uplift and deve-
lopment of these weaker sections of the
community. If the Government’s intention
is bona fide, we request that this amendment
may be accepted.

st M ¥IE AR (IR ¢

garsas WA, A TZ UF AGAY q@r
gmeT § ) ¥ & 8 oD §nem
fedr & =t & =gar ar % ag wvew
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g:

‘““the representation of the Anglo-
Indian community in the House of the
people and in the Legislative Assemblies
of the States by nomination,”
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JU AN g gOaET wiw iy
A F graw § § gud fawy ¥ Faw
TF § wex FgAT WP 1 AF AN
g5 § fad gzer o AT g9 99 §
TaHr Arq fg7dt § g @ @ O "
¥ gwer gre@ W% fe digem 8T §
@it gz waar H1 g gd awr g AR
T JAJT & A gU HueA & WRIY UF
dYer ar gear § f& A€ safaq arafadfoa
g% Wi ag wefee & wwgar § f
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s@ 9T fa=Eie ad +3 @ E o feey
qiF qAEE § 59 9T fqER F aEn
AFA & FAT T AF AT F FAT ot
T THER F1 ge11 @ fraw g §
|11 5 o1 awdr g

Y geniEE ew  (aTmEt)
wers wRiaw, St wARERE gei 9 AW
far aar &, & gawr fady F@ F fag
0 gAT § 1 AN qIEA A WA HEad
fraraix & anwar § f& wwww &
g ¥ g W@ weweEs §aw
foma avw ferg gaawm T FE gal
qewg aovg # i ¥ @y § wafaw
3I7 SEqEEaF] ¥ UH WA | HY
T &I @AY & | IIR qgi 9T A A1
¥ wiad o g Iga § g FA
& a8 gwwa fF oifqade & 92 @
TFIT & gsx Gy a1 Fifge o N @i
Wt ¥ §@ 7t 9T wwAT FWAEAR 4T
far @Y 9RIX @gr e a9 9% A B
%7 91 47 ) A qg A grAy e
FgmwdQa el & e & @
oy T@ W ¥ wE @@ @edl &
geuTTor F3AT i @1 @g% Y BIEFT
T 2, & Y SEIT SEET ;AET AE
T GFAT | T9 YFIT B AT FA Y W
¥ sTdaar ggdt 21 ST AT g9 faAR ¥
¥ 5 @ oifFaTie & 9T 59 avE A
F S A 78 wEard § g §
s ffe et W oA s F Sfa
FT dqAET qgAT § | W9 FE AWHR
AFT 7 @ ¥ A@ A gFF g Al
uF 9W ¥ u= @ Ofd § A S
¥ 91X Ay § wrAaar $1 A Goar
wive § sas fadw s@r § 1 3
fret @ % =19 o9 9T §, F §
fir farg & dar & afaa T3 e aifwardiz
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¥ Y A TE TR FAd g0 W@ ;N
1 ft oY 7 araar ifge

SHRI GOVINDA MENON : Mr
Deputy Speaker, Sir, the amendments can
be classified into three or four categories.
Mr. Kanwar Lal Gupta in his speech as also
Mr. Prakash Vir Shastri objected to nomina-
tions continuing to the Aanglo-lodians. I
would respectfully point out to you and to
them that we have already passed Clause 4
which provides for nominations for Anglo-
Indians.

SHR1 ATAL BIHARI VAJPAYEE
That is an enabling provision.

SHRI GOVINDA MENON : Yes, that
is an enabling provision. This is also an
enabling provision and Art. 231 also is an
enabling provision. For a period of ten
years the enabling provision will be there.
That is all. That is my answer. According
to me, strictly speaking, these objections
fall down because we have adopted Clause 4,

Shri Prakash Vir Shastri and Shri Amin
want that this q of rep jon
should be reduced by 33 1'3 per cent from
election to election. 1 do not think that
kind of arrangement can be made. We are
now extending this period for 10 years. Mr.
Shastri added another suggestion which I
consider to be very intelligent. He said that
I should have come with a programme for
the amelioration of the condition of the
scheduled castes and I agree with him but
pot when the constitution is being amended,
but on another occasion. The other amend-
ment was by Shri Shiv Chandra Jha.

SHRI BAL RAJ MADHOK : He said
about rotation of the constituencies. What
about that ? It is a good suggestion.

SHRI GOVINDA MENON : He wanted
the provision for 25 years, while the leader
wanted it for 50 years. That is difference
between leader and follower. I oppose both.
Shri Kedaria wanted it for 40 years—it all
comes to the same thing. Mr. Amin made
a suggestion that there should be rotation
of the constituencies reserved for Scheduled
Castes from time to time. That should
some not in the Constitutions but the pro-
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{Shri Govinda Menon]
visions of the Delimitation Act. Shri Dar

Scheduled Castes. I don’t think other
Members here would agree.

SHRI KANWAR LAL GUPTA : There
is one amendment of mine which I would
like you to put to vote separately.

ot ofw T : ¥R wiiElzm gx e
AAfer g =Afge
Division No. 10] AYES

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
*Besra, Shri S. C.
Chauhan, Shri Bharat Singh
Dwivedy, Shri Surendranath
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Guba, Shri Samar

Joshi, Shri Jagannathrao
Madhok, Shri Bal Raj
Meena Shri Meetha Lal

NOES

Abraham, Shri K. M.
Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Dr. I.
Anirudban, Shri K.
Anthony, Shri Frank
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatari, Shri
Bhagaban Das, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri CJK.
Bist, Shri J. B. S.

3%

MR. DEPUTY-SPEAKER  The ques-
wanted Muslims to be equated with the tion is :

insert—

Page 1, line 22,— e ‘“‘thirty years”

‘“except in the case of the represen-
tation of the Anglo-Indian commu-
nity in the House of the People
and in the Legislative Assemblies
of the States by nominations.”

an
The Lok Sabha divided :

[18.57 hrs.

Molahu Prasad, Shri

Ray, Shri Rabi

Reddy, Shri M. N.

Shah, Shri T. P.

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Singh, Shri J. B.

Suraj Bhan, Shri

Tyagi, Shri Om Prakash
Vidyarathi, Shri Ram Swarup
Vajpayee, Shri Atal Bihari

Biswas, Shri J. M,

Bohra, Shri Onkarlal
Bramhanandji, Shri Swami
Buta Singh, Shri

Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumai
Chaturvedi, Sbri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R.

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.

Dalbir Singh, Shri

Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveckan, Shri

Deoghare, Shri N. R.

Desal, Shri C. C.

Deshmukh, Shri B. D.
Deshmukh, Shri K. G.

*Wacngly voted for AYES,
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Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Durairasu, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Esthose, Shri P. P.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gautam, Shri C. D.
Gavit, Shri Tukaram
Gh :sh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gopalan, Shri A. K.
Gopalan, Shri P.
Govind Das, Dr.
Gowda, Shri M. H.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Haijarna vis, Shri
Haldar, Shri K.

Heerji Bhai, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri

Kamala Kumari, Kumasi
Kandappan, Shri S.
Karan Singh, Dr.
Kasture, Shri A. S,
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M A.
Kinder Lal, Shri
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishanan, Shri G. Y.
Krishnappa, Shri M. V.
Kuchelar, Shri G.
Kureel, Shri B. N.
Kushok Bakula, Shri

Lakshmikanthamma, Shrimati

Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
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Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mabharaj Singh, Shri
Mabhajan, Shri Vikram Chard
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Masani, Shri M. R.
Masuriya Dia, Shri
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Menon, Shri Vishwanatha
Minimata, Agam Dass Guru Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri G. S.
Modak, Shri B. K.
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Mohinder Kaur, Shrimati
Muhammad Ismail, Shri M.
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B. S.
Nabata, Shri Amrit
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Narayanan, Shri

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri BhaljiBhai
Parmar, Shri D. R,

Partap Singb, Shri
Parthasarathy, Shri

Patil, Shri Anantrao

Patil, Shri Deorao

Patil, Shri S. D.
Patil, Shri T. A.
Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Rajasckharan, Shri

n
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Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P.

Ramani, Shri K.

Ramji Ram, Shri

Ramshekhbar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri
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Sheo Narain, Shri

Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari

Rane, Shri Sivasankaran, Shri
Ranga, Shri Snatak, Shri Nar Deo
Rao, Shri Jaganath Solanki, Shri P. N.

Reo, Dr. K. L. Somasundaram, Shri S. D.

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sezhiyan, Shri

Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Ramavatar

Sonar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Thakur, Shri Gunanand
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanpath, Shri
Venkatswamy, Shri G.
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Jageshwar
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MR. DEPUTY-SPEAKER : The result*

The motion was negatived.

of the division is : AYES : 22 ; Noes : 262.

MR. DEPUTY-SPEAKER : I shall now

put amendments 5, 6 and 7 to vote.

negatived.

Amendments Nos. 5, 6 and 7 were put and

MR. DEPUTY-SPEAKER : The question

Shastri, Shri R d

*The following Members also recorded their votes :

AYES : Sarvashri S. Kundu,

Jageshwar Mishra, Lakhan Lal Kapoor and Narayan Swarup Sharma,
{ NOES: Sarvashri Balgovind Verma, Manibhai J. Patel, A. K. Kisku, Dhandapanj
and S. C. Besra.
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“Page 1, line 21,—

after “Constitution” insert—

AGRAHAYANA 18, 1891 (SAKA.

‘(i) in sub-clause (a), for the words

“States ; and’ the word “States ;

shall be substituted ;

Division No. 11]

Ayarwal, Shri Ram Singh
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Dwivedy, Shri Surendranath
Gowd, Shri Gadilingana
Guha, Shri Samar

Gupta, Shri Kanwar Lal
Joshi, Shri Jagannathrao
Kameshwar Singh, Shri
Lakkappa, Shri K.

Misra, Shri Janeshwar
Molahu Prasad, Shri

Abraham, Shri K. M.
Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmad, Dr. L.
Anbazhagan, Shri
Anirudhan, Shri K.
Anthony, Shri Frank
Aramugam, Shri R. S.
Awadesh Chandra Singh. Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai. Shri Vidya Dhar
Banerjee, Shri S, M.
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Dr. Maitreyee
Basumatari, Shri

Besra, Shri S. C.
Bhagaban Das, Shri
Bhagat, Shri B. R,
Bhagavati, Shri

Bhakat Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.
Biswas, Shri J. M.
Bohra, Shri Onkarlal
Bramh dji, Shri S
Buta Siogh, Shri
Chakrapani, Shri C. K.

”»

AYES

NOES

(23rd Amdt.) Biil 382

(ii) sub-clause (b), shall be omitted ;
and

(iii) * ” (28)
The Lok Sabha divided :

[18.59 hrs.

Nihal Singh, Shri

Ram Charan, Shri

Ray, Sbri Rabi

Shah, Shri T. P.

Sharma, Shri Beni Shanker
Sondhi, Shri M. L.

Suraj Bhan, Shri

Thakur, Shri Gunanand
Vijpayee, Shri Atal Bihari
Vidyarathi, Shri Ram Swarup
Yadav, Shri Ram Sewak

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chattrrji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R.

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri

Damani, Shri S. R.
Dandeker, Shri N.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Deiveekan, Shri

Deoghare, Shri N. R. "~
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhandapani, Shri
Dhrangadhra, Shri Surajji Meghrajji
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwarj
Ering, Shri D,

Esthose, Shri P. P,

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gautam, Shri C. D.
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QGavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gopalan, Shri P,

Govind Das, Dr.

Gowda, Shri M. H.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Haldar, Shri K.

Heerji Bhai, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav. Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Kahandole, Shri Z. M.
Kalita. Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri

‘Kamala Kumari, Kumari
Kandappan, Shri S.
Kapoor, Shri Lakhan Lal
Karan Singh, Dr.
Kasture, Shri A. S.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A.
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Koushik, Shri K. M.
Krishna, Shri M. R,
Krishnan, Shri G. Y.
Krishnappa, Shri M.V.
Kuchelar, Shri G.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Madhukar, Shri K. M.
Mabadeva Prasad, Dr.
Mabharaj Siogh, Shri
Mahajan, Shri Vikram Chand
Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandasl, Dr. P.
Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
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Manoharan, Shri
Maran, Shri Murasoli
Marandi, Shri

Masani, Shri M. R.
Masuriya Din, Shri
Mayavan, Shri
Meghachandra, Shri M.
Mehta, Shri Asoka
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanatha
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Minimata Agam Dass Guru, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri G. S.
Modak, Shri B. K.
Mohammed Yusuf, Shri
Mohammed Sheriff, Shri
Mohinder Kaur, Shrimati
Muhammad Ismail, Shri M.
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B S.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Narayanan, Shri

Oraon, Shri Kartik
Palchoudhuri, Shrimati Ha
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parmar, Shri D. R.

Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibbhai J.
Patil, Shri Anantrao

Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.
Pramanik, Shri J. N.
Prasad, Shri Y. A,
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
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Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri
Ranga, Shri
Rao, Shri Jaganath
Rao, Dr.K. L.
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A, S.
Saleem, Shri M. Yunus
Salve. Shri N. K. P.
Sambhal:, Shri Ishaq
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed , Shri P. M.
Sayyad Ali. Shri
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sezhiyan, Shri
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri
Division No. 12)
Anbazhagan, Shri
Arumugam, Shri R. S.
Chittybabu, Shri C.
Das, Shri N. T.
Deiveekan, Shri

AGRAHAYANA 18, 1891 (S4K4)

AYES

(23rd Amd1.) Bl

Shinkre, Shri

Shri Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheswar Prasad, Shri
Sinha, Shri R. K.
Sivasankaran, Shri

Snatak, Shri Nar Deo
Solanki, Shri P. N.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri

Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Thakur, Shri P. R.
Tiwary, Shri D. N,
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Siogh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadav, Shri Jageshwar
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MR. DEPUTY SPEAKER : The result®

of the division is :

AYES : 23 ; Noes : 259.

The motion was negatived.

MR. DEPUTY-SPEAKER : The ques-

tion is :

“Page 1, line 22,—for “thirty years”

substitute ““forty years.”. (16)
The Lok Sabha divided :

[19.01 brs.)

Desai, Shri C. C.
Dhandapani, Shri
Durairasu, Shri
Kamalanathan, Shri
Kandappan, Shri S,

*The following Members also recorded
AYES : Sarvashri Shri Chand Goyal,

Narayan Swaroop Sharma.

NOES : Sarvashri N. P. Yadab, K.
Ramavatar

G. Viswanathan,

Shastri,

Saminathan, and Durairasu,

their votes :—
Onkar Lal Berwa, Om Parkash Tyagi, and
Pradhani, Jyotirmoy Basu, A, K. Gopalaa
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Kedaria Shri C. M.
Kuchelar, Shri G.
Manoharan, Shri

Maran, Shri Murasoli
Masuriya Din, Shri
Mayavan, Shri

Meena, Shri Meetha Lal
Mehta, Shri Asoka
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mukerjee, Shrimati Sharda
Naidu, Shri Chengalraya
Narayanan, Shri

Parmar, Shri Bhaljibhai
Pramanik, Shri J. N,
Rajasekharan, Shri

Abraham, Shri K. M.
Adichan, Shri P. C.
Ahirwar Shri Nathu Ram
Aga, Shri Ahmad

Ahmad, Dr. I

Anirudhan, Shri K.
Anthony, Shri Frank
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M,
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatari. Shri

Besra, Shri S. C.
Bhagaban Das, Shri
Bhagat, Shri B. R,
Bhagavati. Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.
Biswas, ShriJ. M.

Bohra, Shri Onkarlal
Bramh dji, Shri S
Buta Singh, Shri
Chakrapani, Shri C. K.
Chands, Shri Anil K.
Chanda, Shrim:ti Jyotsna
Chandra Shekhar Singh. Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
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Ram Dhani Das, Shri
Ram Subhag Singn, Dr.
Ramabadran, Shri T. D.
Rane, Shri

Saminathan, Shri

Sanji Rupji, Shri

Sapre, Shrimati Tara
Sezhiyan, Shri

Sheo Narain, Shri

Sinha, Shrimati, Tarkeshwari
Sivasankaran, Shri
Somasundaram, Shri S. D.
Subravelu, Shri
Vidyarthi, Shri R. S.
Viswanatha, Shri G.

Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deoghare Shri N. R.
Deshmukh, Shri B. D.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Esthose, Shri P. P.
Gajraj Singh, Rao Shri
Gandhi, Shrimati Indira
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari Shrimati
Gopalan, Shri A. K.
Gopalan, Shri P.
Govind Das, Dr.
Gowda, Shri M. H.
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Haldar, Shri K.

Heerji Bhai, Shri

Iqhal Singh, Shri
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
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Jamir, Shri S. C.

Jamna Lal, Shri
Janardhanan, Shri C.

Jha, Shri Bhogendra.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamble, Sh.i

Kamala Kumari, Kumari
Karan Singh, Dr.

Kasture, Shri A. S.
Kavade, Shri B. R.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan;, Shri M. A.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhat
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanathamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri
Mahida, Shri Narendra Singh
Mabhishi, Dr Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
Marandi, Shri
Meghachandra, Shri M.
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata, Agam Dass Guru Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri G. S.

Modak, Shri B. K.
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Muhammad Ismail, Shri M.
Mukerjee, Shri H. N.
Mukne, Shri Yeshwantrao
Murthy, Shri B. S

Nahata, Shri Amrit

Nair, Shri Vasudevan
Nanda, Shri

Oraon, Shri Kartik
Palchoudhuri. Shrimati lla
Panigrahi, Shri Chintamani
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Pant, Shri K. C.
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy. Shri
Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri S. D.

Patil, Shri T. A.
Pradbani, Shri K.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram Dhan, Shri

Ram Kishan, Shri
Ram Sewak, Shri

Ram Swarup, Shri
Ramamurti, Shri P.
Ramani. Shri K.
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh Shri
Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Sankata Prasad, Dr,
Sant Bux Singh, Shri
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwajpayan
Sethi, Shri P, C.

Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoraw
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Sharma, Shri Naval Kishoru
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Snatak, Shri Nar Deo
Solanki, Shri P. N.

Sonar, Dr. A, G.
Sonavane, Shri

Sreedharan, Shri A.
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Thakur, Shri Gunanand
Thakur, Shri P. R.
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Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Baigovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Jageshwar

MR. DEPUTY-SPEAKER : The result®
of the division is : ’
Ayes : 41 ; Noes : 230 ;
The motion was negatived.

MR. DEPUTY-SPEKER : I now put
all the other amendmeats to the House.
Amendments Nos. 4, 13, 14, 15, 20, 23,

27, 40, 43, 44, and 46 were put and
negatived.

MR. DEPUTY-SPEAKER : The ques-

Tiwary, Shri D. N. tion is : ‘
Tiwary, Shri K. N. “That clause 5 stand part of the Bill.”
Tula Ram, Shri The Lok Sabha divided.

Division No. 13] AYES (19.06 hrs.

Abraham, Shri K. M.
Adichan. Shri P. C.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmad, Dr. 1.

Amin, Shri R. K.
Anbazhagan, Shri
Anirudhan, Shri K.
Anthony, Shri Frank
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Shri Jyotirmoy,
Basumatari, Shri

Basu, Dr. Maitreyee
Besra, Shri S. C.
Bhagaban Das, Shri

Bhagat, Shri B. R.

Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.

Bhaou Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bist, Shri J. B S.

Biswas, Shri J. M.

Bohra, Shri Onkarlal
Brambanandji, Shri Swami
Buta Singh, Shri

Chakrapani, Shri C. K.
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad. Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Ckavan, Shri D. R.

Chavan, Shri Y. B.
Chittybabu, Shri C.

Mearrh

*Tne following also ded
Peshmukh and Tulshidas Jadhav,

their votes for NOES : Sarvashri K. G.
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Choudhury, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveekan, Shri
Deoghare, Shri N. R.
Desai, Shri C. C.
Deshmukh, Snri B. D.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Durairasu, Shri
Dwivedy, Shri Nageshwar
Dwivedy, Shri Surendranath
Bring. Shri D,

Esthose, Shri P, P.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gopalan, Shri A. K.
Gopalan, ShriP.
Govind Das, Dr.

Gowd Shri Gadilingana
Gowda, Shri M. H.
Goyal, Shri Shri Chand
Gubha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Haldar, Shri K.

Heerji Bhai. Shri

Iabal Singh, Shri

Jadhav, Shri Tulshidas
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Singh, ‘Shri
Kamala Kumari, Kumari
Kandappan, Shri S.

Kapoor, Shri Lakhan Lal
Karan Singh, Dr.

Kasture, Shri A, S.
Kavade, Shri B. R.
Kedaria, Shri C. M.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri, M. A.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Koushik, Shri K. M.
Krishna, Shri M. K.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kuchelar, Shri G.

Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mabhajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
Manoharan, Shri

Maran, Shri Murasoli
Marandi. Shri

Masuriyd Din, Shri
Mayavan. Shri

Meena, Shri Meetha Lal
Meghchandra, Shri M.
Mehta, Shri Asoka
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanathan
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Minimata Agam Dass- Gupta, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri G. S.
Modak, Shri B. K.
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Mukerjec, Shriinati Sharda
Mukne, Shri Yashwegtrao
Murthy, Shri B. S.
Nahata, Shri Amrit
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Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Narayanan, Shri

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri Deorao

Patil, Shri S.D.

Patil, Shri T. A.
Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabhai, Shrimati B.
Raghu Ramaiah, Shri
Rajasekharan, Shri
Ram Charan, Shri

Ram Dban, Shri

Ram Dhani. Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Jagannath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Raut, Shri Bhola

Ray, Shri Rabi

Reddy, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri.:.
Saha, Dr. S. K.:@..
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Saigal, Shri A. S.
Saleem. Shri M. Yunus
Salve. Shri N. K. P,
Sambhali, Shri Ishaq
Saminathan, Shri

Sanji Rupji, Shrf
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M,
Sayeed Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sezhiyan, Shri

Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sheo, Narain, Shri

Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddeshwar Prasad, Shri
Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari
Sivasankaran, Shri
Snatak, Shri Nar Deo
Solanki, Shri P. N.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Suraj Bhan, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Survanarayana, Shri K.
Thakur, Shri Gunanand
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
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Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vidyarthi, Shri Ram Swarup
Virbhadhra Singh, Shri
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Viswanatham, Shri Tenneti

Viswanathan, Shri G.

Vyas, Shri Ramesh Chandra

Yadab, Shri N. P.

Yadav, Shri Jageshwar

Yadav, Shri Ram Sewak

NOES

*Jadhav, Shri V. N.

MR. DEPUTY-SPEAKER : The result**
of the division is :

Ayes 287 ;
Noes 2.

The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of the
Members present and voting.

The motion was adopted.

Clause 5 was added 1o the Bill.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clause 1, the Enacting Formula
and the Title stand part of the Bill.
The motion was adopted.
Clause |, the Enacting Formula and
the Title were added to the Biil.

SHRI GOVINDA MENON :
beg to move :

“‘That the Bill be passed.”

Sir, I

SHRI KANWAR LAL GUPTA: Sir,
the discussion that I have raised under rule
193 may be postponed to tomorrow. That
is my submission.

MR. DEPUTY-SPEAKER :
to that.  (Inrerrupiion)

We agree

SHRI RAGHURAMAIAH : It was
specially agreed by the hon. Speaker and the
House aleo that we should sit, whatever the

time, to complete this Bill. I would
request... ...
MR. DEPUTY-SPEAKER : What the

hon. Member said is about his own motion.

*Mohammad Ismail, Shri M.

SHRI RANGA (Srikakulam): Mr.
Deputy-Speaker, Sir, when this Bill is reach-
ing its last stage, let me say we are all in
favour of this Bill and with the projection
that this Bill seeks to make in respect of
the depressed people. the Harijans and the
tribal people as well. I am quite sure and
I hope that, any how, whatever might have
been the failures of the past governments
during the last 20 years, inthe coming 10
years, this group will not be in power, and
if there is not going to be any chance for
any party to have the majority, there would
be a coalition government, and I hope that
that coalition government would give better
protection, greater privileges, to our back-
ward people and the Harijans and the tribal

people. and it will not behave as this
government have behaved up till now.
(Interruption).

When we come to have a chance along
with other friends here to form a Govern-
ment and administer this country either for
a period of ten years or for a part of it,
we will do our best, to improve the condi-
tions of the backward classes and the other
weaker sections of the community.
(Interruptions).

SHRI BAL RAJ MADHOK : rose~—

MR. DEPUTY-SPEAKER : Mr. Madhok,
you are a very educated man. You know
that we have discussed the whole thing very
exhaustively and there is nothing much
really left to say. I would request you to
cooperate with me and allow me to put the
question.

Now, motion moved : SHRI BAL RAJ MADHOK : I will
“That the Bill is passed.” only two minutes.
*Wrongly voted for NOES.
#oThe following Members also recorded their votes for AYES: Sarvashti M N,
Kundu, Srirajji Meghrajji Dhrangadhra, M. Mohammed Ismail and

Reddy, S.
V. N. Jadhav.
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gmeTE ARy, 98 faw qE @w s
@t &1 9 gfaqm @71, 39 @mg Tg
grawr 10 @1w % fora fear aar a1 7
9g gwg dfaqr aqrd qrel FY g
4t fr 10 a§ % v @% A§ grwa @
Doy fF z@ gvewr AN ITEd TG
W, I T T AHIT FT dqQ A%
FauAE fF 10 af Y adY, 20 ag &
wa a% WY gieaa wigal @ feafs gw-
@ F I fqad 21 97 10 ast &
fau w7 ggw 3| v @ &, Sfaw ag
Rar & wr fae us adera fwar amr,
qizfrefes g7 g, fagd dar aar f&
20 19 & gTaw & gar gfws Wt
#Y feaf & a1 gove gom 2, ¥fFT W
qqa @t 9. § 9g 9 fFar I Tar
% fr adag =1 o @ dar A @an
wq # Fgar wgar g f5 s ag
frrag s fF 10 eI & w9 % Q@Y
feafas qa1 @ f& 7g dxaw g &
fad a7 &, MTATT WA FA F) SIS
T 7 9§ "X fodem & fag, deadqw
& fag M€ wrgfRar ar fgg o=
feufa ag & f& eat gl wrg, wife-
argt wif d99€ F2a0 F w3 §, Afwq
& qger =1:ar g 6 gArt Ay aneitas
AU FA @ KT A Ay §, 3 ¥ N
d¥a¥ & gafae & wgm f& Wy 10
agt ¥ g@ i ¥ g q71 Ay ahg
fF s w1 a3 A Jw@ T 92 |

|0 a1 g ag fA¥dw s &
g faw & wre< @2y ofaw smfa g@
F arg ¥ & fF gy afvega Ay & S
wfas1T 10 a9 & fao & o 4, s9=)
g agrar &1 @ 2, afew g gfeasy
§ TR # wr-fafaer 7 9 A a€@-
fedem adl faar, i my¥e agl &
S9 {5 ArdlasTw #Y a1 FE 9, gAR
|3 AR AT Y W T | g WIa-
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e fgredl &1 A wim, wifed
4% wiar, guy WILANAFT@ IT AVO H
| & A AT HIH FIGHRT ATTEANG Saq
¥ oFET A FQ, G gfeasy IAH @
g 3fFT ag ar % arg gad afyATEa
] W FW, A5 WEIFW F qgAT
2, 9g gata ag § 5 e & @d
o= Frgaa € awgaifas § o6t @
awgzIfaga  wreIT 9Y, wyAfaen ¥
AT qT It § B I9FT gg7 qg 2
ggfag # FgAT ATEAT — This Government

stands condemmed by its own actions, deeds
and behaviour,

T faw 5@ e F & Frgafaw g, g
gawy frar #39 §

This kind of thing is the real danger to
national integration. Instead of Indianising
Anglo-Indians or such other elements you
are putting premium on their separation.

& west & @ia § g fa+T &1 gudq
FIATZ

MR. DEPUTY-SPEAKER :
wal.

Shri Ayar-

| Twfag RaE™ (F197) @ "I
wEleg, Wt aF wiiw w1 Y A gfeaT
aifenfaal & graesa § wr ...

SHRI MANOHARAN (Madras North) :
Are you allowing all the parties to speak ?
(Interruptions).

SHRI NAMBIAR (Tiruchirapalli) ; Then
1 also want to speak,

SOME HON. MEMBERS : No. no.

MR. DEPUTY-SPEAKER : It seems
the will of the majority of the House is
that I should put the question now. Even
so, I do not think it will be fair to shut out
everybody who wants to say something. I
would request that if you are very particular
about saying something, you may conclude
in two minutes.
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ot twfag wavaw . @Y vadfas
gaw gfga griigarfast &t fear
w & 383, ghea mfzarfea) & &t
Fifig ot ot S 3@ ad & fag &k
A% fearaarg 1 @ & we oY -
Afas aifzat §..(smawm)...

SHRI M. L. SONDHI (New Duelhi) :
Why should he not get his right to speak ?
He is from that section of the community

SHRI ATAL BIHARI VAJPAYTE :
If they wanl to hear, they can go out.

MR. DEPUTY-SPEAKER : I would
very humbly request the House to allow the
member to have his say. Let him conclude
in a minute. Then I will call Mr. Sheo
Narain for 2 minutes and then we shall
conclude. I said I would allow Mr. Sheo
Narain to speak for two minutes because he
has been requesting me for the past two
hours that he wants to say one word.

ot tfa T@ ;. @F gEwe FT OF
U F g oF a9 F uF afE
& @ fuaz g faar a1y 1., (sagsw)...

SHRI A. ANIRUDHAN : Let each
group be given two minutes.

SHRI UMANATH (Pudukkottai) : We
have no objection in cooperating with the
Chair, but an anomaly has taken place.
You have called two members from the Jan
Sangh. Mr. Madhok and Mr. Ayarwal.
Therefore, it is but fair that you should
allow two minutes to each of the other
parties also.

MR. DEPUTY-SPEAKER : You will
kindly excuse my ignorance. This is the
first time I am in the Chair. I did not
know that the hon. member, Mr. Ayarwal,
belongs to the Jan Sangh. If I had known
that, 1 would not have called him. Now,
1 would request him to conclude.

ot wwfag wavas : & SiEar g
o Ay ® vas ffefere a@ff A
dzg ¥ AgYE® FiEE WLE T F
wrfaal € faar s @d | N T
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A1aq AT GRS FIAY | 9T 6 AW
Ft vaNfas wifedl &1 737 qimfas
a1 zifas mare 9 A gar & afew
gadfas A o7 gar & arfy &g @
& glfrard s qv 97 IqHT T8
2T arfze a1 Ag gmr 31 W9 39
2w #1 weas ysfas mdf F maw
grerr fadd) zafag foaf @3 § &%
e @i ¥ g ot adE, AR
¥ owmy z@ W F S gmarfas A1
gifas fagwar 2 3971 g FA #7 9764
Tt N " § Aar arfge . s
@lea & wa 3 ghaa mifzafadt
faarsT ar@ adY 37 9v fagrm fear
ST AT |

(23rd Amdt.) BHI

MR. DEPUTY-SPEAKER : 1 think,
we have had enough discussion. 1 will
now put the question to the House......
(Interruption)

SHRI SHEO NARAIN: You said
that before that you will call me......
(Interruption).

MR. DEPUTY-SPEAKER : 1
revised my decision...(Interruption).

The question is :
“That the Bill be passed.”

Let the lobbies be cleared... The lobbies
have been cleared.

have

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLAN-
NING (SARIMATI INDIRA GANDHI) :
We have no objection if everybody can
finish in 15 minutes or so. If hon. Mem-
bers feel so strongly, 1 would only ask
Members to co-operate with you in limiting
their speeches to a couple of minutes.

MR. DEPUTY-SPEAKER : Here is a
proposal to the House. I am not taking
any decision. I am here to be guided by
the will of the majority of the House.

DR. RAM SUBHAG SINGH :
the sules also.

And
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MR. DEPUTY-SPEAKER : There 1s
some amount of contrcversy as to whether
we should have a little more discussion or
not at the third reading stage of the Bill.
Now, I am putting to the House whether
you would like to take another 15 minutes
or so. I take it that the will of the House
is that we carry on for another 15 minutes.

Now, I call upon Mr. Sheo Narain to
speak and I would request him to confine
his remarks to 2 minutes.

ot for FroEw (aE) @ ITeEs
#gigg, & smasr o) sfqn g9 Ared faar
& Su® fog a7 argar g W
saver aqrs & @1 fafqeer Y Far F1gar
g fF SR wae) wilede #1 faggr fFan
7g 39 &3« § T waHE A |99y I
fesyz 2 1 3 aS) fedie 3q wgAdE FY
W@Wﬂ?%|

g qB E A9 W arg § fF g @A
F a1z At g Y § 1 ower Ay 135 @
TaT 9% § six @ &) ¥ Y Savar WIH
I<F 9% § | 39y ag fag @ @ w
wg ArgAifeEr # §

gfest #1 $3a Tge 2| F faq ar-
fafrees s a8 aaddiz a7 G &1
o Y g® wad 93 F fogwmd W @A
g fr &l ®Y s A fawar g, 9%
qra Y ¥ g asE adl §, g ¥
farg wagr AE), sad & fag qf ad
Az ¥ ) A% a7 ' sFTwarg
§, geaT ®3 ®) qACAL 20 93 fa@
&t T gw @ & | ma gfeadl wraw
w< § AfpA Saw ag feafa wied s
& & | Wi AaT ¥ qgATd gAR TR
aHo o WX dlo To ITH W I § TAH!
ANFd 7 fmwdy § 1 T AR OF W
¥ 78 2w A § W WA W
g W€ gEaT TG 21 weg TEe
e fag g Y ¥ avg qW@e ag @
fiaq & | w9 3G fr fraat omE wad
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AR QY § 1 AT qvde ¥ sAvIr TAMY A
faet & © az arzfedY naadz § 1w
A 73 B, giw AewT A9 3G ga @
T MY fawe giar 2 AT mTewr
fear€ 78 2ar &) wod 9 fefaes
# fenfam fear 3 o gfeaT & agd
9 QY et fafreest = feafaa frar
RN g7 qrg JusaT w9 A F feafag
fear § 1 a1g soshas we Y & ww
geraRae) feafag sx @ & 1 38 frga?
au 1 ag ¥ G Aigw 9gar @ fw
% gfaT g9 gIFHT & geETEy o
FmT A § ) vqF B Ay A @ A
M mEtd ) F@d g FCAFATE
IfFT mia gheadl A qmrga A
dwifasa &, 7 a7 § qu, 797 EAAF
@AM gH 1 gA g9 Y@ A dar gy ¥
9T sg W B AW i gw AW R
FFRR fgardt 2, Az aft 2 @w
S GG § Y geAr gewmn w4
¥ =g gfF ag wade fyady @
Mufaee Nigra &, gaar aifvg # 6R
AL F g7 g8 @y oI Ag)
FAN § 1 gu eEw mg TE 2 qF
g1 M7 TG e G A oF T TG
a1 f& ag fa7 g=gy A 9w FEE
T AT AT | WS gw agt €3 §
ANfr #gw g1 gheaw N e W H
qOFY At Ag 2§ gk W Qe
g 3 &, ag wigw! Asar @ (yeTonw)
swyfaee g 7Y, 2rgt W T8 | wea § &
TAA0 &) FAT WAl f... '

I hope this Government will tackle the
problems of Harijans and remove the dark-
ness which is there amongst themselves.

& miaw! geaarg ar § B wow g@
gaz fear
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SHRI K. ANIRUDHAN (Chirayinkill) :
Mr. Deputy-Speaker, Sir, if the Government
are serious to eradicate untouchability,
particularly when we are trying to make
some amendments in our Constitution,
I suggest, when in the Directive Principles
enshrined in our Constitution, under article
39(f), protection has been given to childhood
and youth, we should add Scheduled Castes
and Scheduled Tribes also there.

I had an opportunity to visit the
Andaman Nicobar islands when Mr. Asoka
Mehta was the costodian of the Scheduled
Castes and Scheduled Tribes. After 22 years
of Independence this is the type of develop-
ment in this country. See the photographs
of the tribes in that Islands. This is the
kind of protection and development we ate
giving to the tribal people.  They have not
seen a peace of cloth; they have not
seen a cake of soap. This is the type
of protection and development these people
are given for the past 22 years when Mr.
Asoka Mehta and subsequently Shri Govinda
Menon are the Ministers. This is the type
of culture and civilisation these people are
having even after 22 years of Independence.

These are the photographs supplied by
the Andaman and Nicobar Islands adminis-
tration to the so-called VIPs who visit these
islands. I am coming from one of the
supposed enlightened States, from one of
the educationally advanced States, the
State of Kerala. Even now in Kerala
in the hill regions we find that people are
hired and the tribal sections of our popula-
tion are really hired and there is what we
call bondage labour system. Even now it is
continuing. Shri Govinda Menon may be
knowing better. So I stress that the extension
of time for 10 years or even for 100 years are

all hypocrisy and a mere show. I press this
should be included as an dment in that
Article.

Wt g0 ®lo aTEWH (AMATI) :
IqTeaw GEYEd, IAET F gFeAl 9 aaf
T & fou = ANF 7 0F =7 AW
famr 2 (swEwA) SEF a@ e
q @ s fog ammm a9
(sugmA) WX wAEE W gEN wfs-
frmardt aifeat agEe & F1F A AR
7 wewd, & 1§ i A9 & fE gl
f safg # dwwAE 8%F A g
(vawemm) “@rET T AT @ A, W
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| F 77 9, 7 www Fam,
oY w9 Fw 1 (emwerA) §F &
IZT AT F WX FAXE gF™w 2 SArAw
2, 93] 3 WYX FAAEE wife  aegel
¥ g (smmew) mAuw & wgar
(smaarm) 89 & =@ @i afe-
gt v mfzafay & fga & ag
et fear @1 T @, AT A qifedt
 ag fa@re agf 2ar 2, s JAKT AW
Y AT Y wrga Har §, A sq¥ gwRT
Fa1 g 2 7 (sqaam)

= MiMg wOE (@) @ gaTeqE
HEGW, qHT FHI VT AfAWIT F g
97 77 & fan oY fal@yw arsr gy @,
388 ghaat o mfzafedl & Sam
F geged ¥ gIHIC & FAGAAT FT qQv
99 91T &1 gwearl & fAusw ¥
a7 ¥ 57 GIHIT N a7 qE T & |
TeRrT #AE) §) Q1 § g7 ofast &
wifus, awifas o gfos e &
wrged § FIaY g feax 1@ §1 ¥ g
a7 ¥ are-are ag 7w w7 A o ww
e ¥ gq frqe 9r g9t % sy, e
T Tas fam A gt g Wk &g
gha 98 Faadt @ E 1 w9 IF 6
gfew wfadt ok wggfea saarfaa ¥
aigE AN N woger g, A
FIHIT IT 0 N Ty & faw Far¢ 7@
g gfeds @ @ Sfqr §
gggfea s faal N T omwer &
9T & gray [ A atr §1 N ag
FFA@ L T a7 qral F g7 g7
qIFIT FY AGSAr &1 ofgg  fasr sar
g

fafg a==f gfagi7 & gores fa@as
F Y, AfFw 5@ MFH & AY N
A% 61 ¢, 9g T TFIX T §Q AW
M AFT AN AN 39 WM F aw
R FFA O WHN A ar
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W) A AP F g9 F qegsz
FR 7 gygfea aifedt ¥ aifos
giifas M7 dfas sena & fag A
ANEFIT Faq G0 ISAT & | g@fAC 3@
FIFIT 3T faadt F w@T Y 9d, ag
FHE

SHRI S. KUNDU (Balasore) : Mr,
Deputy Speaker, Sir, I just want to tell this
House that we associate in the expression
of joy to-day since the Scheduled Castes
and the Scheduied Tribes have got their
extension. But I would also like to remind
these down-trodden people that this right
would not mean anything unless it has
relevance with the economic growth of the
country and till these down-trodden and
backward Scheduled Castes and Scheduled
Tribes receive their right share of the
national production.

It may happen that these people may
also be fooled for another 10 or 15 years by
being told that some sort of political right
could only be given to them. I am sure, Sir,
the day is not far off when the backward
and the scheduled caste people belonging to
all sides of the House will rise and revolt
against all sorts of injustice. They are not
going to be fooled by what you say. They
bave been denied equality and economic
justice for years and years. If you want
that this nascent democracy should be
maintained, it is possible only by providing
economic uplift of these depressed and
backward classes and the scheduled castes
and the scheduled tribes. They have not
shared a rightful portion of the national
income of the country so far. Those people
bave been asked for all these years to act
within certain boundaries and limitations
bnt now the time has come when they must
look beyond these boundaries and limi-
tations. People of Scheduled Castes and
Scheduled Tribes belonging to all sides of
this House must come together and try to
assert their rights in this regard. The right
of the scheduled caste and scheduled tribe
people could only be safeguarded by a large
measure of equality in a democratic and
and socialist set up. The backward class

1 the heduled caste and the

scheduled tribe people should realise this.

st A W (JaTR) o new
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wgeE, A war svar 2 fr 79 gaw B
fa7 a7 afan gagz @ w1 frew
dfaema & @ w7 a7 gg Aared w<d
S AFT AT | ag sufaw & wmaw
AT ¢ 5 Tt 9w § 9 & fo aan
T A AR SR oF g @i
fezaa &Y a17 & gafaq sq war 2 fraw
¥ ¥ gfasia Ao zf qmrg & wy 8
R 2w w1ad & 5 fuak g & qeafy S
?’%’f TEU WA @ g oar A
ST EAT 31 e Fmiky gw a7 2,
gAR Azt ag gAm wd & DA 9T
meifir 2,0 oY @ fan § zadr A
T FT A g fEomw o o 2w &
fafwss st & wota g5 zrat § Hfiza
29T AE w@A A owREd gm A
a1 #FA. N - g AT dF W@ awD
uFE W@ g & faad wfusia gzg W
%9 93T & mfgw § 37 ax 3z gnsr
7 A€V grit otz gfan & az w7 v g
f& a=a 51N fgema 4 s s e
g & gAY 9T uF "A ¥ =@y
FT fwgr 2, yfa-gaix &1 gara
fomaY a9t 38 @ e gv saON fr ot
staw arET 2, St @9 9 dgAq Fwar 2
foad &Y Srad afesm A # @ qpear) o
g &1, Y oY AgAT wxar @ wNA qT gaw
sfaH1T M, @ew =) a7 fgvmg evnt
IQE AT AN R, a7 § wew w7 g
Y A ol @ & qwwar g v gz gm
fae oF eFmar @ar o ad wwm &
F@T§ N A & f5 yfw & gaa 5
g faar ggge AR @ arm
WA U Qearw @ oaem g &
wizgar g fr ez mifs ¥ &Y zdvfeo &
agt AT FL Wr g1 AN Ay wmaifa
T | AfET ga argy & fr oaifs § 81
wofae & fier mag #v vgr § fFoaw
oYt aiEt Y fa) Newx gw @ gar
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] F N FN7 qw N Feag #3
s A AT F T @ fF ogg W
AT T § A AT ) 9g FAN AW
YT STy A a2 g ¥ G7 gl
gafan & g 231 § f5 ag at#r § 1 98
fargy %3 fag 3 fe 2w & @ddd Saq
¥y #Y gy ot S TgAd A wW
g3 & qNT AFT IAFT FEva F faar
g |, fee w1 2@ 5 fg Al & #wqAY
2T agT & MW AT SFT I AU A3
sts w1 wifas A war 4 fre foa
WIRATFET & A1 ANE TTET H7F §
ag sgagii® &9 ¥ A° AT gE QA
Frgar |

SHRI S. KANDAPPAN (Mettur) : We
have all agreed to eradicate untouchability.
I would like to make some concrete
proposals at this late stage. Let us all
agree, Sir, that if the vedas and the shastras
are perpetuating the caste system, it is
definitely against the constitution. Will the
Government have the courage to prescribe
them ? Whoever indulges in this kind of
preaching should be publicly whipped and
he should be punished accordingly.

To promote the economic uplift of the
backward people, we have certain program-
mes in our State. I think all of us had
better think along those lines and see
whether we cannot adopt some more
measures like these. I shall give just one
example  Operation of buses on bus routes
on the basis of licences given is a very
paying proposition. In my State, we have
adopted a system whereby if the Harijan
members form a co-operative and apply for
a permit to operate on bus routes, they will
be given precedence and preference over
other applicants. We know that deducting
all expenses, per day on a bus there is a net
profit of about Rs. 100.

We have to open up avenues like this by
giving preference to Scheduled Castes and
Scheduled Tribes. If we do so, these people
will definitely progress and come up to the
Jevels of the other sections.

The hon. Minister said that even today
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Hindu society is infected by untouchability
But we also know that in Hindu society,
those members of the Harijans and
Scheduled Castes who have got enough
money at their command and are in the
upper limit in terms of economic position
are respected ; there considerations of caste
do not enter. If a Minister belonging to the
Harijans or Scheduled Castes goes to his
constituency, to the interior, even the caste-
ridden Brahmins would be prepared to give
him dioner in their houses, but if an
ordinary Harijan goes, he receives no such
treatment. So economic uplift is a most
vital factor in their progress.

I would like to make another far-
reaching proposal which the Government
should implement if they have got the guts
and if in their heart of hearts they feel for
this community. Let it be made compulsory
that only inter-caste marriages will prevail.
Those who marry from the Scheduled Caste
community must get preference in employ-
ment. Il this is declared, I can tell you
from tomorrow onwards the process of
abolition of castes will start and we will be
able to bring about a radical change in the
situation and ten years hence the evil of
caste and untouchability will be totally
eradicated.

SHRI GOVINDA MENON : I rise only
to thank the entire membership of this
House for the co-operation they have given
to me in piloting this Bill. I feel certain
that the Bill is going to be passed with the
unanimous support of the members present
here.

I am sure that ali of us in the House,
whether on this side or on the other, are
taking a great good step today in extending
the period of reservation by another ten
years.

I do not forget that there have been
discordant notes of criticism but these have
been sounded in the interest of the
Scheduled Castes and Scheduled Tribes for
whose benefit all of us alike strike to work.
When criticism is directed, it can be only
against Government. Therefore, it has been
directed against us. For that also, I am
thankful.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That the Bill be passed.”
The Lok Sabha divided :
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Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanji Rupji, Shri

Sankata Prasad, Dr.
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Shyam, Shrimeti
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.

Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shri T. P.

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Modharam
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sheo Naraio, Shri

Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.

Shukla, Shri Vidya Charan

Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari
Sivasankaran, Shri

Snatak, Shri Nar Deo
Solanki, Shri P. N.
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Suraj Bhan, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Thakur, Shri Gunanand
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vidyarthi, Shri Ram Swarup
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shn Jageshwar
Yadav, Shri Ram Sewak.

NOES

MR. DEPUTY-SPEAKER : The result*
of the division is :

Ayes : 302 ;
Noes : Nil.

Ths motion is carried by a majority of
the total membership of the House and by
a majority of not less than two-third of the
-

*The following Members also recorded

Members present and voting.

The motion was adopted.

19.48 hrs.
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The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, December 10,

1969/ Agrahayana 19, 1891 Saka'.

their votes for AYES : Sarvashri Khadilkar,

Chintamani Panigrahi, M. L. Sondhi, Narayan Swaroop Sharma and Atal Bihari Vajpayee.
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